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LOK SABHA DEBATES 

LOKSABHA 

Thursday, December 08, 20051Agrahayana 17, 1927 (Saki!) 

The Lok Sabha met at Eleven of the Clock 

(MR. SPEAKER In the Chair) 

[English} 

SHRI BASU DEB ACHARIA (Bankura): Sir, it is very 
unfortunate that the Government has decided to reduce 
the interest rate on EPF by one per cent. ... (Interruptions) 

MR. SPEAKER: May I make a request to hon. 
Members. 

... (Interruptions) 

MR. SPEAKER: I have got your notice. I would allow 
you to raise it immediately after the Question Hour. 

... (lnterruptions) 

SHRI BASU DEB ACHARIA: Please allow it to be 
raised in the 'Zero Hour' . ... (Interruptions) 

SHRI GURUDAS DASGUPTA (Panskura}: Sir, the 
workers are suffering because of the Government's 
unilateral decision to reduce the rate of inte.rest on 
Provident Fund. This is a very serious issue . ... (Interrup-
tions) 

SHRI BASU DEB ACHARIA: The EPF is the only 
social security we have in this country . ... (lnt.rrup~lons) 

MR. SPEAKER: Hon. Members, please take your 
seats. 

... (Interruptlons) 

[Translation} 

PROF. VIJAY KUMAR MALHTORA (South Delhi): 
Crores of labourers of the country have been let down by 
resorting to the reduction in the rate of interest on EPF 
from 9.5 per cent to 8.5 per cent. No other issue can be 
more important th~n the reduction in rate of interest from 
9.5 per cent to 8.5 per cent. In spite of the promises made 
by the UPA Government the poor labourers have been 
exploited . ... (lnterruptions) 

[English} 

MR. SPEAKER: Malhotrajl, please &it down . 

... (Interruptions) 

MR. SPEAKER: When I am on my legs, nobody is 
allowed to stand up. I would allow you to raise it 
immediately after the Question Hour. 

... (Interruptions) 

[Translation} 

SHRI BASU DEB ACHARIA: Their Govemment had 
reduced the same from 12 per cent to 8.5 per cent. 
... (Interruptions) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
You should accept his piea. This is a very important Issue. 
We support him . ... (lnterruptlons) 

MR. SPEAKER: All the questions raised here are 
important but what is important for the people, it is they 
who will decide properly . 

(English] 

SHRI GURU DAS DASGUPTA: Would you allow us 
immediately after the Question Hour? 

MR. SPEAKER: 'After the Question Hour' means 
immediately after the Question Hour. Even if I do not allow, 
would you stop I 

... (Interruptions) 

11.01 hr.. 

ORAL ANSWERS TOaUESTIONS 

{English] 

MR. SPEAKER: Shrl Rajlv Ranjan Singh 'Lalan' Q.No . 
222 

[Translation] 

FOiln 011 and On Sector 
+ 

·222. SHRI RAJ IV RANJAN SINGH "LALAN": 

DR. CHINTA MOHAN: 

Will the Minister of PETROLEUM AND NATURAl 
GAS be pleased to state: 
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(a) whether the Govemment has allowed Foreign 
Direct Investment (FDI) in the oil and gas sector in the 
country; 

(b) If so, the details thereof; 

(c) the amount of foreign funds invested in the oil 
and gas sector during each of the last three years; and 

(d) the percentage of foreign investments made 
in the all and gas sector out of the total foreign Investments 
made In the country during the above period? 

[English} 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR A1YAR): (a) to (d) A Statement II laid on the 
Table of the House. 

Statement 

(a) Yes, Sir. 

(b) The details of the present Foreign Direct 
Investment (FDI) policy in the Petroleum and Natural Gas 
sector are as under: 

I. Under the New Exploration Licensing Policy (NELP) 
and the Coal Bed Methane Policy (CBM), FDI up to 
100% has been allowed. 

II. In Petroleum Refining sector. in case of Private Indian 
companies, FDI il permitted up to 100%. In cas!, of 
Public Sector Undertakings (PSUs), up to 26% FDI is 
allowed with PSU holdings at 26% and Public 
holdings at 48%. 

iii. For Petroleum Product Pipeline lector, FDI is 
permitted up to 100%. 

Iv. FDI upto 100% is permitted for Natural GaslLNG 
Pipelines. 

v. FDI is permitted up to 74% in infrastructure related to 
marketing of petroleum products. 

vi. 100% Wholly Owned Subsidiary (WOS) Is permitted 
for the purpose of market study and formulation. 

vii. 100% WOS il permitted for investmentlfinancing. 

viii. For actual trading and marketing, minimum 26% 
Indian equity Is required over 5 years. 

The FDI policy II subject to existing sectoral 
guidelines. 

(c) and (d) As per the data compiled by Reserve 
Bank of India (RBI), the details of FDI Inflows. by way of 
equity capital only In the Oil and Natural Gas sector vis-a-
vis the total FDI inflow in the country are given below: 

Financial 
Year 

2002-03 

2003-04 

2004-05 

Inflow in 
Oil & Natural 
Gas Sector 

2 

245.85 

378.93 

518.29 

(In Rs. crore) 

Total FDI Column (2) as 
Inflow In the %age of 

country Column (3) 

3 4 

14,932.00 1.65 

12,117.00 3.13 

17,138.00 3.02 

Note: The above FDI data Includes Inllowa received through FIPBI 
SIA route, acquIlitIon of exisUng shar .. and RBI's automatic route. 

{Trans/atlon} 

SHRI RAJIV RANJAN SINGH, 'LALAN': Mr. Speaker 
Sir, the Govemment has accepted In its reply that upto 
100 per cent and 74 per cent Foreign Direct Inveltment 
have been permitted in various areas of Petroleum and 
Natural Gas sector and the policy has been formulated In 
this regard. I would like to say that It 18 the petroleum 
industry where in spite of low production. huge profit II 
eamed. We may take the example of ONGC alone, where 
the production was 13.284 million metric tonnes in 2004 
whereas in 2005 the production came down to 12.291 
million metric tonnes. Thus. there was a decline In the 
production In 2005 as compared to that of 2004. But the 
profit which was Rs.5697.04 erore in 2004 Increased to 
Rs. 74E;7.13 crore In 2005 despite the decline In production. 
In such a situation where the profit il increasing de.pite 
the decline in production whether the Govemment want to 
make the foreign companies their partners in the profit by 
permitting foreign direct investment in this sector? This is 
what I want to know from the Govemment. 

SHRI MANI SHANKAR AIYAR: Sir. the original 
question related to the foreign investment and 'the question 
which has been asked by the honourable member is 
about the amount of profit earned by the domestic 
companies. I completely agree with the honourable 
member that the profit is continuously Inerealog and the 
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production however Is not increasing at the same speed. 
The figures mentioned by him are correct .and he is very 
much right, but switching over to foreign inveatment policy 
by skipping this issue has, to my mind, created some 
misunderstanding. We want an increase in our domestic 
production and to increase the domestic production not 
only the efforts at national level are required but· the 
assistance that we may get in this sector from abroad is 
also required. I do not think that a moratorium should be 
put on the foreign investmen1 only because the profit has 
increased. If we do ao, we will be doubly entangled and It 
will not be in the Interest of the country. 

SHRI RAJIV RANJAN SINGH 'LALAN': Sir, I have not 
put this question to the honourable Minister. I referred to 
this merely as an example that the profit is increasing and 
hence, we have money and my question is what is the 
requirement of foreign direct investment under such 
circumstances? But the honourable Minister, in his reply, 
said that foreign direct investment is also required in 
domestic production. I want to cite just one example that 
during the last three years an investment of Rs.20000 
crore was made in crude oil sector, in ONGC alone, but 
our domestic production could not increase . ... (lnterrup-
tions) 

[English) 

MR. SPEAKER: What is your question? 

[Translation) 

SHRI RAJIV RANJAN SINGH 'LALAN': We cannot 
increase investment anywhere else. He talked about surplus 
money. We have fifty such industrial institutions that have 
surplus funds to the tune of Rs. 3,50,000 crore. There is a 
surplus fund of Rs.One Lac Crore in petroleum industry 
itself. ... (Interruptions) 

MR. SPEAKER: What Is your question? 

SHRI RAJIV RANJAN SINGH, 'LALAN': That is what I 
am asking. When we have surplus funds . ... (Interruptions) 

[English) 

MR. SPEAKER: Why Is there a need for FDI? 

[Translation) 

SHRI RAJIV RANJAN SINGH, 'LALAN': Why was the 
foreign direct Investment required under such circu-

mstanc" and whether the Govemment Intends to Invite 
overseas companies in the country? 

SHRI MANI SHANKAR AIYAR: Sir, 011 Is a bounty of 
nature. If water ia regularly drawn from a well and it Is not 
amply replenished, the water keeps on depleting In the 
well. But oil is such a commodity which cannot be refilled. 
We can only draw whatever 011 is left there in the well. 
Whatever be the number of the oil-wells explored and the 
production of oil started from them we arrive at a certain 
level when the production of oil automatically starts 
decreasing. Now the ONGC has considerably checked 
this trend of decline. I want to convey my congratulations 
to them for increasing the production to the earlier level by 
checking the decline in production which was on the wane 
during the last three years. But the ONGC says that the 
production from the existing 011 fields and oil wells is likely 
to fall in the next five or six years. The production which is 
at present, about 27 million tonnes will come down to 19-
20 million tonnes in the coming five or six years. In such 
circumstances, on the one hand it is necessary that the 
ONGC, itself should increase investment In the exploration 
and production sector and the same is being done, but 
negotiations are on between me and them on whether 
any other measures can be adopted to boost up the 
investment. On the other hand, our domestic production I. 
going up; and the basic reason therefor la • ... (Interruptions) 

PROF. VIJAY KUMAR MALHOT~A: Sir, If the 
honourable Minister responds In thl. manner. ...(Interrup-
tions) 

[English) 

MR. SPEAKER: So, that you should not put too many 
supplementaries. 

.,. (Interruptions) 

[Transl.tio,?) 

PROF. VIJAY KUMAR MALHOTRA: In this manner, 
not even a question will be replied to . ... (Interruptlo".) 

[English) 

MR. SPEAKER: Mr. Minister, you ignore thl.· , 
interjection. 

.,. (Interruptions) 

SHRt MANI SHANKAR AIYAR: Prof. VlJay Kumar 
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Malhotra is unhappy that I am giving a detailed answer 
Instead of fumbling . ... (Interruptions) 

[Translation} 

I was telling you that this major oil exploration in 
Rajasthan has been possible only because of Foreign 
Investment and these newly found reserves are likely to 
increase our oil production by eight million tonnes 
approximately in the next five-six years. There is a 
confirmed probability about six places and Cayern has 
found 011 there and we will have oil supply from there. 
Similar is the position with Gas. The explorations are 
being carried out by two companies Reliance· and one 
Canadian company, Naico. Consequent upon exploration 
made by these two companies gas production is likely to 
increase in our country. I think, in this scenario, shunning 
foreign investment Just because we already have enough 
funds, is not in the interest of our country. 

[English} 

DR. CHINTA MOHAN: Sir, I would like to know from 
the hon. Minister as to how much of Foreign Direct 
Investment Is likely to come to Krishna-Godavari Basin 
and the Bay of Bengal. 

MR. SPEAKER: This question is on FDI. 

DR. CHINTA MOHAN: Sir, this is on FOr. 

MR. SPEAKER: You connect it to FOr. 

DR. CHINTA MOHAN: How much of Foreign Direct 
Investment is likely to come to Krishna-Godavari Basin 
and Bay of Bengal; how are you going to use this gas and 
what are your immediate plans and the plans for another 
ten years? 

SHRI MANI SHANKAR AIYAR: Sir, I am afraid, I do 
not have, at the moment, the figures, the break up for 
different foreign companies who are offering equity in 
India. Also, insofar as the Krishna-Godavari Basin is 
concerned, there is a lot of on-going expenditure and 
companies who are Involved are making their investments 
In that area and these figures, sector-wise, are not 
separately available with the DPIP or with the Reserve 
Bank of India. Nevertheless, I will attempt to get these 
figures and supply them to the hon. Member. What I can 
assure him Is that where we have the finds and the finds 
have been largely off-shore in the Bay of Bengal, off the 
coast of Andhra Pradesh, It is only to b8 expected, since 

that is where we have found gas, discovered g.. that 
there Is going to be a graat daal of investment over there. 

MR. SPEAKER: Thank you. 

SHRI KIREN RIJIJU: Sir, recently the hon. Minister 
had gone to the North-East and made certain promises for 
the 011 exploration In North-East. I would like to a.k the 
hon. Minister as to what kind of incentive. and .upport the 
Government is going to give to attract more Foreign Direct 
Investment in difficult areas, in unexplored areas specially 
in my State of Arunachal Pradesh. 

SHRI MANI SHANKAR AIYAR: Sir, wa have put blocks 
in Arunachal Pradesh under NELP-V and earlier NELP-IV. 
I am glad to say that there has been a rasponse to this. I 
also believe that the 011 shale that Is likely to be available 
in the Changlong area of Arunachal Pradesh holds a 
considerable potential provided wa can establish both Its 
technical feasibility as well as Its economic feaSibility. So, 
we are undertaking an expeditious Investigation of these 
possibilities through the Director General of Hydrocarbons. 
I have told the Chief Minister of Arunachal Pradesh during 
a recent visit that I made there, that I am hoping to bring a 
number of experts and possibly even companies that are 
interested to the North-East region, perhaps to the 
Chang long area itself, if not, perhaps, In Dibrugarh or 
somewhere more convenient where we can discuss these 
matters and try to .ee whether the potential for oil shale 
which is considerable at present international oil prices 
can be further exploited both technically and commercially. 

SHRI SANTASRI CHATTERJEE: Mr. Speaker, Sir, will 
the hon. Minister be pleasad to state that to aafeguard the 
economic sovereignty of our country whether the 
Government will review Its FOr policy so far as this .ector 
Is concerned? 

SHRr MANI SHANKAR AIYAR: Sir, there Is a review 
already being undertaken by a 'Group of Mlnl.t .... that 
wu notified on the 3rd of November. We will con.lder all 
questions relating to FDI Including both the need to 
preserve our sovereignty u well as the need to .tep up 
our rate of growth without which thare can' be no 
eradication of poverty. 

SHRI BRAHMANANDA PANDA: Hon. Speaker, Sir, I 
would like to know from the hon. Mlnl,ter whether there 
will be FDI for production of gas and 011 that has been 
found In the Bay of Bengal, especially In the outer reach 
of Orissa Coast 
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SHRI MANI SHANKAR AIYAR: Sir, there is certainly 
every dellre to exploit the poillbllltl .. of gas In the Bay of 
Bengal, not jUlt off the OrIss\a Coast but stretching all the 
way from the Palk Straits In the South that divide SQuthem 
India from Sri Lanka right up to the northern arc of the Bay 
of Bengal off the coalt of West Bengal. The prospects are 
so attractive that I have taken the liberty of describing the 
Bay of Bengal as possibly the North Sea 0' South Asia 
and we have made luccessful discoveries and some finds 
along the coast already. I am hoping that 2006 will be a 
year In which we might celebrate discoveries elsewhere 
than only In the Krishna-Godavari Basin, that we may be 
able to announce something for the Mahanadi as well as 
off the Sunderbans. 

MR. SPEAKER: Very Good. Shri Devendra Prasad 
Yaclav. 

... (Interruptions) 

MR. SPEAKER: Are you Shrl Devendra Prasad 
Yadav? 

[Translation} 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, I have a small question. I want to submit that there Is a 
great polllbility of availability 0' 011 and gas relerves in 
Pumea and Kllhenganj. I want to know what progress has 
been made there and what Is the status 0' exploration 
operations there? What Is the outcome 0' recent 
exploration. 

[Engl15h} 

SHRI MANI SHANKAR AIYAR: Sir, I am sorry that this 
Is not really related, but lince hon. Railway Mlnilter II so 
k .. n on dllcoverlng what it II - I wllh he had been a little 
more patient and I could have told him - he kept asking 
me In the middle of my attempt to hear my friend what he 
was laying. 

MR. SPEAKER: This Is all rlgh" 

[Translation} 

SHRI MANI SHANKAR AIYAR: I would like to In'orm 
Shri Lalujl as well as incidently Shri Yadavjl also that. 
... (Interruptlons) 

[Engl.h} 

MR. SPEAKER: Really to Shrl Lalu Prasad and 
Incidently to SM devendra Pralad Yadavl 

[Translation} 

SHRI MAN I SHANKAR AIYAR: Efforts made for oil 
exploration In- Kllhanganj failed at that time. However, It 
does not mean that with modem technolC\QY and Its 
application cost today, which Is far less than that in the 
past, there remains no possibility for exploration 0' oil. We 
have asked ONGC to reconsider this and S88 that under 
these circumstances and with the new technology in their 
hand or 'rom what they can arrange 'or, we can start 011 
exploration in Kishanganj. Along with this with your kind 
permislion, I would like to inform Shri Laluji that not only 
Kishanganj, the entire sub-Himalayan area which extends 
'rom Shivalik in Uttaranchal to Kishanganj, Pumea region 
between India and Nepal there is a political boundary, oil 
exploration work is being undertaken. There'ore, to 
complete the integrity of the geographic basin now . 
... (Interruptions) 

SHRI DEVENDRA PRASAD YADAV: That itself Is a 
basin. 

SHRI MANI SHANKAR AIYAR: Yes it is. But it is 
another country and 'Cayem Energy' have recently got 
some blocks from the Government of Nepal in the northern 
part of boundary in tarai region and our ONGC blocks 
which are on the southern side of this boundary. Since 
long time we have entered into an agreement between 
'Cayem' and ONGC. Further, I would like to assure this 
House that if some oil or gas is found in this region from 
Shivallk to Dehradun upto Pumea, I would start addressing 
LaJuji as Sheikh Saheb . ... (Interruptlons) 

ONGC Project for Rural Area. 

223. SHRI D.P. SAROJ: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas Corporation 
Limited (ONGC) launched a Project for providing urban 
amenitiel In rural areas In order to bridge the rural-urban 
gap through achieving balanced soclo-economlc develop-
ment; 

(b) if 80, the details thereof; 

(c) the details of those States where this project 
has been launched .0 far and the achievements mad_ 
therefrom; and; 

(d) the details of tho.e State. where thl. Project 
is likely to be launched in the near futu,..? 
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[English] 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) A Statement is laid on the 
Table of the House. 

(a) and (b) Yes, Sir. ONGC has launched the ONGC-
PURA Project in the Maichara cluster of villages at East 
Kalabarla in Trlpura state. ONGC would provide idle gas 
from isolated wells to generate power in the rural areas as 
a seed activity. 

(c) The project has been launched In Trlpura. 
The services running successfully include: 

Randhan Seva (Community Kitchen) 

Gyan Kendra (School Library): IT education is being 
Imparted. 

(d) ONGC would consider similar projects In areas 
where similar Idle and Isolated gas wells are available. 

[Translation] 

SHRI D.P. SAROJ: Mr. Speaker, Sir, with your kind 
permission, I would like to know from the Hon'ble Minister 
of Petroleum whether the 011 and Natural Gas Corporation 
Limited (ONGC) has launched a project for providing urban 
amenities In rural areas In order to bridge the rural-urban 
gap through balanced soclo-economic development? If 
80, the details In this regard? 

SHRI MANI SHANKAR AIYAR: Sir, as far as I know, 
this has already been announced but ONGC's preparations 
in this regard have been too less. Now that he has asked 
a question we have got to know that only some minor 
work ~as been started In Maichara region of Trlpura. They 
Inte~ t, do some work near their Isolated and marginal 
fields, which are about 25 In number. From there they also 
intend to generate electricity for those areas and alongwlth 
that under their corporate Social Responsibility Programme 
they should work with the permission of the Pancayat's for 
the development of that area. So far this work has act~ally 
started in Tripura only. I feel it Is very Important that In the 
coming days ONGC should Increase Its activities in other 
.tates allo. It should ltart 'PURA' programme near such 
placea where isolated wella of this type are there. This Is 
allO particularly Important because 'PURA' name has been 

given by our hon'ble President. It Is his thought and vision. 
Therefore, we should pay special attention towards such 
projects. 

SHRI D.P. SAROJ: Mr. Speaker, Sir, I would like to 
know from the hon'ble Minister about the details of those 
states where this project has been launched so far and 
the achievements made and the detaUs of those states 
where this project Is likely to be launched in the near 
future? 

SHRI MANI SHANKAR AIYAR: Sir, as I have already 
Informed except Malchara In Trlpura so far nothing has 
been done anywhere. That Is what is hurting me also, as 
they have announced that they would be doing all this but 
no concrete measures have been taken In this regard. 
They had started ONGC-PURA Trust In April, 2004 and 
today even after passage of one and a half year work has 
only been started in Malchara. Although they have identified 
the wells but have not taken any concrete measures In 
this regard. Thankfully he has asked this question and I 
hope that by next year we will be able to announce what 
we are going to do in other states and how much 
expenditure can be made in this regard. 

[English] 

MAJ. GEN. (RETD.) B.C. KHANDURI: Thank you, Sir. 
It appeared to me - as I read the Question and the 
subsequent reply given for It - that there Is a mismatch 
between the reply given and the question asked. I 
understand that this Question pertains to the social 
responsibility of ONGC with regard to rural amenities and 
rural development vis-a-vis the urban facilities. But the 
reply given is that does not cover this aspect. ONGC is the 
biggest Public Sector Undertaking, and it is expected from 
ONGC that it will also carry out certain social obligations, 
as it is one of the aspects of their duties. I thought that this 
Question pertains to this issue. 

However, parts (a) and (c) of the answer limit the 
reply to places where idle and Isolated gas wells are 
available. I do not think that this answers the question 
completely. The question pertains to providing amenities 
to rural areas vis-a-vis urban areas. Therefore, I think that 
the reply given is not comprehensive. 

Now, I would ask my question from the hon. Minister 
with regard to the social obligation. ONGC Is tocated at 
Dehra Dun, and han. Minister has a very long .. soclatlon 
with Dehra Dun. Uttaranchal is one of the backward States 
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In the country. In reply to the first auestion also the hon. 
Minister had mentioned about the type of profits being 
made by ONGC. Would the hon. Minister consider 
examining and giving some instructions to ONGC to do 
some developmental activities in the backward districts of 
Uttaranchal? I am saying this because they are located 
there, and they have oertaln social obligations. 

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, 
protecting myself from the charge that the answer does 
not respond fully to the question, might I point out that in 
the question Itself there is a reference in (a) to a project for 
undertaking urban facilities in rural areas which Is why 
one limited oneself. 

Coming to the more substantial point that the hon. 
Member has made, let me give him the Information that 
Insofar as Uttaranchal Is concerned, Dehradun Is really 
the focal centre of all the activity that ONGC is undertaking 
for socioeconomic development in Uttaranchal. In the year 
2001-02 - they mixed up Delhi and Dehradun for that 
year . •.• {Interruptlons) 

MAJ. GEN. (RETD.) B.C. KHANDURI: Most of the 
timn they are at Deihl. They do not .tay at Dehradun. You 
must remember that also. 

SHRI MAN I SHANKAR AIYAR: I know. In 2002-03, 
the expenditure was limited to RS.132 lakh. In 2003-04, It 
fell from RS.132 lakh to Rs.25.66 lakh. It has gone down 
even further In the year 2004-05 to Rs.20 lakh. The total 
expenditure that they have Incurred In the year 2004-05 
on socioeConomic development programme - I do not 
have the figure for the corporate social responsibility 
programme which Is a slightly different programme - Is 
limited to Rs.16.5 crore at the State level. Of that, as much 
as nearly Rs.12 crore has been spent In Delhi. At the 
corporate level... (Interruptions) 

MAJ. GEN. (RETD.) B.C. KHANDURI: At Delhi! 

SHRI MANI SHANKAR AIYAR: At Delhi, ye •. I know. I 
share with you your distress. At the corporate level they 
have spent Rs.28 crore. Even if you put both of these 
together and add In whatever else they may have done -
the policy of the ONGC Is to spend 0.75 per cent of the 
previous year's profit on this kind of programmes - It should 
have amounted to R'.90 crore. So, obviously ONGC is 
falling behind Its responsibilities. But you will appreciate 
that they have corporate autonomy and all one can do is 
to go down on bended knees. I Intend to polish my knee. 

In order to go down before them immediately after aue.tlon 
Hour In the hope that at least now, since you all have 
expressed such keen interest, they will rise to their 
responsibility in the sphere of corporate social respon-
sibility. 

MAJ. GEN. (RETD.) B. C. KHANDURI: They should 
not think of not just Delhi and Dehradun, they should think 
of rural areas also. 

SHRI MANI SHANKAR AIYAR: I agree with that. 

MR. SPEAKER: He is sharing your views. 

SHRI PRASANTA PRADHAN: Mr. Speaker, Sir, ONGC 
Is searching for gas and oil in rural areas and also in the 
Bay of Bengal. In West Bengal, in Bhagwanpur of my 
conltltuency. ONGC has taken up a project. I want to know 
whether It is possible to get gas or 011 in that project. 

SHRI MANI SHANKAR AIYAR: In West Bengal, we 
have had greater success offshore. Onshore in West Bengal 
has not been very happy. But, you know it I. not the ONGC 
that puts the oil or gas there; it Is nature that puts it there. 
What I am happy to say is that offshore there I. joint 
venture between GAIL and the Russians, where the 
spudding of the well has begun or is just about to begin. 
The signs so far are that It is going to be quite successful. 
ONGC has placed a rig in one of their blocks offshore 
Sunderbans where also they are full of hope. In this 
business you can be full of hope or full of despalr, and 
your hope or despair may be belied. I can only hope that 
in the year 2005-06 West Bengal will come on our 
hydrocarbon. map, at least as far as offshore West Bengal 
Is concerned. In respect of onshore West Bengal, prospects 
are very encouraging for coal bed methane. Methane. 
whether It comes from coal or whether it comes from the 
sea, has It I own advantages. West Bengal Is very much 
part of our proposals for the future. Even though the past 
doe. not Inspire too much confidence for the future. we 
will do our best. 

5HRI BALASAHEB VIKHE PATIL: Mr. Speaker, Sir, I 
am very happy to note that the Minister is likely to look into 
It. Socioeconomic responsibility programme is a very old 
programme of all the public sector undertakings. 

What I would like to know from the Minister is this. • 
When the public lector companies are owning the social 
responsibilities, private companies are looking for profits. 
The same rules should be applied to the private companies 
also. I would request the Minister that if the social 
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responsibility is not there with the private companies, he 
may kindly see that the private companies take up the 
social obligation. 

SHRI MANI SHANKAR AIYAR: His suggestion is 
noted. 

[Translation) 

MR. SPEAKER: Shrl Ram Kripal Yadav do not 
threaten. Threatening will not help. Do not threaten me. 

SHRI RAM KRIPAL YADAV: Very sorry Sir, I was not 
giving any threat. 

MR. SPEAKER: It would also cause me pain. If I ask 
you to go out "f the House. The purpose of people who 
have elected you will not be served if you are asked to 
leave the House. We want peace. All right, you speak. 

SHRI RAM KRIPAL YADAV: Sir, through you I would 
like to submit to the hon'ble Minister that the Programme 
they have launched for socio economic development and 
to bridge the rural-urban gap as has also been mentioned 
in the reply that they are planning to include other States 
also in this. I want to know is he planning to Include a 
backward state like Bihar also in this programme because 
there is a huge rural-urban gap. Further, I would like to 
know that. ... (lnterruptions) 

MR. SPEAKER: I have already asked that ae I have 
more power. 

SHRI MANI SHANKAR AIYAR: Sir, the entire 
programme of ONGC is being executed in the isolated 
villages of Assam, Tripura, Andnra Pradesh, Tamil Nadu 
and Gujarat. But under the basic responsibilities, we will 
work in Bihar also and I would like to tell the hon'bie 
Member that he should not threaten you. 

[English) 

SHRI SURESH ANGADI: Kamataka should also be 
included. ... (Interruptions) 

MR. SPEAKER: All the states are included. 

Televl.lon Rating for DO 
+ 

*224. SHRIMATI D. PURANDESWARI: 

SHRI TATHAGATA SATPATHY: 

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Television Rating Points (TRP) of 
Doordarshan are very low In comparison to other T.V. 
channels; 

(b) if so, the details of ratings given by the 
agencies during the last three years; and 

(c) the action taken/proposed to be taken to 
popularize the programmes telecast by Doordarshan and 
enhance the TRP? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (c) A statement 
is laid on the Table of the House. 

St.tement 

(a) to (c) Prasar Bharati have informed that 
Doordarshan enjoys the highest TRP in all homes. The 
details of TRP ratings projected by Television Audience 
Measurement Ltd. (TAM) engaged by Doordarshan for the 
purpose, are given in the enclosed Annexure. It has been 
the constant endeavour of Doordarshan to enhance the 
quality of its programmes through innovative and attractive 
formats so as to sustain the interest of the viewers and 
thereby Increase the TRP ratings of Its programmes. 

ANNEXURE 

TVR and Share of DD and Competitive Private Channels 

(among All 4+ years) 

30th Oct. - 5th Nov. 05 

Channels 0800-2400 hrs. 2100-2300 hrs. 

ceOs TVR% Share% ceOs TVR% Share% 

2 3 4 5 6 7 

001 4429 3.07 21.16 9411 6.52 21.71 
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1 2 3 

DO News :WO 0.24 

Sony Entertainment TV 317 0.22 

Star Plul 1298 0.9 

lHTV 310 0.21 

Sun TV 1051 0.73 

SABTV 65 0.05 

Sah.,.. One 186 0.13 

MAX 379 0.26 

Star Gold 402 0.28 

Watching Other Channels 12159 8.42 

Watching Any Channel 20934 14.5 

unlverle In 000' 

SHRIMATI D. PURANDESWARI: In India, there are 
about 10 to 11 crore televllion home. that view either 
Doordarlhan or lateilite or cable channell. The oompany, 
TAM, meuurn the TAP rating. In India from the .ample. 
of a meagre 4,500 hou .. 1 u against 10 crore homes 
before awarding the TRP ratlngl to the .. channels. Given 
the Ilze of our country, It Is Impollible for one comp~l .. 
or it la rather difficult for a company to mealure the TRP 
ratings In India. In India, we do have companle. that are 
capable of doing the same job with the .ame efficiency, If 
not with bener efficiency and better transparency. Hence, I 
would like to know from the han. Minister as the whether 
the Government consider engaging the .. rvlcII of thlle 
companlel allo for meuurlng the TRP rating. In India. 

SHRI PRIVA RANJAN DASMUNSI: First of all, I would 
like to Inform the han. Member, through you, that the TRP 
lleue wu taken up In 2000. At that time, the most renownee 
company, not only In India alone but allO In the reat of the 
world, came Into It. The Ooordarahan, through the Praaar 
Bharatl, Uled to Ilgn an understanding year to year with 
them for the TRP rating management. The TRP rating 
management la a very unique elCclullv. lampl. lurvey of 
.. Iected homel with the meter. It I. true that a few more 
companl .. a,. Itepplng Into thl. line for gauging the TRP 
arrangementa for variOUI channell, Including terreltrlal 
and .... lilt. channell. 

4 5 6 7 

1.62 513 0.36 1.51 

1.52 966 0.67 2.84 

6.19 5111 3.54 15.05 

1.48 508 0.35 1.49 

5.02 1477 1.02 4.35 

0.31 122 0.08 0.38 

0.89 400 0.28 1.18 

1.81 882 0.48 1.95 

1.92 428 0.29 1.28 

58.08 14388 9.95 42.3 

100 33983 23.52 100 

144378 

AI the han. Member ha •• tated, I am allO looking 
Into It 10 that more coverage, detection and sample IUrvey 
could be worked out, engaging a few more companle •. 
But It requlrea a lot of money. At present, yearty, we are 
paying more than RI.2 cro,.. for the TRP rating UIIIIITIIfrt. 
Inlofar a. future engagementa a,. concerned, I would 
look Into the matter objectively. 

SHRIMATI D. PURANDESWARI: If I am right, around 
RI.5,OOO erore II the revenue that the .. channell chum 
out through advertllementa that corne to thele channela. 
There have been many channell that have been fal .. ly 
claiming that their TRP rating II much higher al agalnlt 
the ltatement jUlt laid on the Table of the Hou .. which 
laYI that Doordarshan hal the hlgh.r TRP rating. Thil 
leadl to a 10.. of revenue for our own Doordarshan. I 
would like to know from the hon. Mlnllter about the 
measur.. taken against such channels that have bun 
doing IUch mlsl.adlng propaganda which II resulting In a 
lOll of revenue to our own channell. 

SHRI PRIVA RANJAN DASMUNSI: Actually, the 
poIltlon II that It II a mark.t for competition. In thll 
competition world and competitive market In India, the,. 
are two klnda of channell - lateilite channe. and the 
channel. that operate through Cable TV Networi< and the 
terreltrial on.. I mUlt .. y with all reapect and humility that 
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, till today Ooordarshan is commanding the hlghe,t TAP 
rating. It Is the only channel which goes to the people at 
the least cost. Yes, some satellite channels do have better 
TRP in comparison to the satellite channel of the Prasar 
Bharati. I do not deny that. 

So far as terrestrial and some other national channels 
are concerned, it Is the Ooordarshan that is having the 
commanding heights. We are not suffering on account of 
advertisement. On the other hand, we are increasing the 
number every year. 

[Translation] 

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, Sir, 
through you, I would like to submit that the hon'ble Minister 
has claimed just now that the TRP of ooordarshan Is the 
highest but it is also a fact that all the private channels do 
also make such claims. Since the hon'ble Minister has to 
say good things about his Ministry therefore, he has 
claimed this. Further, my submission is that he is claiming 
maxirnum TRP and also saying that Ooordarshan is most 
popular in the rural areas. However, I would particularly 
like to draw the attention of hon'ble Minister towards those 
places. 

I would like to know from the Minister about the 
plans chalked out with regard to those areas which are 
remote and not covered by ooordarshan. 

Secondly, so far as the setting up of D.O. Kendras 
are eoncerned Rajasthan Is the most backward state. I 
represent the Udaipur Parliamentary Constituency. The 
proposal for opening a D.O. Kendra at Udaipur has been 
in the pipeline since 1984 but unfortunately D.O. Kendra 
has not been· set till now at Udaipur. I would like to know 
this much only from the Hon. Minister by when they likely 
to accomplish the above task? 

MR. SPEAKER: Only this one is your original 
question. 

SHRI PRIYA RANJAN oASMUNSI: I would like t~ tell 
in the reply to the question of the hon. Member that the 
D.O.-I channel whom we consider a flagahlp channel and 
which is considered so even by the Private Channels 
covers more than 9O'Y. of the population and 79% of the 
area of the country our Govemment have been making 
efforts at the fag end of the Tenth Five Year Plan to enaure 
that the D.O. covers the whole country. We shall certainly 

succeeds in this endeavour If we get some more funds 
from the Ministry of Finance with the support from the 
Parliament. ... (Interruptions) 

SOME HON'BlE MEMBER: We fully support. 

MR. SPEAKER: That much cooperation Is a muat. 

SHRI PRIYA RANJAN OASMUNSI: By now, we have 
reached Andamans. Through our o.T.H. Service which 
has been commissioned since December, 16, 2004, we 
have today reached the Andamans which was earlier out 
of the coverage. 

As far as Rajasthan Is concerned, I have received 
many letters from a many Members of Parliament and I 
wUI look Into these Immediately after the prorogation of 
this .... Ion on 23rd of this month. 

[English) 

'MR. SPEAKER: You have made some progress. My 
best wllhes for that. 

[Translation) 

MD. SALIM: Mr. Speaker Sir, the Minister Is right that 
this ia a very competitive market when we look at the 
T.R.P. we cannot turn a nel.on eye to a Tam. As Shrimatl 
Purandeahwarlji atated that in terma of Rs. Five thousand 
crore, the market In quite enormous. All are competing for 
that. The Minister had also been asked to what were the 
T.R.P. figures as to of the past three year. He has given 
figures for the last over four and a half years. If we look at 
the figures for the last three years, particularly there are 
some channels. Since there is a lot of manipulation, I am 
saying frankly as the figures are quite enormous. The 
interests of the company which itself works out the figures 
relating to the T.R.P. on basis of which the revenue 
generated by the advertisement will be shared are linked 
to It. While we have competitive market, there people are 
fighting for competition. There should also be competition 
for working out Its rating. Why will you assign this job to a 
particular company which has been working out ratings 
for years? It ia not quite transparent and not In favour of 
public interest and not in favour of public Interest and the 
Government cannot afford to keep shut Its .y •• on this. 

SHRI LALMUNI CHOUBEY: Mr. Speaker, Sir, the 
figure of 90.10% should be expunged from the recorda as 
it has no relevance, otherwise It will cause confusion in 
the minda of people. 

MR. SPEAKER: I cannot put worda In the Minister 
mouth. 
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MD. SALIM: Mr. Speaker, Sir, My obvious demand in 
that the foreign company through which the foreign 
Television channels were taking out advertisement revenue 
abroad till the other day and were at an advantage thereby 
puHing the regional, local and national channels at 
disadvantage in the competition. Will the Govemment take 
concrete steps in this regard to decide who will work out 
the T.R.P. rating? There should be competition for this 
also. 

SHRI PRIYA RANJAN OASMUNSI: Mr. Speaker, Sir, I 
would like to tell with reference to the first question of 
respected Shri Salim and I am glad to tell that the T.R.P. 
rating takes place every week. It is not done monthly or 
yearly, but It Is done on weekly basis. I would like to 
explain the position on the weekly basis 'or the last four 
years. The market share in respect 0' the 'D.O. News', 'Aaj 
Tak', 'N.O.T.V. India', 'India T.V.', 'Star News' and 'Zee-
News' Is 2.18, 0.17, 0.48, 0.04, 0.38 and 0.35 respectiVely. 
It shows that the 'D.O. News' tops the list with the market 
share 0' 2.18. As regards the Mass Hindi Channell, the 
market Iharas of the '~.O.-I', 'Zee-News', 'Star Plus' and 
'Soni Entertainment' are 1998, 1.79, 8.27, and 2.53 
reepectlvely. Further, I would like to point out that taking 
whole of India together the T.R.P. of D.O. Is the highest. AI 
far as the T.R.P. company Is concemed, it is true that In 
2000 when the setting up of a T.R.P. company began, this 
company emerged as the most powerfut company in India. 
Thera was nobody In the market except it and services 0' 
this company were utilized. 

MD. SALIM: Please come out with name of the 
company. 

SHRI PRIYA RANJAN OASMUNSI: That company is 
T.M.M. which has an intemationallink with the J.P.P. That Is 
an America baaed company. AI regards the entry of new 
companies, I myself had taken up thl' matter In my Ministry 
be'ore raising this question that why not to provide 
opportunity to all? Why not to give an opportunity to those 
who can do more work in the competitive environment? I 
shall take steps in this regard after the Session is over. 

(English) 

SHRI B. MAHTAB: Sir, I would like to put a question 
to the hon. Mlnl •• r regarding Pruar Bharatl. Prasar Bharatl 
has already mentioned that It hu a number of modules, 
the TVRs and share of Ooordarshan compared to the 
private channell. I am confining myself to the news 
channels. 

Is it not a fact that because of large terrestrial raach 
today, Ooordarshan Is enjoying high rating? There is no 
doubt about it. If that be so, is It not true that DO News 
ChaMel is trailing in comparison to other private News 
Channels? What steps that are being taken to Increase 
the "",p of DO News Channel? 

SHRI PRIYA RANJAN OASMUNSI: As I told, there is 
a difference between terrestrial channels and satellite 
channels. In the domain 0' terrestrial channels, we are 
leading, but so far as the satellite channel II concemed, In 
a few channels, we are lagging behind Including DO 
News Channel. We have to improve the production quality 
in the whole news projection. Moreover, when it Is put up 
through the satellite channel, the reception on the screen 
is not superior compared to many private channels. So, 
'technical upgradation and improvement' is one of the 
criteria which we are going to focus on, very loon. 

[Translation} 

FllghU of Foreign All'll ..... to Small CltJ .. 
+ 

·225. SHRI RAM SINGH KASWAN: 

SHRI HARIBHAU RATHOO: 

Will the Mlnllter of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment proposes to grant 
permission to certain foreign airlines to introduce flights to 
the amall cities In the country under bilateral air service 
agreements; 

(b) If 10, the detalll thereof; and 

(c) the likely Impact of such proposals on air traffic 
and airlines In the public sector? 

(English) ~ 
,~ .~ 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) A 
statement is laid on the Table of the House. 

(a) to (c) Govemment do not entertain requests 
directly 'rom the foreign airlines for Introduction of flights. 
Traffic rights for operation of intemational air services are 
specified In Our bilateral, air services agreements 
concluded with various countries and are reviewed from 
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time to time during bilateral air services consultation at the 
Government level, depending on traffic demand, balance 
of benefit to our carriers, overall Interest of national 
economy, airport capacity, diplomatic/political consi-
derations etc. Actual operations are however a matt, of 
commercial judgement of the airlines designated for 
utilizing these rights. There is no request at present from 
foreign Government for traffic entitlements to any small 
city In India. 

[Translation] 

SHRI RAM SINGH KASWAN: Mr. Speaker, Sir, 
recently the Government of India have concluded aviation 
agreements with various countries under which the Airlines 
of these countries can launch their services In our country. 
Having been Imprelled by this, a large number of overseas 
airlines companies have made efforts In our country and 
they are willing to come here. I would like to know from 
the Hon'bl. Minister whether any oth.r country has made 
any contact in this regard? Since the market of dev.'opment 
exist, in India and the air s.rvices are available h.re, I 
WOUld, therefore, like to know from the hon'ble Mlnist.r 
which at countri., have r.qu.sted our Gov.mm.nt to 
launch air services in our country and what Is the reaction 
of the Govemment thereto? 

SHRI PRAFUL PATEL: For which place the hon'bI. 
Member is asking. Wh.ther he wants to uk regarding a 
specific place. 

SHRI RAM SINGH KASWAN: I am a.king with regard 
to the entire country. 

MR. SPEAKER: You ,hall get the full r.ply, 

SHRI PRAFUL PATEL: Mr. Speak.r, Sir, it i, a very 
general que,tlon about the Intematlonal aviation .ervlce. 
but I will . ... {Interruptlons) 

(English] 

MR. SPEAKER: You can reply very briefly and you 
need not .xplain the whole policy. 

(Trans/.tlon] 

SHRI PRAFUL PATEL:, Mr. Speaker, Sir, I would Just 
like to give an outlln. that we have agreements for air 
services with varlou. countries and we have different 
agrllmenta with dtfferent countries under which the number 
of air services to be Introduced are decided by the two 
countrl.s. 

Mr. Speaker, Sir, through you, I would like to Inform 
the honble Member that In the agreementl on air .ervlces 
we have had for the lut several ye .... with a number of 
countries we have adopted a policy of ample llberallsation 
for the last one year. It is good for us that people come In 
great numbers from both sides wheth.r they come for 
business purpose or for the purpose of tourism. Similarly, 
It Is the aspiration of our Indian peopl. to go abroad for 
.Ither busln... or tourism purpo.e.. Thl. Is a growing 
sector. We have conciuded agreem.nts afr •• h with many 
countrl.. during the lut one year keeping in vi.w the 
'growlng demand. Last time we made an agr.em.nt with 
USA In 1956 which has been given a new .haps. Ukewlae 
It ha.been done with England, Germany and Nether 
Land . ... {Interruptlon.) 

(Engll.h) 

MR. SPEAKER: The quntlon relates to 'small cities'. 

SHRI PRAFUL PATEL: The qu •• tlon wu very ge"'" 
and so, I have to answ.r In a gen.ral way. There i. a 
growins: demand for air .ervices, both domeitlc and 
intematlonal. The Govemment I. responding to thOiI 
nlld. In the bI.t polllbil way. 

MR. SPEAKER: Shrl Ram Singh Kuwan, you may 
put your .econd Supplem.ntary. You may pl .... confine 
your Suppl.mlntary to the Main Que.tion. 

[Trans/.tlon} 

SHRI RAM SINGH KASWAN: Mr. Speaker, Sir, Jalpur ' 
Airport In RaJaathan fulfills the intematlonal criteria. Hon'bl. 
Mlniat.r hu not only visited Jalpur but Ajmer allO. My 
question II whether Govemment will consider Jalpur to 
declare It as an airport of Intematlonal standard? 

Mr. Speaker, Sir, Jalpur, Ajmer and Udaipur In 
Rajasthan are v.ry big cltl., wh.re tourla.. from every 
part of the world arrive. I would Ilk. to know from the 
Govflrnm.nt whether any agre.ment Is being made for 
these cltie •. 

SHRI PRAFUL PATEL: Mr. Speak.r, Sir, the about 
Jalpur. I would like to usurl the Hon'bIe Member that 
Jalpur la an Important city with thl vlewpC?lnt of 
intematlonal tourlam, kHplng that in view Intlmatlonal 
flights .... receiving Jalpur without according Intlmatlonal 
statu. to Jalpur airport, but Govlmment wanta that llra,t of 
all an airport of Intlmatlonal standard .hould bI built 
there, for that the procell Is going on and I a .. ure that by 
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the next year, 2006 Jalpur will be duly declared an internal 
airport. 

MR. SPEAKER: Shri Harlbhau Rathod. - Not present 

... {Interruptions) 

(English) 

MR. SPEAKER: Hon. Members, I want to help all of 
you. In the last Session also a question came up on this 
subject and a large number of supplementaries were very 
properly Intended to be raised because even small cities 
are expecting an airport these days. I had promised that 
during this Session I will allow almost one whole day for a 
discullion on this. He has to be ready for that. I shall do it 
In this Session itself. Therefore, instead of putting again a 
supplementary, we shall have a full discussion from 2.00 
p.m. to 6.00 p.m. one day. So, be ready for the onslaught. 

Therefore, with your kind pennlssion, can I go to the 
next question? I would give you full time. It shows our 
country's development because you are all asking for air 
services. 

011 AeftnerIH 
+ 

*228. SHRI CHANDRAKANT KHAIRE: 

SHRI JOACHIM BAXLA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the details of oil refineries functioning at 
present In the country: 

(b) the annual installed capacity vis-a-vis actual 
production of each refinery during the last three years, 
year-wise: 

(c) the revenue earned by each refinery during 
the said period: and 

(d) the steps taken to Improve their refining 
capacities? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) A Statement Is laid on the 
Table of the House. 

(a) There are 18 refineries operating In the 
country, 17 In the Public Sector and one In the Private 

Sector, with a total Installed capacity of 127.37 million 
metric tonnes Per annum (MMTPA). The location and 
capacltle. of these refineries are given in enclosed 
Annexure-I • 

(b) The details of annual installed capacity vis-a-
vis actual production by Public Sector Oil Refineries during 
the last three years are given in enclosed Annexure-II. 

(c) The details of Profit After Tax (PAT) of 
downstream Public Sector Companies, during the last three 
years, year-wise, are given in enclosed Annexure-III. 

(d) The overall capacity utilization of Public Sector 
refineries during 2004-05 was 98%, though it varied from 
refinery to refinery. The steps taken by the refineries to 
Improve their capacity utilization inter alia include 
debottlenecking, reduction in fuel and losses etc. 

The following expansions have been planned by the 
Public Sector Reflnerles:-

(MMTPA) 

S.No. Name of the Present Expansion 
Refinery Capacity planned 

1. Indian Oil 6 12 
Corporation (Further 
Ltd., Panipat additional 

expansion from 
12 to 15) 

2. Indian Oil 6 7.5 
Coporation 
Ltd., Haldla 

3. Hindustan 7.5 8.3 
Petroleum 
Corporation 
Ltd., Vlsakh 

4. Hlndustan 5.5 7.9 
Petroleum 
Corporation 
Ltd., Mumbal 

5. Kochl Refinery 7.5 9.5 
Ltd., Koehl 

6. Bharat Petroleum 6.9 12 
Corporation Ltd., 
Mumbal 



27 Oral Answers DECEMBER OS, 2005 To Questions 28 

ANNEXURE., 

Location and CapacIties of Reflnerin in India 

S.No. Name of the company location of Capacity 
Refineries (MMTPA)* 

Public Sector 

1. Indian Oil Corporaiton limited (IOCl) Guwahati 1.00 

2. loel Barauni 6.00 

3. loel Koyali 13.70 

4. loel Haldia 6.00 

5. IOOl Mathura 8.00 

6. IOOl Digboi 0.65 

7. IOCl Panipat 6.00 

10Cl-Total 41.35 

8. Hlndustan Petroleum Corporation limited (HPCl) Mumbai 5.50 

9. HPCl Visakhapatnam 7.50 

HPCl-Total 13.00 

10. Chennai Petroleum Corporation limited (CPCl) Manali 9.50 

11. CPCl Nagapattnam 1.00 

CPCl-Total 10.50 

12 Bharat Petroleum Corporation limited (BPCl) Mumbai 6.90 

13. Kochi Refinerie. ltd. (KRl) Kochi 7.50 

14. Bongaigacn Refinery & Petrochemicals lTd. (BRPl) Bongaigaon 2.35 

15. Numligarh Refienry Ltd. (NRL) Numaligarh 3.00 

16. Mangalore Refinery & Petrochemicals Ltd. (MRPl) Mangalore 9.89 

17. Tatipaka Refinery (ONGC) Andhra Pradesh 0.078 

Pity ... Sector 

18. Reliance Petroleum Ltd. (RPl) Jamnagar 33.00 

Total 127.37 

• Million Metric Tonne Per Annum 
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ANNEXURE-II 

Ins'alJed CspacIty. vis-a-vis Actu81 Production 

Fig. in Million Metric Tonnes per Annum (MMTPA) 

Name of refinery 2OQ2.()3 2003-04 2004-05 

Installed Actual Installed Actual Installed Actual 
capacity production capacity production capacity production 

Dlgboi, Indian 011 0.65 0.58 0.65 0.60 0.65 0.65 
Corporation ltd. (IOCl) 

Guwahati, IOCl 1.0 0.46 1.0 0.89 1.0 1.0 

Barauni, 10Cl 4.2 2.99 6.0 4.30 6.0 5.08 

Gujarat, IOCl 13.7 12.43 13.7 12.76 13.7 11.70 

Haldla IOCl 6.0 4.51 6.0 4.52 6.0 5.42 

Mathura, IOCl 8.0 8.21 8.0 8.25 B.O 6.39 

Panlpat, IOCl 6.0 6.10 6.0 6.34 6.0 6.39 

Mumbal, Hlndustan 5.5 6.0· 5.5 6.1· 5.5 6.1· 
Petroleum Corporation 
ltd. (HPCl) 

Visakh, HPCl 7.5 6.8· 7.5 7.5· 7.5 7.8" 

Mumbai, Bharat 6.9 8.71 6.9 8.76 6.9 9.14 
Petroleum Corporation 
ltd. (BPCl) 

Manall + Cauvery 7.0 6.82 10.5 7.04 10.5 8.93 
Basin, Chennai, Chennai 
Petroleum Corporation 
ltd. (CPCl) 

Kochl Refinery ltd. 7.5 7.57· 7.5 7.85· 7.5 7.92· 
(KRl) 

Bongaigaon 2.35 1.46· 2.35 2.12· 2.35 2.31· 
Refinery & Petrochemicals 
ltd. (BRPl) 

Numallgarh 3.0 1.8· 3.0 2.2· 3.0 2.0· 
Refinery Ltd. (NRl) 

Mangaiore Refinery 9.69 6.69 9.69 9.35 9.69 11.07 
and Petrochemicals ltd. 

Oil and Natural Gal 0.078 0.091 0.078 0.090 0.078 0.091 
Corporation (ONGC) 

• Crude Throughout 
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ANNEXURE-IU 

Profit After Tax of Downstream Public Sector 
Companies during the last thf8f1 years 

(As. in crore) 

Name of Company 2002-03 2003-04 2004-05-

Indian 011 6115 7005 4891 
Corporation Ltd. 

Bharat Petroleum 1250 1695 966 
Corporation Ltd. 

Chennal Petroleum 303 400 597 
Corporation Ltd. 

Kochi Aefineries Ltd. 456 555 842 

Bongalgaon Aefinery 179 304 478 
Petrochemicals Ltd. 

Numaligam Aeflnery Ltd. 175 215 409 

Mangalore Aeflnery -412 459 880 
Petrochemicals Ltd. 

Hlndustan Petroleum 1537 1904 1277 
Corporation Ltd. 

• Source: Anna Report 

(Translation] 

SHAI CHANDRAKANT KHAIAE: Mr. Speaker, Sir, I 
would like to know their next plant with regard to the 
operational private refineries. There i, a plan to ielue 
Ilcencel to there and to go for their further expansion. 
There are six main companies - Indian Oil Corporallon 
Ltd., Panipat, Indian Oil Corporation Ltd. Haldia, Hindustan 
Petroleum Corporation Ltd. Vlzaq, Hindustan Petroleum 
Corporation Ltd. Mumabi, Kochhi Aefineries Ltd., Kochhi 
and Bharat Petroleum Corporation Ltd. Mumabi, out of 
these Bharat Petroleum Corporation Ltd. Mumbal produces 
12 million metric tone per annum. Likewise remaining 
figures are given In this. I would like to ask when their 
expansion programme is likely to be computed and by 
what time they will start· functioning? Besides this I want to 
uk next question also . ... (lnterruptlons) 

MR. SPEAKEA: Next question next time. 

SHRI MAN I SHANKAR AIYAR: Mr. Speaker, Sir, 
expansion only and work on ail these sites is In progress. 
I don't have such details as to by which date their job will 
be finished, but I am ready to send them details to the 
honble Member. Besides this I am ready to give one 
explanation regarding expansion therein and the new 
refineries we are going to set up; we are working at 
Bhatinda, we are working at Bina, talks are going on in 
Paradeep and we are expecting about all these things 
that in next refineries will start functioning in our country 
and now we are discussing whethttr we should set up 
export oriented refineries; whether it can be beneficial or 
not as long as this deliberation ends; may be we get more 
attached to it. 

SHRI CHANDAAKANT KHAIRE: Sir, expansion 
programme is okay and good but the date presented by 
him regarding actual production, after perusal It seems 
that those refineries of the country are producing even 
lesser than their own capacity. As in the case with Indian 
Oil Corporation at Barauni, Indian Oil Corporation Ltd. in 
Guiaral. Haldla, Mathura, Chennal and Numaligam etc. I 
think we should find out reasons for under production 
thereto. 

Besides, I would like to ask that profit after tax of 
companies thus presented; the data for the year 2002-
2003 and 2003-2004; after their perusal It seems that 
there is a good profit in the year 2003-2004 in comparison 
with the year 2002-2003 but the profit made in the year 
2004-2005, for example profit made by Indian Oil for the 
year 2003-2004 is As. 7005 ergre; which hal come down 
to As. 2328 crore now. Besides this the profit of Bharat 
Petroleum Corporation Ltd. is Rs. 1695 crore. What is the 
reason behind this loss? 

MR. SPEAKEA: We all know the reasons. 

SHAI CHANDRA KANT KHAIAE: We have to search 
if a company like HPCL makes loss, it will be dlsinvested 
and handed over to private sector; this is my aRlgalion. 

SHRI MANI SHANKAA AIYAA: Sir, I would like to 
draw the attention of the House that wrong data In black 
and have been presented to you . ... (Interruptlons) 

AN HON'BLE MEMBEA: Who gave it? 

SHAI MANI SHANKAR AIYAR: I myself, I want to 
correct them . ... (Interruptions) 

MR. SPEAKEA: He is making a confeulon. Let us 
hear him. 
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... (Interruptions) 

SHRI MANI SHANKAR AIYAR: I have made a mistake, 
so I am submitting that these data have been given and as 
everyone is aware that I don't prepare these data. Today 
early In the morning I caught hold of them and it was 
found out that wrong data have been presented. I want to 
present the correct data. 

PROF. VIJAY KUMAR MALHOTRA: This is not a data 
have been presented in the House . ... (Interruptions) 

(English] 

It II something very lerIou •. It is highly objectionable. 
... (InterruptloM) 

SHRI MAN I SHANKAR AIYAR: Sir, may I correct' the 
figures? ... (Interruptions) 

MR. SPEAKER: The Minister has found out that there 
is some mistake and he is admitting that. 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, mistake Is 
something, but a false information has been given. 
... (Interruptlons) 

MR. SPEAKER: I am sure we cannot refer to officers. 
Nobody in this country should have the courage to mislead 
the House. I am sure, If it is done deliberately, then he will 
suffer, otherwiaelnnocent mistakes can be made. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: He i. a Mnle.r 
here. It is his responsibility, not of hil officials. 

{English} 

MR. SPEAKER: I am not taking III!Y note of the 
official •. Official. have nothing to do. 

... (Interruptions) 

SHRI MAN I SHANKAR AIYAR: Sir, I would like to 
correct the answer . ... (lnterruptlons) 

MR. SPEAKER: The hon. Minister is admitting 
something. 

... (Interruptlons) 

SHRI MANI SHANKAR AIYAR: For Bharat Petroleum, 
the correct figure is Rs. 965.80 crors; for Chennai 
Petroleum, the correct figure Is Rs. 596.97 crore; for Koehl 
Refinery, the correct figure is Rs. 842 crore; for Bongalgaon 
Refinery, the correct figure Is Rs. 478.30 crore; for 
Numaligarh, the correct figure is Rs. 409.15 crore; for 
Mangalor., the corrsct figure is Rs. 879.76 erore and for 
Hindustan Petroleum, the correct figure Is Rs. 12n.33 
crore. 

Sir, I will, In written form, submit this to you. The 
correct figures came to me after the Question Hour .tarted. 

MR. SPEAKER: So, are the .. figure. for the year 
2004-05? 

SHRI MANI SHANKAR AIYAR: Sir, yes. These figures 
are for the year 2004-05. 

(Translation] 

SHRI CHANDRA KANT KHAIRE: Yet, it is a loss. He 
has not told the reason. ...(Interruptlons) These, three 
companies are yet in a IOS8. 

MR. SPEAKER: Profit has come down . 

{English] 

He wants to know as to why has the profit come 
down. 

SHRI MANI SHANKAR AIYAR: The profits, I am glad 
of this question, have significantly declined because whHe 
international prices have been rising steeply without 
relenting and reaching levels that have not been reached 
before. We have done our belt to control prices at which 
the petroleum products are made available to the general 
masses. In the proceSI of doing so, a very lubatantial 
share of the burden has fallen on the shoulders of the 011 
marketing companies and to give jUlt an example, when 
lalt railed the price, which was In September, the 
consequences of that was that 51 per cent of the burden 
of the rise of the intematlonal pricel was taken by the 011 
sector companies themselves. Thirty-six per cent was taken 
on the Government Budget and only 13 per cent was 
passed on to the conlumerl. So, when we are attempting 
to protect the consumers in this manner, clearly profltl wtll 
come down. That is the ballc reason. So, It II not • 
inefficiency. It Is our pricing system. We are looking into 
that pricing Iystem on a regular basis . 
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WRITTEN ANSWERS TO QUESTIONS 

{English] 

Expanalon of A.I.A. and DD Cove .... 

*227. SHRI P.S. GADHAVI: 

SHRI BIR SINGH MAHATO: 

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the Government proposes to exp'and 
the coverage of All India Radio (AIR) and Doordarshan 
(DO) to uncovered and underserved areas including 
backward and rural areas of the country; 

(b) if so, the details thereof; 

(c) the funds earmarked for this purpose during 
the Tenth Five Year Plan; and 

(d) the steps taken/proposed to be taken to reduca 
the uncovered and underserved areas? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (d) All India 
Radio (AIR) has informed that the expansion of its coverage 
to hitherto uncovered and under-served places (including 
backward and rural areas] in the country is proposed to be 
carried out through the setting-up of stations/installation of 
transmitters in the various States and U.T. as contained in 
the Statement enclosed. During the Tenth Five Year J:»lan 
period for which a provision of Rs.13,290 lakh (capital 
cost) has been earmarked. Besides, a number of radio 
stations are also proposed to be set up in the tribal and 
backward districts of various States during the Tenth Plan 
period, subject to approval and availability of funds. As of 
date, the exi.ting radio coverage is 91.42% by area and 
99.13% by population. After completion of the Tenth Plan 

schemes, this will further go up to 92.92% by area and 
99.49% by population. Besides, the whole of the country 
is covered through short-wave signals. 

Further, with the launch of the Doordarshan's Ku 
band (Free-to-air Direct-to-Home) transmission service from 
16th Dec. 2004, Its bouquet comprising, thirty-three T.V. 
(19 Doordarshan and 14 private channell) besides twelve 
A.I.R. ~annels are also available to the viewers/listeners 
throughout the country (except A&N Islands) which can be 
received with the help of a small sized dish receive unit. 
The approved cost of this project is estimated to be 
Rs.163.50 erare (figures provisional). While A.I.A. covers 
the whole Andaman and Nlcobar Islands, Doordarshan's 
coverage, in its terrestrial mode, is estimated to be 
available to about 97% of the population of th~ Islands. As 
part of the expansion of radio services, a 10 kW FM A.I.A. 
transmitter at Port Blair has recently been commissioned. 

Besides, the implementation of Phase " of Special 
Package for the North-East region (Including Sikkim) and 
Island Territories, at an estimated total cost of Rs.393.95 
crore (A.I.A. Rs.145.75 crore and Doordarshan Rs.24B.20 
crore) which is yet to be approved, would lead to increased 
coverage, of DO and A.I.A. both in terms of area and 
population and also improve the quality of the programmes. 
This will also help cater to the information and 
entertainment needs of the linguistically and culturally rich 
and diverse region. Moreover, sixteen numbers of 10 kW 
Medium Wave Very Low Power Transmitters (VLPTs.) of 
Doordarshan are proposed to be installed in addition to 
the upgradation of six numbers of VLPTs. in A&N Islands. 
The N.E. Special Package also contemplates upgradatlon 
of the extant LPTs. of Doordarshan in Port Blair and Car 
Nicobar into High Power Transmitters. 

In addition, under the J&K Special Package (Phase 
II) schemes, the Ku band transmission service of 
Doordarshan besides strengthening the Kashir channel is 
also envisaged at an estimated COlt of Rs.300 crore. 

St.tement 

State 

1 

Arunachal Pradelh 

List of StationsITransmltters Proposed In X Plan which are expected 
to extend coverage to uncovered areas 

SI.No. Place Power 

2 3 4 

1. Anini 1 kWFM 
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2 3 4 

2. Bomdil. 1 kWFM 

Assam 3. Lurnding 1 kWFM 

Chhattisgarh 4. Oantewara 5kWFM 

S. Balkunthpur SkWFM 

Himachal Pradesh 6. Shimla 10 kW FM - (Interim set up with 1 kW FM Tr. CommIssioned). 

Jammu & Kashmir 7. Kargll 200 kW MW - Technical Ready 

B. Olsklt 1 kW MW - Technical Ready 

9. Padum 1 kW MW ~ Technical Ready 

10. Nyomarap 1 kW MW - Technical Ready 

Karnataka 11. Sringeri 10kWFM 

L& M Island 12. Kavaratti 10 kW MW (Replacement of 1 kW MW Tr.) 

Maharashtra 13. Oras 5kWFM 

Mlzoram 14. Charnphai 1/5kW FM 

15 Tulpang 1/5kW FM 

16. KolasibiSarchip 1/5kWFM 

Nagaland 17. Kohlma 10kWFM 

18. Tuensang 5 kW FM -(Replacement of 1 kW MW Tr.) 

Orissa 19. Oeogarh SkWFM 

20. Parlakimldl SkWFM 

Rajasthan 21. Ramgarh 20 kW FM 

22. Chautan Hili 20kWFM 

Trlpura 23. Longtherai 5kWFM 

24. Udaipur 1/SkWFM 

25. Nutan Bazar 1/5kW FM 

Uttar Pradesh 26. NaJibabad 200 kW MW - (Replacement of 100 kW MW Tr.) 

Uttaranchal 27. Bhageshwar 5kWFM 

28. Champwat· 1 kWFM 

29. Gairsen 1 kWFM 

30. Rudraprayag 1 kWFM 

31. Dharchula 1kWMW 

32. Haldwani 10kWFM 

Weat Bengal 33. Oarjeellng 10kWFM 

And 150 numbera of Low Power FM Tranlmlttera (of theM 100 would be In North-Eat S ..... , 
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OUtaWKUng Amount .-nat 
Power HouaealSEBe 

*228. SHRI HITEN BARMAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the amount of Railways outstanding against 
the various Power House. and State Electricity Boards 
(SEBa) as on date; 

(b) whether the ~ailways are reeling under 
financial erlals due to non-recovery of these amounts; 

(c) if 10, the steps taken by the Government to 
recover the .. amounts from them; 

(d) whether the Government proposes to introduce 
any concessional scheme whereby the Power Houses 
and State Electricity Boards (SEBs) would be encoura~ 
to adopt pre-payment of rates of carriage of coal; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
RAILWAYS CSHRI R. VELU): Ca) The amount of Railways 
outstanding against the various Power HouseslSlate 
Electricity Boards (SEBs) as on 30.09.2005 is indicated 
below: 

(RsJn erare) 

S.No. Name of State Electricity Outstanding as 
BoardIP.H. on 30.9.05 

1 2 3 

Andhra Pradesh State Electricity Board 3.41 

2 Badarpur Thermal Power Station 618.55 

3 BIhar State Electricity Board 1.25 

4 Damodar Valley Corporation 3.70 

5 Delhi VIdyut Board 177.12 

6 Gujarat State Electricity Board 13.93 

7 Haryana State Electricity Board 23.95 

8 Jharkhand State Electricity Board 1.57 

9 Karnataka State Electricity Board 2.65 

10 Madhya Pradesh State ElectrIcIty Board 3.53 

2 3 

11 Maharuhtra State Electricity Board 30.99 

12 National Thermal Power Corporation 23.32 

13 Private Power House - Sabarmati 4.48 

14 Punjab State Electricity Board 442.40 

15 Rajasthan State Electricity Board 75.74 

16 Tamllnadu State Electricity Board 1.51 

17 Uttar Pradesh State Electricity Board 41.34 

18 West Bengal State Electricity Board 15.80 

Total 1485.24 

(b) No Sir, Railways is not reeling under financial 
crisis; the financial position of the Railways, which was 
adverse in the past due to revision of pay and pension, 
decrease in traffic receipts and considerable accretion in 
traffic out.itandings, has improved in the last couple of 
years mainly due to growth in freight and passenger 
earning. However, recovery of outstanding dues, including 
those pertaining to Power HouseslState Electricity Boards, 
amounting to RS.1485 erore up to September 2005, is 
very essential for providing the requisite funds necelSary 
for Railway's operations. 

(c) The steps taken by the Government to recover 
these amounts from Power House/State Electricity Boards 
are: 

(i) Close monitoring of recovery of out-
standing dues Is done at all levels by 
holding meetings with the represen-
tatives of Power HOU88S(PHs)/State 
Electricity Boards (SEBe). Special 
drives for clearance of outstanding 
dues are launched from time to time. 

(iI) Meetings are also held with Secre-
taries of the concerned Ministries and 
Chief Secnttarles of the States from 
time to time. 

(ill) Pre-payment scheme of freight for 
carriage of coal ha. been made 
applicable to all Power HoulealState 
Electricity Boarda. 
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)(iv) Introduction of the Electronic Payment (vi) Adjustment of due. pertaining to State 
Gateway scheme for electronic clear- Electricity Boards and Power House. 
anee of due's of Badarpur Thermal as on 31.12.1996 from the Central 
Power Statlon(BTPS) which owes the Plan Aulstance of the State Govem-
maximum amount to Indian RaIlways ments, subject to certain IImltl. 
and extension of facility of to all other Pursuant to Govemment'. decllfon on 
Power HoUI""~EBI, after lucceslful 07.02.1887, an amount of Rs.158 
Implementation of the Icheme for orore had been received till 2002-03 
BTPS. from Central Plan Anlltance. 

(v) Adjultment of outstanding duel from AI a result of the above ltepI, the position of 
Power HouHtl State Electricity Boardl outltandlng hu Improved from RI.17B2 crore u on 
against traction bllil payable to them 30.8.2004 to AI.1485 crore a. on 30.08.2005, showing a 
by the Railway •. reduction of AI.271 crore(16%), u Indicated below: 

(AI. In Crore) 

S.No. Name of State Electricity BoardIP.H. 30.08.2004 30.8.2005 VarIation 

Andhra Pradelh State Electricity Board 8.75 3.41 -8.34 

2 Badarpur Thermal Power Station 885.04 818.55 -248.48 

3 Bihar State Electricity Board 1.58 1.25 -0.34 

4 Oamedar Valley Corporation 1.18 3.70 -4.89 

5 Oelhl Vldyut Board 183.97 177.12 -8.85 

6 Gujarat State Electricity Board 38.34 13.83 -22.41 

7 Haryana State Electricity Board 12.83 23.85 11.1-2 

8 Jharkhand State Electricity Board 1.48 1.57 0.08 

9 Kamataka State Electricity Board 0.54 2.85 2.11 

10 Madhya Pradelh State Electricity Board 1.71 3.53 1.82 

11 Maharuhtra State Electricity Board 16.22 30.88 14.77 

12 National Thermal Power Corporation 49.02 23.32 -25.70 

13 Private Power HOUle - Sabarmatl 1.18 4.48 3.30 

14 Punjab State Electricity Board 439.82 442.40 2.58 

15 RajUthan State Electricity Board 89.85 75.74 5.88 

18 Tamllnadu State EleotrIcIty Board 1.89 1.51 -0.18 

17 unar Pradelh State Electricity Board 48.88 41.34 -5.85 

18 We.t Bengal State Electricity Board 14.87 15.80 0.83 

Total 1781.58 1485.24 -278.34 
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(d) No, Sir. Prepayment of freight for coal was 
made applicable to aU State Electricity BoardS/Power 
Houses w.e.f 1.10.96 with the exception of BTPS, In whose 
case the scheme was implemented from 1-1-1997. 

(e) Does not arise. 

fire In 80m.., HIgh 
North Platform 

229. SHRI PRABODH PANDA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government had Ht up a High 
Level Inquiry Committe. to look Into the circumstances 
that led to the recent fire In the Bombay High North Platform 
of the Oil and Natural Gas Corporation (ONGC); 

(b) If so, the detaUs thereof; 

(c) whether the Committ.e has submitted its report 
to the Government; 

(d) if 80, the findings thereof and the action taken 
by the GOvemment thereon; and 

(a) if not, the time by which the Committee is 
likely to submit Its report? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MAN I 
SHANKAR AlVAR): (a> and (b) Ves, the Government has 
Ht up an Independent Inquiry Committee under the 
Chairmanship of Shri T.N.R. Rao, former Secretary (P&NG), 
to look Into the circumstances leading to the accident and 
the adequacy of the response thereto. 

The composition of the Inquiry Committee is as 
follows:-

I) Shri T.N.R. Rao Chairman 

II) Maj. Gen.(Retd.) S.C.N. Jatar, Member 
former C&MD, ONGC Vldeah Ltd. 

iii) DG, Coast Guard or a Senior Member 
Level Nominee 

(c) and (d) Committee is yet to submit its report In 
this regard. 

(e) Comml .... has been given time of six months 
upto 15th March, 2006 to submit the report. 

[Translation] 

Advartlelng POlicy for Newapapera 

*230. SHAI MITRASEN YADAV: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to state: 

(a) whether the Government has formulated an 
advertisement policy for small and medium newspapers; 

(b) If so, the details thereof; and 

(c) If not, the measures being taken by the 
Govemme"t to provide advertisements to small and 
medium newspapers? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a) to (c) The 
Government has formulated an advertisement policy for 
the newspapers. As per the AdvertiHment Polley of the 
Government of India and Guidelines for empanelment of 
newspapers, the small and medium newspapers/journals 
are given priority for empanelment with the Directorate of 
AdvertiSing and Visual Publicity (DAVP) for release of 
Government Advertisements. This is to enlure fairness to 
these categories of newspapers/journai., in pursuance of 
the broad sociai objectives of the Government. 

state: 

cargo Handling Facll"'. 

*231. MOHO. MUKEEM: 

SHRI G. KARUNAKARA REDDY: 

Will the Minister of CIVIL AVIATION be pleased to 

(a) the names of airports In the country which are 
having cargo handling facilities at present; 

(b) the details of cargo handled by them during 
each of the last three years; and 

(c) the airports where cargo complexes are 
proposed to be set up during the Tenth Five Vear Plan 
with a view to Improving the Infrutructure of thoH airports 
and also for accelerating the pace of development 0' 
those areas? 

THE MINISTER OF. STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Airports 
Authority 0' India (AAI) has established Air Cargo 
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Complexes to handle international cargo at the follOWing 
airports: (i) Kolkata (iI) Mumbal (iii) Chennal (iv) Deihl (v) 
Guwahatl (vi) Lucknow (vii) Nagpur and (viii) Colrnbatore. 

(b) These airports handled 556660.96 metric 
tonnes, 1143031.86 metric tonnes and 1833290.46 metric 
tonnes during the year 2002-03, 2003-04 and 2004-05 
respectively. 

(c) AAI has plans to develop cargo handling 
facilities at Amritsar, Jammu, Indore, Jalpur, Goa, Patna 
and Bagdogra Airports. 

Action PIMI for 810-Dl .... 

*232. SHRI CHANDRABHAN SINGH: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Govemment has formulated any 
action plan for bio-dlesel for which a workshop was 
organised recently In view of the successful efforts In 
production of blo-diesel and Increasing Interest shown by 
lOme States; 

(b) If so, the details thereof; 

(c) whether the Govemment has prescribed any 
parameters for acceptance of bio-diesel; and 

(d) If so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Ministry of Rural 
Development Is the nodal Ministry to implement the 
proposed National Mission on Bio-diesel, which, Interalla, 
envisages large seale plantation of Jatropha Curcus (Ratan 
Jyot). The Detailed Project Report for the proposed National 
Mission on Bio-diesel, which has been referred to the 
Planning Commission by the Ministry of Rural Develop-
ment, has not yet received all the clearances and approvals 
which are a prerequisite for deciding upon any action 
plan for bio-diesel. 

Meanwhile, the Ministry of Petroleum & Natural Gas 
has Issued a Blo-dlesel Purchase Policy which will come 
Into effect on 1.1.2006. Moreover, the Ministry of Petroleum 
and Natural Gas and the Ministry of Panchayatl Raj jointly 
organized a Bio-diesel Conclave on 5.11.2005 and It was 
interalia decided that the Ministry of Panchayatl Raj, in 
association with other stakeholder Ministries like the 

Ministry of Petroleum and Natural Gas and Planning 
Commission and various other Government organizations, 
wilt explore the prospectus and possibilities of involving 
Panchayali Raj Institutions in promoting the cultivation of 
Jatropha and other. oil bearing trees which can be used 
for the production of bio-diesel. To this end, a joint 
Committee co-chaired by Secretary (Ministry of Petroleum 
& Natural Gas), Secretary (Panchayatl Raj) and Adviser 
(Planning Commission) is being constituted. 

(c) and (d) In terms of the Statement on Bio-diesel 
Purchase Policy which will come into effect on 1.1.2006, 
inter alia, the following have been prescribed: 

(I) Blo-dlesel manufacturers Interested In supply-
ing bio-diesel to public sector oil marketing 
companies should approach the state level 
coordinator (SLC) pertaining to the state, and 
after assessment of production capacity and 
credibility of the prospective supplier by joint 
evaluation/certification by the industry team, 
samples would be tested and jf these meet 
the prescribed Bureau of Ii'ldlan Standard (BIS) 
specifications, the supplier shall be registered 
as an authorized supplier. 

(Ii) In normal course, the registration shall be re-
validated after a year. However If either the 
feedstock used or the process of manu-
facturing bio-diesel is altered,· re-valldation of 
registration shall be necessary immediately. 

(iii) In registering authorized suppliers of bio-
diesel, priority shall be given to such bio-
diesel producers who propose to use non-
edible tree borne oils as feedstock for 
producing blo-dlesel, and have undertaken or 
have committed themselves to support farming 
of oil bearing plants with a view to using only 
tree-borne non-edible 011 for manufacture of 
blo-diesel in future. 

(iv) The 011 marketing companies shall buy blo-
diesel (B100) which meets the prescribed BIS 
standard, at a uniform price, as may be 
decided b'y the oil marketing companies from 
time to time, depending on market conditions. 
Such a uniform price shall be inclusive of any 
taxes and duties and transportation cost for 
delivery of bio-dlesel at the purchase centre. 
The uniform price once fixed shall be in 
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operation for six I'I'IOnths, at the end of which It 
woatd be reviewed. The Initial purchase price 
of blo-dleael by the oil marketing companies 
will be R. 25 per litre. The registered 
authorised blo-dlesel manufacturers shall be 
required to deliver B 1 00 at the notified 
purcha.. centrn In caIlbrated tank trucks of 
capacity not Ie.. than 10 KL. In case the 
suppliers envisage any deviation, they should 
infann the concerned 011 company and supply 
as per mutual convenience. 

(v) All expenses related to "sting of the bIo-
diesel for aooeptance of the consignment shall 
be borne by the 011 marketing companies. 
Every consignment ,hall be tested for the 
following apeclflcatlon,: 

* 

* 

* 

* 

* 

* 

Den,lty @15 degree C 

Kinematic VI8C081ty 040 degree C 

FIuh Point 

Water Content 

Copper COITOIlon, and 

AcId value 

TeIeouting through D. T.H. 

*233. SHRI HARIKEWAl PRASAD: Will the Mlnl,ter 
of INFORMATION AND BROADCASTING be pleased to .... : 

(a) whether Ooorda..-han teleout the channels 
through DTH to TV channel operatol'l tree of coat; 

(b) If '0, the detail, thereof; 

(c) whether the .. operatol"l are charging money 
from public for viNing theN channell; 

(d) If 80, the ,.asons for allowing them to u.e 
DTH tree of C08t; and 

(e) the corrective meuurea being taken by the 
Govemment In thl' regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PAIYA RANJAN DASMUNSI): (a) and (b) Yes, 
Sir. The lI't of channels Included' in the bouquet of 

Doorc:larshan's D.T.H. service, free of cost at the moment, 
Is enclosed as Statement. 

(c) to (e) No, Sir. They are not charging money from 
the public for showing the .. channell In as much as they 
are free.to-alr channels on the DTH platform of Door-
darshan. The carriage of private TV channel, free of coat 
II only an interim measure to boost the popularity of 
Doordarahan's DTH service, permitted only for a period of 
two years. 

u.t of cNnne/. Included In the bouquet of DD Direct Plu. 

DO CMnneIa PrtvIte ChInnIIa Rldio ChInnIIs 

1. DO N.rJoneI 1. All Ta 1. VlvIctI BhIratI 

2. DO Newa 2. HeadU .... Today 2. AIR FM 

3. DO SportI 3. BacWorld 

4. DO Inda 4. Jain TV 

6. DO Bharlll 5. Star Utuv 

6. DO Kuhlr 6. Z .. Uulic 

7. DD~ 7. &mleTV 

8. DO North Elit 8. ETV awllhl 

8. DO BangIa 8. Sun TV 

Rainbow 

3. AIR FM Gold 

4. AIR HIndi 

5. AIR BIIIgIa 

6. AIR North Eat 

7. AIR OrIya 

8. AIR GujarIlI 

8. AIR M8ndh1 

10. DO OrIya 10. KaIraII TV 10. AIR Telugu 

11. DO Gujaratl 11. Aakuh BangIa 11. AIR TamH 

12. DO Sahyadrl 12. ETC Punjml 12. AIR Kannada 
(Marathl) 

13. DO S~ 13. MH·1 
(Telugu) 

14. DO Chandana 14. TV-8 
(Kannada) 

15. DO PodhIgai 
(Tamil) 

18. DO Mliayalam 

17. DO LS (Lok Sabha) 

18. DO RS (RrWa SaIN) 

IcluoelloMl CMn .... 

18. Gyan 0...,." 
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[English} 

Pilferage of Coal from 
Railway Wagon. 

*234. SHRI S. AJAYA KUMAR: Will the Minlater of 
RAILWAYS be pleased to state: 

(a) whether the Government Is aware that coal 
from the Eastern Coalfields Ltd. is being transported to 
various Power Houses through the Indian Railways; 

(b) If so, whether the Government has received 
any complaints of coal pilferage during transportation; 

(c) If 10, the number of complaints received during 
the current year so far; and 

(d) the action taken against the ~fficlals/peraons 
found gUilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) and (b) Yes, Sir. 

(c) One. 

(d) None found guilty. 

Drug AddlcUon IHnOng Children 

*235. SHRI VIRCHANDRA PASWAN: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Government Is aware that a 
considerable percentage of children between the age of 
12 and 18 years are drug addicts; 

(b) If so, the details thereof and the corrective 
measures taken by the Government to control this serious 
menace; 

(c) whether the Government has received compla-
Ints against NGOs/VOs for mlluUlisation of fundI provided 
to them for drug abule prevention during 2005 till datei 

(d) if 10. the details thereof and the action taken 
against the erring NGOsIVOs; and 

(e) the mechanism available with the Government 
to ensure proper utilization of funds released to NGOsI 
VOl? 

THE MINISTER OF SOCIAL JUSTICE AND EM-

POWERMENT (SHRIMATI MEIRA KUMAR): (a) As per the 
National Survey on Extent. Pattern and Trends of Drug abuse 
in India conducted by the Government of India In colla-
boration with the United Nations Office on Drugs and Crime 
the current prevalence rates In a sample size of 8587 
children within the age group of 12-18 years was as follows: 

Alcohol 21.4% 

Cannabis 3.0% 

Opiates 0.1 % 

Prevalence refers to "used within the lalt one month". 
It could even mean that the drug was used only once In 
the month or more than once In the month. It does not 
mean that the 'current users' are addicts. The Survey Itself 
states as a gener&1 propolltion for all agel that not all of 
the current users are dependent users and between 17% 
and 260/0 of current users i.e. between 17-26% of 24"0 can 
be classified as dependent users. Therefore, around 1 % 
can be considered as dependent users of alcohol or drugs. 
While using these figures It should also be noted that the 
sample Ilze of 8587 is too small for a raJlabie extrapolation 
for all children In the age group of 12-18. In the country. 

(b) The Government I. Implementing the Scheme 
for Prevention of Alcoholism and Substance (Drugl) Abuse 
to deal with the problem of drug abuse/addiction for the 
victims of substance. abuse as part of Its drug demand 
reduction programme. The Government has taken Initiatives 
that include imparting knowledge on drug. to the students 
through inclusion of appropriate material In the school 
curric:ulum and Training of Teachers (TOT) module for the 
sensitization of the teachers and parent. In school 
environment with the participation of NGOs, so that the 
number of youth succumbing to the drug addiction gel 
reduced. The Government also recognizes that the students 
at the secondarylhlgher secondary level are particularly 
vulnerable and Slipping into the habit of drug abusing 
behaviour due to stress. peer Influence and hormonal 
changes etc. In addition to the above, Government has 
taken steps to curb sale of drugs In the vicinity of any 
school/educational institution by impoling higher than the 
minimum punishment in such offences .. per Section 328 
of the Narcotic Drugs and Psychotropic Substances Act, 
1985. Government supports 52 counlelling Centre. and 
377 De-addiction Centres allover the country for carrying 
out awareness building. counselling. treatment and 
rehabilitation of persons who are victims of substance 
abuse and alcoholism in varied settings luch as community, 
workplaces, educational institutions etc. 
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(c) 
received. 

(d) 

Yes Sir. Very. few complaints have been 

A list Is enclosed as Statement. 

(e) The performance of NGO is reviewed on haH-
yearly basis and officers authorized by Central and State 

Government conduct periodical inspections. Besides, 
detailed report, which Includes audited accounts, utilization 
certificates, annual reports, list of beneficiaries, list of staff 
etc. are also obtained by the Ministry. Instalments of grant-
in-aid are released after evaluation of their performance 
and satisfactory Inspection reports. 

"temen' 
S.No. 

1. 

2. 

3. 

Details of the complaints 

Staff and house owner of the NGO named 
Navjyoti Education Society, Rangareddy 
District, Andhra Pradesh have made complaints 
against 5hri 5anyasl Rao, who runs the NGO 

The landlady of the house, in which the NGO 
namely 5t. Paul's Educational and Medical Trust, 
Chennal, Tamllnadu runs the Drug De-addiction 
cum Rehabilitation Centre, has made complaints 
against the NGO 

Rajasthan State Youth Congress has complained 
against Naturai Health Home, Drug De-
addiction Centre functioning at 0 Block, 
Malvlya Nagar, Jaipur. 

Merger of Centrally Sponaor.d 
Scheme. for PRI. 

-236. SHRI SUBODH MOHITE: Will the Minister of 
PANCHAYATI RAJ be pleased to state: 

(a) whether the Unloft Government proposes to 
merge some of the centrally sponsored achemes for 
Panchayati Raj Institutions (PRls); 

(b) If so, the details thereof; 

(c) whether the Union Government has sought 
the views of the State Governments in this regard; and 

(d) if so, the reaction of the State Governments 
thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) and (b) In pursuance of the decision 
taken In the 51st meeting of the National Development 

Action taken 

An Officer of the Ministry has been 
deputed for verification and further 
investigation Into the complaint. 

An enquiry has been conducted through 
Regional Resource Training Centre 
[RRTC], South Zone In the matter. But the 
findings of the enquiry officer not having 
been found conclusive, It has been further 
decided to depute an Officer of the 
Mlniatry for detailed enquiry Into the 
allegations. 

The Centre was run by an NGO namely 
Prani Sewa Sansthan. The release of 
grant-In-aid to this organisation for 
running the Centre namely Natural Health 
Home-Drug De-addiction Centre at 0 
Block, Malvlya Nagar, Jaipur has alread 
been stopped. 

Council held on 27-28 June, 2005, an Expert Group has 
been set up by the Planning Commission on 13-10-05 to 
develop concrete proposals for restructuring Centrally 
Sponsored Schemes (CSS) In consultation with the 
MinistrieslDepartments concemad. The term. of reference 
of the Expert Group include, Inter-alia, the amalgamation 
of Centrally Sponsored Scheme. Into four or five broad 
heads with the freedom to develop locally relevant 
programmes; to examine the feasibility of the transfer of 
CSSs to StateslUTs and the modalities thereof; to suggest 
r .. tructurlng and rationalization of CSS with a focus on 
the Millennium Development GoalS; to suggest restruc-
turing of CSS with a view to transferring some of the 
re.ources allocated to them directly to the authorltiesl 
Panchayati Raj Institutions/Local Bodl .. at the dlatrlct level 
or below; and to examine the feasibility of Introducing a 
system of IOclal audit in the CSS. 

The Expert Group is required to subrNt Its report 
within alx months from the date of I .. ue of the Order for 
consideration of the Planning Commlulon. 
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(c) and (d) The Expert Group includes representatives 
of four States" namely, Keral., Rajasthan, Maharashtra 
and Trlpura as members and their views would be taken 
into consideration while finalizing the recommendations. 

Study on Panclulyatl Raj InatltutJOM 

-237. SHRI N.N. KRISHNADAS: 

SHRI SUNIL KHAN: 

. Will the Minister of PANCHAYATI RAJ be pleased to 
state: 

(a) whether the Union Government has conducted 
any study regarding performance and functioning of 
Panchayati Raj Institutions; 

(b) If so, the findings thereof; 

(c) whether the Union Government Is planning to 
make any changes/modifications in the existing Panchayati 
Raj system based on the findings of the study; 

(d) if so, the details thereof; 

(e) whether elections to Panchayatl Raj Insti-
tutions are being conducted regularly In each State and 
Union Territory; 

(I) If not, the reasons therefor; and 

(g) the steps taken by the Union Government in 
this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) While various facets of the 
performance and functioning of Panchayati Raj Institutions 
are studied by the Union Government from time to time, no 
single Study on a nation-Wide basis has been conducted 
regarding the performance and functioning of Panchayatl 
Raj Institution •• Information which ia made available with 
the Ministry of Panchayati Raj Indicates that the Panchayati 
Raj system ia being Implemented in all the Statel/Unton 
Territories to which Part IX of the Constitution applies 
except for Jharkhand and Pondicherry where electlona 
are still to be held and NCT Delhi where the Panchayati 
Raj Act was auspended aeveral yeara back. With a view to 
ensuring the efficient functioning of Panchayati Raj 
Institutions, the Ministry of Panchayatl Raj organized seven 
Round Tablea around the country between July and 
December, 2004. The conlensus reached at these Round 

Tables cumprises around 150 action points on which effec-
tive devolution hinges. The implementation programme 
involves extensive and close coordination between the 
Central Government and the State GovernmentslUT 
administrations. Sustained efforts continue to be taken In 
this regard. Particular mention may be made of adoption 
and preparation of a Devolution Index, based on a 
recommendations made during Fifth Round Table, 
regarding the preparation of a 'State of the Panchayats' 
report every year by all States and Union Government so 
as to ensure credible monitoring and evolution of the 
panchayatl raj system in each State of the Union. Among 
other initiatives taken in this regard Is the convening of a 
Conference of Academics and Speclalilts, based In India 
and abroad, scheduled to take place during December 
2005, to discuss and deliberate on different aspects of the 
functioning of the Panchayatl Raj Inatitutiona In the country 
and to suggest a way forward. 

(e) to (g) All the States/UTs except Jharkhand and 
Pondlcherry have held Panchayat elections after the 
enactment of the Constitution 73rd Amendment Act 1992. 
NCT Deihl had suspended the State Panchyati Raj Act 
several years back and therefore elections have not been 
held in NCT Deihl. Elections in Jharkhand were acheduled 
to have been held in September 2005 but were not held 
due to litigation. The Pondlcherry Government have Bald 
their preparations for electiona got disrupted owing to the 
Tsunami and now they are preparing for, and are committed 
to, holding Panchayat electlona at the earllelt. 

Eat.bllahment of Ru'" 
Bualneu Hub. 

-238. SHRI P. RAJENDRAN: 

SHRI SHISHUPAL N. PATLE: 

Will the Minister of PANCHAYATI RAJ be pleased to 
refer to the reply given to Starred Queltion No. 179 dated 
Auguat 4, 2005 regarding Rural BUlineas Hubs and state: 

(a) the criteria adopted for selection 01 States for 
setting up of Rural Buslne .. Hubs; 

(b) the response received from those States which 
have been selected therefore; 

(c) the progresa made flO far regarding setting up 
of the Rural Bualne •• Hubs; 

(d) whether any .cheme haa been formulated for 

.. 
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publlc-private-Panchayat partnership to establish Rural 
Business Hubs; 

(e) if so, the details thereof; and 

(f) The financial and technical support provided! 
proposed to be provided to the States for setting up of 
Rural Business Hubs? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) The Prime Minister In his Inaugural 
address to the Conference of Chief Ministers and State 
Ministers in charge of Rural Development and Panchayati 
Raj on 'Poverty Alleviation and Rural Prosperity through 
Panchayati Raj' held on 29-30 June, 2004 emphasized 
the importance of economic development through PRls In 
rural areas and to evolve Rural Business Hubs, drawing 
on China's experience of Town and Village Enterprises 
that add value to agricultural produce in rural areas. 
Thereafter a National-level Presentation on "Econ~mic 

Empowerment through Panchayats" was held on the 5th 
November, 2004 In collaboration with the Confederation 
of Indian Industry (CII) in which more than 1000 elected 
representatives of Panchayati Raj Institutions (PRls) from 
States and Union Territories and about 200 members of 
the CII participated. Based on the deliberations there, the 
concept of Rural Business Hubs (RBH) has been evolved 
in consultation with CII. 

This initiative of Ministry of Panchayatl Raj was initially 
limited to nine States, to start with, as the newly formed 
Ministry of Panchayatl Raj was taking shape and tilere 
was a shortage of officers and staff to follow up. These 
States were selected on the basis of initiai response and 
interest shown by the States. The initiative has since been 
extended to all the States/UTs covered by Part IX of the 
Constitution. 

(b) A number of States have identified products 
and blocks for RBHs. Kamataka, Mahar.shtra, Punjab, 
Rajasthan, and Uttaranchal have forwarded a 'key product 
list' whose commercial viability Is currently under 
examination of the CII. Efforts continue to be made to set 
up RBHs in different States. Nodal officers at senior levels 
have been nominated to follow up the progress in respect 
of each State. Minister of Panchayati Raj has also visited 
a number 01 States with a view to pushing the RBH initiative 
forward. Detailed brief of responses received are given in 
the enclosed Statement. 

(c) A Rural Business Hub Council has also been 
set up, chaired by the Mlnllter, Panchayati Raj and co-
chaired by Shrl Sunil Kant Munjal, Immediate past 
President of CII, to promote Publlc-Prlvate-Panchayat 
Partnerships to foster RBH •. Awareness programmes have 
been organized In several States which include Assam, 
Chhattlsgarh, Jammu & Kashmir, Karnataka, Kerala, 
Rajasthan, Uttaranchal and Uttar Pradesh. An RBH 
Executive Committee has been constituted under the 
Chairmanship of Secretary, Mlnlatry of Panchayall Raj to 
chalk out an action plan in accordance with the directions 
given by the RBH Council. The Committee has held its 
first meeting and has identified a number of modalities for 
pursuing development of RBHs in various States. 

The first Memorandum of Understanding (MoU) 
under the RBH Initiative was signed In Dehra Dun 
(Uttaranchal) for setting up a rural business hub for 
processing fruit grown In the Ramgarh block and other 
few other Blocks of Nalnital District. Thereafter, two more 
MOUs have been finalized and signed in Haryana to set 
up RBHs for Jatropha plantation and production of bio-
diesel in tt.e Faridabad and Mewat districts of the State. 

Subsequent to an advertisement in certain leading 
newspapers, over 150 responses have been received 
from PRls and individuals. A conclave of all the stakeholders 
involved in the development of bio-diesel from Jatropha 
through Panchayats under the RBH initiative of the Ministry 
was held on 5 November 20OS, which -was attended by 
100 PRI representatives from allover the country at which 
it was decided to set up a joint committee of the Ministry of 
Panchayati Raj and Petroleum and Natural Gas and the 
Planning Commission along with the stakeholders including 
Scientists and other corporates, on the development of 
Bio-Fuels through Panchayats under the RBH initiative. 

The RBH initiative is also scheduled to be discussed 
in the next meeting of the Council of State Ministers on 
Panchayati Raj. 

(d) and (e) Publlc-Private-Panchayat-Partnership 
(PPPP) constitutes the basic and distinguishing strategic 
underpinning to enable better market access for locally 
available resources and skills by encouraging entre-
preneurs, identified by CII In finding markets for products 
and skills by Involving panchayats at all levels as promoters 
and facilitators so al to catalyze tie-ups between farmers 
and skilled artlsanslcraftsmen as to one' hand and 
entrepreneurs, or the other. Panch.yats are also to provide 
a variety of facilitatory support Including Identifying land, 
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providing common work-sheds and other Infrastructural 
support and organizing appropriate trajning. The PPPP 
concept alms at utilizing the synergies of different 
stakeholders In a given area to stimulate economic 
development of the area concemed through panchayats 
based on a self-sustained, self-supporting commercial 
models. 

(f) The financing of Aural Business Hubs is 
envisaged as a business proposition on the publlc-private-
panchayat-part~ershlp principle but will be supported by 
such 'Top-up' funds as may be available for the purpose. 
Assistance is allo envisaged from specialized institutions 
like Nabard, Sidbi, the Institution of Engineers to provide 
financing and professional and technical guidance to 
panchayats for identifying and setting up ABHs. 

Stlltement 

Update on RBH Initiative 

Re.pon ... from the Stete Government. 

1. Andhra Pradesh: A meeting under the Chairmanship 
of Mr. T R Raghunandan, Joint Secretary with 
Department of Rural Development, Andhra Pradesh 
and CII was held on 21 October 2005 at Hyderabad. 
In Andhra Pradesh initial step will be to Issue an 
advertisement in vernacular newspapers Inviting 
applications from mandai panchayats and simul-
taneously has to form a state level RBH Council. 

2. Assam: A meeting was oraganised with Mr. S.L. 
Mewara, Commissioner, Department of Panchayati 
Raj and Rural Development, Government of Assam 
on 25 July 2005. Primary Information on potential 
RBHs is stili awaited. However, the ministry has 
already identified potential RSH in the North Eastem 
States with the assistance NEDFI and initiated the 
work on RBHs. 

3. Bihar: Rural Development Department of Bihar has 
suggested to compile the list of potential RBHs. There 
is a possibility of RBH initiative in Samastipur district. 
The district is a large producer of vegetables and 
spices like ginger, turmeric, chilly and garlic. 
NABARD has a special scheme to promote CUltivation 
of these spices. specifically for this district. CII has 
already started working on this project. 

4. Chhattisgarh: A meeting on Aural Buslnesl Hubs 
was oraganlaed with senior officials of the Govern-

ment of Chhattlsgarh on 27 July 2005 at Raipur. 
Primary inputs for setting up of ABHs are still awaited 
from Chhattlsgarh. 

5. Haryana: In Haryana two MaUs were signed on 9 
October 2005. Aural Business Hubs for Jatropha 
plantation and Bio-Diesel product will be set up in 
HodaJ and Hasanpur Blocks of Dfstrlct Faridabad 
and Plnagwan Village Block Punhana of District 
Mewat of Haryana. A follow up meeting with the 
Panchayats and the intermediary Is being held. 

6. Jammu and Kashmir: Secretary, Ministry of Pan-
chayatl Raj, Government of India, Shri Wajahat 
Hablbulla Chaired a meeting in the Secretariat. 
Sri nagar on 26 August 2005 to explore the 
possibilities of establishing Aural Business Hubs 
under the system of Panchayetl Raj In Jammu and 
Kashmir. The Secretary RD. J&K was supposed to 
send a list of 136 Blocks in the State. which is still 
awaited. 

7. Karnataka: A meeting of the Rural Business Hubs 
under the Chairmanship of Mr. T A Raghunandan. 
Joint Secretary, Ministry of Panchayati Aaj, Govern-
ment of India was held on 23 July 2005 at Bangalore. 
Following MoUs are proposed: 

The Malavalli Power Company proposes to sign 
a MOU with three Gram Panchayats in 
Perlyapatna on setting up a brlquetting plant 
for briquettlng of tobacco stems, so as to 
generate power. The waste heat would be used 
to cure tobacco. 

The Malavalli Power Company and SEAl 
project are jointly setting up a biomass 
gasification plant for 3 Panchayats in Sira, 
Tumkur for generating power. 

The KPTCUBESCOM proposes to sign an 
agreement with around 20 Gram Panchayats 
for franchising of distribution of power. 

8. Kerala: An Interactive session on Setting up of Rural 
Business Hubs In Kerala with participation of senior 
officials form the State Government of Kerala, NGOs. • 
Industry, Panchayall Leaders and Financial Insti-
tutions was oraganised on 11 August 2005 at 
Thlruvananthapuram under the Chairmanship of 
Additional Secretary, Smt Sudha Pillay. Primary inputs 
for setting up of RHBs are still awaited from the 
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Government of Kerala. A letter has been sent to the 
Secretary Panchayati Raj Kerala to expediate the 
process. 

9. Maharashtra: Government of Maharashtra organised 
a State Level Conference on Rural Business Hubs 
on 8 October 2005 at the Sant Eknath Rangmandir, 
Aurangabad. Detailed presentation on Rural 
Business Hubs. Detailed Literature was sent from 
the Ministry. Three areas have been identified for 
setting up RBHs. 

10. Punjab: Shri Sunil Kant Munjal, Co-Chairman, MoPR 
- CII RBH Council had a meeting with Chief Minister 
of Punjab on In August 2005. The Government of 
Punjab has forwarded a Block Panchayat-wise list of 
Product for consideration of the Rural Business Hubs 
Council for setting up of RBH In Punjab. CII is in the 
process of finalising the product in consultation with 
Industry. 

11. Rajasthan: The progress on the establishment of the 
Rural Business Hubs (RBH) was discussed In a one-
day woli<shop organised on 29 August 2005 at 1100 
Hrs under the chairmanship of Mr. M.K. Khanna, 
. Principal Secretary, Rural development & Panchayati 
Raj. Subsequently the Govemment of Rajasthan has 
provided an indicative list of items for consideration 
of setting up of RBHs. CII is in the process of finalising 
the potential RBHs based on the inputs provided by 
the Government. A follow up meeting was also held 
by Joint Secretary Smt Adltl Mehta with the State 
Govt. officials. One MoU has been signed by 
Government of Rajasthan with CII member corportate 
for Jatorpha based RBH in Dungarpur District further 
proposals are being formulated. 

12. Uttar Pradesh: CII organised an interactive 58sslon 
on Setting up of Rural :lusiness Hubs in Uttar 
Pradesh on 22 August 2005 at Lucknow. On 18 and 
19 September 2005, Dr. Navneet Sehgal, Director, 
Ministry of Panchayati Raj, Govemment of India ar,d 
Senior offi~ials of CII visited Baikuan District -
Lakimpur, Gauri Ganj in Sultanpur District, Amethl 
and Bahadurpur Block of Raibareli District. The Self 
Employed Women's Association (SEWA) offered 
working with groups involved in sewing and stitching 
and then providing forward linkages for mart<eting 
their produce through SEWA's showrooms. For food 
Droduct!l. a representatives Mis Goldy Masala offered 
t(", get tho products examined ·and to take up 

marketing of these products. Further products and 
areas have been identified like organic farming and 
processing of aromatic and medicinal plants in 
Sultanpur, Pottery in Azamgarh and Gorakhpur, 
handtooms in Sltapur, Allgarh, Lucknow, Bhadohi and 
wood products In Saharanpur and Bahraich. Patato 
Based process in and around Farrukhabad. 

A meeting was also held with Principal Secretary 
Panchayati Raj UP by Joint Secretary Sh. PO 
Sudhakar and Director Sh. Navneet Sehgal on 21 st 
Sept. and the concept was explained to the offICials. 
Due to election process in the State progress has 
been slow. However things will move faster now. 

13. Uttaranchal: A meeting with State Govemment held 
on 14 JulV 2005. Smt Sudha Pillai, Additional 
Secretary, Ministry of Panchayati Raj, Government of 
India addressed the participants. An MoU between 
Rarngarh Block Panchayat, 12 Entrepreneurs and 
ITC was signed in Dehradun on 13 August 2005 for 
setting up RSH for processing fruits grown in the 
area. Subsequently a meeting with the entrepreneurs 
and farmers held on 12 September 2005 at Nainltal. 
At the meeting it was decided to form a local level 
Task Force to identify the champion product of 
Ramgarh block as many of the entrepreneurs had 
more than 30 products range. A seminar has been 
proposed in near future. 

14. West Bengal: A meeting was organised with Shrl 
Amalender Ghosh, Commissioner & Special Secre-
tary, Government of West Bengal on 13 August 2005 
to initiate activities in West Bengal. 

RBH Advertl .. ment In ReglONlI Newapllpera for wider 
Publicity 

In accordance with the decision of the RSH Council, 
the MoPR and CII had jointly released advertisement 
in the regional newspapers. The advertisement 
released on 8 October 2005 Is well received and the 
response from the Panchayats are very encouraging. 
A copy of the Advertisements are being sent to the 
States to issue similar advertisements in the News 
papers at their end. 

Core Groups 

Three Core groups have been formed. The progress 
on these core groups are as given below: 
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1. Core Group on Power: Core Group on Power had 4 
meetings since its inception in July 2005. The Group 
Is expected to submit Its report in December 2005. 

2. Core Group on Agriproducts: Core Group had one 
meeting. 

3. Core Group on Textiles: Core group had 'two 
meetings. 

Action Plan 

1. MaPA and CII have Identified 23 potential ABHs in 
various States based on the inputs provided by 
NABAAD and State Govemments. A joint action plan 
will be worked out with NABAAD to develop these 
clusters as Aural Business Hubs through Public -
Private - Panchayat - Partnership Mode before the 
National Presentation on Aural BUlinell Hubs 
scheduled for early 2006. Discussions with leading 
corporates have already begun to take this initiative 
forward. 

2. A questionnaire to work out the Profile of the 
Panchayats for .. tting up of the ASH has been 
worked out. In response to the expression of interest 
by the Panchayats, this questionnaire in regional 
languages will be forwarded. On receipt of the duly 
filled in questionnaire CII will compile profile of each 
Panchayat and circulate amongst its corporate 
membership. The information will also be published 
in the ABH website. 

3. Simultaneously, several seminarslworkshops will be 
organised across the country to create awareness 
about the initiatives to showcase the seriauan ... of 
the Govemment of India and CII to set up RBHs. 
TheIe events, while enable the Council to pool the 
neceuary resources and information, no doubt will 
give the added benefit of establishing the RSH brand 
while bringing together the stakeholders at a single 
platform. 

Requirement of Cache. 

*239. SHAI ADHALRAO PATIL SHIVAJIRAO: 

SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the requirement of coaches Is' not 
met Indigenoully; 

(b) if 80, the facts thereof; 

(c) whether there is any proposal to improvel 
enhance the capacities of the Integral Coach Factory (ICF) 
Chennai and Rail Coach Factory (RCF), Kapurthala to 
meet the requirement; 

(d) if so, the details thereof alongwith the schemes 
formulated in this regard; 

(e) whether there is any proposal to allow some 
workshops which were manufacturing wagons to 
manufacture coaches; and 

(f) if 10, the details thereof? 

THE MINISTER OF RAILWAYS (SHAI LALU PRASAD): 
(a) No, Sir. 

(b) Does not arise. 

(c) and (d) A work has been sanctioned In 2005-06 
for augmentation of capacity for manufadure of 1250 shells 
per year at Integral Coach Factory (ICF), Chennai at a 
total cost of Rs. 9.0 crol'88. A work has also been sanctioned 
for enhancement of coach production capacity at Aail 
Coach Factory (RCF), KapurthaJa to 1400 coaches per 
year, at a total cost of As. 35.0 crores. 

(e) No, Sir. 

(f) Does not arise. 

Ground Handling Byatem at AJrporta 

*240. SHAI BRAJA KISHORE TRIPATHY: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Airports Authority of India (MI) 
has fixed any criteria/rules for ground handling system; 

(b) if so, the details in this regard; 

(0) whether some airlines have started barter 
system for ground handling by them; 

(d) if 10, whether the Government proposes to 
change the existing criteria/rule. fixed for ground handling 
system; and 

(e) if so, the details thereof and the time by which 
the changes .... likely to be made? 

THE MINISTER OF STATE OF THE MINISTRY OF 
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CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, 
Sir. M per Airports Authority of India (General Management 
Entry for Ground Handling Services), Regulations 2000, 
an operator or carrier may either carry out ground handling 
services at any airport qy itae" or engage the services of 
any of the following: 

Airports Authority of India; 

The two national carriers Air India and Indian Airlines; 
and 

Any other handling agency licenced by the Airports 
Authority of India. 

(c) A majority of private scheduled airlines provide 
their own ground handling eqUipment. 

(d) and (e) A proposal has been initiated to set up 
subsidiary companies for ground handling by Air India 
Limited, Indian Airlines Limited and Airports Authority of 
India. However, no final decision has yet been taken in 
the matter. 

[kal Pricing Policy for LPG 

241. SHRIMATI JAYAPRADA: 

SHRI MUNAWAR HASSAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment has received any 
proposal from the Public Sector Oil Companies for 
permislion to s." Liquefied Petroleum Gas (LPG) at 
unlublidised prices to the rich and the middle class 
houl.holdl; 

(b) if so, the details thereof; and 

(c) the Govemments reaction thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 

SHANKAR AIYAR): (a) to (c) At present, subsidised 
domestic LPG is marketed by the distributors of the four 
public sector oil marketing companies (OMCs), viz., Indian 
Oil Corporation limited (IOCL), Bharat Petroleum 
Corporation Limited (BPCl), Hindustan Petroleum 
Corporation Limited (HPCL) and IBP Company Limited. 
Domestic LPG is partly subsidized by the Govemment and 
partly by the 011 companies. During the year 2004-05, the 
total subsidy burden was Rs. 9830 erores. This Ministry 
has recently written to the State Govemments seeking 
views on restricting the subsidy on domestic LPG to only 
BPL families. 

The Govemment has also allowed Oil and Natural 
Gas Corporation (ONGC) and GAIL India limited (GAIL) to 
market LPG produced by their fractionators subject to 
certain terms and conditions. With a view to opera-
tionalizlng the mechanism, the matter was recently reviewed 
in the Ministry and ONGC and GAIL were asked to give 
their proposals. The proposals received from them are 
under examination in the Ministry. 

[English] 

SChol .... hlp to Children 

2284. SHRI S.K. KHARVENTHAN: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Govemment proposes to start any 
scholarship scheme to the children of those soldiers who 
laietdown their lives in the service of the nation; 

(b) If so, the details thereof; and 

(c) the time by which the said scheme is likely to 
be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): 
(a) Yes, Sir. 

(b) Broad details of the scheme are as under:-

Armed Forces Para-military Forces Total 

(I) 

(II) 

No. of Scholarships 

Amount of Scholarship 

2 3 

4000 1000 5000 

As. 1250/- per month for Boys and As. 15001- per month for Girls. 
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2 3 

(iii) Purpose To pursue various courses recognized by All India Technical 
Education Council (AITEC)lMedical Councif of India etc. In the 
field of medicaVtechnical education at graduate level. 

(iv) Eligibility (a) Wards of ex-servicemen and their widows (Below OffIcers Rank) 
~d . 

(b) Wards of widows of ex-servicemen died in harness due to 
causes attributable to military service (irrespective of rank). 

(v) Duration of Scholarship 2 k. Ij years as approved by the concerned regulatory body for 
individl.lal course. 

(c) The scheme is proposed to be implemented 
from the academic year 2006-2007. 

Express Train between Guwahatl·Pune 

2285. SHRI M.K. SUBBA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government has received repre-
sentations from Members of Parliament for introduction of 
a direct express train between Guwahati and Puna; 

(b) If so, the details thereof; ~d 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Yes, Sir. Some 
representations including that from the Hon'ble Member of 
Parliament, were received in this regard. These were 
examined but not found feasible for implementation due to 
operational and resource constraints. 

Procurement of UAVs from ....... 

2286. SHRI ASADUDDIN OWAISI: 

SHRI MUNSHI RAM: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Government has t.ken any 
decision to procure Unmanned Aeriai Vehicles fUAVs) 
from Israel; 

(b) If so, the d~tails thereof; and 

(c) the time by which the.. are likely to be 
provided? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) No decision has yet been taken, Sir. 

(b) and (c) Does not arise. 

Exten.lon of emerlng FRiIItIH 

2287. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government propo .. s to extend 
its catering facility in some more maIV.xpre .. trains; 

(b) If so, the details alongwlth the names of train. 
selected for provision of such facility; 

(c) the progress made so far In this regard and 
the time by which this facility i. likely to be provided In 
selected trains; 

(d) whether the railway catering .ervlce 1. 
Incurring IoSH. during the last three years; 

(e) if 10, the details thereof, year-wiH: and 

(I) the steps taken to make railw.y catering 
service profitable? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAVS (SHRI R. VElU) : (a) V •• , Sir. 

(b) and (c) All Man Expre81 train. needing catering 
.ervice. will be consid.red u per priority for provl.ion of 
catering .. rvIce. either through Pantry Cars or Train SIde 
Vending. In total 252 train. h.ve been provided with Pantry 
Car •• rvices and further Indian Railway C.terlng and 
Tourism Corporation (IRCTC) hu been advIIed to pruvIde 
Pantry CarlTraln Side Vending in remaining trains In 
ph ••••. 
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(d) and (e) Yes, Sir. Year-wise details of loases 
incurred by Indian Railways on catering services based 
on costing methodology are as under:-

Year 

2000-01 

2001-02 

2002-03 

Amount in Crores of RB. 

366.89 

378.48 

410.81 

(f) The Catering licences are being awarded 
through two packet open tender on competitive bidding 
basis. 

A minimum of 12% of sales tumover Is being levied 
as licence fee and the sales are being alseased 
realistically. Indian Railway Catering and Tourism 
Corporation has been set up to upgrade and manage 
catering services with professionalism. Refreshment roOms, 
Automatic Vending Machines, Food Plazas and Stalls have 
been established through reputed and experienced 
caterers. 

Indo-Romenla Cooperation In 011 and 
Ga. Sector 

2288. SHRI RAVI PRAKASH VERMA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the India and Romania has decided 
to further enhance cooperation in the oU and natural gas 
sector; and 

(b) if so, the details of the proposals and projects 
identified for cooperation? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) Yes, Sir. 

(b) A delegation led by the Minister of Petroleum 
and Natural Gas had visited Romania between the 1 st-4th 
July, 2005. 

Discussions were held on the following specific areas 
for bilateral cooperation: 

(i) Cooperation in the area of research and 
development; 

(II) Invitation to Romanian companies to invest in 
India', new refinery projects and vlce-versa; 

(iii) Cooperation in third countries. 

The following MOUslCooperation Agreements were 
signed during the Minister's visit:~ 

(i) MOU between the Mlni.try of Petroleum & Natural 
Gas and the Ministry of Economy and Commerce of 
Romania to establi.h the basis for a cooperative 
Institutional relationship and encourage and promote 
bilateral cooperation on oil and natural gas 
development issues. 

(Ii) Cooperation Agreement between the Keshav Deo 
Malaviya Institute of Petroleum Exploration, ONGC, 
and Petroleum-Gas University (PGU) of Ploiesti, 
Romania, to undertake to identify problems related 
to upstream activities In Indian sedimentary basins 
and prepare time bound programmes for research 
and develop-ment leading to resolution of the 
problems. 

(iii) Cooperation Agreement between the University of 
Petroleum and Energy Studies, Dehradun and PGU 
of Ploie.ti, Romania, to identify, develop, promote 
and exchange of information in the areas of common 
interest in petroleum industry education and training. 

(iv) MOU between Confederation of Indian Indu.try and 
Chamber of Commerce and Industry, Prahova, 
Romania, to encourage bilateral activities to facilitate 
Romania-India bu.iness partnership. 

During the visit, there was a propo.a1 from Romania 
to supply turbo Jet fire fighting equipment. The proposal is 
being examined by ONGC. 

Romania also offered cooperation in providing 
services in crisis management in oilfield operations. Oil 
India Limited (OIL) have reque.ted the Romanian 
Govemment to intimate details of expeni8e In this regard 
available in Romania. 

Further, GAIL (India) Limited are pursuing partici-
pation in Nabucco Natural Gas Pipeline Project. 

Later, the Romanian Mlnl.ter for Economy and 
Commerce, with senior officer. and captains of the 
Romanian petroleum industry, visited India between the 
22nd-24th October, 2005, to pursue the areas, of bilateral 
cooperation that had emerged from Petroleum Minister's 
vi.it lartler. During this vi.ll, besides delegation-level talks, 
company-level discussions were also held. 
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R....." Cooperation In Underground 
Coal GallflClltlon 

2289. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Oil and Natural Gas Corporation 
Ltd. (ONGe) has signed any agreement with Skochinsky 
Institute of Mining, Russia for Underground Coal 
Gasification Project in the recent past; 

(b) If so, the details thereof; 

(c) whether a team from Russia arrived In India 
In October, 2005 to help Oil and Natural Gas Corporation 
in pursuing the Underground Coal Gasification Project. 

(d) if so, whether any location to take up' the 
exploration has been identified; 

(e) if so, the details thereof; and 

(f) the action plan chalked out to implement the 
project? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) and (b) Yes, Sir. Oil and Natural 
Gas Corporation ltd. signed an Agreement of Collaboration 
(AOC) on the 25th November, 2004 with the Skochlnsky 
Institute of Mining - National Mining Research Institute 
(SIM-NMRC) Moscow, Russia for Underground Coal 
Gasification (UCG). 

The AOC envisages cooperation In the following 
areas:-

• 

• 

• 

• 

Sharing technical know-how and technologies 
related to UCG. 

Development and application of expertise In 
UCG technologies. 

Establishing technical feasibility through field 
demonstrations for different geological, hydrolo-
gical and environmental conditions. 

Establishing the commercial feasibility of the 
process through a pilot project. 

(c) Yea, Sir. Dr. A. A. Kuznestov visited India from 
October 27-30, 2005. 

(d) and (e) The basic data in the fonnat prescribed 
by SIM-NMRC from the coal fields of Coal India ltd. (ell) 
Gujarat Mineral Development Corporation (GMDC), Gujaral 
Industrial Power Corporation ltd. (GIPCL), Neyvell Lignite 
Corporation Ltd. (NLCL) and Singeren/ CoINeries Company 
ltd. (SCCL) have been senl to SIM, Russia for s/Ie 
selection. 

(f) The action plan chalked out to Implemenl the 
project is as follows:-

(/) site Hlectlon - 7 months 

(ii) geological and hydrogeological - 8 months 

(iii) permission for use of land - 6 mon"" 
(Iv) project design and techno - 17 months 

economic anaIyais 

(v) construction - 24 months 

Thus the project is envisaged to be Implemented in 
60 months. 

Ceu on Petrol 

2290. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the total amount collected u ceu on petrol 
during each of lui two years; 

(b) the total amount provided to each Slate out of 
this collection during the said period; 

(c) whether some States Including Gularat have 
been deprived of their share; and 

Cd) If 10, the steps being taken by the Union 
Government to provide the share to the States? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) The information Is being 
collected and will be laid on the Table of the House. 

[Translation] 

2291. SHRI SUBHASH SURESHCHANDRA DESH-
MUKH: Will the Minister of CIVIL AVIATION be pleased to 
state: 
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<a) whether the Govemment il considering to ltart 
air service from Sholapur; 

Cb) if 10, whether the Government hal allo 
received any representations in thil regard; 

Cc) If so, the details thereof; and 

(d) the decision taken by the Govemment in the 
matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): Ca) No, Sir. 

(b) and (c) A request has been received from the 
Government of Maharashtra to start air service to ShoIapur. 

Cd) Indian Alriines currently does not have any 
plans to introduce air services to Sholapur due to lack of 
traffic potential, non-availabillty of air~rafts capacity and 
non-operationaf airfield at Sholapur. 

E .... lehment of De-eddlctlon Centre. 

2292. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister 0' SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to Itate: 

Ca) whether the Union Government hu received 
some proposals for the establishment of de-addiction 
centres from the NGOI working In the field of de-ac:ldlction 
through the Madhya Pradesh Govemment during 2005-
06; 

(b) if 80, the details thereof; and 

(c) the decision taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT CSHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Yes, Sir. 

(b) and Cc) List is enclosed as Statement. 

Stlltement 

Establishment of De-addiction centres by Shrlmatl Sumitra Mahajan 

S.No. Name of the NGO Name of the diltrict where the Decision taken 
project has been proposed to 

be Ht up 

1. Saraswati Sahitya Khargon Rejected .. the NGO doel not 
Sangatan, Khargon have adequate experience In 

this field. 

2. Medicare Evam Bhopal -do-
Research Foundation, Bhopal 

3. Shri Parswanath Bal Indore -do-
Mandlr Samltl, Indore 

4. Red Swutlk Society, Bhopal Rejected as already two centrel are 
Bhopal functioning In this dlltrict. As per 

guideline. for sanctioning projects, 
under one Icheme only two project. 
are to be sanctioned In a dlltrict. This 
il to encourage NGOs to work In 
uncovered and unservlced areas. 

S. GUNkul Sanskrit Seedhl' Rejected as the NGO doe. not 
Shlkshan Samitl, Seedhi have adequate experience in this 

field. 

6. Matra Seva Sangh, Chhlndwara The PfOPOAI has been received In 
Chhlndwara, M.P. the month of September 2005. 
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52nd NatIonal Film FaItI_1 Award (b) if so, the details of the persons awarded the 

2293. SHRI BAPU HARI CHAURE: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

National Film Award? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) Yes, Sir. 

(a) whether 52nd National Film Festival Award 
was held recently; and 

S. No. Name of Award 

2 

I. Dada Saheb Phalke Award 

1. Dadasaheb Phalke Award 

L F .. ture Film Awarda 

1. 

2. 

3. 

Best Feature Film 

Indira Gandhi Award for 
the Best First FHm of a Director 

Best Popular film providing 
Wholesome Entertainment 

(b) A statement giving the details of the 52nd 
National Film Award winners is enclosed. 

Name of Film/Award 
WlnnerlBook 

3 

h:JoOl GopaJakrishnan 

Page 3 (Hindi) 

Gra~anam (Telugu) 

Veer lara (Hindi) 
& 
Auto Graph (Tamil) 

Details of Award 

4 

Swama Kamal, Cash prize of RI. 2,00,0001-
and a Shawl to fIdoot GopaIaJoishnan. 

Swama Kamal and a Cash Prize of 
Rs. 50,0001- to the Producer Bobby 
Pushkama 

Swama Kamal and a Cash Prize of 
Rs. 50,0001- to the Director: Madhur 
Bhandarkar 

Swama Kamal and a Cash Prize of 
Rs. 25,000/- to the Producer Kanakadhara 
Creations 

Swama Kamal and a Cash Prize of 
Rs. 25,000/- to the Director Mohan Krishna 
Indragantl 

Swama Kamal and a Cash Prize of 
Rs. 20,000/- to the Producer Yalhraj Films 
Pvt. Ltd. 

Swama Kamal and a Cash Prize of 
RI. 20,0001- to the Director y.,h Chopra 
& 
Swama Kamal and • Cash PrIze of 
Rs. 20,0001- to the Producer Cheran, 
Dream Th ...... 

Swam. KamaJ and • Cuh Prize of 
Rs. 20,0001- to the Director Cheran, 
Dreams Theatres 
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4. Nargis Dutt Award for Best Feature Netaji Subhash Chandra Rajat Kamal and a Cash Prize of 
RIm on National Integration Bose - The Forgotten Rs. 30,000/- to the Producer Sahara India 

Hero (Hindi) Media Communication Ltd. 

Rajat Kamal and a Cash Prize of 
Rs. 30,000/- to the Director Shyam 
Benegal 

5. Best Film on Family Welfare Hasina (Kannada) Rajat Kamal and a Cash PrIze of 
Rs. 30,0001- to the Producer 
Chiguru Chitra 

Rajat Kamal and a Cash Prize of 
Rs. 30,000/- to the Director Girllh 
Kasarvalli 

6. SMt FUm on other SociaIluue. Perumazhakkalam Rajat Kamal and a Cash Prize of 
such .. prohibition, women and (Malayalam) Rs. 30,0001- to the Producer Salim 
child welfare, antl-dowry, drug abuse, Padlyath 
welfa ... of the handicapped etc. 

Rajat Kamal and a Cash PrIze of 
Rs. 30,0001- to the Olrector Kamal 

7. Beat FUm on Environment Devral (Marathl) Rajat Kamal and a Cash PrIze of 
ConaervatlonlPr. .. rvation Rs. 30,0001- to the Producer Y.N. oak, 

President Schizophrenia Awarene.s 
Association 

Rajat Kamal and a Cash Prize of 
Rs. 15,000/- each to the Directors 
Sumltra Bhave and Sunil Sukthankar 

8. Beet ChIldren'. FHm Chhutkan Ki Mahabharat Swama Kamal and a Cash Prize of 
(Hindi) Rs. 30,0001- to the Producer Children'. 

Film Society of India 

Swama Kamal and a Cash Prize of 
Rs. 30,0001- to the Director Sankalp 
Me.hram 

9. Bell DiNctIon Buddhdeb Dasgupta Swama Kamal and a Cuh Pl'lze of 
(Swapner DinlBenall) Rs. 50,0001- to the Dierctor Buddhadeb 

Dasgupta 

10. BHtAtJ.« Salf Ali Khan Rajat Kamal and a Cash PrIze of 
(Hum Tum! Hindi) RI. 10,0001- to the Actor Salf All Khan 

11. geatAalrwl Tara (HBlina/ Kannada) RaJat Kamal and a Cuh Prize of 
Rs. 10,000/- to the Actress Tara 
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12. Best Supporting Actor Haradhan Banerjee Rajat Kamal and a Cash Prize of 
(Krantlkaall Bengali) As. 10,0001- to the Supporting Actor 

Haradhan Banerjee 

13. eest Supporting Actresl N. Sheela Devl (Akalel Rajat Kamal and a Cuh Prize of 
Malayalam) As. 10,0001- to the Supporting Actress 

N. Sheela Devi 

14. Best Child Artist Om Bhutkar (Chhota Rajat Kamal and a Cash Prize of 
Sipahll Hindi) As. 10,0001- to the Child Artist Om Bhutkar 

15. Belt Male Playback Singer Udlt Narayan (Swedes! Rajat Kamal and a Cash Prize of 
Hindi) As. 10,0001- to the Best Pleyback 

Singer Udlt Narayan Jh. 

16. Belt Female Playback Singer Chlthra (Autographl Rajat Kamal and a Cash Prize of 
Tamil) AI. 10,0001- to the Female Playbadc 

Singer Chlthra 

17. Belt Cinematography Mahesh Aney Rajat Kamal and a Cuh Prize of 
(Swadesl Hindi) As. 10,0001- to the Cameraman MMelh 

Aney 

Rajat Kamal and a Calh Prize of 
Rs. 10,000/- to the Laboratory Adlabl 

18. eest Screenplay Manoj Tyagi and Nina Rajat Kamal and a Cuh Prize of 
Arora (Page 3/ Hindi) As. 5,0001- to the Screenplaywrlter 

Manoj Tyagl & 
Rajat Kamal and a calh Prize of 
AI. 5,0001- to the Screenplavwrlter 
Nina Arora 

19. Belt Audlography Anup Mukherjee & Rajat Kamal and a Cuh PrIze of 
AIok Dey (ITI Srlkanta/ Rs. 5,0001- to the Audlographer 
eengall) Anup Mukherjee 

Rajat Kamal and a Calh Prize of 
RI. 5,0001- to the Audlographer Alok Dey 

20. eelt Editing S. Surelh Pal Rajat Kamal and a Cash Prize 
(Page SlHlndl) of RI. 1 0,0001- to the Editor Surelh Pal 

Subramanya 

21. Belt Art Direction Samlr Chanda Rajat Kamal and a Cuh Prize of 
(Netajl Subhuh AI. 10,0001- to the Art Director Samlr 
Chandra eo .. : The Chanda 
Forgotten Hero! Hindi) 

22. eelt Coatume Dellgner I.hrath Nillar & Rajat Kamal and a Cuh Prize of 
M.N. Swamy (Hulna/ RI. 5,0001- to the COitume Dellgner 
Kannada) lahrath Ni .. ar & Rajat Kamal and a 

Cuh Prize of RI. 5,0001- to the Co.tume 
Dealgner M.N. Swamy 
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23. Best Music DIrection Vldya Sagar- Rajat Kamal and a Cash Prize of 
(Swarabhlsheka M.I Rs. 10,0001- to the Music Director 
Telugu) Vidya Sagar 

24. Belt Lyrics Balakrishnan Vijay Rajat Kamal and a Cash Prize of 
(Autograph! Tamil) Rs. 10,0001- to the Lyricist Balakrishnan 

Vljay 

25. SpecIal Jury Award Dancer (Tamll) Rajat Kamal and a Cash Prize of 
Rs. 25,0001- to the J Philip (B.M. Koshy) 

26. Belt Special Effects Sanath (Pelleri Chelleri) Rajat Kamal and a Cash Prize of 
(Anji/ Telugu) Rs. 10,0001- to the Creator Sanath, 

Firefly Crealives Studio Pvt. Ltd. 

27. Best Choreography Prabhu Deva Rajat Kamal and a Cash Prize of 
(Lakshya/ Hindi) Rs. 10,0001- to the Choreographer 

Prabhu Deva 

28. Best Feature Rim In Assamese Dinabandhoo Rajat Kamal and a Cash Prize of 
Rs. 20,0001- to the Producer Krishna Roy 

Rajat Kamal and a Cash Prize of 
Rs. 20,0001- to the Director Munin Barua 

28. Beat Feature Film in Ben"i Krantlkaal Rajat Kamal and a Cash Prize of 
Rs. 20,0001- to the Producer Sampa 
Bhattacharjee 

Rajat Kamal and a Cash Prize of 
Rs. 20,000/- to the Director Sekhar Das 

30. Belt Feature Rim In Hindi Raincoat Rajat Kamal and a Cash Prize of 
Rs. 20,000/- to the Producer Shree 
Venkatesh Films 

Rajat Kamal and a Cash Prize of 
Rs. 20,000/- to the Director Rltupamo 
Ghosh 

31. Best F •• ture Rim In Kannada Beru Rajat Kamal and a Cash Prize of 
Rs. 20,0001- to the Producer Mitrachltra 

Rajat Kamal and a Cash Prize of 
Rs. 20,000/- to the Dlerctor P. Sh.shadrl 

32. Beat Feature Rim In Malayalam Akale Rajat Kamal and a Cash Prize of 
Rs. 20,000/- to the Producer Tom George 
Kolath 

Rajat Kamal and a Cuh Prize of 
Rs. 20,0001- to the Director Shyamaprasad 
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33. Best Feature Film In Marathl Uttarayan Rajat Kamal and a Cash PrIze of 
Rs. 20,000/- to the Producer Opticus Films 

Rajat Kamal and a Cash Prize of 
Rs. 20,0001- to the Director 81pln Nadkaml 

34. Belt Feature Rim In Punjab! Des Hoya Pardes Rajat Kamal and a Cash Prize of 
Rs. 20,0001- to the Producer Manj"t Man 

Rajat Kamal and a Cash PrIze of 
Rs. 20,000/- to the Director Manog Punj 

35. Best Feature Film In Tamil Navara.a Rajat Kamal and a Cash Prize of 
Rs. 20,000/- to the Producer Sunil Dothl 

Rajat Kamal and a Cuh PrIze of 
Rs. 20,0001- to the Director Santolh Sivan 

36. eest Feature Film In Telugu Swarabhlshekam Raj" Kamal and a Cash PrIze of 
Rs. 20,0001- to the Producer C.K. Reo 

Rajat Kamal and a Cash PrIze of 
Rs. 20,0001- to the Director K. 

37. eest Feature Film In English Amu Rajat Kamal and a Cash PrizI of 
Rs. 20,0001- to the Producer Shon'" Boae 

Rajat Kamal and a Cash PrIze of 
RI. 20,0001- to the Director Shonall Bose 

38. eest Feature RIm In Konkanl AI .. sha Rajat Kamal and a Cash Prize of 
Rs. 20,000/- to the Producer Rajendra 
Talak Creatlonl 

Rajat Kamal and a Cuh PrlZI of 
Rs. 20,0001- to the DIrector Rajendra Talak 

3D. Special Mention GUrc:ta1 Man Special Mention to the Actor Gurdu Mean 
(De. Hoya Parde" 
PunJabl) 

40. SpecIal Mention Pradeep Nllr Special Mention to the Director 
(0rIdanV Malayalam) PradHp Nalr 

Non-FMtUN Film. 

1. Belt Non-Feature Film Glml (Marathl) Swama Kamal and a Cuh Prlzl of 
R •. 20,0001- 10 the Producer Film and 
Television Institute of India 

Rajal Kamal and a Cash PrIze of 
Rs. 20,0001- to the Director Umelh Vlnayak 
Kulkaml 
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2. Best First Non-Feature Ek Sagar Klnaree .•. Rajat Kamal and a Cash Prize of 
Film of a Director A Seaside Story (MarathV Rs. 10,0001- to the Producer Gomantar 

English) Marathi Academy, ENT Network of Goa 

Rajat Kamal and a Cash Prize of 
Rs. 10,0001- to the Director Laxmikant 
Shetgaonkar 

3. Best Anthropologicall The Legend of Fat Rajat Kamal and a Cash Prize of 
Ethnographic FHm Mama (English) Rs. 10,0001- to Producer Rafeeq 

Ellias 

Rajat Kamal and a Cash Prize of 
Rs. 10,0001- to the Director Rafeeq 
Elliu 

4. Best Biographical/Historical Irs Prabhat (Marathi) Rajat Kamal and a Cash Prize of 
Reconltruction! Compilation Film Rs. 10,0001- to the Producer 

Mia A. V. Darnle 

RaJat Kamal and a Caah Prize of 
Rs. 10,0001- to the Director 
Dr. Mrs. Madhavi Vaidya, Janardan 

5. Beat Scientific Film! Environment Timeless Traveller-The Rajat Kamal and a calh Prize of 
Conservation! Preservation Film Horseshoe Crab (English) Rs. 10,0001- to the Producer 

Mis Riverbank Studio 

Rajat Kamal and a Cash Prize of 
Rs. 10,0001- to the Director Gautam 
Pandey 

6. Best Film on SocIa/Issues Dwijaa (Marathi) Rajat Kamal and a Cash Prize of 
Rs. 10,0001- to the Producer: Film 
and Television Institute of India 

Rajat Kamal and a Cash Prize of 
Rs. 10,OOO/-to the Director 
Pankaj Purandare 

7. Best Explorationl Adventure Shores of Silence - Rajat Kamal and a Cash Prize of 
Film (to include Sports) Whale Sharks in India Rs. 10,000/- to the Producer Gautam 

(Englilh) Pandey 

Rajat Kamal and a Cash PrIze of 
RI. 10,0001- to the Director Ranjan. 
Pandey 

8. eest Investlg.ve Film Harvelt of Hunger Rajat Kamal and a Cash Prize of Rs. 
(Engllshl Ortya) 10,0001- to the Producer Action AId India 
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Rajat Kamal and a Cash Prize of 
Rs. 10,0001- to the Director RupashI'M 
Nanda 

9. Best Animation Film Raju & I (English! Hindi) Rajat Kamal and a Cash PrIze of 
Rs. 10,0001- to the Producer Aaeema 
Charitable Trust 

Rajat Kamal and a Cash Prize of 
Rs. 10,0001- to the Director Gayatri Rao, 
Animaglc Special, Effects Pvt. Ltd. 

Rllat Kamal and a Cash Prize of 
Rs. 10,0001- to the Animator Chetan 
Sharma, Anlmaglc Special Effects Pvt. Ltd. 

10. Special July Award Amlt Dutta Rajat Kamal and a Cash Prize of 
(Ksha Tragya/ Hindi) Rs. 10,0001- to the Director Amit Dutta, 

Clo Film and Television Insltitute of India 

11. eest Short FIction Rim Cradle Song (HindI! Rajat Kamal and a Cash PrIze of 
English) Rs. 10,0001- to the Producer Rim 

and Television Institute of India 

RaJat Kamal and a Cash Prize of 
Rs. 10,0001- to the Director 
Nlmlsha Pandey 

12. Best Film on Family Welfare Saanjh (Hindi) Rajat Kamal and a Cash Prize of 
Rs. 10,0001- to the Producer Film 
and Television Institute of India 

Rajat Kamal and a Cash Prize of 
Rs. 10,0001- to the Director Jasmine Kaur 

13. Best Direction Umesh Vlnayak Kulkarni Swama Kamal and a Cash Prize of 
(Glmll Marathl) Rs. 20,0001- to the Director 

Urnesh Yinayak Kulkaml 

14. Best Cinematography Manoj Raymond Lobo Rajat Kamal and a Cash Prize of 
(GlmV Marathl) Rs. 10,000/- to the Cameraman 

Manoj Raymond Lobo 

Rajat Kamal and a cash PrIze of 
RI. 10,0001- to the Laboratory Adlab. 

15. eelt Audiography Ylvek (Klhatra Ghya/ Rajat Kamal and a Cuh Prize of 
Hindi) Rs. 10,0001- to the Audiographer Vivek) 

18. Beat Editor P~hant Nalk (Harvest Rajat Kamal and a Cash PrIze of 
of Hungerl English) Rs. 10,0001- to the Editor Prashant Nalk 
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17. Best Music Direction Eka Sagar Kinaree ... Rajat Kamal and a Cash Prize of 
A Seaside Story (Marathil Rs. 10,0001- to the Music Director 
English) Dhwani, Clo Gomantar Marathl 

Academy, ENT Network of Goa 

18. Best Narration Noice Over Yang Yenthaw (The Rajat Kamal and a Cash Prize of 
Legend of Fat Mama! Rs. 10,0001- to the Narrator: Yang 
English) Yen-Thaw 

IV But Writing on Cinema 

19. Best Book on Cinema Stardust-Vignettes from Swama Kamal and a Cash Prize of 
the Fringes of the As. 15,0001- 10 the Author Ms. Roopa 
Film Industry Swamlnathan 

Swama Kamal and a Cash Prize of 
Rs. 15,000/- to the Publisher Penguin 
Books India Pvt. Ltd. 

20. Best Film Critic Namrata Joshi Swama Kamal and a cash Prize of 
As. 15,0001- to the Film Critic Namrata 
Joshi 

Railway Propoeal. from Ralaalhan 3. 3031304 Bandlkul-Bharatpur P .... ng.r 

2294. SHAI KAlLASH MEGHWAL: Will the Minister 
of AAILWAYS be pleased to state: 

(a) the number of proposall received from 
Government of Rajasthan regarding introduction, extension 
and frequency increase of trains along with el.ctrlflcation 
of railway lines during 2004·05 and 2005-06; 

4. 305/308 Bandlkul-Bharatpur PBlHnger 

Exten.'on of trIIln.: 

1. 1991200 Jalpur·Blkaner Passenger upto Suratgarh. 

Incr .... In tha frequency: 

88 

(b) the number of the proposals accepted, rejected 
and lying pending with the Union Gov.mm.nt out of th.m; 1. 6507/8508 Jodhpur-Bangalore Expre •• from w .. k1y 

10 bl-welkly 
(c) the reasons for their reJection; and 

(d) the tim. by which the dealiion on pending 
proposals is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY' OF 
AAILWAYS (SHAI R. VELU): (a) to (d) Yes, Sir. A 
repr.lentation from Hon'ble Chief Mlnllter of Aajalthan 
regarding Introduction of trainl, extenlion of train. and 
increase in the frequency of train, along with .Iectrlflcatlon 
has been received. 

Following trains facilitie, have been provided in 
Raja.than during 2004-2005 and 2005-2006: 

2004-2005 

Introduction of new tralne: 

1. 246312464 Deihl-Jodhpur Rajuthan Sampark Krantl 
Expre.s (trl-weekly) 

2. 5289115270 Muzaffarpur-Ahmedablld Jan Slldharan 
Expr ... (weekly) 

2. 2;57/2958 New D.'hl-Ahmedabad Rlldhani Expres. 
from 3 days to 8 days In a week. 

2005-2001 

Introduction of new nln.: 

1. 298512966 Udaipur-Jalpur Exprea. 

2. 307/308 • 3091310 Udaipur-Chltlaurgarh Puunger 
(2 pairs) 

3. 1831184 Almer-Rewarl Pusanger (MO) 

4. 4Q9/15OO Jalpur-Rewarl PUNnger (MO) 

5. 296312984 Udaipur-Nizamuddin Expre .. 

8. 112 Mathura-Bandlkul Pus.ng.r via AJwar 

7. 9n7ftJn8 Jalpur-Agra Fort Expreaa 
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exten.lon of train.: 

1. 133/134 Neemuch-Chlttaurgarh Passenger upto 
Udaipur 

2. 9149/9150 Ahmedabad Dhanbad Express (weekly) 
upto Asansol 

3. 8477/8478 Puri-Nizamuddin Express upto Haridwar 

4. 9775/9778 Jalpur-Bangalore Express (bl-waekly) 
upto Mysore 

5. 298312984 Jalpur-Bllaspur Express (weekly) upto 
Purl 

6. 405914060 JalsalmerlBarmer-Delhl Sara! Rohilla Exp. 
upto Delhi In. 

electrification of AllII .. , linn: 

S.No. Section Year 

7. 3031304 Bandlkul-Bharatpur Passenger upto Ajmer 

8. 355/356 Bareilly-Agra Fort Passenger upto Bandikui 

9. 2941151 Yamuna Bridga-Bayana-Mathura Passenger 
upto Sawai Madhopur 

10. 5609/5610 Guwahti-Delhi Saral Rohilla Avadh 
Assam Express upto Blkaner 

Suggestions for introduction of trains between Jalpur-
Bhopal/Jammu TawilBangalorefPune, Jodhpur-Guwahati, 
Delhi-Anoopgarh, Ajmer-Kanniyakumari, Jodhpur-Coimba-
tore, Ajmer-Kota etc., increase the frequency of 6311/6312 
Jodhpur-Trivandrum Express (weekly), 2973/2974 Indore-
Jalpur Exp ..... (bI-weekly) and extension of 661316614 
Colmbatore-RaJkot Express (weekly) etc. have been 
examined but not found feasible at present due to 
operational and resource constraints. 

Status 

1. Kota-Baran-Chhabra-Blna 2004-2005 The proposal for electrification of 
Bina-Kota section section has been 
submitted to planning Commission for 
approval 

2005-2006 

2. Jalpur-Sawal Madhupur 2004-2005 Rejected 

2005-2006 

3. Ratlam-Neemuch-Chlttaurgarh 2005-2006 Rejected 

[English} 

2295. SHRI SANAT KUMAR MANOAL: Will the 
Minister of PANCHAYATI RAJ be pleased to .tate: 

(a) the details of powers the Government has 
provided at Panchayat level; 

(b) whether any policy decision has been taken 
not to vest the financial powers at Panchayat level and to 
kHP the same under the control of DI.trIct Admlnl.trator; 

(c) If '0, the detaH. thereof; 

(d) whether there is any propoaaJ to allow the 
Panchayata to ralle their own resource. to meet the needs 
of Panchayats on themselves; and 

(a) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a> Article 243G of the Constitution 
provides for endowment by State legislatures of powers 
and authority to Panchayats at the Village, Intermediate 
and District levels to function as institutions of self-
government for (I) making plans for economic development 
and lOCiai justice for their respective areas, and (Ii) 
Implementing programmes of economic development and 
social justice In their respective areas, In respect of those 
matters devolved to them as the State may, by law, specify, 
Including those listed In the Eleventh Schedule of the 
Constitution, subject to such conditions as they may specify. 
As the Constitution provide. that it islegl.'atur8. of Slates 
that will endow the Panchayatl Raj Institutions with ~,uwers 
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and authority, States have devolved powers and 
responsibilities to the Panchayats in varying mealUre. 

(b) No. Sir. 

(c) Does not arise. 

(d) and (e) Article 243H of the Constitution provides 
that the legislature of State may. by law, authorize a 
Panchayat to levy. collect and appropriate taxes. duties. 
tolls and fees in accordance with such procedure and 
subject to such limits as may be specified in law. The First 
Round Table of State Ministers of Panchayatl Raj and the 
Union Minister held at Kolkata In July 2004 recommended 
that State Government might attempt to prepare a road 
map. which WOUld. inter-alia, Include taking stepa to 
encourage PRI to ralse their own resources, especially 
through the provision to "appropriate" revenues raised by 
them for their own purposes, as enunciated in Article 243-
H of the Constitution. A copy of the relevant conclusions of 
the Kolkata Round Table is enclosed as statement. 

Article 2431 further provides for the constitution of 
Finance Commissions by States to make recommen-
dations, inter-alia, as to the principles which should govern 
the distribution between the State and the Panchayats of 
the net proceeds of the taxes, duties, tolls and fees leviable 
by the State, which may be divided between them under 
this Part and the allocation between the Panchayats at all 
levels of their respective shares of such proceeds; the 
determination of the taxes, duties, tolls and fees which 
may be assigned to, or appropriated by, the Panchayats; 
the grants-in-aid to the Panchayats from the Consolidated 
Fund of the State; the measures needed to improve the 
financial position of the Panchayats; and any other matter 
referred to the Finance Commission by the Governor In 
the Interests of sound finance of the Panchayats. 

Stlltement 

Effective ·Devolutlon of Finances: 

I) The "sound finances" of the Panchayats Is a 
Constitutional obligation enjoined on the States by 
Article 243-1. In pursuance of this Constitutional 
obligation, the States and the Centre, in a true spirit 
of fiscal federalism, should work together to 
strengthen the finances of the elected local bodies; 

II) To this end, the devolution of finances to the three 
tiers of the Panchayati Raj System should be 
patterned on activity mapping for the devolution of 

III) 

functions and functionaries, thus securing effective 
devolution of powers to the PRls through the linking 
of the devolution of finances to the devolution of 
functions and functionaries: 

On the basis of the principles adumbrated above. 
the State Governments might attempt to prepare a 
road map, to be made effective as soon 88 possible. 
and, In any case, by the end of the next fiscal year 
2005-06, which might include the follOwing compo-
nents: 

(i) Devolution, tier-wise and based on activity 
mapping of: 

(a) Planning; 

(b) Budgeting; 

(c) Provisioning of finances. 

(ii) Inclusion of a PRI component in the budget of 
each State/Central Government department 
based on activity mapping; 

(iii) Provision of progressively larger untied funds. 
tier-wise, to the Panchayats by State/Central 
governments; 

(Iv) Provision of untied grants from the Planning 
Commission to the PRls, tier-wise. based on 
activity mapping; 

(v) Tier-wise allocations, based on activity 
mapping of the PRls, of hitherto unallocated 
grants. if any, made by previous Finance 
Commillions, and a pre-determined pattern 
for the tier-wise allocation within a time bound 
framework of grants from the 12th and future 
Finanoe Commissions; 

(vi) A schedule, to be determined by each State 
GovernmenVUT Administration, of the time-
frames within which State Finance Commi-
ssions should prepare their reports; for the 
submission of State Finance Commission 
recommendations, along with Action Taken 
Reports (ATRs), to the Legislature; and for the 
executive to act on recommendationllATRs 
endorsed by the State Legislature; 

(vii) Steps to encourage PRls,to raise their own 
resources, especially through the provision to 
"appropriate" revenues raised by them for their 
own purposes (ArtIcle 243-H). 
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Reductlon In TraIn Fare 

229&. SHRI E.G. SUGAVANAM: Will the Minister of 
RAILWAYS be pleased state: 

(a) whether the Railways are earning huge profits; 

(b) if so, the details thereof; 

(c) whether the Railways have reduced/propose 
to reduce the fares of all classes of passengers; 

(d) if so, the details thereof; and 

(e) the steps taken by the Railways for providing 
efficient services to the passengers? 

THE MINISTER OF STATE IN THE MINISTRY'OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The Operating 
Ratio, which la the ratio of working expen8e8 to traffic 
revenues and the efficiency indicator of the Railways, 
8tood at 91.0% in 2004-05 and for 2005-06 is budgeted at 
90.8%. 

(c) and (d) Only the 8econd cia" fare8 for ordinary 
pusenger trains (Including suburban) and mall express 
trains were reduced by Re.l from 12.8.2005. 

(e) In order to provide efficient aervlcea to 
pusengers, railways have taken a number of steps which 
Include, generating additional seating capacity In trains 
by Introducing additional trains, introduction of compu-
terized Unreserved TIcketing system, starting of reservation 
on Internet and through mobile phone, introduction of 
scheme of e-tlcketlng, opening of more and more 
computerized Pauenglr Re.ervation Systems etc. 

Conwralon of YO Uneelnto 
B.O. U ... 

2297. SHRI IQBAL AHMED SARADGI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the total length of Meter Gauge (MG) railway 
line. In Kamataka as on October, 20OS; 

(b) whether the Government proposes to convert 
th .. e MG lines Into BG; 

(e) if 10, the details thereof; and 

(d) the time by which these MG linn are likely to 
be converted Into BG.Unee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The data on Railway 
network is maintained as on 31at March of each year. As 
such, the total length of Metre Gauge railway line (route 
kilo metres) In Karnataka as on 31.3.2005 (latest available) 
Is 408 kilometres. 

(b) to (d) The gauge conversion of metre gauge 
lines, as exiatlng on 31.03.2005, taken up in Karnataka 
with their date of completion, wherever fixed, Is indicated 
as under: 

Section Date of completion 
wherever fixed 

Bellary-Hagarl 2005-06 

Mysore-Chamarajanagar -

Shlmoga-Talguppa 

Bijapur-Gadag Bljapur-Ba8avanabagewadl 
completed. 

Basavanabagewadi -
Bagalkot during 2006-06. 

Sakleshpur-Subramanla Recently completed. 
Road 

[Translation] 

Re-examination of Account. Book. 
01011 PSU. 

2298. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the Minister of PETROLEUM AND NATURAL GAS be 
pleased to atate: 

(a) whether the Government has taken a decision 
to get re-examined the accounts books of Public Sector 
Oil Compenl .. by Statutory Auditors; 

(b) if 10, the details thereof and the reasons 
therefor; 

(c) whether any Irregularities have been detected; 
and 

(d) if 10, the follow up action taken thereon? 

THE MINISTER OF PETROlEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI • , 
SHANKAR AIYAR): (a) No, Sir. 

(b) to Cd) 00 not arise. 
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DO Relay CenIrH 

2299. SHRI PUNNU LAL MCHALE: WlH the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Govemment proposes to Ht up 
new relay centres of Doordarshan In ChhatlllgAl'h State In 
the near Mure; 

(b) if so, the details alongwith the locations thereof; 
and 

(c) the time which the .. centres are likely to be 
set up? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (c) A High Power 
Transmitter is envisaged to be set up In BUaspur In 
Chhattisgarh in replacement of existing low Power 
Transmitter, the completion of which would take about 
three years. 

{English} 

Drug Addiction .-nona Women 

2300. SHRI KAMlA PRASAD RAWAT: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to ltate: 

(a) whether report released by United Nations 
Organisation of Drugs and Crime (UNODC) has revealed 
that 90 per cent of drug users across nine cities In India 
are women .. reported in the 'Times of India' dated 
September 18. 2005; 

(b) If so, the reaction of Government thereto; 

(c) the names of such cltiel where there are large 
number of women among drug users; 

(d) whether the Govemment hal found out the 
factors behind It; 

(e) H 10. the details thereof; and 

(f) the comtCtIve measures taken by the Govem-
ment to check growing menace of drug addiction among 
women? 

THE MINISTER OF STATE ~N THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN): (a) to (f) The National 
Survey on the Extent, Pattem and Trends of Drug Abuse in 
India Indicates the prevalence of drug abuse among 371 
women out of the sample size of 4648 persons which is 
only 8%. The Scheme for Prevention of Alcoholism and 
Substance (Drugs) Abuse is being implemented through 
350 NGOI for running 377 De-addlctlon Centres and 52 
Counselling Centres all over the country for providing 
faclHtles like treatment, rehabilitation services and 
conducting awareneu programmes for victims of 
substance addiction. 

Agl"HIMnt with USA and Qatar 

2301. SHRI GANESH SINGH: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Govemment has approached USA 
to allow Air India to pick up pas.engers from london en-
route to USA; 

(b) if so, the details thereof; 

(c) whether the Indian Govemment also proposes 
to have any first set of landing right agreements with the 
Govemment of Qatar; and 

(d) if so, the details thereof including the details 
of additional frequencies and additional passenger 
capacities? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) As per 
the Air Services Agreement signed between India and 
USA on 14th April, 2005, the designated airlines of both 
sides could utilize unlimited traffic rights from all 
Intermediate and to all beyond pointl. Air India is operating 
on London/New York and London/Chicago route by 
operating 7 and 3 servlcealweek respectively by utilizing 
traffic rights in london. 

(c) and (d) As per the existing Air Services Agreement 
between India and Qatar, two new routes viz. Deihl and 
NllgpUr have been granted to the designated airlines of 
Qatar. A110, an additional capacity of 2500 aeatalwHk has 
been agreed to for the designated airlines of both sides. 

Aeorpnlutlon of Aalaw.y Zonae 

2302. SHRI JUAL ORAM: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government has any propoaaI to 
reorganize the existing railway zones: 
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(b) If so, the details thereof; and 

(c) the details of the Divisions which are proposed 
to be kept under each Zone on reorganization? 

THE MINIS rER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) There Is no proposal 
to reorganize the railway zones. 

state: 

Implementation of NREGS by 
Panehlly. Raj Inltl'utlons 

2303. SHRI BALAS HOWRY VALLABHANENI: 

SHRI A. SAl PRATHAP: 

WUI the Minister of PANCHAYATI RAJ be pleased to 

(a) whether the Government has recently written 
to all the State Governrnents to gear up the Panchayat Raj 
institutions for implementing the National Rural Employ-
ment Guarantee Scheme (NREGS); 

(b) If so, the details thereof; 

(c) whether any action plan has been prepared 
for Implementing the scheme; and 

(d) if so, the funds provided/proposed to be 
provided to the State Governments to implement the 
National Rural Employment Guarantee Scheme (NREGS)? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Yes, Sir. 

(b) to (d) The National Rural Employment Guarantoe 
Act, 2005 has been notified on 7-9-2005. Under the Act, 
Rural Employment Guarantee Schemes are to be 
formulated by the State Governments while the Panchayati 
Raj Institutions are to be the ·principal authorities· for 
planning and implementation. The Ministry of Rural 
Development has addressed all the State Governments 
on 17-11-2005 regarding undertaking several activities 
relating to the implementation of the Act, including detailing 
the roles and responsibilities of the Panchayats in planning 
and Implementation and to Initiate preparatory activities 
that includes the sensitization of Panchayati Raj Institutions 
about the provisions of the Act and their roles and 
responsibilities under the Act. It has been stated that this 
would be a /alVe .cafe exerei.e on a recurrent basi. and 
a training calendar should be drawn up Immediately by 

States. Activities to be completed by the State Govts. before 
the notification of NREGA in their State. has also been 
annexed to the letter. 

The Act is likely to be implemented in 200 districts of 
the country in the first phase of its implementation. The 
estimated expenditure for the first phase of implementation 
of the Act Is of the order of Rs.1 7,1 03 crores. 

Bridge on E •• t-We •• CorrIdor 

2304. DR. ARUN KUMAR SARMA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government has received any 
proposals from the Government of Assam and allO the 
public representativel for construction of a road-cum-rail 
bridge over Brahmaputra river near Saraighat connecting 
the East-west corridor; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. Request 
has been received from Honbfe M.P. of the region for ral/-
cum-road bridge at Saraighat. 

(c) Railway has been advised to conduct a survey 
to assess the need for second bridge i.e. doubling in the 
section. 

[Translation] 

Regulatory Body tor Petroleum, 
Tranaport and Mine. Sector 

2305. SHRI SANTOSH GANGWAR: Will the Mlnilter 
of PETROLEUM AND NATURAL GAS be pleased to ltale: 

(a) whether the Govemment is contemplating to 
let up a regulatory body to regulate the legal framework 
with regard to the Petroleum, Transport and Mines sectorl; 
and 

(b) if so, the time by which the regulatory body Is 
likely to be set up? 

THE MINISTER OF PETROLEUM AND NATURAL ' 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AlYAR): (a) and (b) Government are proposing 
to Ht up a Petroleum & Natural Gu Regulatory Board 
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(PNGRB) under a Statute to regulate the refining, 
processing, storage, transportation, distribution, marketing 
and sale of petroleum, petroleum products and natural 
gas excluding production of crude oil and natural gas, to 
protect the interests of consumers and entities engaged in 
specified activities relating to petroleum, petroleum 
products and natural gas and to ensure uninterrupted and 
adequate supply of petroleum, petroleum products and 
natural gas in all parts of the country and to promote 
competitive markets, and for matters connected therewith 
or incidental thereto. The draft PNGRB Bill is under the 
consideration of the Government. The Transport and Mines 
sector are not covered in the draft PNGRB Bill. 

Special Grant. for Railway Project. 

2306. SHRIMATI SANGEETA KUMAR! SINGH DEO: 

SHRI HARISINH CHAVDA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Ministry of Railways has deman-
ded special grants to accelerate the pace of completion of 
some important projects; 

(b) If so, the details of those projects; and 

(c) the action taken by the Government in the 
matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Due to the large 
number of projects on hand with the Railway., the 
budgetary support received this year is considered 
inadequqate. Ministry of Railways has approached Ministry 
of Finance for additional budgetary support to accelerate 
the pace of completion of a number of these projects, 
which Include projects targeted for completion as 
announced in the Budget. it has also sought funds for 
projects identified as 'National Projects' which are to be 
funded outside the Railway plan. 

(c) Supplementary Grant, 2005-06 obtained in 
August, 2005 includes Rs. 300 cr. under Capital for 
Udharnpur-Srinagar-Baramulla National Project. 

[English] 

Withdrawal of TraIn Service 

2307. SHRI BASU DEB ACHARIA: Will the Minister 
of RAILWAYS be ple •• ed to state: 

(a) whether the Government is aware of the 
withdrawal of train service between Andal-Palasthali of 
Eastern Railway; 

(b) if so, the reasons therefor; 

(c) whether the Government is committed to 
provide train service even in remote areas; 

(d) if so, whether the Government would consider 
to re-start the said train service; and 

(e) if so, the action taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) Pandabeswar-
Palasthali section is 30 Kma. long branch line section of 
Asansol Division. Two pairs of trains used to run on this 
section. Due to large scale illegal mining in the areas 
under the track, the portion of the track has been declared 
unsafe and running of passengers' carrying train has since 
been suspended from 26.09.2002 for safety of passengers. 
This issue has been taken up with State Government and 
ECL(Eastern Coalfield Ltd.) official for appropriate action 
at their end for restoration of train services but no concrete 
action has yet been taken at their end. In this situation it 
may not be safe to restore passenger services on the 
section for safety of passengers. 

PNG Facllltl •• 

2308. SHRIMATI KALPNA RAMESH NARHIRE: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government has received repre-
sentations/requests from various Resident Welfare 
Associations of DelhVNew Deihl for providing Piped Natural 
Gas (PNG) facilities in their areas; 

(b) If so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) Indraprastha Gas Limited 
(IGL), is providing Piped Natural Gas (PNG) facilities In 
DelhVNew Delhi. IGL have been receiving repreaentational 
requesta from Resident Welfare Associations (RWAs) of 
DelhVNew Delhi such as Chlttaranjan Park, vasent Vihar, 
Pre.t Vlhar, Anand Vlhar, AGCR Enclave, Vlvekanand Puri, 
Greater Kallash-II, Munlrka, Ghazlpur, Kalkaji, Anand Lok, 
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Uday Park, Pandav Nagar, etc. 'or providing PNG 
eonnection, based on techno economic feasibHlty, IGl will 
take up expansion of PNG networi< to these areas in 
phased manner. 

Hutment •• round .. umbel Airport 

2309. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government is aware that loads 
of garbage generated from over 65,000 hutments around 
the Chhatrapati Shlvaji Intemational Airport at Mumbal is 
causing various problems for operation of flights; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Government to 
provide safety to Airport and Its runways? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) Garbage In the vicinity of airport attract birds . 
and pose threat to aviation safety. It also promotes 
proliferation of dogs around airport increasing possibility 
of their entry Into operational area. 

(c) Various measures have been taken by Airports 
Authority of India (AAI) to reduce bird activity at Chhatrapati 
Shivajl Internattonal Airport at Mumbai. AAI also 
coordinates with Bombay Municipal Corporation for 
removal of dogs from airport. AAI has rehabilitated about 
1900 hutment-dwellers from Ralique Nagar of Jarl Marl 
area. 

Fake Travel Agent. 

2310. SHRI ADHIR CHOWDHURY: 

SHRI UDAY SINGH: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment Is aware of several 
fake airlines travel agents operating in the country; 

(b) if so, the facts and details thereof; 

(c) whether such unauthorised travel agents 
continue to fleece gullible youths on the pretext of sending 
them abroad by using illegal means; 

(d) if so, the facts thereof; and 

(e) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) There 
are over 2000 accredited International Air Transport 
Association (lATA) agents and several thousand agents 
who are non lATA but conduct business by ticketing through 
lATA agents. No data is maintained by the Government 
about such travel agents. 

(c) to (e) Specific cases of cheating, if any are to be 
dealt by the local police authorities. However, Immigration 
Authorities and Airlines step up vigilance at the airports to 
thoroughly check the travel documents. 

Air ServIce. to U.K. 

2311. SHRI AJOY CHAKRABORTY: 

SHRi HARISHCHANDRA CHAVAN: 

SHRI RATILAL KAUDAS VARMA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the British Airways is going to 
enhance its services to India substantially In near future; 

(b) if so, whether the Air India (AI) would also 
enhance Its operations to United Kingdom; 

(c) if so, the details thereof; and 

(d) the number of flights out of these are proposed 
to be operated from Kolkata? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) During the 
last round of bilateral air services talks with UK held In 
April, 2005, the capacity entitlement for the deaignated 
airlines of both sides have been Increased substantially. 
However, the actual operations by an airline Is baaed on 
Its commercial judgement. Recently, British Airways have 
increased their services to India from 19 Servicealweek to 
35 Servlces/week, which Include. 7 services to Mumbai, 4 
services to Chennai and 5 services to Bangalore. 

(b) and (c) At present, Air India Is operating 24 
.ervicealWeek to the United Kingdom and is planning to 
add 8 frequencleslweek more on India-UK route. 
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(d) Air India has recently commenced operations 
on the KolkatalLondon Sector by operating 3 servicesl 
week effective 15th June, 2005. 

Perml •• lon to Private Airline. for 
Purch ... of Aircraft 

2312. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether it is a fact that the Government Is 
encouraging the existing private domestic airlines to 
purchase aircrafts; 

(b) if so, the details of the permissions granted to 
the exisiting private domestic airlines for purchase of 
aircraft during the last one year, airlines-wise; and 

(c) the details of pending applications for 
clearance for new schedule airlines and the reasons for 
delay in granting NoCs to new players in the aviation 
sector? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) During 
the last one year approval has been granted to the 
following private airlines for purchase of aircraft: 

S.No. Airlines No. of Aircraft. 

MIs Jet Airways 10 

2 MIs Air Sahara 12 

3 Mil Deccan Airlines 11 

4 Mis Kingfisher Airlines 09 

5 Mis Spice Jet 05 

6. Mis Paramount Airways 01 

7. Mis Go Airlines 03 

(c) Requests from Mis Magic Airline., Mis Muktl 
Airways, Mis Skyklng Aviation and Mis Mega AlrwaYI are 
pending for isaUl of NOC to operate Scheduled Air 
Transport Services. These requel" are pending for want 
of Security cleamace and decision on Statu. of Investment 
by PIO in FDI. 

C8nceIlatlonlDlveralon of Train. 

2313. SHRI P. MOHAN: WII.I the Minister of 
RAILWAYS be pIeued to state: 

(a) the details of trains cancelled/diverted due to 
recent heavy rains in Andhra Pradesh and Tamil Nadu 
coastal are .. ; 

(b) whether the Government proposes to run 
special trains to clear the rush due to cancellation of such 
trains; 

(c) If so, the details thereof; and 

(d) if not, the reasons th41refor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) During the period October-
November 2005, 1740 trains have been cancelled and 
335 trains have been diverted due to heavy rains in Andhra 
Pradesh and Tamil Nadu. 

(b) No, Sir. 

(c) Does not arise. 

(d) Due to operational problems. 

Benefit to Heart Patient. 

2314. SHRI PRABHUNATH SINGH: Will the Minister 
of SOCiAl JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Deihl High Court has directed the 
Government to give benefits, available to handicapped 
persons, to heart patients also in the matter of Government 
Jobl; and 

(b) If 10, the steps taken to treat heart patients at 
par with physically handicapped pereons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) The matter 
is lub-Judice al the Airport. Authority of India, who are 
respondent in the cale, have flied an application before a 
Divilion of Bench of the Delhi High Court against the 
order 0( the single Judge. 

[Translation} 

DTH Licence 

2315. SHRI TUKARAM GANPAT RAO RENGE PATIL: 

SHRI V.K. THUMMAR: 

WIll the Mlnlater of INFORMATION AND BROAD-
CASTING be pleoed to ltate: 
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(a) the number of companies having Direct to 
Home (DTH) licence at present; 

(b) whether some companios have applied for 
DTH licence; 

(c) If so, the details thereof; and 

(d) the time by which these companies are likely 
to be given licence.? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) Government has 
ISlued license to one company, MIs ASC Enterprises Ltd., 
only. 

(b) Yes, Sir. 

(c) The following companies have applied· for 
DTH llcen.e so far-

(i) MI. Nolda Software Technology Park Ltd. 

(II) Mis Sun Direct TV Pvt. Ltd. 

(III) MI. Space TV Pvt. Ltd. 

(Iv) MIs Reliance Blue Magic Pvt. Ltd.; and 

(v) MIs E •• el Shyam Communication. Ltd. 

(d) The I •• ue of llcen.e. under the guidelines of 
OTH .ervlce I. an ongOing procell. Llcens .. are I •• ued 
to all .uch applicants who fulfil the criteria given In the 
guidelines for OTH .ervlce. Iu .uch no time frame can be 
given. 

(English) 

Adulteration In Petrol and DlHeI 

2318. SHRI SUNIL KUMAR MAHATO: 

SHRI OANVE RAOSAHEB PATIL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to .tate: 

(a) whether the Government I. aware that 
adulteration In petrol and dieHII. a big scam that Involve. 
an annual recurring loa. of at leut Rs 10,000 cro,... to 
the exchequer; 

(b) If lO,the re.ction of the Government thereto; 
and 

(c) the steps taken by the Govemment In this 
regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) and (b) The possibility of adulte-
ration of petrol/diesel by some unscrupulous elements 
cannot be ruled out due to huge price difference between 
petrol/diesel ana various adulterants available In the market 
and the easy miscibility of these products with petrol/ 
diesel. 

While, as per a recent study conducted by the 
National Council of Applied Economic Research to a ••••• 
the genuine demand and requirement of kerosene, 
siphoning off of kerosene from PDS to non-household use 
is estimated as 18.1 per cent of total sale of PDS kerosene, 
no estimation of loss to the exchequer on account of 
adulteration in petrol and diesel is available. 

(c) The Government/Public Sector Oil Marketing 
Companl.s (OMCs) have taken the following steps to 
contain the menace of adulteratlon:-

(I) Under the Control Orders Issued by the Gov.rnment 
to prevent fuel adulteration, under the Ellential 
Commodities Act, 1955, Stat. Gov.rnments are 
empowered to take action against those Indulging In 
adulteration. Government have taken up this maHer 
with all the State GovernmentS/Union Territory 
Admlnl.tratlons to step up Inspectlons/surprl.e 
check. to en.ure that adulteration-related actlvltle. 
are minimized and to .xercl.e vigil/conduct Inspec-
tions at varlou. private firma, factories, proceliing 
units, etc., under their jurisdlctlona .0 a. to identify 
the perpetrators of adulteration and take atrlngent 
action agalnat th.m within the available 'egal 
framework. 

(II) OMC. undertake regular and aurpriH Inapectlon. of 
Retail Outlets and also take action under Marketing 
Discipline Guideline. (MDG) and Oealerahlp 
Agreem.nts agalnat thoa. Indulging In adulteration 
and malpractice.. MDG provide for penalty of 
termination of dealership In cue. of adulteration 
being establl.hed. 

(11/) A. advised by the Government, 011 Marketing 
Companle. (OMC.) have created a aeparate Wing to 
report to a Director other than Director (Marketing), 
which win overs" and monitor all actlvltle. and 
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operations to curb adulteration and specify norms 
and guidelines in this regard. 

(iv) Keeping in view the misuse/diversion of SKO for 
adulteration, the import of SKO by private parties has 
been canalized through OMCs. 

(v) OMCs have introduced new tamper proof tank-truck 
locking systems to prevent en route adulteration by 
transporters. 

(vi) Information Technology (IT) solutions lilc'.e monitoring 
movement of tank trucks through Global Positioning 
System (GPS) and monitoring level of fuel tanks in 
Retail Outlets through retail automation are being 
introduced. 

(vii) Branding of Retail Outlets and third party certification 
of Retail Outlets have been initiated by the OMCs. 

(viii) Effective 2nd October 2005, Government launched 
the Jan Kerosene Parlyojana as a pilot project in 
417 blocks covering 23 States and one Union 
Territory for a period of six months with a view to 
strengthening and streamlining the infrastructure for 
kerosene distribution and Involving the Gram Sabhas 
and Gram Panchayats and State Panchayati Raj 
Institutions in the supervision of PDS kerosene 
distribution, so as to ensure that entitled beneficiaries 
actually receive their entitlement and diversion to 
adulteration and black-marketing is capped, reversed 
and eventually eliminated. The pilot project is being 
concurrently evaluated by NCAER and, on the basis 
of the experience gained, Government will determine 
the possibility and desirability of extending the 
Pariyojana to cover all blocks in the country. 

Measures to check adulteration are kept under 
continuous review of the Government. 

DIrect Fllghtl from Bhubanelwar ta 
South Ea.t ABlan Countrle. 

2317. SHRI B. MAHTAB: Will the Minister of CIVIL 
AVIATION be pleased to atate: 

(a) whether there is any demand to convert the 
Bhubaneswar airport into an international airport and also 
introduce direct f1ighta from Bhubaneawar to South East 
AsIan countries; 

(b) If so, the detalla thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) The 
State Government of Orissa has requested to declare 
Bhubaneshwar airport as an International airport. Further, 
under the policy initiative to Iiberalise air services with 
ASEAN countries, their designated airlines have been 
offered unlimited access to 18 tourist destinations In the 
country including Bhubaneshwar. However, there is no 
request from any national or foreign airline to Introduce 
direct international flights from Bhubaneshwar airport at 
preaent. Therefore, there ia no proposal to declare 
Bhubaneshwar airport as an International airport, at 
present. 

[Translation] 

Seiling af Crude 011 ta Reftnarle. 

2318. SHRI JiVABHAI A. PATEL: 

DR. DHIRENDRA AGARWAL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased ta state: 

(a) whether ONGC sells extracted crude all to the 
refineries; 

(b) if so, the quantum and price of crude 011 sold 
during each of the last three years; 

(c) the rate at which refineries sell the oil after 
making it refined; and 

(d) the reaction of the Gavernment ta the 
difference betw .. n consumer price and the refinery price 
of petroleum products? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) and (b) The quantity of crude 011 
sold by ONGC to the refinerlea, and the average price 
realized, during the last three yeara are as under: 

Year Quantity sold* Average Price** 
(In MMT) (RaJMT) 

2002-03 

2003-04 

2004-05 

22.36 

22.28 

22.46 

• DoeI not Include ONGC'I atwe In JV quantltl .. 

10382.86 

9347.82 

13309.12 

•• Pric. are Inclusive of levIe8. Average price from 2003-04 onwards 
II net or dI8count on account of ~. The prlcee are of ONGC 
orude only excluding ONGC' share In JVI. 
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(c) and (d) 011 Mart<etlng Companies (OMCs) pay to 
refineries, on an Import parity basis, the prices of sensitive 
petroleum products, namely, petrol, diesel, domestic lPG 
and PDS kerosene, taking Into account the prevalent 
international prices of these products. With effect from 
April 2005, the refineries have been providing discounts 
to OMCs on domeatlc LPG and PDS Kerosene and from 
September 2005, on petrol and diesel also. It may also be 
noted that nearly a quarter of India's LPG requirements 
are met by imports. Yet, notwithstanding the steep rise in 
International prices of sensitive petroleum products, OMCs 
have been modulating the price increase in petrol & diesel 
besides maintaining the prices of subsidized products like 
domestic LPG & PDS Kerosene, in consultation with the 
Govemment. 

In order to formulate a long-term pricing policy for 
petroleum products, the Government have constituted an 
inter-ministerial Committee under the Chairmanship of Dr. 
C. Rangarajan, Chairman, Economic Advisory Council to 
the Prime Minister. 

The Committee Is mandated to look into various 
aspects of pricing and taxation of petroleum products with 
a view to stabilizing/rationalizing their prlcea, keeping in 
view the financial position of the oil companiea, the 
Investment needed In the sector, the need to conaerve 
petroleum products, and establishing a transparent 
mechanism for the autonomous adjustment of prices by 
the oil companies. Taking into consideration the Interests 
of all stakeholders concerned, the Committee will suggest 
a comprehensive mechanism for priCing and taxation of 
sensitive petroleum products, and other allied isaues. 

(English) 

TV Sertall 

2319. SHRI J.M. AARON RASHID: 

SHRI SARVEY SATYANARAYANA: 

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the Government Is aware that quality 
of TV I8riala are not entertaining and lack quality In respect 
of poor scrlptl, direction and other technical parameters 
and programming contents; 

(b) if 10, the reuona thereof; and 

(c) the It8pI taken by the Government to Improve 
the quality of TV aerlala? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (c) There are 
more than 200 TV Channels available over the Indian 
ski.a. In rupeet of private TV channels the Govemment 
does not have a role to play in their programming content, 
except for InSisting on adherence to the Programme and 
Advertisement Codes prescribed under the Cable 
Television Networks (Regulation) Act 1995 and Rulea 
framed thereunder. 

As far as Doordarshan is concerned It constantly 
endeavours to lelecast serials that are of a high 
professional standard both in terms of technical parameters 
as well as content and which provide wholelome enter-
tainment to Its viewers. 

[Translation} 

AU.ck at Mau Station 

2320. YOGI ADITYA NATH: Will the Miniat.. of 
RAILWAYS be pleased to state: 

(a) whether a passenger train was targeted by an 
unruly mob at the Mau railway ltatlon of Uttar Pradesh on 
October 14, 2005; 

(b) If so, the detalll of the Incident; 

(c) the number of pas.engerl Injured and the 
details of the losl of lives and properties In the incident; 
and 

(d) the action taken by the Govemment in the 
matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. However, 
on 14-10-2005, at about 17.00 hrs., an unruly mob of 
around 1000 persona attempted to enter the platfonn of 
Mau Railway Station shouting slogans and pelting alDn .. 
from Old Loco Shed end in the Welt. This caused panic 
amongst the palsengers who began to run about. At the 
time of the incident, Train No.533 Up reached Mau Station 
at 1705 hrs. and was taken on Line No.2 for .. curlty 
reasons. On seeing the mob, Government Railway Police 
(GRP), Civil Police, Provincial Armed Constabulary (PAC) 
and Railway Protection Force (RPF) preaent at the station 
tried to stop them. The unruly mob opened fire repeatedly. 
Police personnel also opened fire in the air to diaperse 
the 1'I1Ob. But the mob forcibly ent.red the .tation premises 
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and reached platform No.4 and No.2. However, th. Police 
and RPF personnel, by making another attempt, controlled 
the lituation and cl.ared the station of the rowdy inob 
before It could reach and cause any harm to the 
passeng.rs of the train. The mob had damaged Railway 
Platform Roof, Stalls and Weat Panel by pelting ston ... 

(c) During this incident, two persona austalned 
Injuries and one of them (aged 70 years) died at the 
Hospital. The total loss suff.red by Railway was estimated 
at Rs.64,0581- approximately. 

(d) In this connection Government Railway Police 
(GRp)! Mau registered a case on crime No.35105 under 
HCtion 147, 148, 149,323,302,307,427 & 435 of Indian 
Penal Code, 7 Criminal Law Amendment Act, 314 Public 
Property (Prevention of Destruction) Act and sections 151 
& 152 of the Railways Act, 1989 against unruly mob of 
1000 persons. During investigation, 40 persons were 
identified for Involvement in the incident out of which 34 
peraons have be.n arrested and sent to Judicial custody. 6 
pel'lOns are absconding. 

NIItIOMI AdvI.ory Council for 
..... Freight CorrIdor 

2321. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of RAILWAYS be pleuect to state: 

(a) wheth.r th. Gov.rnment Is planning to set up 
a National Advisory Council for the dedicated rail freight 
corridor; 

(b) If 10, the detail a th.reof; and 

(0) the time by which It Is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not ariH. 

2322. SHRI KISHANBHAJ V. PATEL: 

SHRI SUGRIB SINGH: 

WIll the MInII. of RAILWAYS be pleaHd to ltate: 

(a) whether the Govemment la aware of the 
dilapidated condition of Railway workahop situated in 
Nlzammudin as reported in 'Dainik Jagaran' dated 
September 18, 2005; 

(b) H so, the facts of the matter reported therein; 

(c) wh.ther the Government has received any 
complaints from various quarters In this regard; 

(d) If so, the details thereof; and 

(e) the action taken so far by the Government for 
repairing the workshop? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R VELU): (a) to (e) There is no Railway 
Workshop situated in Nizamuddin area of Deihl. However, 
a coaching maintenance depot Is available at Nizamuddin. 
Repair & maintenance of .. sets such as office buildingl, 
pit lines and sick line shed il a continuous process. Some 
of the asse .. of coaching depot at Nizamuddin like pillars 
and catwalk stabs are presently broken and n.ed repairs. 
A few representations to this effect have allo be.n 
received. Approxlmat.ly 350 metrel of catwalk length hal 
already been repaired. Repairs to the remaining 400 m ...... 
catwalk II targeted for compl.tlon by 31.03.2006. 

[Translation} 

o.t.nce Coopel'lltlon with Ru ... 

2323. SHRI AVINASH RAI KHANNA: 

SHRI SANJAY DHOTRE: 

SHRI BAPU HARI CHAURE: 

SHRI VIRENDRA KUMAR: 

SHRI HARIBHAU RATHOD: 

SHRI JUAL ORAM: 

Will the Mlnlater of DEFENCE be pl.ased to ltate: 

(a) whether talks have been held between India 
and Ruula for co-operatlon In Defenet MOtor; 

(b) If 10, the detalll thereof; 

(c) the progra .. made 10 far In thll regard; and 

(d) the time by which fin. dectlion Ie Hkefy to be 
taken In thl' regard? 
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THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) There e)(lsts an Institutional 
mechanism for discussion on defence cooperation with 
the Russian Federation in the form of 'India-Russia 
Intergovernmental Commission on Military Technical 
Cooperation'. The Commission has held flve meetings so 
far. The Fifth meeting was held In Russia on November 
15-16, 2005. Raksha Mantri Co-Chaired the meeting. 
During the meeting both sides reviewed progress of the 
on-going bilateral defence cooperation and discussed 
various Issues of mu1ual Interest In the areas of defence 
and security. Both sides e)(pressed satisfaction at the on-
going level of defence e)(changll and coop.ratlon 
between the two countri.s. 

[English) 

Opening of R.tall OUtI.taIDMl .... hlpa 

2324. SHRI A. SAl PRATAP: 

SHRI RAVICHANDRAN SIPPIPARAI: 

SHRI PUNNU LAL MOHALE: 

Will the Mlnllter of PETROLEUM AND NATURAL 
GAS be pleued to Itat.: 

(a) wh.ther Public Sector 011 Marketing Compa-
nl .. have alioHed any retail outletlideal'l'Ihlpa of petrol 
pumpI, LPG or K.rollne during 2004-05i 

(b) If so, the d.talls th.r.of, State-will and 
company-willi 

(c) the d.talla of the new petrol pump"gaa 
ag.nel.lIk.rollne deal'l'Ihlpa propOled to b. opened In 
each State during the current year; and 

(d) the time by which th.se outletl are likely to 
be opened? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) YII,. sir. During the y.ar 
2004-05, the public IIctor 011 mark.tlng companl .. 
(OMCs), viz., Indian 011 Corporation Limited (IOOL), 
Hindultan P.trol.um Corpo-ratlon Limited (HPCL), Bharat 
Petroleum Corpor.tlon Limited (BPCL) .nd IBP Co. Umlted 
(IBP). have allotted 4.993 retail outlet (RO) d.a1el'lhlps 
(petrol pumpI), 484 LPG dlltrlbulOl'lhlpl .nd 18 SKO-
lDO (K.rosen.) d.alershipi In different Stat.I/Unlon 
Territorl .. In the country. OMC-will polltion Is .1 under:-

OMC Number of a1lotmenta made during 2004-05 

RO LPG SKa-LOO 

IOCl 1,905 328 10 

HPCl 1,367 30 5 

BPCl 1,218 119 

IBP 503 7 o 
Total 4.993 484 16 

State-wl.. details of above ailotmentl are avallabl. 
with the Director (Mark.tlng) of the OMCI concemed. 

(c) .nd (d) During the current year, I .•.• 2005-06, 
OMCI t.ntatlvely plan to .. t up .round 3.480 retail outlltl. 
907 LPG dlltrlbutol'lhlps .nd 19 SKa-LDO d.al.rahlpa In 
the country. St.t.-wll' d.t.1I1 of the proPOIail ar. 
avall.bl. with the Director (M.rk.tlng) of the OMCI 
concemed. However. It II not poIslbl. to Indicate the time-
fr.m. for the commlllloning of de."l'Ihlplldlstributol'lhlps 
.s the .x.rei.. Involv.s various steps Ilk. scrutiny of 
appllcatlonl and documentl, conduct of Interviews of the 
.lIglbie candld.t.. for .. Iectlon of d .. l.ratdlatributol'l, 
r.,.... of merit pan.la, fI.1d Investigation In respect of 
,,'ected candld.tll, obtaining I.nd/statutory approv.,11 
IIc.ncel, conllNction •• tc. 

Train Aooldent at Jhanal 

2325. SHRI BHANU PRATAP SINQH VERMA: Will 
the Mlnlat.r of RAILWAYS be pl .... d to atat.: 

(.) wheth.r an accId.nt due to collision of Andhr. 
E)(prell and ahuntlng engln. h.d occurred at Jhanli 
R.llw.y Station on Sept.mber G, 2005i 

(b) If so. the details of the .coIdent and the 
r.asonl th.refor; 

(c) the details of 1011 of Ilvee and properties 
suffered th.reln and compena.tlon given to the victims l 

.nd th.'r f.mlly; 

(d) whither any high level Inquiry Into the above 
accld.nt h.s beln conducted; 
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(e) If so, the details thereof; and 

(f) the outcome of the Inquiry and follow-up action 
taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): {a) and (b) At about 2355 
hours on 8.11.2005, coupled Light Engine side collided 
with four coaches of 2724 Up A.P. Express at Jhansi 
Railway station resulting in derailment of front trolley of 
Ught Engine. 

(c) No person suffered injury In this accident and, 
therefore, compensation is not payable in this case. The 
loss of property due to this accident was approKImately 
Rs.2.22 lakhs. 

(d) to (f) A Committee of Officers conducting Inquiry 
into this accident has concluded that coupled light .ngln. 
passed the shunt signal in 'ON' position resulting into this 
accident. Staff held responsible has been placed under 
suspension and action under Disciplinary and Appeal Rules 
has been initiated. 

[English} 

Internet Booking of Railway ReMI'Ylitlon 

2326. SHRI MANORANJAN BHAKTA: 

SHRI N.S.V. CHITTHAN: 

SHRI E.G. SUGAVANAM: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government has started E-
ticketing i.e. reservation booking through int.met; 

(b) If so, whether the said facility I. applicable for 
all trains: 

(c) if not, the measures taken by the Government 
for extension of said facility In all trains; 

(d) whether the foreign touri.ts and NRls are allO 
eligible to avail the .aid facility; 

(e) If '0, the d.talls thereof: 

(I) wheth.r the re.ervation booking through 
Intem.t has gained the e.tlmated momentum; 

(g) If so, the details thereof; and 

(h) the step. taken by the Govemment for .asy 
avallabtllty of relervatlon through Int.met with I •••• r 
charges and for popularisation of the .cheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a' Yes, Sir. 

(b) R •• ervation of tlck.t. through Internet Is 
available for all .uch trains which are covered through 
computerized reservation. 

(c) Does not arise. 

(d) and <e) Yes, Sir. At present, any customer can 
book tickets through the Intemet, provided he can make 
payment online. 

(1) ,Yea, Sir. 

(g) The sale of ticket through Intemet has shown 
increa.ing trend since it. beginning in August 2002, as 
shown under: 

Financial Year No. of Tickets sold 

Aug 20 to Mar 03 1,99,133 

2003-04 7,28,404 

2004-05 12,81,033 

Apr 05 to Nov 05 12,89,328 

(h) To populariz. the booking through Intem.t, 
the delivery of tlcke.. has been ext.nded to 181 cities. 
Payment options have been liberalized by introducing the 
facility of direct Debit through int.rnet and Prepaid Cash 
Cards in addition to Credit Cards. The booking hours 
have been ext.nded from 4.00 a.m. to 11.30 p.m. on all 
week days and from 4.00 a.m. to 8.00 p.m. on Sundays. In 
addition, facility of booking through mobil. phonel has 
been introduced alongwith booking of tickets through e-
ticketing where conventional tick.t is dispensed with. 

{Translation} 

Conatructlon of ROB on NH-3 Ag .... 
Mumbel Highway 

2327. SHRI THAWAR CHAND GEHLOT: Will the 
Mlnl.ter of RAILWAYS be pl.ased to .tat.: 

(a) whether there is any propol.1 to construct an 
overbrldge on railway cro.slng of NH-3 (Agra-Mumbai 
Highway) near Maksl Railway Station ,under Western 
Railway Zon., Ratlarn; 

(b) If 1Ml, the detail. thereof; 
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(c) whether the MInistry of RaIlways have taken 
up the matter with the Ministry of Road Transport and 
HIghways; and 

(d) if so, the details thereof and the reaction of 
the Ministry of Shipping, Road Transport and Highways 
ther.on? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The proposal is 
regarding construction of Road Over Bridge in lieu of 
.xisting level crossing no.51/A at kms. 94125·27 between 
Tarana Road & Makshi station on Western Railway. Th. 
traffic density at this level crossing Is 7,01,444 Train Vehicle 
Units (TVUs). The State Gov.rnment had proposed for 
construction of ROB In lieu of this level crossing on Build 
Operate & Transfer (BOT) concept In 2001. General 
Arrangement Drawing was also approved by Railway in 
October 2001. Thereaft.r, no further details were provided 
by State Government. 

However, recently a propolal hal been received from 
State Govt. regarding conltruction of ROB at above level 
creiling on coat ahartng basil. The f.uibllity, estimated 
COlt of work submitted by State Gov.rnment Is being 
.xamlned by Railway. 

(c) No, Sir. 

(d) Does not arise. 

{English} 

Embezzlem.nt of Fund. by NGO 

2328. OR. M. JAGANNATH: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be plealed to 
state: 

(a) whether the cues of embezzlement of fundi 
by NGOs running apeciailChools for disabled studentl In 
the State of Andhra Pradelh have recently come to the 
notice of the Government; 

(b) If 10, the detalla thereof? 

(c) whether the Government has Inltltuted an 
inquiry to unearth the fraud; 

(d) if 10, the d.talls th.reof; and 

,e) Ihe Immediate action Initiated again.. the 
alleged NGOI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGAOEESAN): (a) No, Sir. 

(b) to (e) 00 not aril8. 

Uniform Am. 

2329. SHRI BADIGA RAMAKRISHNA: 

SHRI CHANDRAKANT KHAlRE: 

Will the Minister of INFORMATION AND BROAD· 
CASTING be plealed to state: 

(a) whether the Government proposes to fix 
uniform rate to be charged from eUltomers by the cable 
operators In metr;)s and rural areal to safeguard the 
interelt of T.V. viewers; 

(b) if 10, the detaill thereof; and 

(c) if not, reuonl th.refor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a> to (c) After 
9.1.2004, the eharg.1 payabl. by cabI. lublcriberl to 
cable operators, and, In turn, by cabl. operators to multi 
IYltem operatorl/broadealt.ra are regulated by the 
Tel.eom Regulatory Authority of India (TRAI) and not by 
the Government. TRAI has froz.n the dlff.rent rates that 
w.re prevalent in diff.rent parts of India, al on 26.12.2003 
and hal only allowed periodic •• calations based upon a 
number of factors Including Inflation. Cable operators are 
required to comply with the Tariff Ord .... Illued by TRAI, 
from tim. to time, which are availabl. on ita website 
www.trai.gov.in. 

Inveatment. In Civil 
Avldon Sector 

2330. SHRI AOHAlRAO PATIL SHIVAJIRAO: Will the 
Minister of CIVIL AVIATION be pIeued to atat.: 

(a) wheth.r the Gov.rnment hu reviewed the 
inveltmentl made In the civil aviation lector during the 
put three y.ars; 

(b) If 10, the detalla thereof; 

(c) the fundI, required for execution of approved 
development pians and the resources mobilised so far; 



119 Written Answers . DECEMBER 08, 2005 To Que8llons 120 

(d) the details of packages of Incentives finalised! 
under consideration to attract the required privatelforelgn 
direct investment in this sector; and 

(e) the details of major projects proposed to be 
taken/completed during the next plan period in the country? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Ves, Sir. 
During 2002-03, 2003-04 and 2004-05, the funds utilized 
by various organisations under the Ministry of Civil Aviation 
for various schemes is as under: 

S.No. Name of the Organisation Inve.tment 
madl 

(Rs.ln ero .... ) 

Air India Ltd. 1580.71 

2 Indian Alrllnel Ltd. 88Q.41 

3 Airports Authority of India 1818.37 

4 Pawan Hanl Hellcopterl Ltd. 133.53 

5 Hotel Corporation of India 10.27 

6 Indira Gandhi Ralhtrlay Uran Akademl 4.48 

7 Directorate General of Civil 10.46 
Aviation (DGCA) (Including Aero 
Club of India) 

8 Bureau of Civil Aviation S~urlty 8.3Q 

Total 4255.62 

(d) The Government hal taken the following etep. 
In this direction: . 

. (I) Foreign Direct Investment limit. for air 
transport IIrvlcl. (domlltlc alrllnll) 
havi bien railed to 4Q%. Thl policy allo 
permltl 100% NRI Inv.ltment. However, 
Iqulty participation by forllgn airlines II 
not permitted, either directly or Indirectly. 

(II) In the airport Infrutructure HCtor, FDI upto 
74% Is permitted through automatlo route. 

(III) The .ale of Aviation Turbine FUll (ATF) 
to the Indian carrie", for their Intematl9nal 
operation. II· now treated u deemed 
exporta thereby exempting .uch 1111 from 
levy of Sales Tax. 

(Iv) The ATF IOId to turbo prop aircraft Is 
treated al declared goods under the 
Central Sales Tax Act thereby capping 
the lales tax thereon @ 4%. 

(v) AAI have waived off the landing charges 
on aircraft below 80-seat capacity being 
operated by domestic scheduled opera-
tors and helicopters. The navigation and 
communication charges have allo been 
rationalized. 

(e) Air India has propoled a total outlay of RI. 
488.70 crore. during the next Annual Plan period 2006-07 
which Includel an outlay of R •• 113.14 crore. for repayment 
of aircraft loanl, a token provilion for new aircraft of RI. 
123.58 crore. and RI. 250.00 orore. for non-aircraft 
proJecta. Indian Alrllnel hal propo.ed an outlay of RI. 
708.00 crorel for 2008-07 which Include. RI. 852.48 ·crore. 
for continuing aircraft projectl, 32.85 crorel for continuing 
other project. and R.. 20.87 crore. for new IChemell 
projecta namely corporate computerization, ground .upport 
faallitle. eto. Airport. Authority of India hu proPOlect an 
outlay of R'.1S8S.1 Q crorel for 2008-07, which Includel 
RI. 885.73 crore. for non-metro alrportl viz. aerodrome 
work., aeronautical communication .ervlc .. , Information 
technology and ground .afety .. rvlcel and RI.899.48 for 
Metro airport. viz. Improvement of exlltlng faollitlel, new 
projectl, acqul.ltlon and development of land and 
operational and office equipment. OGCA hu propoMCI a 
total outlay of RI. 29.00 crorel for 2008-07, which Include. 
R.. 25.80 cro .... for major con.tructlon work of offloe. & 
re.ldentlal complexe. and .. ttlng up of new flying training 
Academy at Gonclla, Mahara.htra. 

ltate; 

Strengthening of Panohayatl 
ReJ Inetltutlona 

2331. SHAI OHANUSKOOI R. ATHITHAN: 

SHRI KAILASH MEGHWAl: 

SHAI SHRINIWAS DADASAHEB PATIL: 

Will the Mlnl.ter of PANCHAVATI RAJ be pleuect to 

(a) whether the Union Govemment had organized 
conf,rencellllmlna", of State. Panchayatl Raj Mlnl.te", 
In order to .trengthen Panchayatl Raj InttlMlont In the 
country; 
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(b) if 80, the conclusions reached In these 
conferences/seminars; 

(c) whether the recommendations made In theae 
conferences/seminars for funding panchayats are under 

the consideration of the Union Govemment; 

(d) If so, the details thereof; and 

(e) the time by which the decision Is likely to be 
taken in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATl RAJ (SHRI MANI 

SHANKAR AIYAR): (a) Yes, Sir. 

(b) To provide an impetus to the implementation 
of Part IX of the Constitution in letter and spirit, by States, 
the Ministry of Panchayati Raj convened seven Round 
Tables of State Ministers in charge of Panchayatl Raj 
between July and December, 2004 and evolved, by 
consensus, a set of around 150 points for action, which 

have been put together In a compendium that was adopted 
unanimously at the conclusion of the last Round Table In 
Jalpur. Inter-alia, the Joint programme of action .. eka to 
ensure that, on the basis of ActIvity Mapping, Panchayats 
at various levels are devolved with funds, functions and 
functionaries to enable them to emerge as Institutions of 
self-govemment. 

(c) to (e) Devolution of finances to the three tiers of 
the Panchayatl Raj System patterned on Activity MappIng 
for the devolution of functions and functionaries Is one of 
the resolutions of the First Round Table of State Ministers 
in-charge of Panchayatl Raj held at Kolkata on 24-25th 
July, 2004. In order to achieve this, the State Governments 
had been exhorted to prepare a road map Including a 
number of components such as Inclusion of a Panchayat 
component In the budget of each State/Central Govern-
ment Departments; provision of untied grants to the PRls 
and tier-wise allocations from the Twelfth and future 
Finance Commissions. The Twelfth Anance Commission 
has recommended a total grant of Rs. 20,000 crore as 
grants In aid to augment the consolidated fund of the 
States to supplement the resources of the Panchayats. 
The .. grants are mandated to be released in two equal 
instalments In July and January every year. 

[Translation] 

Attractlclde T .. t 

2332. SHRI RAKESH SINGH: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Defence Aesearch and Develop-
ment Organisation (D.R.D.O.) has conducted a test on the 
insecticide compound named Attractlelde to eradicate the 
mosquitoes spreading dengue; 

(b) If so, whether this test has been successful; 

(c) If so, the details of the scheme formulated for 
the development of Insecticlde compound; and 

(d) the time by which the said Insecticide 
compound Is likely to come for public use? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Trials on attracticlde to eradicate the 
mosquitoes spreading dengue are in progre ... 

(b) and (c) The trials have started since September 
2005 and wlU be continued till February 2006. 

(d) The public u .. will depend on the outcome of 
trials. 

On-golng ProJlCtalSurveye 

2333. SHRI SURENDRA PRAKASH GOYAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the present status of ongoing projects/surveys 
for laying new railway lines in Uttar Pradesh; 

(b) the time schedule for completing each project! 
survey; 

(c) the amount allocated for each of the projects 
and the amount utilised so far; and 

(d) the steps being taken by the Govemment for 
timely completion of these projects/surveys? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) (I) The details of the 
on-golng new rail line projects falling partlylfully in Uttar 
Pradesh, the progress made so far, expenditure incurred 
upto 31.03.2005, outlay provided during 2005-06 and 
target dates wherever fixed are given as under: 



123 Written Annws DECEMBER 08, 2005 124 

S.No. Name of new I/ne project Expenditure 
incurred upto 
31.03.2005 

1. 

2. 

3. 

4. 

5 

Agra-Etawah via 
Fatehabad and Bah 

Etawah-Malnpurl 

Guna-Etawah 

39.04 

24.68 

356.95 

Hathua-Deoria Sadar 0 

LaJitpur-Satna & Rewa- 51.00 
Singraull & Mahoba-Khajuraho 

Budget outlay 
during 2005-06 

8.00 

10.00 

25.00 

4.00 

25.00 

Overall physical prog ..... 
and target wherever fixed 

28%. 

22%. 

(Rs. in crore) 

Guna-Gwalior and Gwalior-Bhlnd 
sections have already been completed 
and commiHioned. On lut ph ... of 
this project from Bhind to Etawah 
93% of the work has been compfeted. 

New work Included In the Budget 2005-
08. 

37%. 

(iI) The details of ongoing surveys failing partlylfully In Uttar Pradesh for laying new rail lines are given as under:-

S.No. StatuslTarget date wherever fixed. Name of the Project Km. 

Aligarh-Chhata 65 1. Survey sanctioned In 2005-06. 

Bamaj Bazar to Faizabad via 190 2. Included In the Budget 2005-06. 
Dohrighat 

Padrauna-Kushinagar 28 3. Field survey work completed. 

Amethi to Sahaganj via 110 4. Included In the Budget 2005-06. 
Sultanpur/Qadipur 

Rewa-Mirzapur 175 5. Included in the Budget 2005-08. 

(d) A number of initiatives have been taken to 
mobilize other than normal budgetary resources to 
expedite completion of ongoing projects. 

(English) 

Deployment of Police ForcelE8COrt 
pertle. In train. 

2334. SHRI HEMLAL MURMU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the criteria adopted for the deployment of 
police force in escort parties in pasa~nger. mail and express 
trains: 

(b) the number of trains having no poIloe forcel escort 
parties to ensure safety to the passengers in each Zonal 
Railways; and 

(c) the corrective measures taken for the deploy-
ment of police foroeIncort parties In IUch trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRt R. VELU): (a) The criteria adopted for 
deployment of escorting each MalVExpress train is 1 
AlsistantSub-lnapector + 3 Head Constables/Conetables 
in an eacortlng party. Passenger trains generally are not 
escorted. 

(b) 2159 passengerlnuUVe~e.s b1Uns have no 
police force/eacort parties. 
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(c) Thl. exerelle would require addition.1 
manpower. Further deployment would be made after 
Railway Board takes a decision on increased manpower. 

New R.IIII .... at Vallarpaclam international 
ContalnarTennlMI 

2335. SHRI P.C.THOMAS: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether any scheme for laying a new rail line 
to the proposed Vallarpadam International Container 
Terminal at Koehl has been finalized; 

(b) If 80. the details thereof; and 

(c) if not, the realons for the delay In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The Itudy conclucted 
by Rail Vikas Nigam limited (RVNL) for new line from 
Idapally to Valarpadam (8.5 Km) has revealed that the 
COlt of construction of the line would be about Rs.1 02 
erore. The line will be financially unviable and non-
bankable. However. the project can be executed entirely 
by private participation if the line is considered a neces~ 
infrastructure by Cochln Port Trust Authority for which they 
have been advised. 

{Trans/atlon] 

MobIle Charging FIlClIIty In TraIn. 

2336. SHRI SANJAY DHOTRE: Will the Minister of 
RAILWAYS be pleased to refer to the reply given to 
Unstarred Queltion No. 2605 dated December 16. 2004 
regarding mobile recharging facilities In trains and state: 

(a) whether the Government has made any 
progress in regard to provision of charging facility for 
mobile phones and laptop in trains; 

(b) If 80, the progress made in this regard so far 
along with the names of tralnl selected for provision of 
such facility; 

(c) the expenditure Incurredlto be Incurred on 
provision of such facility; 

(d) the time by which luch facility 18 likely to be 
started; and 

(e) If not. the reasonl for delay In introduction Of 
such facility? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yel. Sir. 

(b) About 450 Air conditioned (AC) coaches have 
already been provided with such facility. These coaches 
are attached In Rajdhanl. Shatabadl & MalVExpress trains. 

(c) Expenditure of approximately Rs. 90 lakh has 
been Incurred. The total expenditure would be about As. 
13.42 crore for fleet of 14466 coaches. 

(d) Integral Coach Factory (ICF) & Rail Coach 
Factory (RCF) have already put in this facility In new AC 
coaches. Railways have planned to provide this facility in 
all Air conditioned coaches in a phased manner and this 
facility is allO planned to be provided in 3 tier lleeper 
coaches (non AC). 

(e) Does not arise. 

[English] 

U .. of Defence Airfield. 

2337. DR. K. DHANARAJU: 

SHRI KAMLA PRASAD RAWAT: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether lome of the Defence airfields are 
being used for civil flights; 

(b) If so, the reasons for allowing the use of 
defence airfields for civil flights; and 

(c) the steps taken or proposed to be taken by 
the Government to stop the use of these airfields for civil 
flight.? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes. Sir. 

(b) Use of defence airfields are permitted by the 
Government on the specific requests of the civilian airlines 
keeping in view non-availability of the civil airfields. 

(c) There Is no proposal to stop the use of thele 
defence airfields for civilian ule. 

{TranslBtlon] 

AIR Cent .... 

2336. SHRI RAMDAS ATHAWALE: 

SHRI PUNNU LAL MOHALE: 

Will the Mlnllter of INFORMATION AND BROAD-
CASTING be pleased to .tate: 
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(a) whether the Govemment proposes to set up 
All India Radio (AIR) centres particularly in the tribal 
districts; 

(b) if so, whether any surveys have been 
conducted or proposed to be conducted in this regard; 

(c) if so, the details thereof; and 

(d) the time by which these are likely to be set 
up? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (d) Yes Sir. 
While planning setting up of radio stations, A.I.R. Is 
motivated by (i) coverage analysis (including feed-back 
reports); (II) population density; (ill) people's representation; 
and (iv) availability of resources. During the Tenth Five 
Year Plan period, three radio stations viz. (I) Himatnagar 
(Gujarat), (ii) Saraipalli (Chhattisgarh), and (Iii) Mandla 
(Madhya Pradesh), have been commissioned in tribal 
areas. Two more radio stations in the tribal districts of 
Sora (Orissa) and Dharmapurl (Tamil Nadu) are technically 
ready; but have not been commissioned due to non-sanctlon 
of Operation and Maintenance (O&M) staff. One radio 
station in the tribal district of Churachandpur in Manlpur Is 
also technically ready, but could not be commissioned as 
a decision about link language is yet to be taken by the 
State Government. 

Besides, another forty-one Radio Stations spread-
over in the tribal districts of Andhra Pradesh, Arunachal 
Pradesh, Assam, Chhattisgarh, Jharkhand, Karnati.ka, 
Manipur, Meghalaya, Mizoram, Nagaland, Orissa, 
Rajasthan, Maharashtra, Nagaland, Tripura, Uttar Pradesh 
and West Bengal have btten proposed during the 10th 
Plan. 

Introduction of Ch8rteNd Train. 

2339. PROF. MAHADEORAO SHIWANKAR: 

SHRI NARENDRA KUMAR KUSHAWAHA: 

SHRI SHISHU PAL N. PATlE: 

SHRI MUNSHI RAM: 

SHRI ASHOK KUMAR RAWAT: 

Will the Minister of RAILWAYS b6 pleased to state: 

(al whether the Govemment Is contemplating to 

Introduce chartered trains as reported In the Rashtriya 
Sah .... dated August 18, 2005; 

(b) if so, the details thereof; 

(c) the routes on which these chartered trains are 
to be introduced; and 

(d) the time by which these trains are likely to be 
started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) The running of the 
chartered trains on the Hill Sections of the Indian Railways 
are already in vogue. The.. trains are available in the 
Kalka-Shimla Railway, Darjeeling Himalayan Railway, 
Nilgiri Mountain Railway, and Matheran Ught Railway on 
fixed charges. 

[English] 

Growth In AlrTnlfflc 

2340. SHRI K.S. RAO: Will the Minister of CIVil 
AVIATION be pleased to state: 

(a) the expected growth in air traffic both domestic 
and international at metro airports following permission 
granted to foreign airlines to operate from India; 

(b) whether airports have adequate landing 
systems and other facUlties to handle the growth in air 
traffic; 

(c) if so, the details thereof: 

(d) the arrangements in place at different airports 
in the country to handle landing and take off operations 
during the foggy conditions: 

(e) whether the Govemment has taken adequate 
and appropriate steps to ensure that pilots operating 
domestic and foreign airlinel are fully trained for using 
landing lyetems at the airports especially during foggy 
conditions; and 

(f) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION <SHRI PRAFUl PATEL): <a) Currently the 
rate of growth in air traffic is about 23% for domestic 
sector and about 180/0 for international sector. A long term 

_ growth of 5% has been projected in both domestic and 
intemational sector. 
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(b) Yes, Sir. 

(c) Airports Authority of India (MI) has provided 
state-of-the-art Instrument Landing Systems (ILS) at most 
of the operational airports. Besides, at Deihl airport, Cat-
iliA ILS has been provided to operate flights in foggy 
conditions with a visibility range upto 200 meters. Its up 
gradation to Cat-IIIB is underway so as to facilitato 
operation of flights in a visibility range upto 100 meters. 
Action is in hand for provision of additional taxiways, rapid 
exit taxiways and parking stands at Delhi, Mumbai, Kolkata 
and Chennai Intematlonal airports. 

(d) Various arrangements provided at Deihl airport 
to handle landing/take off of operations inter-alia, Include 
supply of additional foodstuff, minerai water, tea, coffee 
and beverages, forcasting of Meteorological Information 
regularly at an interval of six hours, provision of special 
counters to disseminate flight information, provision of 
additional chairs in all the terminals, prompt display of 
flight delays, positioning of additional personal for toilet 
cleaning, deployment of additional man power to look 
aher congestion and Customs immigration, X-ray machines 
and security. Besides, Airport Directors of Ahmedabad, 
Luckhnow, Jaipur, Nagpur, Bhubaneshwar and Vadodara 
have been advised to gear up existing facilities like parking 
bays, safety services and increased watch hours for air 
traffic services to handle diverted air traffic from Delhi 
airport. 

(e) and (f) Directorate General of Civil Aviation 
(DGCA) has prescribed qualification/experience and 
training for pilots operating domestic airlines to undergo 
training for Cat-II/III operations. Only DGCA approved pilots 
are authorised to use ILS during fog. Various airlines are 
coordinated from time to time for expeditious training of 
their pilots for use of Cat-IUIII ILS. Number of pilots as on 
5-12-2005 trained for Cat-III A & B operations are as under: 

Air India - 24,06 for A-310 and 16,15 for B-747; 

Indian Airlines - 48, 39 for A-320 only. Jet. Airways & 
Sahara Airlines have trained 153 and 10 pilots respectlvety 
for Cat-II operations only. 

Incident. of Fire 

2341. SHRI NIKHIL KUMAR: Will the Minister of 
PETROLEUM AND NATURAl GAS be pleased to state: 

(a> whether the Government has asked the public 
sector oil companies to take neceasary steps to reduce 

the incident of fire in storage and distribution of petroleum 
products; 

(b) if so, the details of incidents of fire in storage 
and distribution of petroleum products happened in each 
oil company during the last three years; 

(c) the losses suffered by each companies as a 
result thereof; and 

(d) the details of safety measures being adopted 
by the oil companies in the storage and distribution of 
petroleum products? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Yes, Sir. The Govemment has issued 
various statutory regulations i.e. Petroleum Rules, 2002, 
Gas Cylinder Rules, 2004, Static and Mobile Pressure 
Vessels (Unfired) Ruies, 1981, Factory Rules, 1987, etc. 
for compliance by public sector Oil MarKeting Companies 
(OMCs) to reduce the fire incidents. Compliance of these 
norms by OMCs is monitored/checked by statutory bodes 
like Petroleum and Explosive Safety Organisation (Formerly 
Department of Explosives), Factory Inspectorates, etc. 

Further, Oil Industry Safety Directorate (OISD), a 
technical directorate has been set up by this Ministry for 
developing various Standards and Guidelines for storage 
& distribution of petroleum products to enhance safety. 
OISD oversees implementation of these standarda and 
the compllahce is checked ll'lrough Pre-commissioning 
Safety InspeCtion of new facilities, conducting Surprile 
Safety Inspections and periodic External Safety Audits by 
teams constituted with experts from 011 and Gas industry. 
Recommendations of these audit. are monitored by OISD 
for earliest implementation. OISD allO carries out Incident 
investigations and suggests remedial measures to 011 
companies to take Itepi to prevent recurrence. OISD also 
shares the knowledge and Information through training 
programmeslworkshops where the technologk:al develop-
ments, case studies, industry experience are discussed 
and Ihared with OIllndultry to enhance the lafety. 

(b) and (c) The information il being collected and 
will be laid on the Table of the HOUH. 

(d) OMCa have adopted safety meuurel for Fire 
prevention and protection In storage & distribution of 
petroleum products In POL TerminallOepots, Port Ofl 
Terminals & LPG Bottling Plants, which cover the waterl 
foam requlrementl, network delfgn, detection aida, 
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sprinklers, foam applications and Fir. tenders and a110 In 
transportation of petroleum products including LPG In which 
the relevant OISO standards are used for protection of 
facilities. The details of the standards used for safety 
measures by OMCs to minimize the Incidents are as 
under:-

OISO STO 116 

OISO STO 118 

OISO STD 144 

OISO RP 157 

OISO RP 158 

OISO RP 159 

OISO RP 167 

{Translation] 

Fire protection facilities for Petroleum 
depots and terminals and pipeline 
installations. 

Layout for Oil and Gas Installations. 

LIquefied Petroleum G .. (LPG) 
Bottling plant operations. 

Recommended practices for 
Transportation of Bulk Petroleum 
Products. 

Recommended practices on storage 
and Handling of Bulk Liquefied 
Petroleum Gas 

LPG tank trucks: Requirements of 
safety on designlfabrlcation and 
fittings. 

POL tank lorry design and safety. 

...... nprTnlIn betwHn 
Kanpur-RlahlkHh 

2342. SHRI BRAJESH PATHAK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government has received any 
request from the peoples' representatives to run a 
passenger train between Kanpur Central and Rlahlkeah; 

(b) If 80, the details thereof; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The demand for a 
paaaenger train between Kanpur and Rishikesh has been 
examined but has not been found feasible for implemen-
tation due to operational and resource constraints. 

RaIla, Pro)ecta 

2343. SHRI ASHOK KUMAR RAWAT: 

SHRI NARENORA KUMAR KUSHAWAHA: 

SHRI SHISHUPAL N. PATLE: 

SHRI MUNSHI RAM: 

PROF. MAHAOEORAO SHIWANKAR: 

Will the MInister of RAILWAYS be pleased to state: 

(a) whether the Govemment Is aware that there 
are number of railway projects which were started long 
ago but have not been completed till date; 

(b) if 10, whether the Government has Identified 
those projects; 

(c) if so, the details thereof; 

(d) whether the Government is considering to wind 
up those projects; 

(e) if 10, the reasons therefor; and 

(f) If not, the steps taken to complete these 
projects expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) As per Budget 2006-
06, there are 240 on-going Rallway Projects under 
Planheads New Lines, Gauge Conversion, Doubling, 
Railway Electrification and Metropolitan Transport having 
throwtorward of Rs.47,354 Crore. Out of these, 26 projects 
are more than 10 years old and ant progressing as per 
availability of relOurces on year to year buls. 

(d) No, Sir. 

(e) Does not arise. 

(f) A number of Initlativ.. have been taken to 
augment resources for expediting completion of the 
ongoing projects. These Include sharing by State 
Govemmenta, Public/Private Partnership, funding from 
Ministry of Defence, additional resources for National 
Projects and National Rail Vlku Yojana. 

[English] 

RaU BookIng ..... 1cee 

2344. SHRIMATI MANEKA GANDHI: WlIlIhe Minister 
of RAILWAYS be pleased to state: 
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(a) whether the Government has granted permi-
ssion to accredited travel agents to provide rail booking 
services; and 

(b) if so, the reasons for which the Government 
has given this pennission to only a few selected agents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Rail Tourist Agents 
(RTAs) authorized to stack and purchase tickets for Indian 
Nationals and Foreign tourists and Rail Travellers' Service 
Agents (RTSAs) authorized to purchase tickets from the 
Railway reservation offices on behalf of passengers art; 
functioning In various cities. These agents have been 
appointed in tenns of Rail Tourist Agents Rules,1980 and 
Rail Travellers' Service Agents Rules, 1985. The number 
of these agents to be appointed at any location Is estimated 
keeping in view the reservation related demand in a 
particular area. 

state: 

Handing Over of Railway 
Project. to NTPC 

2345. KUNWAR MANVENORA SINGH: 

SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

Will the Minister of RAILWAYS be pleased to 

(a) the number of railway projects handed over to 
NTPC during the last one year; 

(b) whether any MoU has been signed In this 
regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir. 

(c) Does not arise. 

Performance of 011 PSUe 

2346. SHRIMATI MANORAMA MADHAVRAJ: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether oil PSUs are lagging behind Private 
Sector 011 Induatrlas In all vital parametera right from 
sourcing of crude to marketing tactics; 

(b) If so, whether the refining capacfty of private 
oil sector haa grown phenomenally while that of 011 PSUS 
recorded only a marginal growth; 

(c) If so, whether the Public Sector 011 Companies 
are burdened with old refineries for which no provision of 
investment for expansion/modernization has been made 
over the last decade; and 

(d) If so, the reaction of the Govemment thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIVAR): (I) to (d) 011 PSUs are nol Ilgglng 
behind private sector 011 industries in any vital parameters 
from sourcing of crude to marketing tactics. In spite of 
competition from new private players the overall 
perfonnance of major oil PSUs, Including their refining 
capacity, quality upgradation of products, augmentation of 
crude oil and product pipelines, laying of new pipelines Is 
on the increase. The net profits of all the major oil PSUs 
have been affected due to higher crude prices and higher 
under-recoveries on account of sales of motor-spirit 
(Petrol), High Speed Diosel, Kerosene (PDS), LPG 
(Domestic) and non-revision of retail selling prices in line 
with international 011 prices. The refining capacity of all 
major refining PSUs has been substantially expanded. 
The comparative refining capacity for the Private Sector 
and PSUs as on 1.4.1999 and 1.4.2005 is as below: 

(Figs. In MMTpa) 

Year/Date PSUs Private Sector Total 

1.4.1999 66.30 0.00 66.30 

1.4.2005 94.37 33.00 127.37 

Bird. around Alrporta 

2347. SHRI M. SREENIVASULU REDDY: Will the 
Minister of CIVIL AVIATION be pleased to .tate: 

(a) whether the Government II aware that the 
areas around mlny airports are crowded with bIn:ta; 

(b) whether there is any proposal to use Global 
Positioning System (GPS) for making safe approachel for 
landing; 

(c) If so, the detail. thereof; and 

(d) the time by which the laid system is likely to 
be installed? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) Yes. Sir. 

(b) and (c) Yes, Sir. Airports Authority of India (MI) 
in collaboration with Indian Space Research Organization 
(ISRO) Is working on a Global Positioning System (GPS) 
Aided GEO Augmented Navigation (GAGAN) project to 
provide seamless navigation over Indian Airspace including 
oceanic region which when implemented will provide 
precision/near precision approaches at all airports in India 
with requisite accuracy, reliability and integrity. 

(d) The Technological Demonstration System 
(TDS). a part of the project is expected to be ready by 
June. 2006. 

Refinery ProJecta of HPCL 

2348. SHRI REWATl RAMAN SINGH: 

SHRIMATI PARAMJIT KAUR GUlSHAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Hindustan Petroleum Corporation 
Ltd. is conSidering a proposal for partnerlng British 
Petroleum for its grassroots refinery projects at Bhatinda 
in Punjab and Visakhapatnam in Andhra Pradesh; 

(b) if 80, the details thereof; and 

(c) the names of other companies where similar 
possibilities are being explored? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) Hlndustan Petroleum 
Corporation Umited (HPCL) have signed a Letter of Intent 
with British Petroleum for jointly promoting a 9.0 million 
metric tonnes per annum capacity refinery at Bathlnda in 
Punjab. 

HPCL Is also evaluating the possibility of setting up 
a condensate lPIiner-cum-aromatic project near Vlsakha-
patnam In AncIhra Pradesh. Preliminary dlSCUSllon1 are In 
progress with Total SA. France for participation In this 
project. 

[Translation] 

Sky Bua Metro 

2349. SHRI PANKAJ CHOWDHARY: Will the Mintlter 
of RAILWAYS be pleased to ltate: 

(a) whether the Government has given any 
approval to Sky Bus Metro developed by the Konken 
Railway; 

(b) If so, the present statu. of the project; 

(c) the time by which the work on the said project 
is likely to start; and 

(d) the expenditure likely to be Incurred on the 
said project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VElU): (a) No. Sir. The prototype 
system Is stili under technical development by Konkan 
Railway Corporation Limited (KRCl). An Expert Committee 
appointed by Ministry of Urban Development to evaluate 
the Sky Bus system developed by KRCl to examine its 
feasibility and techno-economic aspects has recommended 
continuing trials to establish this technology on a firm 
footing. Technical safety certification can be issued after 
carrying out recommendations of Expert Committee and 
necessary movement trials. 

(b) to (d) Does not arise. However, based on the 
offer of Govemment of Andhra Pradesh for development of 
Sky Bus system on 'Build Own Transfer' (BOn basis. 
Ministry of Urban Development has advised Government 
of Andhra Pradesh to come up with legislation for operation 
and maintenance including the mechanilm for safety 
certification. Govt. of Anethra Pradelh hal aI.o been 
adviled that negotiations with the private BOT operators 
may be held with them to first eltabllth the ... ety of the 
system be'ore allowing any commercial operation. The 
project will start after these illuel are resolved by 
Government of Andhra Pradesh and the project cost .hall 
accordingly be estimated. 

RaIlway StMIonll8u1ld1ng dec .... 
World Heritage 

2350. MOHO. SHAHID: 

SHRI NARENDRA KUMAR KUSHAWAHA: 

SHRI K.C. PALANISAMY: 

Will the Minister of RAILWAYS be pleased to .tate: 

(a) the det,1I1 of Railway Stationl/Rallway 
Buildingl which have been declared as World Heritage 
lites by UNESCO; 
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(b) whether the Government has taken any ItepS 
for renovation of those Railway StationliRailway Buildings; 

(c) if 10, the details thereof; 

(d) the fundi e~rked for thll purpose; and 

(e) the time by which these are likely to be 
renovated? 

THE MtNlSTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Chhatrapatl Shivaji 
TerminuI, Darj""ng Himalayan Railway (including Itl 
Itatlon.) and Nllglrl Mountain Railway (Including Itl 
ltatlon.); have been declared .. World Heritage Iitel by 
United Nation. Educational SocIal and Cultural Organl-
• atlon (UNESCO). 

(b) Yu Sir, except In the CUI of Nllglrl Mountain 
Rallway which h .. been In.crlbed recently In 2005. 

(c) to (e) (I) Chhatrapatl ShlvaJl Termlnu. conHr-
vatlon wOrkl are .anctloned at a co.t 
of Rs 4.85 orore. Award of tender I. In 
proc .... 

(II) Darj.ellng Himalayan Railway .tation • 
.. below:· 

• SlIIgurl - Development of Station 
building and lurroundlngl at a COlt of 
R.. 24 Ilkhl. Target for completion I. 
by March 2008; 

• Kurteong· refurbl.hment of Ely.la 
building & development of III lurroun· 
ding are.. hal been completed at a 
co.t of R •• 2i.16 lalthl. Modification of 
circulating area around Ely.la building 
and provl.lon of boundary wall to 
prevent .ncroachment, at a COlt of RI. 
29 lalthl. Target for completion II by 
March 2006; 

Sonada - Work I. In progre.. for 
developm.nt of the ltatlon building and 
lurroundlngl at a co.t of R. 50 lakhl. 
Target for completion II by March 2008. 

DMU on laharanpur-Delhl Route 

2351. SHRI RASHEED MASOOD: Win the Minl.ter 
of RAILWAYS be plealed to ltale: 

(a) whether the Government propose to run more 
OMUs on Saharanpur-Oelhl route; 

(b) If 80, the details thereof; 

(c) the reasons for discontinuation of DM'Js that 
had been ltarted on Saharanpur-Delhi route via ShamH; 

Cd) whether It I. proposed to rutart DMUI on 
Delhl-Shamll-Saharanpur route; and 

Ce) If 10, the time by which the .ame Is likely to 
be reltarted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir . 

(b) Doel not arl.e. 

(c) No DMU IIrvlce hal bien dl.contlnued on 
Delhl·Shamli HOtion. 

(d) and (e) Do not arlle. 

[Engll,h} 

...... r of MRPL with HPCL 

2352. SHRI SUGRIB SINGH: Will the Mini.. of 
PETROLEUM AND NATURAL GAS be pI.and to ltate: 

Ca) whether the Government propo ... to merg. 
the Mangalore Refinery & Petrochemical. Ltd. CMRPL) 
with Hlndu.tan Petroleum Corporation Ltd. In.t.ad of 011 
and Natural G .. Corporation CONGC); and 

Cb) If '0, the detall. the..-of and the l'HIon. 
therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKARAIYAR): (a) No, Sir. 

'(b) Doe. not arl •• ln view of (I) above. 

Zero Coupon 011 80ncIe 

2363. SHRI N.S. V. CHITTHAN: Win the Min ... of 
PETROLEUM AND NATURAL GAS be pllUId to ..... : 

(a) whether the Government I. planning 10 I • .,. 
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Zero-Coupon 011 Bonds to cover the subsidy burden of 
Public Sector Oil Companies; 

(b) if so, the details thereof; and 

(c) the time by which these bonds are likely to be 
isaued? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) to (c) With the declared intention of 
moving towards market-detennlned pricing for petroleum 
products, Government announced the dismantling of the 
Administered Pricing Mechanism (APM) effective 1.4.2~02. 
However, there has been an unprecedented, sharp and 
spiraling increase In International oil prices, particularly 
since late 2003, combined with considerable week-to-
week and even day-to-day volatility. Therefore, Govern-
ment, In June 2004, elucidated the principles which would 
govern its policy of containing the burden of increase In 
International prices on consumers of sensitive petroleum 
products. It was decided that the burden should be 
equitably shared by consumers, the Government and the 
011 companies. Therefore, the full impact of the International 
price Increase has not been passed on to consumers of 
Hnsitive products and OMCs have been modulating the 
price Increase in petrol & diesel besides maintaining the 
pricea of subsidized products like domeatic LPG & PDS 
Kerosene, in consultation with the Government. In 
conaequence they have suffered huge under-recoveries. 

In oraer to partially compensate the public sector 
OMCa on account of past under-recoveries suffered on 
the above products, Government, in principle, ,has 
approved the IHue of 011 bonds. The modalities are being 
worked out. 

RaIl Conneottvtty ...... n Bhaptpur 
and Southern Statu 

2354. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: Will the Mlnlater of RAILWAYS be pleued to 
alate: 

(a) whether the Government Is aware that silk 
Indultrtea In Bihar are facing probleml due to non-
avallabUlty of railway line with the Southern Stat.l; 

(b) if 10, whether thelndultrlahts of Shagalpur 

in Bihar have been demanding to connect Bhagalpur with 
Southern States by Railways; 

(c) if so, whether the Government would consider 
to connect Shagalpur by rail with the Southern States; and 

(d) If so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) to (d): Bhagalpur la already 
an existing station on Kiul-SahebganJ broad gauge line 
on E .... m RaHway which ia connected with the Southem 
States through railway network. 

Railway Network In KamataIcII 

2355. SHRI ANANTH KUMAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the details of the Memorandum of Under-
standing (MoU) signed by the UnIon Government with the 
Government of Karnataka for improving the Rallwaya 
network in the State; 

(b) the details of the projects to be executed under 
this arrangement and the statua of the aame; and 

(c) the detalla of funds released by both the 
Governments for the projecta to ~ executed under MoU? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yea, Sir. An Memorandum 
of Understanding (MoU) waa signed witt. the Government 
of Karnatakafor formation of a Joint Venture for expediting 
project development by resorting to resource mobilization; 
securing traffic guaranteea; securing the involvement of 
strategic partners in project funding, etc. for speedy 
implementation of the follOWing rai/lnfrastructure projects:-

(1) Hubli-Ankola new line, 

(2) Solapur-Gadag gauge conversion, 

(3) Haslan-Mangalore gauge conversion and 

(4) Guntakal-Hospet doubling. Ministry of Railways and 
Government of Kamataka have already converted 
thia MoU Into a Joint Venture Company called Rail 
Infrastructure Development Company (Kamataka) 
Umited (K-RIDE) in 2002. 
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(b) and (c) 

Project 

HubU-Akoia New nne 

Solapur-Gadag 
gauge conversion 

Hassan-Mangalore 
gauge conversion 

Guntakal-Hospet 
doubling 

Colt released 
by Railway 
(RI. In cro .... ) 

997.58 

318.66 

357.43 (for 
Arsikere-
Mangalore) 

227 

LNG ....... , ......... 

Funds 
relealed 
by State 
Government 

28.28 

118.25 

45 (equity) 
+ 141 
(Iubordinated 
debt) 

171 (RVNL) 
cable 

2358. SHRI M. RAJA MOHAN REDDY: WIll the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to refer to the reply given to Unstarred Question No.806, 
dated March 3, 2005 regarding "Storage of Natural Gas" 

Fundi 

Not applicable 

69 

45 

Statui 

Earthwork and bridge works are In 
progrell In 33 kma on Hubfl·K1rvatt1 
section. Land acquisition for remaining 
length of this section hal been 
taken up. Proposal for diversion of 
forest land for this project hal been 
taken up with the State Govt. There Is 
no cost sharing arrangements with 
State Government till now. 

On this project, gauge conversion 
of Solapur-Bijapur (110 kml) has 
already been completed and commi-
ssioned. The balance )NOrk i.e. gauge 
conversion of Bijapur·Gadag (190 kms) 
Is being executed on cost sharing 
basis (50:50) with the Government of 
Karnataka. On Bijapur-Basavana-
bagewadi (45 kms) track linking hu 
been completed. Work on the balance 
section hal also been taken up. 

Work completed by Hassan Manglore 
Rail Development Company Limited. 
State Government and Railways have 
paid their respective shares in full. 

Not Doubling of Tornagallu Appli-
HOIpet and track linking on Guntakal-
Hagar! has been completed. Work on 
Hagarl-Bellary (14 kms) and Bellary-
Tornagallu II targeted for completion 
during 2005- 06. This work II under 
Implementation by Rail Vlku Nigam 
Limited, (RVNL). There Is no cost 
sharing arrangements with State 
Government. 

and Ita .. the steps taken by the Government to develop 
underground natural gas Itorage facilities In the country? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR A1YAR): The Oil Industry Development Board 
(OIDS) have been entrusted with the task of building 
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Strategic Natural Gas Storage. They have been asked to 
engage consultants to prepare the pr.fea.lbllIty report 
and detailed feasibility report for the project. The proposal 
is at a preliminary stage. 

StrMegy to Counter Terrorism 

2357. SHRI JYOTIRADITYA M. SCI NOlA: Will the 
Minister of DEFENCE be ptea.ed to state: 

(a) whether the Indian Army has worked out a 
doctrine and a comprehensive strategy to counter and 
eliminate torrorism In joint operations with neighbouring 
countrle.; 

(b) If 10, the details thereof; and 

(c) the progre .. made In thlt direction 10 far? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (I) to (c) Counter terrorllt operation. with 
neighbouring countrle. are clrrled out on a 'ca.e to ca.e' 
bul., covering a wide 'pectNm of Ictlvltle., which are 
operation orl.nted. AI luch, no standard doctrine has 
b"n evolved for .uch operation •. 

Progrllmml on Doord.,.han 

2358. DR. P.P. KOVA : Will thl Mlnl.ter of INFOR-
MATION AND BROADCASTING be pleuld to Itatl: 

(a) whether the" I. any dally or weekly progra-
mme IXCIUllv.'y on Union T.rrltory of Laklhadweep 
teleoalt by the Doorda"han: 

(b) If 80, the detalta thereof; and 

(c) If not, whIther the Govemment propo ... to 
allot at lea.t a weekly time .Iot for an exdu.lve programme 
on t.klhadwHp Incorporating .cc/a/, cultural, economIcal 

and hllforloal a~ on Malaya/am ohannel of Door-
darlha"? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) No, Sir. 

(b) Doee not arlle. 

(c) Pra •• r Bharatl hiS Informed that DDK, 
ThlNvananthapuram will telecast a.half an hour fortnightly 
progtamme on Lakshadweep w.e.f. April 2006. 

[Translation} 

Stop~e of,.,.ln. 

2359. SHRI DEVIDAS PINGLE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether in view of importance of Nifad and 
Lasalgaon Railway Stations with regard to carriage of 
agro products, the proposal for providing stoppage of 
Pawsn Express, Kamayanl Express and Nandlgram 
Express at said stations Is under consideration of the 
Govemment; 

(b) If so, the details thereof; and 

(c) the time by which the said propo .. ll. likely to 
be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

Four Lane Railway Unes on 
Metropolitan Cities 

2360. SHRI MOHAN SINGH: Will the Mlnlater of 
RAILWAYS be pl •• s.d to statl: 

(I) whether the Governm.nt ha. takln Iny 
dlCtalon In rlgard to laying of four lane railway llnel for 
connecting four metropolitan cltle. of country I .•. Chennal, 
Kolkata, Mumbal a"d DeIhl by rail; 

(b) If '0, the expenditure likely to be Incurred 
thereon: 

(c) wheth.r the propol.d funds for this project 
would be mobilized through Itt own "Ioure .. or whether 
fhe aId fu"dt would be moblllz.d from the foreIgn soure"; 

(d) ".0, the defa'" thereof; and 

(I) the time by which thll project II likely to be 
executed'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, 81r. However, Ministry 
of RailwaY' 'I .xplorlng the polllbility of COnitructing 
DedlcMed FreIght Corrldora betwHn Mur'(IbaI-Dtfhl and 
D.lhl-lItoMah. 

(b) to (e) Do not arl ... 
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{English} 

Purchue of Coal 

2361. SHRI SANTASRI CHATTERJEE: Will the 
Minister of DEFENCE be pleand to alate: 

Ca) whether the Ministry of Defcnce is purchasing 
coal from the Dankuni Coal Complex, subsidiary of the 
South East Coal Fields Limited (SECL): 

(b) if so, the terms and conditions thereof; and 

Cc) the quantity of coal likely to purchase from the 
.ald company during the current year? . 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE>: Ca> to (c) The Mlniatry of Defence Is not 
purchulng coal from Dankunl Coal Complex, MlbeldllU')' 
of the South East Coal Fields limited (SECL). 

Community Radio Station. 

2362. SHRI CHANDRA SHUSHAN SINGH: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Govemment is considering any 
proposal to allow Community Radio Station to generate 
revenue through adverttaementl and sponsored progra-
mmes; 

(b) If 10, whether the Govemment alao proposea 
to make some change. In the guklellnea for community 
rlldlo ltIdIonl; and 

(c) jf ao, the detail. thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Ca) to Ce) Yes Sir. The 
policy ia under consideration of • Group of Ministers 
constituted for the purpose. 

Railway V.ndol'l 

2363. SHRI BACHI SINGH RAWAT -BACHOA-: WUI 
the Minl.ter of RAILWAYS be pleaaed to state: 

(a> whether the CateringNending units in Rail-
waY' have been handed over or being handed over to the 
Indlan RaIlway Catering and Tourism Corporation (IACTC); 

(b) If 10, the statu. of Commiaaton Vendors who 
are working wnder the old policy I... If the vendor die., or 

become. handicapped, his legal heir is appointed as 
CommiSlion Vendor to support the family; 

(c) whether the Govemment has not enhanced 
commIasion for the Railways Commission Vendors for the 
last five decades; 

(d) if so, the re8l0na therefor; 

(e) whether the Govemment proposes to review 
their commillion; 

(f) if so, the details thereof; and 

Cg) the total number of Commlliion Vendor. 
working in the Railway.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Transfer of caIerIng 
units along with staff to Indian Railway Catering and 
Tourism Corporation (IRCTC) i. being done phase wise. 
As per extant policy, railways are progressively absorbing 
the Commillion BeareraNendor. against regular 
vacancies in Group '.o' categories. Direct compassionate 
appointment to the wIdowlward II penni •• 1ble In cue of 
death or medical incapacitation on absorption in regular 
employment. 

(c) No, Sir. The need to enhance commlllion I. 
not felt In view of fact that commlllion Is based on a 
certain percentage of sale. depending on the prevailing 
rates of catering Items, taking into account viz. Importance 
of stations, volume of pallenger traffic and price of 
commodltiea at that station etc. 

(d) to (f) Do not ari.e. 

(g) The total number of Commla.ion Vendorsl 
Ben,.. wotklng on railways tUI date are 1044. 

{Translation} 

2384. SHRI RAKESH SINGH~ W\\\ the Mini&ter 0' 
DEFENCE be P'lued to .tate: 

(a) whether a te.t hal been conducted for 
upgrading the L-70 Anti-aircraft Gun manufactured at Gun 
Can1age Factory, Jabalpur .. per the requirement of the 
Army; 

(b) If 10, whether the said t •• t ha. been 
auccellful; and 
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(c) If so, the time by which manufacturing of the 
.ald Anti-aircraft Gun Is likely to be started In the Gun 
Carriage Factory, Jabalpur? 

THE MINISTER OF STATE IN THE MINISTRY. OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): 
(a) No, Sir. 

(b) Does not arise. 

(c) Manufacturing of the gun will commence after 
successful conduct of trials and placement of orders by 
the Army. 

[English] 

Maintenance of Aircraft 

2385. SHRI RAGHUNATH JHA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Indian Air Force (IAf) Is not 
maintaining aircraft as per laid down norms/standards 
resulting in Increase in air crash Incidents; and 

(b) if so, the measures taken by the IAF to 
maintain aircrafts a. per the laid down norms/standard.? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) The Indian Air Force (IAF) Is 
maintaining aircraft as per schedules/standards of Original 
Equipment Manufacturers (OEM). Additional checks are 
also introduced by the IAF/OEM, based on malfunction or 
failures noticed during the service life of the.e aircraft. 

Indo-USA Defanca Pact 

2388. SHRI PARSURAM MAJHI: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Govemment has any proposal to 
depute some Indian Naval Officials to United States of 
America to serve under the global military command of 
that country; 

(b) If so, whether It is a part of Indo-US Defence 
Cooperation Pact; and 

(c) if so, the modalities work out therafor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) No dacfllon hu been taken by 
Govemment to POlt an officer of the Indian Navy to .. rva 
under the global command of the United Statal of Amedca. 

Shortage of Pilote 

2367. SHRI ANANDRAO ~THOBA ADSUL: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether there is a shortage of pilots In the 
Indian Air Force (IAF); 

(b) if so, whether IAF has requested the 
Govemment to permit Short ServIce Commission (SSC) 
male officers to become pilots in order to overcome the 
present shortage; 

(c) if so, the details thereof; and 

(d) the response of the Govemment thereto? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) While there is an overall shortage 
of pilots In the Indian Air Force (lAF) , the shortage does 
not affect the operational status of the squadrons. The IAF 
have submitted a proposal to the Govemment for approval, 
Inter-alia, for introduction of the Short ServIce Corrtmlllion 
Scheme for men in Aying branch of the IAF. Su.tained 
efforts are made to review and augment the manpower 
requirements of the IAF on a continuous buls. 

Railway ProJect. In GUJaret 

2368. SHRI VIKRAMBHAI ARJANBHAI MADAM: 

SHRI V.K. THUMMAR: 

SHRIJASHUBHAIDHANABHAIBARAD: 

SHRI JIVABHAI A. PATEL: 

Will the Minister of RAILWAYS be pleued to ltate: 

(a) the pre.ent statu. of newlon-going and 
pending railway projects In Gujarat, alongwith target fixed 
for completion, project-wi.e; 

(b) the funds allocated and expenditure Incurred 
thereon 10 far, project-wise; 

(c) the time schedule for completion of the .. 
project.; 

(d) whether the Union Government ha. allo 
re~elved requests from various quarters for new railway 
projects In Gujarat; 

(e) if 80, the details thereof; and 

(f) the action taken thereon? 

THE MINISTER OF STATE iN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) 0etaI1i 01 ,..,,1 
ongoing projects faiUng fullylpartly in the' State of Gujaral, 
fund. allocated, expenditure incurred theNon and target 
date for completion wherever ftxed Is u under:-
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1. Gul'" 

(Rs. In crore) 

SI. Project V .... of Cost Expenditure Budget Status 
No. inclusion In upto Outlay 

Budget March 2005 2005-06 

2 3 4 5 6 7 

NewU.,.. 

Gandhlnagar-Kalol 2000-01 49.96 24.82 15 On thla project, 42.20 hectare 
out of 51.19 hectare land has 
been acquired and eaI1hwoI'k. 
bridgewofka and balluttng hal 
been taken up. Wol1c on 
Gandhlnagar-Kalol HCtion Ie 
targeted for completion during 
2005-06. 

2 Godhra-Indore via 1989-90 946.16 58.62 15 On this project. work on Dewaa-
Dahod, Sardarpur, MakaI (38 Km) hu been 
Dhar & Dewu-MaklI completed and commlaaloned. 

Neceaaary actlon to obtain 
requl.lle clearanc:ea to take up 
woI1c on the remaining HCtIon 
I.e. Godhra-Indo .. hal aI.o 
been Initiated. 0.. eoe ..... .aon 

1. Gandhldham- 1998-99 344.82 152.88 100 Thl. project I. being executed 
Palanpur by Rail VJku NIgam Ltd. 

(RVNL) through a Special 
Purpoae Vehicle (SPy) named 
-Kutch Rail Company •• On thl. 
project. earthwol1c. bridg •• and 
balluling has been tIIken up. 
WorK on p ..... ..sam.kNaII 
section I. Ia9Red lor 
completion during 2005-08. 

2. RaJkot-Verayal, 1994-95 359.8 227.99 6 Wortc on RaJkot-Verayai section 
Wanljalla to' JetaJsar (186 km) has been compl.a.d. 
with new line from WoN on gauge converaion of 
V...".. 10 Somnath WanIjaIia- J ..... ar and new 

lin. from VerBY" to Sotmath 
have aIIo been taken up. 

3. Bhildl-Vlramgam 1990·91 199.75 ea.27 5 The project con"''' of gauge 
converalon from VlramgMtIO 
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2 3 4 5 6 7 
Patan and construction of new 
line of 52.64 kms between 
Patan and Bhlldl. Wo~ on 
Vlramgam-Maheaana (65 kms) 
hu been completed and 
commissioned. 

4. Phulera-Marwar- 1993-94 621.85 467.92 3 The wo~ on main line has been 
Ahmedabad & completed and commissioned 
Delhi-Rewari 2nd line except residual works of 

Sabarmatl-Khodiyar and 
Ahmedabad Yard remodeling. 
Gauge conversion of Rewari-
Deihl (82.5 kms) Is also a part of 
this wo~ where formation works 
have been completed and Is 
targeted for completion during 
2005-06. 

5. Bhildl-Samdarl 1990-91 244.74 2.77 30 This work was sanctioned In 
1990-91 as a part of Kandla-
Bhatlnda rail link. The work was 
earlier given lower priority In 
view of gauge conversion of 
Deihl-Ahmedabad. The project 
II being Implemented under 
National Rail Vikaa Yojana by 
RVNL. Earthwo~ & bridge 
works on Samdarl-Bhlnmal 

\ 

section has been taken up. 

6. Pratapnagar- 2005-06 148.61 4 Final location survey has been 
Chhota Udepur taken up. 

7. Surendranagar- 1996-97 440.18 433.98 4.50 Work ~mpleted except 
Bhavnagar, Ohola- Surendranagar-Dharangdhara. 
Dhasa·Mahuva 
with extension to 
Plpavav 

DoublIng 

1. Surat-KOIamba 2000-01 49 0.39 8.82 Project Is being regulatea u 
(Phas.l) per low operational priority. 

(d) to (f) Record of each and every demand for taking years for construction 0' new tines, gauge conversion and 
up Mw project I, not maintained. However, some of the doubling In the State of Gujarat and action taken thereon 
proposals received by the Government In the lut few Is as under: 
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S.No. 

1 

I. Quj8nd 

Newline 
1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

1. 

2. 

3. 

AGRAHAYANA 17, 1127 (SAKA) To Questions 154 

Proposal 

2 

Veraval-Somnath-Kodlnar 

Surendranagar-L1mbdi-Lollya· 
Wadgaon-Khambat-KavJ-
Jambusar-Bharuch and 
Surendranagar·Umbcll-
Bagodara·Khambat-Bharuch 

Extension of rail line from 
Modua to Titol 

Khargoda-Santalpur 

Bhavnagar Port-Oholera Port-Tarapur 

Extenaion upto Hulra Port new line 

Nlngala·KhlJadla 

Jambu18r·Bhavnagar 

Bharuch-Oahej 

Ahmadabad-Bhavnagar/PaUtana 

Surandranagar.Joravamagar-Sayia 

ActIon Taken 

3 

This new line work from Veraval to Somnath was 
included as part of Rajkot- v.raval gauge conversion 
project. Somnath- Kodlnar survey has been completed. 

Work on Surandranagar.lJmbdi has been completed. 
In view of heavy throwforward of ongoing projects 
and acute constraint of resources, It has not bean 
found feasible to consider remaining portion of this 
proposal. 

Survey has recently baen completed. 

Survey has been sanctioned. 

Survey from Bhavnagar to Tarapur via Oholera 
has baan sanctioned. 

It is one of the Identified Port Connectivity projects 
entrusted to Rail VIkaa Nigam Ltd.(RVNL). 
Bankability study have baen done and project found 
bankable. Memorandum of Understanding for this 
project has baen signed. 

Survey has been taken up. 
\ 

Survey has been taken up. 

In view of heavy throwforward of ongoing projects and 
acute constraint of resources, It Is not feasible to 
consider thia proposal. 

It Is one of the Identified Port Connectivity projact8 
entrusted to Rail Vlkas Nigam Ltd.(RVNL). 
Memorandum of Understanding for this project has 
been signed. 

Work on gauge conversion of Surendranagar-
Botad-Ohola-Sihor-Bhavnagar and Sihor-Palitana has 
been completed. Survey for gauge conversion of 
Ahmedebad-Botlld hal been sanctioned. 

Gauge conversion work on Surendranagar-
Joravamagar hal been completed. Joravamagar-
Say\a rail Nne has been dlamantled long back. 
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1 
.... 

5. 

8. 

7. 

8. 

2 
Ahmedabad-Hlmmatnagar-Khedbrahma 

Wanljalia-Jetalsar 

Dhasa-Jetallar 

Mahelana-Taranga Hili and Its 
extena~ upto Abu Road and Arnbajl 

Bhuj-NaUya 

DoublIng 
1. Surat-Bhusawal 

2. Vlrar-Dahanu Road 

3. Ahmedabad-Mumbal 3rd line 

4. Godhra-Vadodara 3rd line 

2389. SHRI M.P. VEERENDRA KUMAR: Will the 
Mlntster of PETROLEUM AND NATURAL GAS be pleased 
to ltate: 

(a) whether the Government has decided to review 
ONGC's navaratna status; 

(b) If 10, the reasons therefor; and 

(c) whether the Government II a.are that 
withdrawal of autonomy will adversely affect functiontng of 
this 011 company? 

THE MINISTER OF PETROlEUM AND NATURAL 

3 
Survey for gauge conversion of Ahmedabad-
Hlmmatnagar-Umra has been lanctioned. 

This line was included as part of Rajkot-Veraval gauge 
conversion project. 

Survey has been sanctioned. 

Updating survey for gauge conversion of Maheaana-
Taranga Hill with extension upto Ambaji II Included in 
the Budget 2005-06. 

Updating survey for gauge conversion of Bhuj-NaHya 
with extension to BarandalKoteswar Is Included In the 
Budget 2005-06. 

Double BG line already exists on Surat-Udhna and 
Bhusawal-Jalgaon sections. A survey for doubling of 
Udhna-Jalgaon section has been completed recently. 

en this section, augmentation of the line capacity 
has been taken up. 

An updating survey for construction of 3rd line 
between Virar and Ahmedabad has been completed. 
In view of saturation on this section, it has been 
decided to augment the line capacity of the route by 
adopting automatic signaling. However, in phase-I, the 
work of 3rd line from Surat to Kosamba hu already 
been taken up. 

Survey for 3rd line on Ratlam-Godhra-Vadodara 
section Included In the Budget 2005-08. 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) No Sir. 

(b) and (c)' Doe. not arise. 

Uclhampur..srtnapr-Baramul .. Railway 
Una Project 

2370. SHAI ANANTA NAYAK: 

SHRI JUAL ORAM: 

Will the Minister of RAILWAYS be pIeued to state: 

(.) the progress made 10 far on the Udhampur-
Srlnagar-Baramuna railway line project; 
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(b) the funds provided for She project during each 
of the last three y ..... ; 

(c) the expenditure incurred on the project, till 
date; and 

S.No. Name of 
Project 

1. Udhampur-
Sri nagar-
Baramulla . 

Expenditure during 
the year 

2002-03 2003-04 2004-05 

344.91 502.37 697.50 

Running of""'n. from ~ 

2371. SHRI A. V. BELLARMIN: Will the Minilter of 
RAILWAYS be pleased to ltate: 

(a) whether the Government propoH8 to operate 
all the tralnl departing from TVM TIrunelveU and TutIoorIn 
at present from Kanyakumarl to facilitate the travelling 

(d) the target set for completion of various rail 
sections of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) to (d) The details of 
Udhampur-Srinagar-Batamulla rail line project are al under: 

Approximate 
Expenditure 

Incurred upto 
November, 2005 

2424.2 

(Rs. in cmre) 

P ..... nt Status and the target set for 
completion of the project. 

The overall progress of this section is 
about 40%. The work has been taken 
up In phues and the progresl il given as 
under:-

i) Udhampur-Katra(km. 0-25): 35.82 lakh 
cum. of earthwork. 10300 metres of 
tunneling, 8 major bridges and 27 minor 
bridges completed. This section is 
targeted for completion during 2006-
07. 

1/) Katra-Oazigund (km. 25-173): For km. 
25-30. land acquisition, 2.281akh cum. 
of earthwork and 1923 metrel of 
tunneling completed. For Km. 30-62 
alignment lurvey, land acquisition, 3.5 
lakh cum. of earthwork and 2153 
metres of tunneling completed. This 
section is targeted for completion 
during 2008-09. 

1/1) Qazlgund-Baramulla (kin. 173-292): 
145.18Iakh cum. metrea of earthwor1<. 
39 major bridges and 409 minor 
bridges completed. The target set for 
completion of Qazlgund-Badgam 
aectlon is 2006-07 and Badgarn-
Baramulla section during 2007-08. 

public and the tourista to reach Kanyakumari without 
breaking the journey; and 

(b) If 10. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI A. VelU): (a, No, Sir. 

(b) Does not arise. 
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{Translation] 

Scandal In Purch8 .. of .... t 
and Pouttry 

2372. SHRI MUNAWAR HASSAN: 
I 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether there has been a scandal In the 
purchase of meat and poultry for supply to Northem 
Command al reported in the Times of India, dated 
November 11, 2005; 

(b) If so, the details thereof; 

(c) whether the Government has ordered an 
inquiry in this regard; 

(d) If so, the details thereof; and 

(e) the time by which Inquiry is likely to be 
completed? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (e) A Court of Inquiry has been 
instituted to enquire into the alleged irregularities in the 
supply of meat and poultry in the Ladakh Sector of the 
Northem Command. Necetsary action against the officials 
found guilty would be Initiated. if needed. on finalization of 
the report of the Court of Inquiry. 

[English} 

Radio Programme for TrIbal. 

2373. SHRI MAN I CHARENAMEI: Will the Mlnfster 
of INFORMATION AND BROADCASTING be pleased to 
atate: 

(a) the number of broadcaatlng channels and the 
time alota alloUed to each programme, channel-wise in 
.... pect of All India Radio (AIR), Imphal; 

(b) the criteria for allotment of radio programme 
to the tribal communities in various AIR stations in the 
country; 

(c) whether the Govemment proposes to install 
FM radio station in all District HeadqUllterl of Manlpur; 

(d) if 10. the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) Prasar Bharati, 
AIR has informed that at present, AIR. Imphal has two 
broadcasting channels viz. Primary Channel and FM 
Channel. 

The timing of transmissions of these channels are as 
follows: 

I. Primary channel has three transmissions 

i) 0600 - 0930 hrs. : Transmission-I (on Sundays 
upto 1010 hrs.) 

Ii) 1215 - 1530 hrs. : Transmission-II 

iii) 1600 -2230 hrs. : Transmission-III (2300 hrs. 
on Saturday) 

II. FM Channel relaying Vlvidh Bharati from 1100 hrs. 
to 1600 hrs. as an entertainment channel. 

AIR, Imphal broadcast News. Music and spoken word 
programmes daily mainly in Manipuri language in six major 
dialects viz. Hmar. Pite. Kabui, Thadoi, Mao and Tangkhu 
of the State. Music programmes are broadcast for 22 minor 
dialects for 15 minutes each on rotation basis. 

Details of the programmes broadcast per month from 
AIR.lmphai are: 

1. Spoken Word 170 hrI 25 mts. 

2. News 88 hrs. 40 mts. 

3. Music 384 hra. 11 mta. 

4. Dramalfeature 7hrs. 

(b) AIR broadcasts programmes proportionate to 
linguistic composition of the listening audience in the 
broadcast zone. 

(c) No, Sir. 

(d) Does not arise. 

<e) All fndla Radio has Informeclthat there fa a 
proposal to set-up some more new radio mtlons In 
Manlpur during the Xth Plan period. 
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National oli MUHum 

2374. SHRI M. K. SUBBA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pteased to state: 

(a) whether a National 011 Museum is being set 
up on the outskirts of Guwahatl; 

(b) if so, the details alongwith the estimated cost 
thereof; and 

(c) the time by which It is likely to be set up 
alongwlth the progress made therein 80 far? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI M'ANI 
SHANKAR AIYAR): (a) Yes, Sir. A National Oil Museum Is 
planned to be established at Jawahar Nagar, Guwahati, 
Assam. 

(b) The project comprises a state-of-the art 
structure with about 9800 square metres of built up area 
with a 37x22m glass pyramid. In addition, an outdoor 
space is contemplated for exhibits and a theme park. The 
estimated cost of the project is- Rs.31.35 crore. 

(c) The Museum is scheduled to be completed 
by the year 2008. Land measuring 3.3 acres has been 
allotted by the Government of Assam and all building 
plans finalized. Tenders for the civil engineering works 
and basic services have been invited. 

[Trsns/ation) 

Construction of ROas 

2375. MOHO. MUKEEM: Will the Minister of RAIL-
WAYS be pleased to state: ' 

(a) whether proposals for construction of Railway 
overbrldges in Azamgarh, Gonda, Basti Slddartha Nagar 
in U.P. are under the consideration of the Government; 

(b) if so, the details thereof; and 

(c) the time by which the .. proposals are likely 
to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) RaHway construct 
the Road Over Bridge/Road Under Bridge (ROB/RUB) In 
lieu of exlltlng bulY level crouIng on cost sharing bull 
where traHIc density il more than 1 lakh Train Vehicle 

• 

Units (TVUs) otherwise on deposit terms. In both the cases 
proposal has to be sponsored by State Govt./local bodies 
duly fulfilling the certain preHmlnary requisites as per extant 
rules. 

Status for demanded ROBs is given as under: 

ROB in Azamgarh:- No specific level crossing No. 
and Kms. is mentioned. However, a proposal for 
construction of ROB In lieu of LC No. 29/A between 
Azamgarh-Saral Station on cost sharing basis has been 
received by North Eastern Railway. 

ROBs In Gonda, Basli & Sldhartha Nagar:- No luch 
proposall have been received by Railway from State 
Government 80 far. 

(c) Proposals received from State Governments 
are examined by Railway in respect of feasibility of work, 
requisite undertaking given by State Government as per 
extant rule such as sharing of cost of work, closure ot 
Level Crossing after commissioning of ROB/RUB, 
availability of land for approaches, priority of work In State 
Government Annual Plan etc. On fulfilment of these criteria 
work is processed by Railway in their Works Programme. 
Works are considered depending upon the meeting ot 
above pre-requisites as well as throwforward of works, 
progress on already sanctioned works as well as other 
works under consideration/due for sanction. 

[English} 

Return of Land 

2376. SHRI ASADUDDIN OWAISI: WIll the MinIster 
ot RAILWAYS be pleased to state: 

(a) whether some Stat •• provided land to the 
RallwaYI free of cost for layIng railway linel, establishing 
production units and other operational requirements; 

(b) If so, whether such land is stili lying unuMd 
or not required for operational purpo ... by Railways: 

(c) if 80, whether Railways have identified such 
land; 

(d) If so, the details thereof; 

(e) whether concerned States have demanded 
return of luch land; 

(1) If 10, whether the Government propo.. to 
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return the said land to the concerned States for utilization; 
and 

(g) If so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAVS (SHRI R. VELU): (a) to (g) Ves, Sir. In some 
cues, land has been provided free of cost for Railway 
projects depending upon its importance to the State 
concerned. The details of such land is not maintained 
separately. The vacant land, either released from a project 
or otherwise, is kept to meet the future operational needs 
of Railways. Wherever any piece of land is requested by 
State Government, the same Is considered on case to 
case basis, on merits taking into account the future 
Railway's requirement. As per extant policy, land If required 
by Railways or eligible for disposal Is acquired/disposed 
off on prevailing market value of land. 

[Translation] 

Training to Repre .. ntatlve. of 
Panchayatl RIIlln.Ututlon. 

2377. SHRI CHANeRABHAN SINGH: Will the 
Minister of PANCHAYATI RAJ be pleased to state: 

(a) the details of the Schemes launched by the 
Union Government to bring awareneaa among the 
representatives of Panchayati Raj Institutions and members 
of Standing Committee. of Gram Sabhas and to impart 
training to them; 

(b) whether the Union Government Is sharing the 
" 

expenditure incurred on imparting the training- to 
representatives of Panchayati Raj Institutions and members 
of Standing Committees of Gram Sabhas; 

(c) if so, the detail. thereof; 

(d) whether the Union Government propo881 to 
Incre •• e ita share; and 

(e) if '0, the time by which the decision would be 
taken in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATl RAJ (SHRI MANI 
SHANKAR AIYAR): (a) The name of the scheme being run 
by the Central Government to create. awareness among-
the representatives of Panchayati Raj Institution., MemberI 
of the Standlng ComnittHa of the Panchayatl and the 

Gram Sabhas is ·Panchayat Development & Training". 
The budget provision for Panchayat Development and 
Training tor the year 2005-06 is Rs. 24.40 crora. This Is in 
addition to the State-run Schemes. 

(b) and (c) Ve. Sir. Under the scheme the total 
approved cost of the proposal received from the states is 
shared in the ratio of 75:25 between Central and State 
Government. 

(d) and (e) In the Round Table Conference with the 
State Ministers Incharge of Panchayeti Raj held in Jalpur 
in December, 2004 the following recommendations on 
Training and Capacity Building were adopted: 

(i) Training and Communication ought to reach all PRI 
Functionaries. 

(ii) Special efforts to be made for sensitizing Media, 
Political Parties and Civil Society organizations. 

(iii) Special Training for Women, SCIST representatives 
as well as first time entrants into the Panchayat 
System. 

(iv) Training and Communication should be continuous • 
and ongoing procell. 

(v) There should be a minimum core curriculum that is 
common across the states to adapt to local context. 

(vi) Training strategy should be inclusive, participative' 
and interactive. 

(vii) There should be a national perspective plan on 
Decentralized Training and Capacity Building. 

Government Is Inviting proposals to enhance 
provision tor Training and Capacity Building In consultation 
with all concerned. 

(EngHsh] 

Automatic UpgnlClatlon of RIIIInr TIck ... 

2378. SHRI TUKARAM GANGADHAR GADAKH: Will 
the MInister of RAILWAYS be pIeued to state: 

(a) whether the Government has decided 'or 
automatic upgrIdatlon of Rattway tIckeII against the vacant 
accommodation avaHable in Upper ~ ... ; 

(b) If 80, the datal. and salient features thereof; 
and 
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(c) the progress made In this regard so far and 
the time by which the said scheme is likely to become 
operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Software for the scheme 
for upgradation of passengers to the next higher class to 
the extent of clearance of waiting list Is under development. 

(b) The details of the scheme wlH be finalized 
after the software has been developed. 

(c) The required software for upgradatlon schell~" 
of panengers is under development and the scheme will 
be Implemented as and when the software is ready. 

(Translation) 

SubsIdy on LPG 

2379. SHRI SHISHUPAL N. PATLE: 

SHRI MUNSHI RAM: 

SHRI ASHOK KUMAR RAWAT: 

PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government has ~ the 011 
and Gas Marketing Companies to bear the cost of subsidies 
on LPG themselves; 

(b) If so, the detaRI thereof; 

(c) whether the Govemment Is aware that thele 
companiel have stopped providing new go connection; 

(d) If 50, whether these companies have allo 
reduced the supply of gas to the dealers; 

(e) If 50, the details and the r ... ona therefor; 

(f) whether the Government has conducted any 
Inquiry into the matter; and 

(g) if 50, the outcome thereof and the action taken 
by the Govemment In this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) DOrMstic LPG i. a 

subsidized product. After the announcement of the 
dismantling of thEi Administered Pricing Mechanism 
effective 1.4.2002, the subsidy on this product Is being 
partly borne by the Govemment budget and partty by the 
011 Companies. During the year 2003-04, the Government 
had put In place a mechanism of sharing of under-
recoveries of oil marketing companies (OMCs) on this 
account with the upstream oil companies. 

Since the end of 2003, there has been unprece-
dented, sharp and spiraling increase In intematlonal 011 
prices combined with considerable week-to-week and even 
day-to-daY volatility. Accordingly, since June 2004, 
Govemment elucidated the principles, which would govern 
its policy of containing the burden of increase in 
international prices on consumers of sensitive petroleum 
products Including LPG. It has been decided that the 
burden should be equitably shared by the oil companies, 
the Govemment and consumers. The Govemment has 
reduced the excise duty and custom duty on domestic 
LPG to nil effective 1...3.2005. Despite a tremendous 
Increase in intemational LPG prices, the price of domestic 
LPG has been increased only twice during the period 
April' 2002 till date i.e. on 16th June 2004 & 5th November 
2004 by Rs.20/cylinder on each occasion. The upstream 
oil companies continue to share the under-recoveries of 
OMes on domestic LPG. 

(c) to (g) LPG requirements are met by a combination 
of domestic production and imports. A temporary shortage 
of LPG emerged in September 2005 on account of various 
factors. PSU production in the period AprU-8eptember, 
2005 was 303 (Thousand Metric Tonne) TMT leas than 
planned; Reliance Industries ltd. (RIL) production waa 
190 TMT leIS than planned. In conaequence, physical 
inventories with 011 marketing companies (OMes) declined 
from 333 TMT at the beginning of April, 2005 to 190 TMT 
at the beginning of October, 2005. Then, with effect from 
4th October, 2005, RIL, the single largest domestic supplier 
of LPG, shut down their fluidized Catalytic Cracker (FCC) 
unit at Jamnagar for maintenance work. Moreover, at just 
about the same time, as RIL confirmed It I shutdown 
effective October, 2005, domestic production prospects 
were seriously impacted by the fire In Mumbal High North 
and global LPG supplies became tight, largely on account 
of the Impact of Hurricane Katrina on US refinerie.. AM. 
these factors put together upset the plans made by OMCa 
to effect Imports In lime to offset the anticipated ahortage 
In supplies. This fed rumours in the market that OMCs 
would not be able to meet the demand, leading to a 
audden spurt In demand. There was aJso a strike In bottling 
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plants in the National Capital Territory ,NCT) area towards 
the end of September 2005 which aggravated the situation. 

The Ministry took matters In hand early in October, 
2005 when it was decided that through a combination of 
inventory management and imports, directly handled b¥ a 
composite task force of the OMCs under the close 
supervision of the Govemment. physical shortages of 
supply would be overcome as quickly as possible. It was 
also decided that bottling plants in the NCT area would 
work on Sunday, 9th October 2005 and other holidays. On 
the basis of these decisions, It was announced that· the 
physical shortage In the NCT area would end by Dusshera 
and substantively In the rest of the country by Deepavall. 
These objectives have been largely achieved. In addition 
to the arrangements made earlier by OMCs to import 642 
TMT of LPG during the period October-December 2005, 
arrangements have been made to import an additional 
quantity of 237.9 TMT during this period, 138 TMT of 
which has already reached the country. Thus, the overall 
physical shortage in the country at present has been 
reduced to only about 1.5% of the average monthly 
consumption of LPG. However, the backlog at the micro-
level may vary from market to market on account of 
operational reasons. 

The production of LPG in RIL's refinery has been 
restored from 1 st December 2005 and the supply situation 
is expected to substantively improve and normalize In the 
coming few weeks. 

[English} 

ROB. and RUB. In Kamataka 

2380. SHRI G. KARUNAKARA REDDY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the present status of construction of on-going 
ROBs/RUBs In Kamataka as on October, 2005; 

(b) the funds allocated and expenditure incurred 
thereon so far; and 

(c) the target fixed for completion of the said 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Railways construct Road 
OverlUnder Brldgel (ROBIRUB) 11'\ lieu of exllting bUlY 
level CI'OIsings on COlt sharing basil where traffic density 
is more than one lakh Train Vehicle Units (TVUs) other-

wise on deposit terms. At present there are 37 ROB works 
sanctioned on cost sharing basis in State of Karnataka, 
out of which seven works are in progress, one work already 
completed and twenty nine works are at various stages of 
planning and design. 

(b) The funds allocated for cost sharing works 
during 2005-06 Is Rs. 26.71 erore and upto Oct. 2005 
expenditure of Rs. 1.75 crore has been Incurred. 

(c) Railways execute Its portion of work i.e. bridge 
proper (bridge aeroll the track) and approaches by State 
Govt. All efforts shall be made by Railways to complete 
their portion of work alongwith approach work done by the 
State Govt. 

Gauge Conyer.lon of Nagpur-ChlndWllr'll 
Railway Un. 

2381. SHRI SUBODH MOHITE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government proposes to under-
take gauge conversion of Nagpur-Chlndwara Railway line 
and development of Sawner Railway Station; 

(b) If so, the details thereof; 

(c) whether the Government is considering to 
provide computerised railway reservation facility at Sawner 
Railway Station; 

(d) if 80, the details thereto; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yel, Sir. 

(b) The work of Nagpur-Chlndwara (149.522 Kms) 
gauge conversion has been Included in the Budget 2005-
06 at an anticipated C,Ost of Rs. 383.79 crore. An outlay of 
Rs. 4 crore has !)e., provided for the work during 2005-
06. Preparation of plans & estimate. hal been taken up. 
No target date of completion of the project has yet been 
fixed. 

(c) No, Sir. 

(d) 008S not arise. 

(e) The relervation related workload I. not 
sufficient for the provision of ComputerIsed ReHrvation 
facility at Sawner Railway Station. 
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RMel'Vlltion for EconomlcaUy Backward 
C ...... (E8Ce) 

2382. SHRI S.K. KHARVENTHAN: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
• tate: 

(a) whether the Government has set up a 
Commission to provide rel8f'Vation quota in education 
and employment for Economically Backward Classes 
(EBCs) people; 

(b) if so, the details alongwlth the composition 
thereof; 

(c) whether the said Commiasion has submitted 
Its report; 

(d) If so, the recommendations made by the 
Commission and the follow-up action taken by the 
Government for their implementation; 

(e) If not, the reasons for the delay; and 

(I) the progress made by the Commission so far 
and the time by which it Is likely to submit Its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Yea, Sir. 

(b) The lenna of reference of the Commlsalon 
Includes recommending welfare meaaures and quantum 
of reaervatlon In education & Government employment In 
conaultation with the National Commission for Rellgloua & 
Llngulatic Mlnorltlea. The Commlaslon comprises of a 
Chairperson, a Member and a Member-Secretary. 

(c) No, Sir. 

(d) Do not arise. 

(e) and (f) The Commission ia to submit Its report 
within six months from the date of appointment of the 
Chairperaon. Hence, there I. no delay. 

2383. SHRI E.G. SUGAVANAM: WID the Minister of 
CIVIL AVIATION be pleued to .tate: 

(a) whether the Gowmment has any plan to set 
up Intematlonll hub near DeIhl: 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir . 

(b) and (c) Do not arise. 

Train between Durglpur-Howrah 

2384. SHRI SUNIL KHAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the traJn service between Durgapur 
and Howrah had been discontlnued/suapended; 

(b) if so, whether the Govemment propo ... to 
restore the train service between Durgapur and Howrah; 

(c) If so, the time by which the train service from 
Durgapur to Howrah Is likely to be restored; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) to (d) Do not arise. 

E1ectrfflcatlon of Rlllw., Une 
In Kamatalc8 

2385. SHRI IQBAL AHMED SARADGI: Will the 
Minlater of RAILWAYS be pleased to atate: 

(a) the length of railway line. (In Km.) In 
Kamataka electrified during the lut three yea,.; 

(b) whether any time bound programme haa been 
chalked out for electrification of all Railway linea In 
Kamataka; and 

(c) If ao, the detalla thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No rail linea (In kms) have 
been electrified during the laat three yeara In Kamataka. 

(b) and (e) No, Sir. However, Ifectrlficatlon of raU 
line. of Bangalore area ia being taken up and targeted for 
completion by March 2007. 

profit DlIbuI'MCl .. DIvIdend by 011 PSUe 

2388. SHRI JOACHIM BAXLA: WID the Mlnliter of 
PETROLEUM AND NATURAL GAS be pIeued to atate: 
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(a) the percentage of profit disbursed as dividend 
and volume thereof in absolute term and portions of profit 
transferred to reserve fund by Oil PSUs during the last 
three yeanl; 

(b) the identities of the top ten recipients of 
dividends indicating percentage of total dividend received 
by each and ita volume on each-occasion during each of 
the last three years; and 

(c) The details of reserve fund as on October 31, 
2005, Corporation-wise? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) The information is being 
collected and will be laid on the Table of the House. 

Operation Coat of I.A. and A.I. 

2387. SHRI GANESH SINGH: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether there is an overlapping of operations 
01 Indian Airlines (I.A.) and Air India (A.I.) on some 
international routes; 

(b) if so, the details thereof alongwith its 
Justification thereof; 

(c) the recommendations of the Committee set 
up to rationalize the routes between the two carriers; and 

(d) the details of the action taken to minimize 
operational coat and make these Corporations competitive 
and operate on commercial basis? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b): Yes, 
Sir. There Is an overlapping of operations of Indian Airlines 
and Air India on India-Gulf and South-East countries routes. 
The overlap betwHn the Intamational operations of both 
the carriers. however, complement each other's operations 
on common sectors Increasing the Indian presence and 
the market share in the intemational market to/from India. 

(c) In the year 2003, a Committee was s.t up In 
this Ministry to examine the issue of route rationalization 
between A!r India and Indian Airlines. The Committee took 
note of a Memorandum of Understanding i between Air 
India and Indian Alrlin .. on rationalization of rout ... 

(d) Both the airlines have been Introducing various 

sales and marketing measures to Improve Iii mamet share 
and overall performance like Fleet augmentation/renewals, 
marketing initiatives, in-flight activities, service upgrades 
on ground, comprehensive budgetary control system, cost 
control and economy measures etc. 

Publicity of E· Ticketing System 

2388. SHRI JUAL ORAM: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Indian Airlines have a proposai to 
go for e-ticketing system; 

(b) if so, the steps taken in that regard; 

(c) whether due publicity has been given to e-
ticketing syrtems; and 

(d) if so, the response of the consumers to the e-
ticketing system? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yea, Sir. 

(b) The process has been initiated for upgrading 
the Indian Airlines Passenger Service System to enable 
integration with an external E-ticketing server provided by 
an outside vendor. 

(c) and (d) Due publicity would be given before 
launch of the project. 

extension of Rall_, Une 

2389. DR. ARUN KUMAR SARMA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government hu received any 
representation for extension of BG line from oangar\ to 
Saikhowa under NF Railway; 

(b) if 80, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VeLU): (a) and (b) v.s. Sir. Request 
has been received for railway line from DangrJ to 
Salkhowaghat. 

(c) A .urvey for a ,new broad gauge line from 
oangrl to Saikhowaghat (Ohola) heel been 'COf1ducdIcI in 
2000-01. As per the survey report, the COlt of construction 
of thts 5.883 Km long line hat bHn ..... ed as As. 
15.37 crore with a negative rate of return. In view of 
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unremunerative nature of the line, heavy throwforward 
and constraint of resources, the proposal could not be 
considered. 

{Translation] 

Dllcovery of Sedimentary Bulnl 

2390. SHRI RAJIV RANJAN SINGH -LALAN-: 

DR. CHINTA MOHAN: 

WHI the Miniater of PETROLEUM AND NATURAL 
GAS be pleued to state: 

(a) whether some new sedimentary basins have 
been found In the country; 

(b) if SO, the details thereof, location-will; 

(e) whether the Govemment has 888888ed the 
quantity of crude 011 in these basins; 

(d) if so, the detail. thereof; 

(e) the detail. of the basins allotted for production 
of crude oil, company-wiN? 

THE MINISTER OF PETROLEUM ANO NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) and (b) No Sir, No new sedimentary 
basins have been found in the country. 26 sedimentary 
basins are categorized as hydrocarbon bearing basin 
measuring an area of approximately 3.14 million sq. kms. 
including deepwater area. 

(c) and (d) The prognosticated resources In these 
basins are estimated at about 28 billion tonnes (O+OEG), 
out of Which, IS on 1.4.2005, Initial In-place I"IIIMtS 01 
8.28 billion tonnea(O+OEG) have been established. 

(e) The detaH. of companl .. engaged In all and 
gas production In Indian sedimentary butn. are given In 
the enelaNd Statement. 

SI. No. Buln 

2 

1. 

Fold belt 

..,.",.", . 

Operating Companies 

3 

011 and Natural Gal 
Corporation Ud. (0NGe) 
Canoro Rnourcn Ltd. 

2. 

3. 

4. 

5. 

6. 

2 3 

KG Offshore ONGC 
Calm Energy 

Mumbal Offshore ONGC 

Cam bay 

Rajasthan 
Jailllrner 

Upper Assam 

British Gas Exploration & 
Production India Ltd. 
(BGEIL) 

ONGC 
Hindustan OI! Exploration 
Company Ltd.(HOEC) 
Selan Exploration 
Technologies Ltd. 
Joshi Exploration 
Technologies Ltd. 
Interlink Petroleum Ltd. 
Niko Resources Ltd., 
Canada 
Caim Energy India Ply. Ltd. 
Australia 
Heramac Ltd., UK 
Hydrocarbon Resources 
Development Pvt. Ltd. 

011 India Ltd.(OIL) 
ONGC 

OIL 
ONGC 
Geo-Enilpro Petroleum Ltd. 

7. Cauvery ONGC 
HOEC 

FHghta for ..... PlIgrt .... 

2391. SHRI.DUSHYANT SINGH: WJII the Minllter of 
CIVIL AVIATION be pleued to state: 

(a) whether the Government hu any propolll to 
Inen ... the fllgh .. for the Hal Pilgrlma during 2008; 

(b) H so, the detal1I1hereof; 

(c) whether the Government has also received 
any demandlln thll regMt; and 

(d) If 10, the details of IddItlonaI aircraft proposed 
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to be included by Air India to meet the .requirements of haj 
Pilgrims? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL>: (a> to (c) In view 
of the increase in quota of pilgrims for Haj 2006 tram 
82,000 to 1,00,000 the number of flights has been 
increased to meet the demand. 

(d) Air India proposes to induct additional aircraft 
on wet lease besides A310 aircraft from its own fleet for 
Haj operations 2006. 

AgrHment with eelglum for 
LNG Tranaportatlon 

2392. SHRI BALAS HOWRY VALLABHANENI: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pI.ase to state: 

(a) the percentage of LNG demand shared by 
GAIL (India) Ltd. as on date; 

(b) whether recently GAIL (India) Ltd. has entered 
Into a Memorandum of Agreement (MoA) with a Belgium 
firm for LNG Import; 

(c) if so, the details thereof; and 

(d) the extent to which its share will increase 
thereby? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) Out of the 5 MMTPA LNG being 
sourced and processed at Dahel terminal of PLL, GAIL 
have at present a share of 60%. 

(b) and (c) GAIL (India) limited have entered into a 
Memorandum of Agreem.nt (MoA) with MIs EXMAR 
MARINE NV, a Belgian Ihipplng firm, for utilization of the 
on-board regaalflcatlon technology being provided by 
EXMAR and Its LNG/CNG Logistical Services. The MeA 
was signep on 9th November,2005 for a duration of 5 , . 
yl8l'l 

(d) This would depend upon the. extent to which 
GAIL Is abI. to put to us. this technology. 

Alloc8tIon of LNG to Qut-at 

2393. SHRI P.S. GADHAVI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pIeaMd to stat8: 

(a) the quanlum of Liquefied Natural Gas (LNG) 
being supplied to various Industries In Gujarat; 

(b) whether the Union Government has received 
any requests from various quart.rs to incr.... the 
allocation of LNG to the Industries for Gujarat; 

(c) if so, the details thereof; and 

(d) the action taken by the Government in this 
regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
G)\S AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) 10C, GAIL and BPCL are jointly 
supplying about 9.2 MMSCMD LNG to the different 
consumer. i" Gujarat. Besides this, MIs Shell, Hazirais 
also supplying some small quantities of LNG within Gujarat. 

(b) to (d) The demand of gas In the country is much 
higher than the supplies, including LNG supplies. The 
Gujarat State Govemment has taken up the Issue of 
allocation of additional gas to the Gularat State Petroleum 
Corporation from the expanded facilities at Dahej terminal 
o'PLL. 

LNG imports are under Open General License (OGL). 
LNG Is marketed by the companies on commercial 
considerations. The consumers have to tie-up their 
requirements with the LNG marketers. 

Gauge Converalon 

2394. SHRI HITEN BARMAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the details of rail ~slroutes in West 
Bengal and AaIam where gauge conv.rsion wOlks are 
going on at present; 

(b) the details of financial allocations made for 
the purpose during each of the lut three yeara; 

(c) the total expendllure incurred 10 far on the 
re.pectlve routes and the expenditure likely to be incurred 
thereon; and 

(d) the time scheduled for completion of these 
project.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a> to (d): The details of th ... 
projects are a. under:-
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(Rs. in crore) 

S.No.Name AnIIcIpat8d Actual Actu-' Actual Outlay Balance StatuIIIWget date for 
cost ExpendIture Expenditure Expenditure 2005-06 Exp8n(lture completion. wherever f1xtld. 

during during during to be Incurred 
2002-2003 2003-2004 2004-2005 

.... a ..... 
1. N8WJ~· 891 139.35 182 SIS.67 10 489.81 New Jalpalguri-Faklragram 

SHigurl-New completed. while Faklragram-
Bongaigaon New ~ II nMring 
Including linked completion. The converalon of 
branch linea. bnInch line from AJlpurdua'-
(Partly In Aaam) Bamanhat hal aIao been 

taken up. 

• 2. Bankura-Damodar 158.18 11.27 25.24 32.63 23 88.02 8lnkura-Sonamukhl 
River Project GC. completed. whh wort( on rest 
Bowalchandl-Khanna of the action hal been taIutn 
NL, RaInagar- up. 
Chanchal NL & 
Bankura-Mukutmanipur 
NL 

3. Katlhar-Jogbani 402.98 33.6 83.85 88.71 20.6 215.98 8aIIof-RadtIIgpur tIIgeted 
n KIIIhIr-Barlol- for completion In 2Q05-08. 
R-"IkIIpur (S",.) Work on rnt of the NCfIon 

hal been taken up. 

Aunt 

4. KatUhaI-Balrabhi 88.7 Wen would be taken up once 
(Suppl.) L.umcIIng-SIIchar II completed. 

5. Lumbdlng- 882.12 23.12 8.12 2 852.88 Lumding-Dibrugarh with linked 
Dlbrugarh with ftngwI completed and 
linked ft ....... commluloned. 
Halbargaon-
Mairaball 
(44.8 lernl.) and 
Senchoa In.-
SIIghat Town 
(81.86 kina.) 

8. Lumcllng-Silchal 1823 70.82 78.75 74.85 70 1597.88 Work targeted for compIttJon 
including alignment by March. 2009. 
between MIgNndIu-
Dinockchera and 
extenelon from 
Baderpur to 
Bharlagram 

7. Rangla-MurkonCP- 916.7 7 •• 916.1 PreIImIrwy wortca are on 
lelek aIongwlth hand. 
linked tIngn (SuIIPI.) 
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Merger of IBP with IOC 

2395. SHRI PRABODH PANDA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has taken any 
decision regarding merger of Indo-Burma Petroleum 
Corporation limited (IBP) with Indian Oil Corporation 
Limited (IOC); 

(b) if so, the details thereof; and 

(c) if not, the reasons for the delay and the 1ime 
by which the decision is likely to be taken in the matter? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) to (c) While Government have 
approved the proposal of Indian Oil Corporation Limited 
(IOC) for the merger of its subsidiary company, IBP Co. 
limited (IBP), with itself, the swap ratio of the equity shares 
of the two companies, as proposed for the merger, has not 
been finalized. It has been decided that the swap ratio 
may be finalized by a Committee of Secretaries after taking 
into account all relevant factors. It may not be possible to 
indicate the time frame by which It will be finalized. 

(Trans/ation) 

Recovery of Outstanding Dues 

2396. SHRIMATI MITRASEN YADAV: 

SHRI BHUVANESHWAR PRASAD MEHTA: 

Will the Minister of CIVIL AVIATION be pleased to 
refer to reply given to Unstarred Question No.836 on dated 
July 28, 2005 regarding land for commercial use and 
state: 

(a) the details of the private Parties to whom the 
Airports Authority of India (MI) hal given Its land on lease 
basis in Delhi; 

(b) the amounts received from these parties 
during each of the la.t thrH years; 

(c) the amounts outstanding again.t the private 
parties as on date; and 

(d) the stepa taken by the AAI to recover the 
outstanding due. from the concerned parties? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Airports 
Authority of India (MI) has given land on lea.e bull In 
Deihl to the following: (I) MI. A.B. Hotel (Radisson), (II) MI. 
Ambassador Sky Chef, (iii) MIs TaJ Air SATS, (iv) MI. 
Oberoi Flight Kitchen and (v) Mis Grover Leasing. 

(b) Amounts received by MI from the above 
Parties during 2002-03, 2003-04 & 2004-05 are viz. Mis 
A.B. Hotel (Rs.352.34 lakhs; Rs.389.88lakhs and Rs.431.46 
lakhs), Mis Ambassador Sky Chef (Rs.88.53 lakhs, Rs.88.31 
lakhs and Rs.109.92Iakhs), Mis TaJ AIR SATS (R •. 137.84 
lakhs, RS.152.82 lakhs and Rs.157.22 lakhs and MI. 
Oberoi Flight Kitchen (Rs.89.57 lakhs, Rs.97.14 lakhs and 
Rs.98.50 laths). No amount was received from Mis Grover 
Leasing. 

(c) As on 30th November, 2005 no duel are 
outstanding against Mis Ambassador Sky Chef and Mis 
Taj AIR SATS. In case of Mis A.B. Hotel (Radisson), Mis 
Grover Leasing and Mis Oberoi Flight Kitchen, the 
outstanding dues are Rs.1007.74 lakhs, Rs.582.55 lakhs 
and Rs.6.64 lakhs respectively. 

(d) MI regularly monitors the outstandings from 
the private parties and actions have been initiated through 
legal means (Mis A.B. Hotel and Mis Grover Leasing) 
arbitration proceedings and by enacting Public Preml.e. 
(Eviction of Unauthorised Occupants) Act, 1972, wherever 
required. 

Refund of Rail ncketa 

2397. SHRI HARIKEWAL PRASAD: 

SHRI BIR SINGH MAHATO: 

Will the Minister of RAILWAYS be pleU8d to .tate: 

(a) whether Irregularities have come to the notice 
of the Government regarding claiming refund on the railway 
tickets on which Journeys have already been performed; 

(b) If 10, the detail. of case. reported In this regard 
during each of the last three years, till date; 

(c) the number of railway official. found guilty 
and the action taken against them; and 

(d) the corrective meuures taken to curb such 
practice.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Few cana of 
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fraudulent refund on fake Passenger Reservation System 
(PRS) tickets were detected at Bharuch station In Vadodara 
Division of Western Railway In December 2004. An amount 
of Rs. 84380 (Eighty Four Thousand Three Hundred Eighty 
only) has beep granted as a refund on 53 forged tickets 
from Bharuch reservation office. 

(c) Four Railway officials were apparently found 
guilty and were arrested. Later they were released on 
BAIL. At present they are placed under suspension and 
the case is subjudlce. 

(d) The measures taken to avoid recummce of 
such cases are as under: 

i) Regular checks are conducted and monitored by the 
Accounts, Commercial and Vigilance Departments. 

ii) The Ticket Issuing staff and the ticket checking staff 
have been Instructed to keep vigil while I,sulng the 
tickets and granting refund. 

iii) Inspection are conducted at different levels by officers 
and supervisors of Account., Commercial and 
Vigilance Departments. 

Iv) Special drives are also carried out for this purpo ... 

[English} 

Working Houra of Loco Running Staff 

2398. SHRI S. AJAYA KUMAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government has deckfed to 
reduce the working hours of Loco Running Staff; 

(b) If so, the details thereof; and 

(c) the time by which the decision II likely to be 
Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

FOIln Dome.uc Public AIrIInH 

2399. SHRIMATI NIVEDITA MANE: 

SHRI EKNATH MAHADEO GAlKWAD: 

SHRI KIRTI VARDHAN SINGH: 

PROF. M. RAMADASS: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether It Is a fact that competition from private 
airlines has increased; 

(b) If 50, the names of such airlines and the effect 
of competition on the domestic public airlines; 

(c) whether the Government has any plan' to 
Increase Foreign Direct Investment (FDI) in the domestic 
public airline. to counter the competition from private 
alrlin •• ; 

(d) If so, the details alongwith the amount of ceiling 
fixed by the Gcvernment: and 

(e) the time by which FDI would be allowed in 
domestic public alrlln .. ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, 
Sir. Apart from Indian Alrlln .. and Alliance Air, Jet Airways. 
Air Sahara, Air Deccan, Spice Jet, Kingfisher Airlines, 
Paramount Airways and Go Air are also operating 
scheduled services on domestic routes. Though the 
increa .. In competition ha. affected Indian Airlines market 
share, the pas,enge ... have benefited from this increased 
competition through Increased connectivity, better 
standal":fs of services and lower tariffs. 

(c) No Sir. 

(d) and (e) Do not arise. 

Down-Gr1IdatIon of Railway Stations 

2400. SHRI AJOY CHAKRABORTY: Will the Minister 
of RAILWAYS be pleased to atate: 

(a) whether the Ral/way authorities are consi-
dering to down-grade the status of two stations, namely 
Malatlpur and Takl Road atation., on Barasat-Hasnabad 
section under Eastern Ral/way to halt stations; 

(b) If so, the reasons therefor; 

(c) whether the Railway authorities have conouc- • 
ted any survey In thl. regard and suggest measures which 
would not affect the local life; and 

(d) if 10, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) Malatipur and Tald 
Road flag stations are located on the uneconomic branch 
line over Sealdah Division of Eastern Railway and have 
been running at heavy recurring loss. In order to reduce 
expenses, the modalities of sale of tickets has been 
changed from departmental staff to contractor after 
conducting a review of these sections. There has been no 
reduction in the amenities provided at these stations. 

Gauge Conversion of KIInpur 
M.O.Una 

2401. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the project of gauge conversion of 
Kanpur metre gauge line is under consideration of the 
Government; 

(b) If so. the details thereof; 

(c) whether the projects envisages Hathras Road 
Railway Station as an ideal place for an alternative route 
to Delhi-Kanpur and Delhi-Agra and vice-versa by Inter-
linking both the proposed and already existing lines; 

(d) if so. the details thereof; 

(e) if not, the details thereof; and 

(f) the steps taken/proposed to be taken to Inter-
link the same gauge? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The gauge 
conversion of Kanpur-Kasganj-Mathura & Kasganj-Barellly-
Lalkuan (544.50 Kms) is already a lanctioned project at 
an estimated cost of Rs. 681.72 crore. On the project 
section, Kanpur-Farrukhabad section (140 Kms) is targeted 
for completion during 2005-08. 

(c) No, Sir. 

(d) Does not ariae. 

(e) The aurface croellng with Kanpur-Aligarh maln 
line haa not been conlidered delirable from operational 
conalderatlons. 

(I) Doea not arl ... 

Participation by Foreign Organ, .. tlon In 
Print and Vilual Media 

2402. SHRI N.N. KRISHNADAS: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to state: 

(a) whether the Government has decided to allow 
direct participation by foreign organisations in the domestic 
print media as well as visual media; 

(b) if so, the details thereof; and 

(c) the precautionary steps taken by the Gover-
nment to protect the national interests while allowing 
participation to the foreign organisations? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (c) The requisite 
information is given In the enclosed statement. 

St.tement 

The foreign investment policy of the Government 
In the print and visual media Is as under: 

Prfnt Media 

(I) Foreign Direct Investment (FDI) [which includ.a FDI 
by Non-Resident Indians (NRls), Persona of Indian 
Origin (PIOs» and portfolio Investments by rec:ognlaed 
Foreign Institutional Investors (Fils), together up to a 
ceiling of 28% of paid up equity capital. In Indian 
entities publishing newspapers and perlodlcall 
dealing with newl and current affalra is allowed. 
Such Inveltmant would be permlsllble by foreign 
entities having sound credentlall and International 
standing. lubject to certain condltlonl. 

(II) Facsimile edition. In whole or In part(l), of foreign 
newspapers, by Indian entities. with or without foreign 
investment, and also by foreign companies owning 
the original newlpaper. provided they get Incor-
porated and registered in India under the Companies 
Act, 1956. 

(Iii) Publication of Indian edltlonl of foreign Iclentific. 
technical and 'peclallty magazlne,/perlodicalsl 
journal,; and 

(Iv) Foreign Investment up to 100% In Indian entitle, 
publllhing acJentlflcJtechnlcaJ and apeclallty maga-
zinellperlodicalaljoumall. . 
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Film Sector 

In the film sector 100% Foreign Direct Investment 
(FDI) is permissible on the automatic approval route 
without any qualifying conditions. 

Broadcaltlng Sector 

(I) 100% Foreign Direct Investment (FDI) Is permlHed in 
the field of Television software production on the 
Foreign Investment Promotion Board route on a case 
to case basis subject to certain conditions. 

(iI) For obtaining Direct To Home (OTH) service, the 
guidelines provide for total foreign equity holding 
inciuding Foreign Direct Investment (FOI)/Non-
Resident Indian(NRI)/Overseaa Corporate Body 
(OCB)/Foreign Institutional Investor (FII) in the 
applicant company not to exceed 49%, with a cap of 
20% on FOI. The eligibility criteria under OTH 
guidelines, inter-alia, lays down that the Applicant 
Company must have Indian Management control with 
majority representatives on the Board as well as the 
Chief Executive of the company being a resident 
Indian. 

Adequate safeguards have been provided for in' the 
guidelines in these sectors to ensure that management 
and editorial control remains In Indian hands-and to protect 
the national interests. 

ROB InOrl_. 

2403. SHRI B. MAHTAB: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether any proposal to construct a railway 
overbrfdge near Bandpur-Radia of Bhadrak In Orissa is 
under the consideration of the Government; 

(b) if 10, the details thereof; and 

(c) the time by which it is likely to be constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) There is no Railway 
Station named Bandpur-Radla on Eut Coast Railway. 
However, there is sanctioned worX of construction of ROad 
Over Bridge in lieu of level crouing No. 121 at Railway 
Kms. 298/16-17 near Baudpur between Baudpur-Bhadrak 

stations. This wofi( was sanctioned in the year 2003-04 on 
cost sharing basis with Government of Orisa.. Railway 
shall conatrod bridge proper i.e. bridge across the railway 
track and approaches by State Government. The General 
Arrangement Drawing (GAO) is still awaited from State 
Government. Railway shall take up its portion of wofi(. All 
efforts shall be made by Railway to complete Its portion of 
wofi( alongwlth approaches by State Government. 

[Translation] 

Fire In ONGC Production Unit_ 

2404. SHRI JIVABHAI A. PATEL: 

SHRI SHISHUPAL N. PATLE: 

SHRI HARISINH CHAVOA: 

SHRI NARENORA KUMAR KUSHAWAHA: 

SHRI MUNSHI RAM: 

SHRI ASHOK KUMAR RAWAT: 

PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Incidents of fire have taken place in 
many production units of 011 and Natural Gas Corporation 
(ONGC); 

(b) If so, the number of such incidents took place 
during the last three years, incident-wise; 

(c) the totallOD of lives and properties therefrom; 

(d) whether enquires have been conducted in 
each of the above incidents; 

(e) If 10, the outcome thereof, incident-wise; and 

(f) the precautionary measures taken to prevenl 
such incidents in future? 

THE MINISTER OF PETROLEUM AND NATURAL • 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) There have been a few incidents of 
fir. in production units of 011 and Natural Gas Corporation 
(ONGC). 
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(b) During the last three years. the following three 
incidents of fire have occurred. The details In this regard 
are a8 follows: 

1. 

2. 

3. 

The BHN Fire Incident on 27.07.2005 

Fire Incident In 8th gil. pipeline from Jotana 
GGS to Sobhuan eTF (Ambauan VlIIlIge) • 
Mehau,.. A ... t, on 31.01.2005 

Fire Incident lit Uren Plant on 24.07.2004 

(c) The details in this regard are as follows: 

Incident· BHN 

Loss of lives: 22 (Includes 11 persona missing -
presumed dead) 

Preliminary estimates place the loss at US $ 350 
Million. 

Incident - Meh •• na 

Loss of lives: 2 Security personnel 

There has been no significant financial loss. 

Incident· UAAN 

Loss of lives: 1 

Loss of property - Rs.2.S8 Crores. 

(d) Yes. Sir. Enquiries have been made or being 
conducted into each of the above incidents. 

(e) The details in this regard are as follows: 

BHN - Incident 

An enquiry committee has been constituted by c&MD. 
ONGC. Ministry of Petroleum & Natural Gas has also 
constituted 8 hi-powered Independent Inquiry 
Committee headed by Mr. T.N.R. Rao,Ex Secretary, 
Ministry of Petroleum & Natural Gas. Reports are 
awaited. 

Mehuna - Incident: Enquiry completed 

finding: 

Non-adherence to proper procedures in cordoning 
off the remote leakage area. 

URAN- Incident 

Finding: 

Til •• ,,'Jot r.ause. was analysed as the failure on the 

part of operators In not following laid down operating 

procedure •. 

(I) ONGC have taken the following measures to prevent 

such incidents: 

I) Conduct third PIlrtY Health Safety & Environment 
Audit by Internationally reputed company 
every 2 years to suggest improvements in the 
system. 

ii) Obtain Quality Health Safety & Environment 
certification based on ISO 9001. ISO 14001 and 
Occupation Health & Safety Assessment Series 
18001 for all operating units of ONGC. 

iii) Strengthen working procedures through Insti-
tutionalizing Integrated Permit to Work System 
(PTW). Management of Change (MOC). Simulta-
neous Operations (SIMOPS), Lockout Tagout. 
Job Safety Analysis (JSA). etc. 

iv) Conduct Regular Mock Drills for all emergencies 
as per Emergency Response Plan (ERP). 

v) Strengthen training for ensuring follow up of all 
standard operating procedures by the operators. 

Gauge Conver.lon Project. 

2405. YOGI ADITYA NATH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the details of the gauge conversion projects 
being undertaken at present in North Eastem Railways. 
Gorakhpur; 

(b) the progress made so far on each project; 
and 

(c) the time by which these projects are likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The details of ongoing 
Gauge Conversion projects under North ,Eastern Railway 
indicating the anticipated cost. expenditure incurred upto 
March, 2005. outlay provided during 2oo5-0S and status 
alongwlth target date for completion wherever fixed is as 
under: 
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(Rs. in Crore) 

S. No. Name of the Project Anticipated 
Coat 

Expenditure 
upto March, 

2005 

Ouday 
2005-06 

Status along with target date 
for completion wherever fixed 

1. Kaptanganj - Thawe-
Siwan - Chhapra 
(233.50 Kml) 

2. 

3. 

4. 

5. 

(English] 

Kanpur-Kuganj-Mathura 
-BareiUy Including 
material modification for 
extenalon from Barallly 
to Lalkuan on Kanpur-
Farrukhabad aection 
(544.5 Kms). 

Gonda-Bahraich-Sitapur-
Lueknow Ph-I 
(479.9 Kma) 

Gonda-Gorakhpur Loop 
with Anandnagar-Nautanwa 
(260 Kma) 

Aunrfhar-Jaunpur 
(SO.60 Kma) 

320.10 

681.72 

73.42 

381.17 

85.92 

PrlV8te Pllrtlolpatlon In Com ..... Plantation 

2406. SHRI RAYAPATI SAMBASIYA RAO: Will the 
Mlnlater of RAILWAYS be pleued to atate: 

(a) whether the Rallwaya are conalderlng to 
encour1g8 private participation In commercial plantation 
on Ita vacant land; 

(b) If 10, whether Railways propose to enter Into 
the joInt-ventur .. with private partlel to promote plantation 
of varioul commercial treea; 

(e) If 10, the details thereof; 

(d) whether earlier the Railways used to Ie .. e 
out land to the Forest Department for plantation; and 

31.09 

207.25 

2.27 

44.11 

0.02 

18.00 

43.35 

0.01 

0.10 

2.00 

The overall physical 
progress Is about 33%. 
Earthwork and bridge works 
etc. have been taken up. 
Out of thi., Thawe- Siwan 
Section Is targeted for 
opening during 2005-06. 

The overall physical 
progra .. II 42%. Kanpur-
Farrukhabad section is 
targeted for completion 
during 2005-06. 

The overall physical 
progress Is 5% Earthwork 
and bridges taken up. 

The overall physical 
progress is 13% 
Earthwork and bridges 
taken up. 

Earthwork & minor 
bridges taken up. 

(e) If 10, the reasons for not providing land to the 
Forest Department for plantation now? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU): (a) to (e) Vea, Sir. Railways 
have taken up commercial plantation on Ita land as on, of 
the non-tariff meuures to ral .. internal resources while at 
the aame time protecting Its valuable land from encroac-
hment Under the Icheme, Joint Venture (JV) partner Is 
allowed to undertake plantation on railway land at Its own 
cost and the revenue 80 eamed is shared by Railway with 
JV partner on 50: 50 basis. 

(d) and e) Railway land in between the mid-Sections 
has been entrusted to the Forest Departments of respective 
State Governments on various locations. No such decision 
has been taken for giving 'no land' to forest department. 
However Railways has been experiencing many problems 
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viz non-execution of agreements, declaration of railway 
land as Protected/Reserve Forests, non-payment of 
nominal licence fee etc. with forest departments especially 
in the states of Haryana, Punjab, Uttar Pradesh etc. 

Development of New Online ....... 1 
Mana.,.ment Information Sy.tem 

2407. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH: 

Will the Minister of RAILWAYS be pleaHd to state: 

(a) whether the Railway. have developed a new 
online Material Management Information System (MMIS); 

(b) if 80, the details In this regard; 

(c) the name of the Zones where the new MMIS 
has been installed; 

(d) the expenditure incurred by the Railways on 
said system; 

(e) whether serious -defects/deficiencies in the 
system/programme have come to the notice of the 
Railways; 

(f) if so, the details in this regard; and 

(g) the steps taken by the Railways In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) The application hal been developed by. in-
house System Development Team on Central Railway in 
association with Mil CMC Umited. It il an on-line real 
time application, uling Client Server technique. The scope 
covers activities of Purchase Office viz. demand 
registration, tender., purchase orders, vendors bill passing, 
inventory control etc. and Depot Management covering 
receipt, stocking ledger, local purchase, stock verifICation, 
sales and auction information and Accounting systems, 

(c) Material Management Information System 
(MMIS) is under implementation in 12 Zonal Railways viz, 
Eastern Railway, Metro Railway, Kolkata, Northeast Frontier 
Railway, East Coast Railway, North Central Railway, North 
Eastern Railway, Northern Railway, South Central Railway, 
South East Central Railway, Southern Railway, West 
Central Railway Western Railway and one Production 
Unit viz. Chittaranjan Locomotive Works. 

(d) Total fund of Rs.13.29 crores has been 
allocated to 12 Railways and 1 Production Unit for 
implementation of MMIS. 

(e) No, Sir. 

(f) and (g) Do not arise. 

Underground Coal Gaalflcatlon Project. 

2408. SHRI RAVI PRAKASH VERMA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Oil and Natural Gas Corporation 
has signed Memorandum of Understanding with Neyveli 
Ugnite Corporation for undertaking underground coal 
gasification In lignite; 

(b) if so, the details thereof; 

(c) the details of the sites short-listed for 
underground coal gasification projects; and 

(d) the steps taken to implement the projects? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Yes, Sir. 011 and Natural 
Gas Corporation (ONGC) have signed a Memorandum of 
Understanding (MOU) with Neyveli Lignite Corporation 
(NLC) on 24.09.2005 for taking up a Joint Project on 
Underground CoaVLignite Gasification. As per the MOU, 
ONGC and NLC will be jointly working in the States where 
NLC is operating and where lignite deposits are available 
for this purpose. Both the companies' will be participating 
in R&D In Underground Coal Gasification/Underground 
Lignite Gasification technology, including experiments and 
pilots at suitable sites in lignite areas. In case of successful 
pilot experiments, ONGC and NLC will cooperate In the 
separation of flue gal8s generated from UCG/ULG for 
possible production and marketing of synthetic gn and/or 
crude and/or synthetic fuels. 

(c) The sites short listed for Underground Coal 
Gasification Projects are Mannargudl, Kullanchavadl, 
Veranam in Tamllnadu and Sindharl in Rajasthan. 

(d) Data collected from the respective sites has 
been sent to the consultant Skochin.ky In.titute of Mining 
(SIM-Russia) for study and analysis. 
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Conces.lon Tickets to 0rth0pHcI1caIIy 
Handicapped Penona 

2409. SHRI MANORANJAN BHAKTA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government is aware that in 
various railway reservation counters the concession tickets 
are not easily issued to the orthopaedically handicapped 
persons by the reservation cler1<s even through the original 
concession certificate issued by a Government hospital is 
attached with the reservation application form; 

(b) If so, the facts and reasons therefore; 

(c) whether the Government has formulated any 
new scheme for orthopaedically handicapped persons to 
avail the train travel concessions; 

(d) if so, the details thereof; and 

(e) the remedial measures takenlto be taken by 
the Government to make the procedure friendly to avail 
the concessions easily and travel freely throughout the 
country by the orthopaedically handicapped commuters? 

THE MINISTER OF STATE IN THE MINISTRY. OF 
RAILWAYS (SHRI A. VELU): (a) and (b) Few complaints 
about non-issue of concession tickets to orthopaedically 
handicapped persons are received. In most cases, It Is 
found that the certificates Issued by Government doctors 
were either not correctly filled or stamp of the hospital was 
not affixed. In genuine complaints, concerned staff are 
suitably taken up. 

(c) No, Sir. 

(d) Does not arise. 

(e) The procedure for availing concession by 
handicapped persons is already simple and travel on 
concession il freely available throughout the country. 

Rail Unk between Deihl-Sum 

2410. OR. M. JAGANNATH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government Is aware of ·the 
persistent demand to introduce direct railway link between 
DelhI and SUrat to meet the requirement or the people 
visiting Surat; 

(b) if so, the details thereof; and 

(c) the response of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) to (c) At present. 7 pairs of 
Express trains are serving the Delhi- Surat sector. These 
are considered adequate for the present level of traffic 
offering between these two citles. Introduction of additional 
trains between Delhi and Surat is not found feasible due 
to operational and resource constraints. 

Crime In Rall .. ys 

2411. SHRI SANAT KUMAR MANDAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment has formulated any 
plan to share the Intelligence among various security 
agencies on crime prone states for tackling crime in 
railways; 

(b) if so, the details thereof; 

(c) whether the Government has decided to 
increase the strength of existing protection force of railways 
to augment the security of pa .. er.~era of railways and its 
properties; 

(d) if so, the details thereof; and 

(e) the steps taken/proposed to be taken for the 
security of the travelling passengers and railways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRt R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Two Battallona of RaIlway Protection 
Special Force with their Headquarters at Garhara (Baraunl-
Bihar) and Thakurall near Mumbai, Maharuhtra have been 
created to supplement the efforts of the State Governmenta 
in controlling crime on the Railways and protection of 
RaHway Property. 

(e) To provide better security to the travelling 
pauengers in tralna and passenger areas, the RaJlway 
Protection Force Act, 1957 and the Railway. Act, 1 ssg , 
have been amended to enable the Railways, through the 
RPF, to effectlvefy supplement the effortl of the State 
Governments In controlling crime on the Railwaya. The 
Railway Protection Force ataft .... being deployed to escort 
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many trains and deployed in the pllssenger area to 
augment the efforts of the State Governments. RPF has 
also been empowered to deal with the minor offences 
affecting the train operations such as Alarm chain pulling, 
roof travel, touting, ticket less travel, unauthorized entry 
etc. (except Sabotage related offences under Sections 
150 to 152) by amending the Railways Act w.e.f. July 
2004. This has been done so that the State Police 
(Govemment Railway Pollee) get more man power and 
time to handle heinous offences such as Murder, Dacoity, 
Robbery, Rape etc. including Sabotage and Train Wrecking, 
under the provisions of Indian Penal Code, the Railways 
Act and other laws. 

KU-Band Signal. 

2412. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government has received a 
request from the Government of Andhra Pradesh to permit 
private cable operators to receive Ku-band signals and 
distribute through their own network for educational and 
non-commercial purpoaea; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Govemment in 
this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (c» In the year 
2001, Government of Andhra Pradesh was permitted to 
uplink its TV channel for development communications 
purpose, within a closed user group only. Later, a request 
was received from the Government of Andhra Pradesh to 
permit private cable operators to receive Ku-band IIgnals 
and distribute through their own networtt for educational 
and non-commercial purposes. 

Government of Andhra Pradesh has been informed 
that It would be extremely difficult for Society for Andhra 
Pradesh Network (SAPNET), an autonomous Society set 
up by the Government of Andhra Pradesh, to ensure the 
carriage (If TV channel by cable operators in view of ever-
Increasing demand for carriage space by other private TV 
channels. Moreover, the distribution of the channel over 
cable networks Is not permisllbl, under the present 
permlSlion. Therefore, the AP Government has been 
advised that SAPNET could conaider approaching P ..... r 

Bharati for carriage of MANA TV channel on its free to Air 
DTH platform on an experimental basis. 

Growth of Air Cergo Tl1Ifftc 

2413. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of CIVIL AVIATION be pleased to &tate: 

(a) the antiCipated annual growth rate of air cargo 
traffic In the country In the coming decade; 

(b) whether sea freight Industry Is Increasingly 
turning out to be a serious threat to air cargo; and 

(e) if so, the steps taken by the Government to 
make air cargo more attractive and efficient? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The anti-
cipated growth rate of intematlonal and domestic cargo 
traffiC Is 10"10 for 11 th Five Year Plan and 8% for 12th Five 
Year Plan. 

(b) No, Sir. 

(c) Does not arise. 

Devolution of Po ..... 
to Penchayat. 

2414. SHRI DHANUSKODI R. ATHITHAN: Will the 
Minister of PANCHAYATI RAJ be pleased to state: 

(a) whether all Stat .. and Union Territori .. have 
implemented the provisions of the 73rd and 74th 
amendments to tM Constitution of India regarding 
devolution of powers to the Panchayats under the three 
tier administration system; 

(b) If not, the reasons therefor; and 

(c) the steps taken by the Union Govemment in 
this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) All Statel/UTs to which the 
Constitution (73rd Amendment) Act, 1992 applies, except 
Jharkhand and Pondicherry have held elections and 
constituted Panchayats In accordance with \he provlalona 
of Part IX of the Constitution. However, •• the Conatitution 
provides that It II legi.tetu .... of St .... that will endow the 
Panchayatl Raj Institutions with powers and .uthortty, 

:. 
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States have devolved powers and responsibilities to the 
Panchayats in varying measure. The Union Government 
in the Ministry of Home Affairs is responsible for devolution 
to Panchayati Raj Institutions in the Union Territories that 
do not have a legislature. NCT Delhi has only urban local 
government in accordance with Part IX A of the Constitution. 

Implementation 0' Article 243ZD under the 74th 
Amendment relating to constitution of District Planning 
Committees has been uneven. A letter has been sent by 
the Planning Commission on 24-10-05 to the Planning 
Secretaries of all StateslUTs conveying the guidelines for 
the preparation of District Plans and their incorporation 
into the Annual Plans. These guidelines stipulate that 
constitution of DPCs In accordance with the provisions of 
the Constitution is one of the points to be taken Into 
consideration before approval of the Annual Plan 
Proposals for 2006-07. 

(b) and (c) To provide an impetus to the Imple-
mentation of Part IX of the Constitution in letter and spirit 
by Stales, the Ministry of Panchayati Raj convened seven 
Round Tables of State Ministers in charge of Panchayati 
Raj between July and December, 2004 and evolved, by 
consensus, a set of around 150 points for action, which 
have been put together in a compendium that was adopted 
unanimously at the conclusion of the last Round Table in 
Jaipur. The joint programme of action seeks to ensure that 
on the basis of Activity Mapping, Panchayats at various 
levels are devolved with funds, functions and functionaries 
to enable them to emerge as institutions of self-government. 

A Council of State Ministers of Panchayati Raj under 
the Chairmanship of the Union Minister for Panohayati Raj 
has been constituted to review the implementation of the 
recommendations. The first meeting of the Council was 
held on 5th-6th August, 2005 at Koehi, Kerala. A Committee 
of Chief Secretaries of States and State Panchayatl Raj 
Secretaries has also been constituted under the Chairman-
ship of the Secretary, Ministry of Panchayall Raj to monllOr 
the progre" on the implementation of the 150 recommen-
dations of the Seven Round Tables and the decisions of 
the Council of States Ministers of Panchayati Raj. Four 
review meetings of the Committee have so far been held 
in April, 2005, June, 2005, September, 2005, and November 
2005. 

With a view to interacting with Panchayall and 
carrying out a review with the authorities concerned of the 
progress in implementing the points for action mutwIIly 

agreed upon In the Round Tables, a process of visiting the 
States and UTs at the level of Union Minister for Panchayati 
Raj has been initiated. Eight State. have been covered so 
far, including Karnataka, Weat Bengal, Uttaranchal, 
Haryana, Chhattisgarh, Orissa, Arunachal Pradesh and 
Rajasthan. Each visit is concluded with a Statement of 
Conclusions jointly signed with the Chief Minister of the 
State concerned, highlighting the key points of action on 
which the State would move to operationalise the 
recommendations of the Round Tables. 

An exercise is also underway to review different 
statutes with a view to harmonise them with the provisions 
of Part IX of the Constitution. Similariy, the guideNnes of 
Centrally Sponsored Schemes are being reviewed to 
ensure the centrality of Panchayats in planning and 
implementation. As regards new Centrally Sponsored 
Schemes, wherever relevant, It is proposed to provide for 
a central role for Panchayats. Thus, for example, the 
National Rural Employment Guarantee Act provides for 
the Panchayats to be the -principal authorities" for the 
planning and implementation of schemes under the Act. 
Steps are also being taken to fill in critical gaps in 
infrastructure and capacity' so that Panchayats can 
effectively fulfil their constitutional role. 

(Translation] 

Non-Stop FIIghta of LA. 

2415. SHRI HEMLAL MURMU: Will the Minister of 
CIVIL AVIATION be pleased to state: 

<a) whether the Indian A1rilnes (I.A.) has recently 
introduced new non-stop domestic and International flighll; 

(b) If 80, the details thereof; 

(c) whether the Indian Alrilnea has conducted any 
survey with regard to various profitable and non-profltable 
routes In the country; and 

Cd) if 80, the findings thereof and the follow-up 
action taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) The 
following non-stop flights were Introduced by Indian A1rilnes 
In the summer and winter schedule, 2005:-

Summer Schedule: 

Mumbal-Kotkata-Mumbal, Mumbal-Sharjah-Mumbal, 
Murnbal-Bangkok-Murnbal, Hyderabad-SIngapore-
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Hyderabad, Bangalore-Bangkok-Bangalore, 
Hyderabad-Bangkok-Hyderabad and Chennai-
Bangkok-Chennai. 

Winter Schedule: 

Bangalore-Goa-Bangalore, Bangalore-Pune-
Bangalore, Bangalore-Puttaparthy-Bangalore and 
Delhi-Singapore-Delhi sectors. 

(c) and (d) Indian Airlines has conducted market 
surveys to determine the air traffic potential to new 
destinations such as Surat, Nashik, Kanpur, Ludhiana, 
Vijayawada, Dhanbad, Cooch Behar, Nanded, Gwalior, 
Jabalpur and Pathankot. As per their assessment, the 
traffic potential to the above destinations is not sufficient to 
sustain commercially viable operations with the jet type of 
aircraft in Indian Airlines' fleet. 

Involvement of Panchayats In 
Promotion of Blo-Dle.el 

2416. SHRI SANTOSH GANGWAR: 

SHRI RAVICHANDRAN SIPPIPARAI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment has any proposal to 
involve Panchayati Raj institutions in promoting bio-fuels 
in the country; 

(b) if so, the details thereof; 

(c) whether the Govemment has any proposal to 
implement/assist the State Govemments in this regard; 
and 

(d) if 80, the details thereof? 

THE. MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Yes, Sir. Under its Rural 
Business Hubs initiative, the Ministry of Panchayati Raj 
has been working to involve Panchayati Raj Institutions 
(PRls) in the promotion of the cultivation of Jatropha for 
bio-diesel. 

(c) and (d) Yes, Sir. The Govemment il acting as a 
facilitator between the State Government, panchayati. Raj 
Institutions and the Corporate Sector with the help of the 
Confederation of Indian Industries (CII). The PRls .... being 

invited to Identify through their Gram Sabhas farmers who 
wish to take up Jatropha cultivation, and to then associate 
such farmers with corporate entities involved in bio-diesel 
with the intermediation of the PRls. The Government in 
association with State Governments, PRls and the 
Petroleum Conservation and Research Association (PCRA) 
is planning to conduct mass awareness programmes on 
the plantation of Jatropha, collection of seeds and 
extraction of oil for the production of bio-diesel. A joint 
Committee of the Ministries of Petroleum & Natural Gas 
and Panchayati Raj and the Planning Commission has 
been formed with the representative of several stake-
holders and specialist technical agencies to pursue the 
involvement of the panchayats and corporate entities In 
public-private-panchayat-partnerships to promote the 
cultivation of Jatropha for bio-diesel. 

(English] 

Modernisation of Airport. In 
Western State. 

2417. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of CIVIL AVIATION be pleased to state: 

(a) the details of on-golng projects of moderni-
sation of airports in the Western States, Airport-wise; 

(b) how much amount has been allocated for this 
purpose; and 

(c) the present status of each of these projects? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) The 
details of on-going projects of modernization of airports in 
Gujarat, Maharashtra and Goa, the Western States, 
alongwlth the funds involved and their status are as 
follows: 

Gujarat-At Ahmedabad airport, construction of new 
domelltic arrival block for 800 passengers at a cost of 
Rs.56.94 crores already initiated with a completion target 
of March, 2007. Action is in hand for construction of new 
International terminal complex for 1000 passengers 
alongwith associated facilities at a cost of Rs.291 crores. 
At Surat airport, strengthening and extension of runway 
and associated works h.. been initiated at a cost of 
Rs.49.50 crores in two ph ..... The compl~tIon target of 
phase I work is March, 2006. At Porbandar airport, action 
has been Initiated for construction of new terminal building 
and other works at a coat of Rs.1 0 croret with a completion 
target of March, 2006. 
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Maharashtra - At Mumbal airport, action has been 
initiated for extension and modification of terminal building 
has been initiated at a cost of Rs.85.66 crores and 
upgradatlon and construction of par allel rapid and exit 
taxi-track, additional Domestic and International Parking 
bays and resurfacing of runway etc. in operational area at 
a cost of Rs.111.92 crores. At Aurangabad airport, action is 
in hand for construction of new Integrated international 
terminal building complex, apron and allied works at a 
cost of Rs.90.00 crarel & strengthening and extension of 
runway at a COlt of R'.25 crores. 

At Goa airport, action is in hand for construction of 
new international terminal building complex and expansion 
of apron and associated works at a cost of Rs.90 crores. 

[Translation] 

Blo-dieHI Policy 

2418. DR. CHINTA MOHAN: 

SHRI CHENGARA SURENDRAN: 

SHRI RAWI LAL SUMAN: 

SHRI AJIT JOGI: 

Will the Mlnllter of PETROLEUM AND NATURAL 
. GAS be ple .. ed to ltate: 

(a) whether the Government hal decided to 
conltltute a panel to formulate a policy on b1o-dl .. el; 

(b) If 10, the detalll thereof; and 

(c) the time by which the panel II likely to be 
constituted? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) to (c) The Mlnlltry of Rural 
Development II the nodal Mlnlltry to implement the 
propoled National Million on Bio-Dielll, which, Interalla, 
envllageliarge acaIe plantation of Jatropha CUrcul (Atlln 
Jot). The detailed Project Report for the propoaedNational 
Million on Blo-Dlelel, which wu referred by the Minlltry 
of Rural Development to the Planning Convnllllon, hal 
not yet received all Clearancel and approvall which .e 
prerequlslt.. for deciding upon any policy regarding tHo-
dl.lel. 

[En(JHsh) 

Ferry Service at DeIhl Airport 

2419. DR. K. DHANARAJU: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether transport facilities for ferrying 
passengers from domestic to International airport by bus 
Is not available within the premises of Deihl airport; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to be taken by 
the Government to provide adequate facilities of ferry 
service to passengers at Deihl airport? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (c) Airports 
Authority of India provides free coach services to transit 
passengers from International terminal to domestic terminal 
and vice-versa. Indian Airlines and Jet Airways are also 
providing such lervlcea to the passengers free of cost. 

Gauge Converalon from 8ecund.ratNld 
to NIZilmabH 

2420. SHRIMATI D. PURANDESWARI: Will th. 
Mlnllt.r of RAILWAYS be pl.aled to ltat.: 

(a) the progress made 10 far on gauge conv.ralon 
of railway line from S.cunderabad to Nlzamabad; 

(b) the expenditure Incurred on the proj.ct, till 
dat.; and 

(c) the time by which the work on the project II 
likely to be oompl.ted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAiLWAYS (SHRI R. VELU): (a) to (c) The work forml a part 
of Sec:underabad-Mudkhed and Jankampet-Bodhan gauge 
conv.rllon project. Mudkh.d-Nlzamabad-Bolarum and 
Jankamp.t-Bodhan lectlonl have be.n complet.d and 
comml"loned. An .xpendltur. of RI.283. 77 crore h .. been 
Incurred on th. project upto 31.3.2005. Th. remaining 
llOtIon II WVeted for compl.tlon during 2005-08. 

[TraMiatlon} 

........ on Freedom Flghter8 

2421. SHRI RAMOAS ATHAWALE: WlH the Mlnllter 
of INFORMATION AND BROADCASTING be pIe .. ed to 
ltate: 
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(a) whether the Government proposes to produce 
or telecast any aerial baaed on the biographies of the 
freedom fighters belonging to tribal communities of the 
States Including Maharuhtra; 

(b) If so, the details thereof; 

(c) whether any serlall bued on the biographies 
of the leading freedom fighters of tribal communities of 
varioul States telecalt or produced by Doordarshan 
Kendra. during the lut three years; and 

(d) If 10, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) Prasar 
Bharati have infonned that presently Doordarshan is not 
producing or telecasting any serials based on the 
biographies of the freedom fighters belonging to tribal 
communities of the States Including Maharashtra. However, 
from time to time Doordarshan has been telecasting 
programmes on the contribution of freedom fighters on 
special occasions. 

(c) and (d) The details of serials/programmes based 
on the lives of prominent freedom fighters including triba1s 
produced and telecast by Doordarshan during the last 
three years till date are given in the enclosed Statement. 

St.tement 

State Doordarshan Kendra 

1 2 

Andhra Pradesh Hyderabad 

Assam Guwahatl 

Chhantagarh Ralpur 

Deihl Delhi 

Kamataka Bangalore 

Maharuhtra Mumbal 

Details of Programmes 

3 

Role of Telegu women in freedom struggle (4 episodes) 
Freedorr. struggle- personalities (8 episodes) 
P~anayakudu Pnlkasham 
Mutnuri Krishna Rao 
Raghupatl Venkat Ratnam Naidu 
Telengana Kesarl Sardar Jamalapuram Kenva Rao 
Kodi Ram Murthy Naidu 
Suravaram Pratap Reddy 
Pingali Venkaiah 
Vavilala Gopala Krishnaiah 

Anyanya Angana (2 episodes) 

Maha Koshal Gatha (play) (4 episodes) 

Babu Kanwar Singh (7 episodes) 
Subhash Chandra Bose (6 episodes) 
Aruna Asa' Ali (Documentary) 
Birsa Munda 
La! Bahadur Shastri (2 episodes) 
Lachit Burphokan (3 episodes) 

British Virodhi Dandaya (13 programme) 
Tribal communities a1ao covered like Surapruada 
Venkatappa 
Nayaka Helagallya Badaru etc, (4 programmes) (trlbals) 

Interview with Shri Ram Ugaonkar, wrf"r,' Iyrlclat and 
freedom fighter In Interview baHd programme tltled "Ajache 
Pahune", 
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1 2 

OrIlla Bhubaneshwar 

Uttar Pradesh Lucknow 

3 
Interview with Shrl Narayan Vannam, Freedom fighter In 
interview based programme titled "Swatantryacha 
Uddhghosh" 
Recorded Interview with SM Shankar Mali, freedom fighter 
In the field based programme titled "Alka Ho Alka" for future 
use. 

Life adn achievements of Dr. Harekrushna Mahtab 
(6 episodes) 
A documentary titled Krantl Baliayanti on the life and works 
of freedom fighter Sh. Raghu Dlbakar. 

Tribal committee two episodes serial on Sh. Blrsha Mundha 
(2 episodes) trlbals. 
Two episode serial on Sahid Laxman Nalk a tribal of Koraput 
(2 episodes) lIrbal. 

Chandra S~1(Jh'h,;: Azad (2 episodes) 
8ha'J:'\ Singh (4 episodes) 

.-... -.----~-----------------
...... on to WIcIoIn of Fonner Members 

2422. SHRI CHANDRABHAN SINGH: Will the 
Mlnllter of PARLIAMENTARY AFFAIRS be pleased to state: 

(a> whether there II any propoaal under consi-
deration of the Government for granting pension to the 
wIcIowe of deceuec:l fonner Members of Parliament for 
SUlt.nance; 

(b) If 10, the detal'- thereof; and 

(c) the stage at which the proposal Standi u on 
dat.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BUOY HANDIQUE): 
(a) y .. , Sir. 

(b) and (c) WhUe considering a propol8l for grant of 
pension and rail travel facility to the IPOUM of a deceaHd 
former Member of Parliament, the Joint Committee on 
Salaries and Allowances of Members of PatUament 
recommended that the apouse of the deceaud ex-
Members may be provided with same facliitiel .. were 
available to the ex-MPs before hillher d .. th. this P'OP9I8I 
Is under the conalderallon of the Government. 

(EngJJah] 

LPG Cyllndera 

2423. SHRI NIKHIL KUMAR: WIN the MInister of 
PETROLEUM ANt> NATURAl GAS be pleased to state: 

(.) whether the Government Is aware that more 
than 25 per cent of LPG cylinders Uled In the country are 
illegal; 

(b) If 10, the facta thereof; 

(c) whether the Public Sector 011 Companies have 
failed to check the use of spurious LPG cylinders in the 
country; and 

(d) If 80, the ,tepe the Government propose, to 
curb such unfair practices? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) Public Sector Oil Marketing 
Companies (0Met) are procurtng LPG cylinders from 
cylinder manufacturer, who are approved by the 011 
Industry Technical Commltt.. (OITC) and have valid 
manufacturtng licences from the Bureau of India StandMIs 
(BIS) and the Chief Controller of Exploliv.. (CCOE). Strict 
control II exerolHd by BIS over the manufacturing proceu. 
LPG cylinders procured by OMCs meet the required quality 
atandarde. 

LPG cylinders received from dlstributorsltranlPOrters 
at the bottling plants are mandatorily checked for their 
quality and genuineness to avoid the entry of fake and , 
outlived cylinders In circulaljon. On detection of sub-
ltandardl spurlou. cylinders. theM are confiscated and 
thereafter de-shaped crushed to prevent their re...,try Inlo 
circulation. 
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Apart from the legal action which could be t8:ken 
against any supplier of spurious LPG equipment, in case 
any distributor is found in possession of spurious 
equipment or inducts such equipment in the distribution 
system, Marketing Discipline Guidelines (MDG), provide 
Inter-alla, for confIacation of equipment, imposition of fine 
and recovery at penal rates for the 1 st and 2nd oHences 
and termination of distributorship in the event of a 3rd 
oHence. 

[TraM/atlon} 

Change In Train Route 

2424. SHRI BRAJESH PATHAK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment proposes to change 
the routes of Kanpur-RaJ Barell sPEtclal train presently 
being run on Delhi-Lucknow-Rai 8are1i route to Rai Barell 

via A1lgal'h-Kanpur-Unnao-Dalmau; 

(b) If 10, the details thereof; 

(c) whether the Govemment has received any 
repr.sentatlons In this regard; and 

(d) If 10, the action taken by the Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) The demand In this 
regard was examined but not found feasible for 
Implementation due to operational constraints. 

(Eng/.h) 

Religion baeed RMeMltlon 

2425. SHRIMATI MANEKA GANDHI: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be plened to 
Ita .. : 

(a) whether the Govemment Is considering to 
provide religion based resetvation In education and 
Government employment; and 

(b) If 10, the detalll thereof and the renon. 
theretor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): Ca) and (b) The 

Government has set up a National Commislion for 
Religious & linguistic Minorities under the chairmanship 
of Justice (Retd.) Ranganath Misra to recommend 
measures for welfare of socially and economically 
backward sections among religious and linguistic 
Minorities, including reservation in education and 
Govemment employment. The term of the Commission is 
up to 30th April 2006. 

Carriage Fee 

2426. SHRIMATI MANORAMA MADHAVRAJ: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Prasar Bharall has proposed to 
levy a carriage fee of Rs.1.00 crore each on private 
channels seeking platform under DTH bouquet; 

(b) if so, the details thereof; and 

(c) the response of private channels in the 
matter? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) to (c) Prasar 
Bharati had earlier propoaed a carriage tee of Rs.75.00 
lakh each from the private c.;hannels aeeking Inclusion in 
DTH bouquet. Prasar Bharati is currently hosting private 
T. V. channels free of charge for a period of two years from 
ita launch. A number of private T.V. channels have 
expressed their willingness to Join the DTH platform of 
Doordarshan. 

[Trana/arlon] 

Train Accident at Dhanbad 

2427. SHRI PANKAJ CHOWDHARY: Will the Minister 
of RAILWAYS be pleased to ltate: 

(a) whether there had been a coRlslon between 
passenger train and goods train at Barwadih Itation under 
Dhanbad division in November 9, 2005; 

(b) If 10, the detalla of the accident; 

(c) the prima-facie cause of the accident and 
responsibility fixed therefor; 

(d) the detalll of 10.. of llvel and properties 
therein and compensation provided to them; 
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(e) whether any inquiry has been conducted in 
this regard; and 

(f) if so, the findings thereof and the action taken 
against the persons found guilty In the inquiry? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) and (b) Ves, Sir. On 
09.11.2005, 619 Up Passenger left-Barwadih station from 
loop line and in the meantime Goods train Up LHM Special 
also left Chhipadohar station on way to Barwadlh station. 
The goods train was supposed to ltop at the Home Signal 
of Barwadlh station. However, it dilregarded the Home 
Signal and Starter Signal of Up main line and side collided 
with 619 passenger train which had left from loop line of 
Barwadlh station. As a relult of thll, 4 coachel of 619 Up 
Passenger train got derailed and capllzed and engine 
with 31 wagons of Goods train derailed blocking through 
communication of Up and On lines both. 

(c) and (d) Prima facie cause 0' this accident Is the 
Disregard of Signal by theGoodl train. AI a relult 0' thll 
accident, 9 persons lost their lives, 8 got grievously InJllred 
and 18 sustained minor/simple InJuriel. The COlt 0' 
damage to Railway property In thll accident Is eltlmated 
a. Rs.9,23,43,e601- approximately. 

Compensation II paid after a claim II filed In thl 
Railway Clalml Tribunal and a decree II awarded. 
However, no compensation claim has yet been flied by the 
victims or their families. But exgratla relle' of 9.29 lakhs 
has been provided to thl kith and kin of the deceued and 
to the Injured pusengers. 

(e) and (f) No report hu been received from the 
Commllsioner of Railway Safety, South Central Circle, 
who II conducting ltatutory Inquiry Into thll accident. 

However. the officials who are prima facie responsible for 
the accident have been placed under suspension. 

(EngHsh) 

InYHtlMnt In Electronic 
Mel Print"" 

2428. SHRI SUGRIB SINGH: 

SHRI HITEN BARMAN: 

SHRI SUB RATA BOSE: 

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the details of proposals received for Inveltment 
In electronic and prl'1t media atter allowing FDI therein; 

(b) the detalll of Inveatment propolall approved 
and rejected 10 far; and 

(c) the detail. of propoaa/I pending for clearance 
and the time by which the .. are likely to be cteared? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a) to (c) The Minlltry 
of Infermation and Broadea.tlng II only a recommendatory 
department and proPOI"1 of Foreign Direct Inveltment 
are procelled by the Foreign Inve.tment Promotion Board 
(FIPB) under Dlpartment of Economic Affairs, Ministry of 
Finance. The details of propoull received by this Ministry 
'or It I recommendatlonl in relpect of Print and Broadcast 
Sector are u per the Inclosed Statement. which Includel 
proPOlall recommended for approval, for rejection and 
tho .. undar procell. No specific time limit can be ltated 
al It depends on a case-to-cue bull. 

at..ment 
C .... In Print Med.; 

Statement of case. In print media recommended for approval 

SI. No. Name of the Applicant Company Name of Magazine Dati of Approval Letter 

2 3 " 
I. Ind.n edition of foreign .clentlfk:lrechnlcaV,pec/allty magazln • .tjou""''''perIodIcaI. 

1. MIl ISS Publishing Pvt. Ltd. IntemaOonai Banking 14th February 2005 

2. 

FDI- 50% (RI 50,000/-) Syst.ms 

MIl. FacpreIII Publishers Pvt. Ltd. 
Ltd. (FDI 74%) 

Prlntcomlndla 18th March 2005 



211 Written Answers. DECEMBER OS. 2005 To Questions 212 

2 3 4 

II. Foreign Investment In Indian entities publishing scientlflcltechnlcaVspec/ality magazinesljournais/periodicals 

1. MIs. Tata Infomedia Limited Better Photography 7th April 2003 
(Foreign Investment· 4.35%) 

2. MIs. Tata Infomedia Limited Search 3rd June 2003 
(Foreign Investment· 4.35%) 

3. MIs. Tala Infomedia Limited Overdrive 3rd June 2003 
(Foreign Investment· 4.35%) 

4. Mis. Tata Infomedla Limited Auto Monitor 3rd June 2003 
(Foreign Investment· 4.350/0) 

5 MIs. Tata Infomedia Limited Overdrive Grandprlx 3rd June 2003 
(Foreign Investment· 4.35%) 

6. Mis. Tata Infomedia Limited AVMax 7th May 2003 
(Foreign Investment· 4.35%) 

7. MIs. Tata infomedla Limited Khana Pina 20th November 2003 
(Foreign Investment - 4.35%) 

8. Mis. Tata Infomedla Limited Yellow Line Office Guide 20th November 2003 
(Foreign Investment - 4.35%) 

9. MIs. SorabJee Automotive Autocar India 19th February 2004 
Communications Private LImited 
(Foreign Investment - 50%) 

10. Mis. Tata Infomedla limited Photo Imaging 19th February 2004 
(Foreign Investment· 4.35%) 

11 MIs. Sage Publications India Limited Insage 1 st March 2004 
(Foreign Investment - 400/0) 

12. Mis. TBW Publishing & Media Intelligent Computing Chip 1st March 2004 
Private Limited 
No foreign Inveltment 
(technical collaboration) 

13. MIl Banyan Netfaql Pvt. Ltd. The Brand Reporter 11t March 2004 
(NRllnvestment - 4.18%) 

14. MIl Magz International Limited Non-news and Non-current 29th September 2004 
(Foreign Inveatment - 74%) affalra publications. 

15. MIt Inlomedla India Limited Industry Watch 27th October 2004 
(Foreign Inveltment - 0.1341 % alan date) 

18. MIa Infomlldia India LImited Modem Machine Tooia 27th October 2004 
(Foreign Inveltment - 0.1341%) 
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17. MIs Infomedia India Limited Yellow Line City Guide 28th October 2004 
(Foreign Investment - 0.1341%) 

18. MIs. Quantum Information Money Simplified 11 th November 2004 
Services Ltd. 
(Foreign Investment - 7.12"10) 

19. Mis Infomedia India limited Infomedla Yellow Pages 19th November 2004 
(Foreign Investment - 0.13410/0) 

20. Mis Infomedia India Limited Indian Exporters Guide 19th November 2004 
(Foreign Investment - 0.13410/0) 

21. MIs Birla Sun life Distribution "Investime" 22nd November 2004 
Company Limited. 
(Foreign Investment - 500/0) 

22. Mis. Quantum Information Stock Marf(et Yearbook 23rd November 2004 
Services ltd. 
(Foreign Investment - 7.12%) 

23. MIa. Infomedla India ltd. Infomedla Home Guide 18th December 2004 
(Foreign Investment - 0.1341%) 

24. MIs. Infamedla India ltd. Infomtclia City Guide 18th December 2004 
(Foreign Investment - 0.1341%) 

25. Mis. Haymarket SACPl Autocar ProfHllonai 16th December 2004 
(Foreign Inveatment - 50%) 

26. M/s Indlacom limited Indlacom Yellow Pag .. 18th February 2005 
(Foreign Investment - 530/0) 

27. MIs Blrla Sun life Insurance Blrla Sun life life line 14th March 2005 and 
Company limited 24th May 2005 

28. Mis Infomedla India ltd. Infomedla Office Guide 14th March 2005 
(Foreign Investmant - 0.1341 %) 

29. Mis Infomedla India ltd. Modem Medicare 18th March 2005 
(Foralgn Investment - 0.1341 %) 

30. Mis Infomedla India ltd. Bettar Interiors 13th Juna 2005 
(Foreign Inveatment - 0.1341 %) 

31. MIa Haymarttat SAC Publlahlng Whatear 18th July 2005 
(India) Pvt ltd. 

32. MIa Worldwide Madia ltd. Fllm'are Travel 18th July 2005 

33. MIa. lOG Media Prlvatellmltad Outaourclng World 24th Auguat 2005 
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34. Mis Worldwide Media Limited The Femlna Book of Good 30th Augu.t 2005 
Parenting 

35. MIs Haymarket SAC Publishing What HIFI 30th August 2005 
(India) Pvt. Ltd. 

36. Mis. Sage Publication Ltd. Global Business Review 30th August 2005 
(Foreign Investment - 40%) 

37. Mis. Sage Publication Ltd. Gender Technology & 6th September 2005 
(Foreign Investment - 40%) Development 

38. Mis. Sage Publication Ltd. The Indian Economic & 6th September 2005 
(Foreign Investment - 40%) Social HIstory Review 

39. MIs. Sage Publication Ltd. Contribution to Indian 8th September 2005 
(Foreign Investment - 40%) . Sociology 

40. Mis. Sage Publication Ltd. China Report 8th September 2005 
(Foreign Investment - 40%) 

41. MIs Cosmic Prlntmedla Pvt. Ltd. TV MedIa 14th NOV8mber 2005 
(Foreign Inve.tment - Rs.24 Lakhs) 

42. MIs Worldwide Media Ltd. Femlna The Beauty 18th November 2005 
Profe .. lonal's Book 

43. MIs Saint Life Media Pvt Ltd. Publishing of speciality 23rd November 2005 
(Foreign Inveatment - 74%) magazines/periodicals/journals 

III. Foreign Direct Investment In Indian entitle. publishing newtpap#lfl and 
periodical. deaJJ¥ In news and current affairs 

S.No. Name of the Applicant Name of Magazine Date of Approval Letter 

1. MIs. HT Media LImited News artd Current AHal ... 3rd December 2003, 7th 
(FDI - 24.84%) publications. October 2004 and 15th 
(Rs.1,93,98,98,8381-) October 2004. 

2. Mis. Buline .. Standard LImited News and Current Atfal ... ath March 2004, 
(FDI-13.85%) publications 21th Mwch 2004 and 
(Rs.8,37 ,38,3801-) . 5th AprIl 2004 

3. Mis Jagran p~ Pvt. Ltd. News and Current AHaI ... 21 .. March 2005 
(FDI- 28%) publications 
(Rs.3.2l ,24,8801-) 
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Statement of Ca ••• under consideration as on 5th December 2005 

II. Fotelgn Investment In Intlan .ntIties pubI.hlng sclentiflcl technlcall8peclallty magazinesl}ouma/s/perlodlcals 

S.No. Name of Applicant Company Name of Magazin. Date of Receipt of 
Application 

1 2 3 4 

1. MI •• Media Tran ... la India Ltd. Publication of SpedeItty 05.7.2005 
magazlnealperlodlcalaljoumals 

2. MIa Infomedla India Ltd. Crldnfo Magazine 05.10.05 

3. MlslCICI Prudential Life ICICI Pru Quarterly Review 17.10.05 
Insurance Company Ltd. 

4. Mis Worldwide MedIa Ltd. Fllmfare Cluslc 23.11.06 

6. Mis Worldwide MedIa Ltd. Fllmfare Starhornes 23.11.05 

III. Foreign DIrect Investment In Indian .ntltl •• publishing news".".,. and 
periodicals dealing In news and current affairs 

1. Mis. Sandesh Umlted News and current affairs 13.09.04 
(NRI holding of 0.10%) publications. 

2. MI •. TImes Joumallndla Pvt. Ltd. News and current affairs 12.10.04 
(FDI- 26%) publications. 

(Wall Street Journal) 

3. MI. Mathrubhuml PrInting News and current affairs 29.3.05 
& Publishing Company Pvt. Ltd. publications 

4. MI. Mid-Day Multimedia Ltd. New. and current affalra 25.8.05 
publications 

5. MI, Sambhav Media Ltd. Naws and current affairs 31.8.05 
publication. 

6. MI. Dhara Prakuhan Pvt. Ltd. News and current affalra 12.9.05 
publications 

7. MI. Deccan Chronicle HoldIng. Ltd. News and current affairs 15.9.05 
publication. 

8. MI, Bullne .. lnella Publications Ltd. News and current affairs 20.9.05 
publications 

9. MIs Wrltera & Publishera Ltd. News and current affairl 1B.1'.05 
publications 

10. MI. Mldram Publlcationl Pvt. Ltd Publication of facsimile edition of 30.11.05 
International Herald Tribune 
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MIs Financial Times (India) Publication of facsimile edition of 02.12.05 
Pvt Ltd. ·South Asian Financial Times" 

Statement of Cases Rejected 

Foreign Investment in Indian entities publishing scientificltechnicail 
speciality maflllZ/nesljouma/siperiodlcals. 

Name of the Company Name of Publication 

MIs PrudentiallCICI Asset Management Co. Ltd. Prudent Investor 

MIs Infornedla India Ltd. Tata Press Neighbourhood Guide 

Statement of cases in respect of Electronic Media 

Name of the Name of Foreign 
applicant company collaborator 
(whether existing 
or tresh company) 

2 3 

WsAngeI WsAngeI 
Foundation, Foundation, U.K 
U.K (fresh) 

MiS Magae MI,DENTSU 
( ,onsultants Inc. Japan 
Pvt. Ltd., 
Mumbai (existing) 

Thl! Wah MI. Disney 
Oil.nay India Enterprls". , 
P\1. lid., New INC, USA (DEI) 
D31hi (existing 
co",pany) 

Mis TO'al Totnl Sports 
S~rts & Asia Ltd .• 
Entertainment Cayman lalanda. 
India Pvt. Lt~ aWl 
(eXisting 
comp .. ~,·: : 

~ ----.----_ .. _---

Proposal 

4 

To set up a 
100% 
subsidiary in 
India. 

To sat up a joint 
venture 
company 

1. Permission tor 
Investment of 
100% by DEI. 

2. Remittance of 
roya~ payment. 

Tran,fer of 
initial 
subscription 
ahares from 
r .. ldent to non-
resident 
company. 

Main activities 

5 

Production/sourcing 
of audio-video 
software. marketing 
and consu~ancy, research, 
distribution In this field. 

Production and 
marketing of audio 
video software 

Production of TV 
software and 
distribution of 
channel 

Distribution and 
marketing of all 
types of sports, 
media and 
entertainment 
rights sales, 
distribution of 
cinematographic filma, 
TV serials, ad-films. 

Action taken by Ministry 

6 

Conveyed on 
20.2.2003. 

Conveyed NOC on 
4.9.2003 

Conveyed NCH: on 
29.9.2003 

We communicated 
to 010 Eco. Aftai,. 
that this Ministry 
has no comments to 
offer. 

220 
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5. Set india Pvt. Mis Sony Acqulaltlon of Exports, ..... and Conveyed on 
Ltd. (.x.lIng) PIcture 100% shares of distribution of 2.1.2004. 

Entertainment, MIa Set Satellit. IndI .... language 
USA SIngapor. Ltd. audio-visual 

Through a .... productions, 
swap transaction. 

6. MIs Ba/aji MlaAaIan Aoqulaitlon of T_vlsIon software Conv.yed NOC on 
Tefefilms Broadcaatlng eqully of production 29.12.2004 
Umited FZ-LLC, UAE Indian company 
(.xl.tlng) 

7. MIs EMU Ov.r •••• Transf.r of Production of TV NOC not granted 
T.levlslon, Corporat. shar .. to softwar., Howev.r, FIPB 
Mumbal Bodl.s OV.'SH. dlatrIbuIIon of EMU recommended the 
(.xlstlng) corpo~at. channel and appIlc:allon 

bodI.s marketing of film rights 

8. Mis Tum. MIs Turner Amendment In Marketing of copy NOC Conv.yed on 
International Broadcasting activities to rights of films of 8.2.2004 
India Pvt. Ltd. Sya. AsIa Include Tim. Warner Group 

Pacific, Inc. production of films 
USA TV software 

9. MIs Bloomberg MIs Bloomberg SettIng upa Bualne .. of TV NOC Conveyed on 
L.P. of USA L.P. of USA 100% owned programming and 27.5.2005 

subsidiary In India software production 
for carrying out TV (TV 8Oftwar. 
software production production) etc. 
..:tlvlty. 

10. Mis News Mis Buzzer Amendment In Various ac:tIvItIea Pending for want of 
T.ievlalon Inv.atmentt the scope of Ita related to the media comments of MRTP 
(India) Pvt. Ltd., Maurillua • activities to Industry. Commission to 
Ud. now ( .... affIIIat. of Include whom the matter 
STAR India MI. Sat .. It. aoquJaltion of has been .ent on 
Pvt. Ud. TeIevIIIon Alia medla.apace on 28th September 

Region Ltd.) various 2005 to know whether the 
platforms, from action 
..at .. both of the company to 
inside and .xpand Its activities 
outside India may lead to vertloal 
including thos. Integration and 
engaged In TV monopoJlstic 
broadcasting, tendencies In th. 
radio broadcaatlng adv.rtlsem.nt 
etc. m.ut will violate the MRTP 

Act. 
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11. MIs Americorp Mis Amertcorp Acquisition of Bualneasofmec:lla FIPB recomma1ded 
Ventures Ventures shar.s in the and entertainment the propos .. In Ita 
limited Umlted, share capital of Including meeting on 
Mauritius Mauritius Nimbus advertising, 27.4.2005 

Communication publicity, marketing 
Ltd. (NOL) conauItancy and 
from Tranaatlantlc mass communication. 
Corporation ltd 
(an over .... 
corporate body 
holding shares 
of NCL). 

12. MIs Nlahan Mr. Ranjit NRI Investment Television and The proposal was 
MedIa (India) Singh, 3-A. The Radio Broadcasting not supported by 
Ltd. Avenu., A and production. the Ministry and 

Cocks Green FIPB wu Informed 
Birmingham about this decision 
West MIdIanda, on 26.5.2005. 
United Kingdom 

13. MIs CBN Christian Conversion of Production of The FIPB recommended 
Multimedia Broadcasting .xistlnp OTA stories and TV the proposal for approval 
Pvt. Ltd., Network, Inc., unit Into 100% programm.s. on 14.6.2005 
Hyderabad USA EOU for production 

of television 
programmes 

14. MIa Mitaul. MIs MItsui. WIdri1gthe Import, export. off· NOC Conveyed on 
Co. India Pvt. Co. lid. Japan acope of shore trade and 10.10.2005 
Ltd. actlvltl.s and to whoIeuIe trade. 

undertake capital goods 
certain other IMaIng and 
IddItIonaI technology tranafer. 
activities. 

15. Media Content MIs. Star News Proposal to invast UpIInklng of news • NOC laaued on 
• Communications Broadcast 26% of the paid current affairs TV 17.10.2003 
Services ' Limited up equity In MIs. mannel 
(India) ltd. (MCCS) MCCS 

16. New Delhi Standard Proposal for UpIInkIng of news • NOC laaued In 2003 
TeI.vlsIon Ltd. Chanered Private approval for curr .... t affairs TV 

Equity foreign equity channel 
(Mauritius) Inv.stl\'lent of 
Limited Rs.52.87.50.ooo 

against Iaaued of 
34.28.387 equity 
st. .. of Rs.10 
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17. I.News.com 
Ud. 

18. TV Today 
Networtt Ltd. 

3 

Bulline .. News 
Alia (BNA) 

AGRAHAYANA 17,1927 (SAKA) 
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face value aggregating 
to 14.35% of post 
issue paid up capital 
of the company by 
Standard Chartered 
Private Equity 
(MaurttJus) Limited 

Proposal for 
Inveatment by 
Busil~p" News 
(Alia) (BNA) in 
the equity ahare 
capItaJ of iNawl. 
Com Ud. to the 
extent !4) to 15%, 
a lIubsidiary of 

UpIInking of news & 
current affairs TV 
channel 

Television Eighteen India Ltd. 

Through IPO, 
freah illsue of 

Upllnldng of news & 
currn affairs TV 

equity ahar •• up channel 
to a max. of 
10,000,000 equity 
shar .. 8f1d 1111 

Offer for Sale by 
the OfferIng 
Sharaholdera up to 
a max of 4,500,000 
equity shares of the 
pre-IPO Iuued 
C8f)Ita! to thePubflc 
under a Proepectull 

. iSllued for lIuch 
pwpoae. Out of the 
orr. for s.Ie, living 
Media wUI be offering 
a max. 01 1700,000 
equity ahar .. 
reprnentlng 3.54% 
of Ihe pre-IPO luued 
CIpitIII offered, a mu. 
of 2,400,000 aquIty 
..... representing 
5% of Ihe pre-IPO 
luued CapillI ~ 
by BharIIII and a rna. 
of 400,000 equity 
stwHr .......... 
0.83% of the PN-IPO 
luued CapItal offeNd 
by AnRca. 

ToOcIaIioM 

6 

The PropoaaIwaa not 
aupported by &he 
MInIItry • It did not 
meet the 
requlrem ...... under 
UpHnkIng guldellnel 

NOC isaued on 
20.11.2003 

226 
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19. Aslanet Mis. Americorp Transfer of Uplinklng of news & NOC issued on 
Communications Ventures Ltd., 7,00,000 equity current Affairs 19.1.2005 
Ltd. Mauritius share. of As.1 0 channel 

each to MIs. 
Amerlcorp Ventures 
Ltd., Mauritius 

20. Measat 100% Set up a 100% NOC iaaued on 
international Subsldiary Company 14.7.2004 
(South Asia) in India 

21. Jagran TV Mis. New Vernon Allotment of UpIInking of news & NOC issued on 
Pvt. Ltd. Bharat Ltd., 34,58,950 shares current affairs TV 27.5.2005 
Ltd. Mauritius of As. 10 each to a channel 

foreign company 
MIs. New Vernon 
Bharat Ltd. 

22. New Deihl Mis. GA (i) Transfer of Uplinklng of news & NOC iaaued on 
Television Ltd. European 7.95% ahares held current affairs TV 25.8.2005 

by Shyam chamels 
Cellular to MIa. 
GA Eurpoean. 
(ii) Another PropoaaJ kept in 
proposal of abepnce on 
NDTV for permission company'a requa.t 
to gift 4560198 
equity shares each 
by Dr. Prannoy 
Aoy & Mrs. Aadhika 
Aoy held In the 
company to their 
daughter. who is an 
NAI. amounting to 
15% of the isauad 
and paid up ahare 
capital of the company 
la stili under 
examination In 
the Ministry 

23. VIIua Vision Mr. Wilson 23% NAI Proposal for NOC Iuued on 
Broadcutlng Joseph, investment by upllnking of an 19.8.2005 
Pvt. Ltd. Mr. Vlrkey way of Issue of entertainment 

Abraham. 4600 equity channel under 
Mr. Joy share. of AI.1000 examination In the 
Kallumkal, each to Mr. Ministry 
Mr. Phillip Wilson Joaeph 
George (100 .hare.). 

Mr. Vlrkey Abraham 
(1500 aharM). 
Mr. Joy Kallumkal 
(1500 .har •• ) and 
Mr. PhIllip George 
(1500 .hares) 
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24. MIa Radio Mid BBC Worldwide 

Limited 
To Invest equity FM Radio Broadcaat NOC given on 

30.11.2005 Day (West) within the prescribed 
India Pvt. Ltd. limit of 20 per cent 

25. M/aSpaceTV Star Group To aet up a Joint DTH servlcea Letter of Intent 
Private limited venture with TATA Issued on 17.05.2005 

Air Service. on Kochl-Agattl Sector 

2429. OR. P.P. KOYA: Will the Minister of CIVil 
AVIATION be pleased to state: 

(a) whether it is a fact that the Dornier aircraft 
now used by Indian Airlines in the Kochi-Agatti sector is 
getting grounded frequently resulting In cancellation of 
services without notice; 

(b) if so, whether the Government would consider 
other alternatives including Introduction of 46 seater ATR 
plane on this sector; 

(c) if so, the details thereof and if not, the reasons 
therefor; 

(d) whether any private airline has expressed 
Interest to operate in this sector; and 

(e) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. During 
the period August, 2005 to October, 2005, out of 156 
flights, there were only 13 cancellations of Domler flights. 
Of these, only 4 cancellations were due to technical 
problems of the Domler aircraft. 

(b) and (c) Indian Airlines' subsidiary, Alliance Air is 
in the process of acquiring smaller capacity ATR aircraft 
on lease. These aircraft are planned to be based at 
Chennai, Mumbai, Delhi and Kolkata. Services between 
Kochi and Agatti with ATR aircraft could then be considered 
subject to commercial viability. 

(d) and (e) Government has laid down Route 
Dispersal Guidelines with a view to achieve better 
regulation of air transport services to different regions of 
the country. As such, all airlines are free to operate 
anywhere in the country subject to compliance of Route 
Dispersal Guidelines issued by the Government. 
Government would accord necessary clearances to private 

airlines in case they file their schedule for operating on 
this sector. 

Surveillance capabllltl •• 

2430. SHRI RAGHUNATH JHA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether it is a fact that surveillance capabilities 
of our Defence forces are inadequate; and 

(b) If so, the measures taken to strengthen the 
surveillance of the entire country? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) The surveillance capabilities of 
Defence services are commensurate to their mandated 
operational role. These capabilities are reviewed, planned 
and upgraded contl~~ously. 

AbolHlon of Antl-Adulte,.tton Celt 

2431. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of PETROLEUM AND NATURAL GAS be pieased 
to ltate: 

(a) whether the Government has abolished the 
anti-adulteration cell in the Ministry; 

(b) if so, the reasons therefor; 

(c) whether the Government has asked the Public 
Sector 011 Companies to check malpractice under 
marketing discipline guidelines; 

(d) If so, the details In thll regard; 

ee) if so, whether the Government Is aware that 
the 011 mafia threatened the sale. offIcera when ttuty 
detected any malpractices; 

(f) If 10, the number of incidents which have come 
to the notice of the Government regarding ktlJing of lalea 
officert during the recent put; and 
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(g) the action taken by the Government to provide 
protection of the sales officers from the 011 mafia to enable 
them to check malpractices? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) Yes, Sir. The Anti-Adulteration 
Cell (MC), was set up in March 2001 under the Ministry 
of Petroleum & Natural Gas (MOP&NG). It was found to be 
ineffective in its functioning on account of the possible 
involvement of some of its officers who are under 
investigation by the Central Bureau of Investigation (CBI) 
for undesirable activities. Therefore, a one-man committee 
under the chairmanship of Additional Secretary, Ministry of 
Petroleum & Natural Gas was set up in April, 2004 to 
conduct an extensive review of the working of the MC. 
The report showed that the MC, with its existing structUI'8 
and functions, couid not play a meaningful role in the 
Ministry's efforts to curb the menace of adulteration. 
Accordingly, the Cell was wound up in July 2004. 

The Government/Public Sector Oil Marketing 
Companies (OMCs) have taken the following steps to 
contain the menace of adulteration: 

(i) Under the Control Orders issued by the Government 
to prevent fuel adulteration, under the Essential 
Commodities Act, 1955, State Governments are 
empowered to take action against those indulging in 
adulteration. Government have taken up this maHer 
with all the State Governments/Union Territory 
Administrations to step up Inspections! surprise checks 
to ensure that adulteration-related activities are 
minimized and to exercise vigil/conduct inspections at 
various private firms, factories, processing units, etc., 
under their jurisdictions so as to identify the per-
petrators of adulteration and take stringent action 
against them within the available legal framework. 

(Ii) OMCs undertake regular and surprise inspections of 
Retail Outlets and also take action under Marketing 
Discipline Guidelines (MDG) and Dealership 
Agreements against those indulging in adulteration 
and malpractices. MDG provide for penalty of 
termination of dealership In cases of adulteration 
being established. 

(ill) As advised by the Government, Oil Marketing 
Companle. (OMes) have created a separate wing to 
report to a Director other than Director (Marketing), 
which will overne and monitor all activities and 

operations to curb adulteration and specify norm. 
and guidelines in this regard. 

(iv) Keeping in view the misuse/diversion of SKO for 
adulteration, the Import of SKO by private parties has 
been canalized through OMCs. 

(v) OMOs have introduced new tamper proof tank-truck 
locking systems to prevent en route adulteration by 
transporters. 

(vi) Information Technology (IT) solutions like monitoring 
movement of tank trucks through Global Positioning 
System (GPS) and monitoring level of fuel tanka In 
Retail Outlets through retail automation are being 
introduced. 

(vii) Branding of Retail Outlets and third party certification 
of Retail Outlets have been initiated by the OMCs. 

(viii) Effective 2nd October 2005, Government launched 
the Jan Kerosene Pariyojana as a pilot project in 
417 blocks covering 23 States and one Union 
Territory for a period of six months with a view to 
strengthening and streamlining the infrastructure for 
kerosene distribution and involving the Gram Sabhaa 
and Gram Panchayats and State Panchayati Raj 
Institutions in the supervision of PDS kerosene 
distribution, so as to ensure that entitled beneficiaries 
actually receive their entitlement and diversion to 
adulteration and black-marketing is capped, reversed 
and eventually eliminated. The pilot project is being 
concurrently evaluated by NCAER and, on the basis 
of the experience gained, Government will determln. 
the pOlsibility and desirability of extending the 
Pariyojana to cover all blocks in the country. 

Measurel to check adulteration are kept under 
continuoul review of the Government. 

(e) to (g) OMCs have reported that there have been 
certain Instances when their Inspection teams were 
threatened during the course of Inspectioni. In a recent 
case, a lal.1 officer of 100 wu allegedly murdered In 
U.P. while conducting an Inspection. The State Governments 
have been requested 10 provide adequate pollc. 
protection/security to the OMCs officials a8 per the 
requirement. for carrying out Inspections. 

Additional Platform lit Jam ...... and 
tt.ppa Ral., 8tatIona 

2432. SHRI VIKRAMBHAI ARJANSHAI MADAM: WI" 
the Minister of RAILWAYS be pleased to .tat.: 
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(a) whether the Government has any proposal to 
construct additional platforms at Jamnagar and Happa 
railway stations; 

(b) if so, the time by which the worK is likely to be 
started; and 

(c) if not,the rea.ons therefor? 

THE MINISTER OF STATE IN THE MINISTRY. OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) At present there are two platforms at Jamnagar 
and 1hree platform. at Hapa railway station which are 
considered adequate to deal with the present volume of 
traffic handled at the.e .tatlons. 

Encro.ohment of Rallwa, Land 

2433. SHRI ASADUDDIN OWAISI: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the estimated area. of railway land under 
.ncroachment, zon.-wlse; and 

(b) the steps taken or being taken by the RaIlways 
to get the land vacated from encroachers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The estimated areas of 
railway land under encroachment, zone-wise, Is given as 
under: 

Railway Area in Hectares 

2 

Central 82.1 

Eastern 68.388 

east Central 28.533 

East Coast 24.905 

Northern 1162.41 

North Central 48.004 

North Eastern 40.250 

Northeast Frontier 181.784 

2 

North Western 19.008 

Southern 63.42 

South Central 32.419 

South Eastern 198.399 

Southeast Central 57.032 

South Western 19.5 

Western 65.486 

West Central 06.303 

Total 2075.92 

(b) Railways are engaged In a continuous 
exercise to remove encroachments from their land as per 
provisions of Public Premises (Eviction of Unauthorised 
Occupants) Act, 1971, and the Railways Act; 1989. 

COY8I1Ige of Doo ...... hen Progl'lmmea 
In Kernetek8 

2434. SHRI. G. KARUNAKARA REDDY: Will the 
Minister of INFORMATION AND BROADCASTING be 
ple .. ad to .tat.: 

(a) whether the Government has received any 
complaints regarding poor reception In Bellary Parlla· 
mentary Con.tltuency of Karnataka· where programmes 
are being teleca,t from the Doordarshan Centre; 

(b) If '0, the ,teps taken/proposed to be taken by 
the Union Government In this regard; and 

(c) the arrangement, made to Improve the 
coverage of Doordarahan programmes In all the eltle, of 
Karnataka? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) No, Sir. 

(b) Doe, not arlle 

(e) SIxty light T.V. transmlttera of Doordarlhan 
provide ooverage to about 82.4% of the population of 
Kamataka. Beside., the multl-channel T.V. ooverage by 
Doordarshan', free..to-air DTH I8tVice DO Olrect+ can be 
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received in the entire State with the help of a small sized 
dish receive unit. 

Helicopter Service for N.E. Region 

2435. SHRI E.G. SUGAVANAM: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the details of the helicopter services In 
operation in the North East region; 

(b) whether any ceiling has been fixed on the 
monthly flying hours; 

(c) if so, the details thereof; 

(d) whether there is any proposal to increase the 
subsidy on air travel to North-East region; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) In the North 
East region, Pawan Hans Helicopters limited (PHHL) has 
provided helicopters on long term lease to Government of 
Meghalaya, Slkklm, Arunachal Pradesh and Tripura. The 
regular passenger services are being run under the aegis 
of the respective State Governments as per their 
requirements. 

(b) and (c) The Ministry of Home Affairs has fixed the 
ceiling of flying hours for each state, which are 180 hours 
per month for Arunachal Pradesh, 60 hours per month for 
Meghalaya, 50 hours per month for Slkklm and 40 hours 
per month for Trlpura. 

(d) No, Sir. 

(e) Does not arise. 

Doordarahlln Tran.mltte,. 
In KIIrnataka 

2436. SHRI IQBAL AHMED SARADGI: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the details of Doordarahan Transmitters In 
Kamataka likely to become operational during the current 
Vear alongwith their locations thereof; 

(b) the expenditure Incurred thereon; 

(c) whether required staff has bien provided for 
operation and maintenance of these transmitters; 

(d) if not, the details thereof; 

(e) if not, the reasons for delay In this regard; and 

(f) the annual estimated expenditure to be 
Incurred on the maintenance and operation of these 
transmitters? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) Besides 
the 2 LPTs commissioned at Mudhol and Sldhanur at a 
cost of Rs.1.38 crores, no other transmitter is planned to 
be sef up in Karnataka. 

(c) to (e) No, Sir. In the absence of sanction 0' posts, 
the operation and maintenance of these transmitters is 
being done by redeployment of staff from other stations. 

(f) The annual estimated expenditure on the 
maintenance and operation of these transmitters is approx. 
Rs. 30.00 lakhs. 

Withdrawal of FundI In 
Container Corporation 

2437. SHRI JUAL ORAM: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government is planning to 
withdraw some benefits it had earlier extended to 
Container Corporation 0' India; and 

(b) if so, the details thereof alongwith the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

Replaclment of Ageing Aircraft 

2438. SHRI DUSHYANT SINGH: Will the Minister of 
DEFENCE be pleased to state: 

(a) the number of ageing aircraft in Indian Air 
Force; 

(b) whether the Government hu a,ny proposal to 
replace the ageing aircraft; 

(c) If 80, the programmes drawn-up In thl. regard; 
and 
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(d) the funds required for the purpose? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) Replacement of ageing aircraft is 
an on-going process. Programmes are drawn up and 
implemented from time to time for replacement of ageing 
aircraft. Adequate funds required for the purpose are made 
available by the Government. It would not be in the Interest 
of national security to give further details of the 
programmes of phasing out and replacements. 

Import by 011 PSUs 

2439. SHRI JOACHIM BAXLA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a> the total imports made in terms of quantity 
and value, by each public sector oil company during each 
of the last three years. 

(b) the details of expenses incurred by each of 
them on account of Customs Duty, Excise Duty, various 
Cess levied by Central and State Governments on refining 
and transportation; and 

(c) the share of profits earned by each company 
from refining and marketing operations respectively during 
the said period? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) The details of crude oil, petroleum 
product imports made by oil PSUs in terms of quantity and 
value during the last three years are given in the enclosed 
Statement-I. 

(b) The details of expenses incurred by the above 
011 PSUs on account of custom duty, excise duty, various 
cess levied by Central and State Government during the 
last three years are given in the enclosed Statement-i.!. 

(c) The above oil PSUs, barring MRPL which is a 
refining company, are integrated oil refining and marketing 
companies and net profit from the refinery/marketing 
operation is not maintained separately but is included in 
the overall profit of the company. The Profit After Tax (PAT) 
earned by these companies during the last three years is 
given below:-

OIlPSU 

HPCL 

IOCL 

BPCL 

MRPL 

2002-03 

1,537 

6,115 

1,250 

(412) 

2003-04 

1,904 

7,005 

1,695 

459 

(Rs crore) 

2004-05 

1,277 

4,891 

966 

880 

h'.men'-' 

2002-03 

Oly. 
TMT 

IOC 32412 

BPC 7712 

HPC 8012 

MRPL 7210 

Contribution to the exchequer 
for the year 2002-03 

Central 

Custom duty 

Excl.e duty 

Imports by PSU 011 companln 

Value 
Rs Crore 

31600 

7311 

7894 

6756 

IOCL 

2 

3407.92 

17171.62 

2003-04 

Oly. Value 
TMT R. Crore 

34566 33338 

10379 9889 

9243 8813 

7989 7408 

St.'.ment." 
BPCL 

3 

811.81 

8939.19 

Oly. 
TMT 

38394 

11380 

10226 

8335 

HPCL 

4 

873.00 

5861.00 

2004-05 

Value 
Rs Crore 

50851 

14710 

13268 

10170 

MRPL 

5 

894.00 

518.00 
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2 3 4 5 

Cese Nil Nil Nil Nil 

Others 119.89 206.65 2.00 Nil 

State 

Salee Tax 12996.74 6457.97 6168.00 281.00 

Dividend to State Government 1.44 8.08 Nil Nil 

Octroi & duties 870.93 0.55 113.00 Nil 

Others 0.25 Nil Nil Nil 

Contribution to the exchequer lOCI. BPCl HPCl MRPl 
for the year 2003-04 

Central 

. Cu.tom duty 3948.63 1145.47 1139.70 826.00 

Exci •• duty 18017.43 7024.115 812UI9 1221.00 

C ... Nil Nil Nil Nil 

Oth.r. (including .ervice tax) 95.55 134.25 4.21 Nil 

State 

Sale. Tax 14331.90 7334.64 6988.11 233.00 

Dividend to State Government 2.84 14.99 Nil Nil 

Octroi & dutl •• 814.28 0.46 132.31 Nil 

0therI 305.01 42.19 Nil 57.00 

Contribution to the .xchequer IOCl BPCl HPCl MRPl 
for the year 2004-015 

Central 

Cu.tom duty 5703.81 1534.82 1397.73 386.00 

Exclae duty 18918.95 7431.98 8189.015 2180.00 

ee •• Nil Nil Nil Nil 

Other. (Including .. rvlce tax) 141.85 145.49 6.74 Nil 

State 

SaIn Tax 18201.11 9450.78 7977.27 198.00 

Dividend to State Govemment 2.77 17.19 Nil Nil 

Octroi & dutlee 594.11 0.5~ 149.20 Nil 
,Other. 551.78 39.18 Nil 118.00 
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2440. SHRI P.S. GAOHAVI: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to state: 

(a) the number of TV channel. being run in the 
public and private aectora in the country at present, State-
wise; 

(b) whether any rules have been framed for 
operating a TV channel privately; 

(c) if so, the details thereof; 

(d) whether the Govemment has received any 
complaints that lOme TV channels are being run lUegaily 
In various parts of the country; 

(e) if so the details thereof; and 

(f) the action taken by the Govemment against 
them? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) The Govemment 
has till date permitted 83 companies to uplink 186 private 
I.tellite TV channels from India. Beside., Doordarshan Is 
presently operating 27 TV channel •. These channel. can 
be received In the footprint area of the satellite, to which 
these are upllnked. 

(b) and (c) Yes, Sir. The permiufon to uplink a private 
TV Channel Is govemed by Guidelines for Upllnklng from 
India. The.. guideline. are available on the Mlniatry's 
website (http://www.mib.nic.in). 

(d) No, Sir. 

(e) and (f) Does not arise. 

[Translstlon] 

Radio and TV StatIon In 
Uttar Prade.h 

2441. MOHO. MUKEEM: Will the Minister of INFOR-
MATION AND BROADCASTING be pleased to It*: 

(a) whether the Government ,. •• 12 10 .. t up a 
radlolT. V. station in Slddharth Nagar "4\zamgarh dlltricts 
of Uttar Pradesh; 

(b) If 10, the detail. thereof; and 

(c) if not, the re.sons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN OASMUNSI): (a) to (c) All India 
Radio has Informed that Azamgarh and Siddarth Nagar 
districts of Uttar Pradesh are fully covered by the 100 kW 
MW transmitters at Gorakhpur and Varanasi. In addition. 
while most parts of Azarngarh district are covered by 100 
kW MW transmitter at Patna, the western part of Siddharth 
Nagar district is receiving coverage through 300 kW MW 
transmitter at Lucknow. Keeping In view the adequate 
coverage, there is no proposal to set up new radio station 
in Slddharth Nagar and Azamgarh districts. 

Further, with the launch of the Doordarshan's Ku 
band Free-te-Alr (Olrect-to-Home) transmission service 
from 16th Dec. 2004, Its bouquet comprising, thirty-three 
T.V. (19 Doordarshan and 14 private channels) besides 
twelve A.I.R. channels are also available to the viewersl 
listeners throughout the country (except A&N Islands) which 
can be received with the help of a small sized dish receive 
unit Including the aforesaid districts of Uttar Pradesh. There 
is as such no proposal to Ht up TV transmitters In the 
aforesaid two dlltrlct8. 

CooperwtIon with USA In 
Aviation Sector 

2442. SHRI CHANDRABHAN SINGH: Will the 
Minister of CIVIL AVIATION be plealed to ltate: 

(a) ~hether India and USA are contemplating to 
make Invellment for Technical Cooperation to facilitate 25 
per cent growth rate In Indian Aviation lector in the country 
during the next five years; 

(b) If so, the detaill thereof; 

(c) whether the Federal Aviation Administration of 
America (F.A.A.) II going to open Its IIl'It office In India; 

(d) If 80, whether the companies like Boeing 
Rathlyen, Pret and Whltny and Honeywell participated in 
the meeting of America-India Trade Council; 

(e) If 10, the detaH. and outcome of the meeting 
thereof; and 

(f) the final declalon taken In the matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) A 
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Memorandum of Agreement (MOA) in civil aviation has 
been proposed by the US Government, which provide Ii for 
assistances in the following fields:-

* 

* 

Providing technical and managerial expertise In 
developing, improving and operation of civil aviation 
infrastructure, standards, procedures, policies, training 
and equipment. 

Providing training for Civil aviation personnel. 

Inspection and calibration of our civil aviation 
equipment and air navigation facility. 

Assistance in airport certification in India. 

Assistance in the field of Helicopter Operational Safety 
Initiative. 

(c) to (f) The information Is being collected and will 
be laid on the Table 0' the House. 

{English} 

Renaming of Cochln Airport 

2443. SHRI S. AJAYA KUMAR: Will the Minister 0' 
CIVIL AVIATION be plealed to ltate: 

(a) whether the Government proposes to rename 
the Cochin International AIrport In the name of former 
President late Shrl K.R. Narayanan; 

(b) if 10, the details thereof; and 

(c) the time by which the dlcilion Is likely to bl 
taken In the matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRi PRAFUL PATEL): (a) No, Sir. 

(b) and (c) 00 not arise. 

Bird Flu Infection 

2444. SHRIMATI NIVEDITA MANE: 

SHRI EKNATH MAHADEO GAIKWAD: 

SHRI KIRTI VARDHAN SINGH: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether attention 0' thl Govlrnment has been 
invited to the newl item captioned 'finally, Army wakes up 

to bird flu' appearing in the Times of India dated November 
14,2005; 

(b) If 10, the reaction of the Government thereto; 

(c) whether any cale of Bird flu related dl .... e 
among the defence forces have been reported; 

(d) if so, the details thereo'; and 

(e) the steps taken/being taken by the Govern-
ment in this regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (e) Times of India news item of 
November 14, 2005 that the Army had not received 
instructions on precautions regarding bird flu Is Incorrect. 
The Army had issued instructions on October 27, 2005 
regarding the precautionary measures to be taken in the 
light of the spread of the bird flu epidemic. this was 
further followed by detailed instructions on the bird flu 
epidemic which was disseminated to the Army, Navy and 
Air Force. 

There haa been no reported C8h of bird flu related 
disease among the Armed Forces personnel till date. 

Competition from Low Coat Alrllnea 

2445. SHRI SUBOOH MOHfTE: Will the Minister of 
RAILWAYS be pleased to state: 

(8) whether the Government II aware that lome 
private alrtlnes have Introduced low cost routH, the fare. 
of which are Inl than the farel of luperfast tralnl; 

(b) If so, whether the Govemment hu formulated 
any strategy to face the Increallng competition from low 
cost alrllnel; 

(c) If 80, the details thereof; and 

(d) If not, the reasonl therefor and the steps taken 
by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) RallwaYI are aware 
of the competition from the Alrllnel lector particularly due 
to low coat Airtlnel. No "'sfblelmpact II, however, leen on 
railways passenger earnlngl which have Ihown an 
encouraging growth of over 8% during the first ,seven 
monthl of the current financial year. Railways have taken 
following .tepa to Increae III paslenger earnings: 
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(i) By generating additional seating capacity in trains 
by Introducing additional trains and by changing the 
proflle of trains through P .... nger Profile Manage-
ment (PF»M) project. 

(it) By enhancing load of patronised trains to the 
maximum. 

(Iii) By attaching additional coach .. to clear waiting list. 

(iv) By Improving utilisation of coaching atock so as to 
ward off the shortage of coachea. 

Concrete Sleeper Planta 

2446. SHRI N.N. KRISHNADAS: Will the Minister of 
RAILWAVS be pleaaed to state: 

(a) whether the Government h.. announced In 
the Railway Budget (2005-06) regarding setting up new 
concrete railway sleeper plants at different places of the 
country; 

(b) If so, the details thereof; 

(c) whether the Government hu taken any ltepl 
for the implementation of such projects ao far; 

(d) if ao, the details thereof; and 

(e) if not, the reaaona therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) Ves, Sir. 

(b) While Introducing the lalt RaHway Budget, 
Minllter for Railways had mentioned that Railway hu 
decided to Ht up 12 new concrete lleeper planta In the 
country to remove mismatch between the production 
capacity and the requirement and to avoid long-dlatance 
tranaportatlon of concrete sleepers. Chak Slkander, Dauram 
Madhepura, Sitamarhl, Palghat and Harlhar are the five 
location a specifically mentioned In the Budget Speech 
where new sleeper plantl are planned to be set up. 

(c) Vea, Sir. 

(d) Open tenders for setting up new concrete 
sleeper plants as planned Including those at Chak Slkander 
(East Central Railway), Oauram Madhepura (East Central 
Railway), Sitamarhi (East Central Railway), Palghat 
(Southern Railway), Harthar (South WHtem Railway), 
Sultanpur (Northern RaIlway), Ohliwan (Northern Railway), 

Kathua(Northern Railway), Aunrihar. (North Eastern 
Railway), Manda;.,. (South Western RaIlway), Velahanka 
(South Western Railway), Bhanga (North East Frontier 
Railway), Wena (East Central Railway), Bitragunla (South 
Central Railway) and Roza (Northern RaIlway) have been 
Invited. Total two tenders have been invited for thll 
purpose. One wu opened on 14-3-2005 and the other on 
29-11-2005. fenders are under consideration of Minlttry 
of Railways. 

(e) Not applicable. 

2447. SHRI B. MAHTAB: Will the Mlnllter of 
RAILWAYS be pleased to atate: 

(a) whether the Government II contemplating to 
expand Mancheswar maintenance yard In Ea.t Coal' 
RaliwaYI; 

(b) If la, the details thereof; 

(c) If not, the reason I therefor; and 

(d) the .tepl taken by the Government to expand 
the capacity of Cultack Railway ltatlon In OrIs .. ? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAYS (SHRI R. VELU): (a) There II no malnt.nal'lce 
yard at Manche.war, However, at Mancheawar there II a 
Workshop for Periodic Overhauling (POH) of Coach'l. 
Work for expansion of thll worklhop I. under progre ... 

(b) The following workl are uncler progre.. at 
preHnt for capacity expanllon of ManchHwar worklhop: 

WOrk'1 Name 

I) Creation of 
facility for AC 
coach Periodic 
Overhaul. 

Colt 

3.34 crore 

Ii) Augumentatlon of 6.5 crcre 
Periodic Overhaul 
capacity of ooacttel. 

(c) Doe. not arIM. 

RemarK 

Work aanctIoned In 
1en-2000, Ukely to 
be oompleted by 
March' 08. 

Work lanctloned In 
2003-04 and R •. 3 
orore outlay hal 
been proYlded for 
2006-08. 
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(d) The following steps have been taken to 
expand the capacity of Cuttack Railway station: 

(i) Goods Shed is being renovated at a 
cost of Rs. 2.5 crore as an improvement 
to terminal facility. 

(Ii) Work is under execution for new platform 
No.4 and 5. 

Supply of 011 to Army 

2448. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Government has enquired Into 
the alleged pilferage and adulteration of oil supplied to 
the army in Ladakh region; 

(b) if so, the outcome thereof and action taken by 
the Government against the persons found guilty; and 

(c) if not, the time by which the Inquiry in the 
matter is likely to be completed? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) This Ministry had asked 
Indian Oll'q~!"poratlon (IOC) to get an inquiry conducted 
through their Chief Vigilance Officer (CVO) into the alleged 
pilferage of oil supplied to the Army In Ladakh Region as 
reported In the media In July, 2005. 

The CVO conducted the inquiry and inter-alia 
recommended the followlng:-

(i) Major penalty proceedings against the Senior 
Terminal Manager, the then Depot Manager, Leh, 
Deputy Manager, Ambala Terminal and Assistant 
Manager, Ambala Terminal, and their transfer from 
the present locations to non-sensitive Jobs. 

(Ii) Minor penalty proceedings against the Foreman, 
Ambala Terminal and Senior Operator, Ambala 
Terminal and their transfer to non-sensitive Jobs. 

(iii) Action against the transporters u per contract 
agreement Including banning of Tank Truck (TT) 
crews Involved In the incident of aeizure of 7 TTs at 
Leh. 

(iv) Ambiguity In checking of Inventories of Locka and 

system for handlngltaking over of Master keys to be 
removed by Issuing fresh circular and fix responsi-
bilities of particular persons associated with it. 

(v) Inspection of Terminals/Depots to be made by senior 
officers of State/Head Office at a regular frequency 
and action to be taken for removal of discrepancies 
observed during inspections in a time bound manner. 

(vi) Present system to secure the transportation of POL 
products to be replaced with a superior/advance 
system to make it full proof against any tampering. 

After examining the report of the CVO, the manage-
ment of 10C has placed the Senior Terminal Manager, 
Ambala Terminal under suspension. Further, regular 
disciplinary proceedings have been Initiated by 10C against 
Senior Terminal Manager, the then Depot Manager, Leh, 
Deputy Manager, Ambala Terminal, Assistant Manager, 
Ambala Terminal, Foreman Ambala Terminal and Senior 
Operator, Ambala Terminal found to be involved in the 
alleged pilferage. Transfer orders of the officials concerned 
have been issued. 7 TTs which were caught by Police at 
Leh have been suspended. Further, 45 TTa belonging to 
the transporters whose tank trucks were Involved In the 
Incident have also been suspended. 

10C have Isaued a circular on the role and 
responalbilities of officers handling security locking system 
and Inspection of depots/terminals as per schedule. They 
are highlighting the importance of the master key in their 
conferences. 10C have further stated that while it Is 
absolutely essential for the consignees to check the quality 
and quantity of the product before taking deliveries, It 
would be their endeavour to search for coat-effective 
devlcea to be Installed In tank lorries so .s to make it 
difficult for the carrier. to pilfer/adulterate the product. 

(c) 
above. 

Does not arise in view of replies to (a) & (b) 

Utlllaation of Relervatlon Quota 

2449. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH: 

Will the Minister of RAILWAYS be pleased to ltate: , 

(a) whether reservation quota of bertha/le.tl fixed 
for the roadside stations In varioul train. remain under-
utilised during 2004-05; 
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(b) if so, the details thereof; 

(c) whether the Govemment has reviewed the 
utilization of reservation quota; 

(d) if so, the details in this regard; and 

(e) the steps taken by the Govemment for better 
utilization of train capacity at the originating point? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) At some locatl,ons 
the reservation quota may remain under utilized. 
Reservation quotas allotted at various stations are reviewed 
from time to time and necessary adjustments made 
wherever required. The statistics of utilization and 
adjustments Is not centrally maintained train-wise. 

(e) With a view to optimize the utilization of the 
train capacity, Passenger Profile Management (PPM) cells 
have been established on zonal railways which study the 
profiles of trains, utilization of quotas etc. and suggest 
varIous measures e.g. addItion/reduction/change In 
composition, earmarking end to end quota etc. 

2450. SHRI RAVI PRAKASH VERMA: Will the 
Miniater of RAILWAYS be pleased to atate: 

(a) whether the Railways procured electricity at 
different rates from various States to run trains on electrified 
routes; 

(b) if so, the details thereof; 

(c) whether the Railways have requested the 
State Govemmenta to supply electricity at a cOncessional 
rates to them; and 

(d) if 80, the response of the State Governments 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. Power for 
traction is being purchased from 16 State Electricity Boards 
(SEBs) and 5 power Companies viz. Oamodar Valley 
Corporation (OVC), Mis. TATA, National Thermal Power 
Corporation Limited (NTPC), North district power limited 
(Mis NOPL) & MIs BSES (Rajdhanl). The rates charged by 
the different SEBs & Power Companies are given In the 
enclo~d Statement. 

(c) Yes, Sir. After setting up of State Electricity 
Regulatory Commissions (SERCs) whenever any tariff 
revision proposal is submitted by SERCs, Zonal Railways 
make representation before the SERCs and plead for 
reduction in traction tariff. 

(d) There has been a reduction in traction tariff in 
respect of Andhra Pradesh, Jharkhand, Uttar Pradesh. 
Madhya Pradesh, Punjab and Mis. TATA in 2004-05. 

St.t.",.nt 

Average CostlUnit Charged by Various State Electricity 
Board's/Power Supply Authorities (in 2004-05) 

S. Name of State electriclty Board'al 
N. Power Supply Authorities 

Average cost 
per unit 
(in Rs.) 

2 3 

Andhra Pradesh Transmission Corporation 4.43 

2 Bihar State Electricity Board 5.02 

3 GuJarat State Electricity Board 5.03 

4 Haryana Vldyut Prasaran Nigam 3.90 

5 Kamataka Power transmission 4.76 
Corporation Ltd. 

6 Kerala State Electricity Board 3.70 

7 Maharuhtra State Electricity Board 3.97 

8 Madhya Pradesh ElectriCity Board 4.65 

9 Grid Corporation of Orissa 3.98 

10 Punjab Stat. Electricity Board 4.32 

11 Rajasthan State Electricity Board 4.13 

12 Tamil Nadu Electricity Board 4.71 

13 Uttar Pradesh Power Corporation Ltd. 4.45 

14 West Bengal State Electricity Board 4.13 

15 Chhattisgarh State Electricity Board 4.44 

16 Jharkhand Stat. Electricity Board 4.79 

17 Mil. TATA In Mumbal area 3.48 
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1 2 3 

18 Damodar Valley Corporation 3.80 

19 National Thermal Power Corporation Ltd. 2.53 

20 Mis NDPL In Delhi area 4.89 

21· MI. BSES (RIIdh8nI) in Delhi ..... 4.89 

2451. SHRI MANORANJAN BHAKTA: Will the 
Mini.ter of CIVIL AVIATION be ple.aed to state: 

(.) whether attention of the GoYemrnent haa been 
drawn to the news-Item captioned 'SpIce Jet goes extr. 
mile for puaengera, lands In a spot' appearing In the 
Timn of IncIa, dated November 3, 2005; 

(b) if 10, the facts thereof; and 

(c) the reaction of the Govemment from aacurlty 
point of view and the .ction taken ag.inst the airline for 
violating the ruI .. ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Two 
paaHngera, both foreign national. had arrived at domestic 
terminal IGI airport, Delhi at 0230 hrs. by Spice Jet on 
30.10.2005 and were to catch international flight from 
Terminal-II (International), IGI Airport Deihl at 0420 hrs. 
carriage of the pa •• engers from domestic to international 
airport building Is done by the coach provided by the AAI 
from .ir .Ide. In.tead 0' dropping the passengers to the 
coach provided by MI, the staff 0' Spice Jet dropped them 
directly to the intern.tional termln.1 building in their own 
vehicle. 

(e) Spice Jet hu placed under suspension the 
defautIina employee. and reiterated the existing aacurlty 
in.truction •. 

IIooIdng of New LPG Connection. 

2482. DR. M. JAGANNATH: 

SHRI PARSURAM MAJHI: 

SHRI ANANTA NAYAK: 

&HAl K.C. PALANISAMY: 

WII the MInIIter of PETROLEUM AND NATURAL 
GAS be pIe.ld 10 ..... : 

(a) whether the oil companies have been asked 
unofficially to suspend booking of new Liquefied Petroleum 
Gas (LPG) connections countrywide despite the claims of 
the Government that the LPG is available abundantly; 

(b) if not, the facts thereof; 

(e) the number of persons awaiting 'or new LPG 
connection., State-wi.e; and 

(d) the action taken or being taken by the 
Government to make available LPG and to liquidate the 
list 0' aspirants of new LPG connections? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) Government have not imposed 
any re.trictions on Public Sector Oil Marketing Companies 
(OMCs) for providing new LPG connections. 

LPG requirements are met by a combination of 
dom~sttc production and imports. A temporary shortage of 
LPG emerged in September 2005 on account of various 
factors. PSU production in the period April - September, 
2005 waa 303 (Thousand Metric Tonne) TMT less than 
planned; Reliance Industries Ltd. (Rll) production was 
190 TMT less than planned. In consequence, physical 
inventories with oil marketing companies (OMes) declined 
from 333 TMT at the beginning 0' April, 2005 t., 190 TMT 
at the beginning 0' October, 2005. Then, with effect from 
4th October, 2005, RIL, the Single largest domestic supplier' 
of lPG, shut down their Fluidized Catalytic Cracker (FCC) 
unit at Jamnagar for maintenance work. Moreover, at just 
about the same time, as Ril confirmed its shutdown 
effective October, 2005, domestic production prospects 
were Hrioully impacted by the fire in Mumbai High North 
and global LPG supplies became tight, largely on account 
of the Impact 0' Hurricane Katrina on US refineries. All 
the.e factors put together upset the plans made by OMCs 
to effect imports in time to offset the anticipated shortage 
in supplies. This fed rumours in the market that OMCs 
would not be able to meet th" demand, leading to a 
sudden spurt in demand. There was also a strike in bottling 
plants in the National Capital Territory (NCT) area towards 
the end of September 2005 which aggravated the situation. 

The Ministry took matters in hand' earty in October, 
2005 when It was decided that through a combination of 
Inventory management and imports, direoIIy handled by • 
composite talk force 0' the OMCs UIKter the clos. 
'upervislon of the Government, physical .hortag.. of 
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supply would be overcome as quickly as possible. It was 2 
also decided that bottling plants in the NCT area would 
work on Sunday. 9th October 2005 and other holidays. On Gujarat 7838 

the basis of these decisions, it was announced that the 
Haryana 2638 

physical shortage In the NCT area would end by DUlshera 
and substantively in the rest of the country by Deepavali. Himachal Pradesh 4963 
These objectives have been largely achieved. In addition 
to the arrangements made earlier by OMCs to import 642 Jammu & Kashmir 8376 
TMT of LPG during the period October-December 2005, 
arrangements have been made to import an additional Jharkhand 6370 

quantity of 237.9 TMT during this period, 138 TMT of 
Karnataka 20613 which has already reached the country. Thus, the overall 

physical shortage In the country at preHnt has been Kerala 71161 
reduced to only about 1.5% of the average mon,thly 
consumption of LPG. However, the backlog at the micro- Madhya Pradesh 20720 
level may vary from market to mariutt on account of 
operational reason •. Maharashtra 30548 

In view of the temporary LPG shortage, OMCs had Manipur 4555 
restricted the relea.e of new connections effective 
September 2005 but they have reaumed the rele... of Meghalaya 2553 

new LPG connection. from 1st December 2005 onwards. Mizoram 793 
As on 01.11.2005, a waiting list of about 3.90 lacs person. 
hu developed in the varlous Stat .. of the country. The Nagaland 1435 
State-wi .. details of waiting llata are given In the enclosed 
Statement. on ... 4874 

With the restoration of production of LPG in RIL's Punjab 19746 
refinery from 1st December 2005, the supply situation is 

Rajasthan 5177 expected to substantively Improve and normalize in the 
coming few weeks. Slkkim 565 

St •• ment Tamil Nadu 88818 

All India Waiting List .s on 01.11.2005 Trlpura 4821 

Statea Total Uttar PradHh 11967 

1 2 Uttaranchal 1250 

Andhra Pradesh 9374 West Bengal 24831 

Arunachal Pradesh 4170 Sub Total 386499 

Assam 10212 UnIon Tenttort .. 

Bihar 6800 Andaman & Nlcobar 51 

Chhattltgarh 7849 Chandlgarh 1428 

Deihl 2117 Dadra & N8gar Havell 1515 

Goa 1385 Daman a Diu 416 
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2 

Lakshadweep 400 

Pondicherry 168 

Sub Total 3978 

Grand Total 390477 

Low Productivity In R8llway. 

2453. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government is struggling with low 
productivity; 

(b) if so, the details thereof and the reasons 
therefor; 

(c) whether the Government proposes to make 
railways one of the country's largest profit making units; 

(d) if so, the strategy adopted by the Government 
therefor; and 

(e) the annual volume and revenue target already 
achieved in the in the first six months of the current financial 
year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) Railways' productivity, 
in financial terms, Is best judged by the Operating Ratio; 

Freight Loading (million tonnes) 

No. of Passenger Booked (millions) 

Segment-wise Earnings (Rs. in cr.) 

Pas.enger earnings 

Other Coaching earnings 

Good. earnings 

Sundry earnings 

Total Traffic earnings 

Budget Estimates, 
2005-06 

635.00 

5707.44 

15,080.00 

1,100.00 

33,480.00 

1,208.00 

50,888.00 

the ratio of working expenses to the traffic earnings which 
reflects the input cost per unit of earnings. In the last few 
years, the Operating Ratio of the Railways is showing 
continuous improvement and the same for 2004-05 at 
91.0% indicates an improvement of 7.3 percentage points 
over 98.3% in 2000-01. This improvement is primarily 
attributable to substantial increase in traffic earnings on 
account of' significantly Improved performance in the freight 
segment and moderate growth In other segments of traffic 
earnings, complemented by strict control over expenditure. 

The targeted Operating Ratio for· 2005-06 is 90.8%. 
Railways have a focused thrust towards maximizing the 
capacity of the system so as to Increase throughput In 
order to be able to cater to the growing demand of the 
economy. Besides, changes have been made in the freight 
policy through rationalization of freight structure with a 
view to make freight rates attractive. Various schemes 
such as Engine-on-load (EOl), Premium Registration 
Scheme etc. have been implemented to facilitate and 
attract customers. Several measures like expansion of 
computerization of passenger reservation system, 
Unreserved TIcketing System and Internet Ticketing are in 
place to help push up passenger traffic. Apart from the 
measures taken to increase earnings, Railways are 
continuing with efforts to control expenditure through 
austerity and economy in all the areas. 

(e) The target of traffic output and earnings 
envisaged in the Budget Estimates, 2005-06 vis-a-vis the 
performance to end September, 2005 are as under: 

Performance to end of September 
2004-05 2005-06 Growth over 

previous year 

284.80 313.49 10.0]cy. 

2718.89 2895.66 6.SOo/. 

6,911.69 7,393.12 6.97% 

456.58 521.69 14.26% 

14,407.70 17,257.59 1,9.78% 

402.63 411.31 2.16% 

22,178.60 25,583.71 15.35% 
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IPO for I.A. and A.I. 

2454. SHRI DHANUSKODI R. ATHITHAN: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government has appointed 
Advisors for the proposed Initial Public Offerings (iPOs) of 
Indian Airlines (IA) and Air India (AI); 

(b) If so, the details alongwith the termS' of 
reference thereof; 

(c) whether the Govemment is planning to divt.st 
its stake in IA and AI; and 

(d) if so, the details thereof alongwith the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Air 
India has appointed MIs DSP Merrill Lynch as Advisor for 
the IPO. The terms of reference of the IPO is to (i) prepare 
a broad road map for Air India's proposed IPO; (ii) advise 
on the pre-issue preparations for an IPO including capital 
restructuring, amendments to Memorandum & Articles of 
Association keeping in view the SEBI/Stock Exchange/RBI 
guidelines, provisions of the Companies Act etc., (iii) 
broadly advise on various options regarding type of Issue, 
size of the offering to match with Air India's fleet acquisition 
plan, issue structure, valuation methodologies, issue 
pricing etc. and identification of preferred option; (iv). the 
possibility and extent of reservation and firm allotment to 
various categories of investors; (v) the procedure, 
formalities and possible terms and conditions for ESOPS; 
(vi) utilization of IPO proceeds and basic framework of the 
Red Herring prospectus; (vii) pre and post IPO Equity 
structure; and (viii) general procedure to be followed for 
the selection of various agencies involved In the IPO. 

As regard Indian Airlines; the selection process for 
appointment of the Advisor for IPO Is yet to be completed. 

(e) No, Sir. 

(d) Does not arise. 

{Translation] 

ConatlVCtlon of ChoptIIII 
Over Bridge In U.P. 

2455. SHRI SANTOSH GANGWAR: Win the Minister 
of RAILWAYS be pleased to atata: 

(a) the time schedule for completion of construe· 
tion work of Chopala Railway Overbrldge in Bareilly District 
of Uttar Pradesh and the expenditure likely to be incurred 
on the project; 

(b) whether the Overbrldge is likely to be 
completed as per the schedule; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The construction of 
Road Over Bridge (ROB) in lieu of level crossing No. 3561 
Spl. and 250/A near Chaupala was sanctioned on cost 
sharing basis with Govemment of Uttar Pradesh in 1999· 
2000. The Railway portion of work, bridge proper I.e. 
bridge across the railway track Is constructed by Railway 
and approaches by Public Works Department (PWD)/NH 
wing of State Govemment. Presently, work Is in progress 
(50%) in railway portion. All efforts shall be made by 
Railway to complete its portion of work by end of 2006. 

Approximately Rs. 315 lakh have been spent by 
Railway for their portion of work upto March 05 and further 
Rs. 100 lakhs has been allotted for railway portion of this 
work In the financial year 2005·06, which Is likely to be 
spent by Railway during the year. 

(English) 

Air Rout .. for Privet, Alrll .... 

2456. DR. K. DHANARAJU: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Govemment proposes to Inerease 
air routes given to different private airlines to cater the 
needs of passengers; 

(b) if 80, the details thereof; and 

(c) the details of such route. which are likely to 
be Increased during 2oo5-06? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) to (c) 
Govemment haa laid down Route Dispersal Guidelines 
with a view to achieve better regulation of air transport 
services taking Into account the need for air transport I 

services of different regions of the country. It ia, however, 
up to the alriines to provide air .ervlces to specific places 
depending upon the traffic demand and commercial 
viability. AI. .uch, the airline. are free to operate anywhere 
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In the country subject to compliance of Route Dispe'rsal 
Guidelines Issued by the Government 

Patrolling Cooperation between 
India and Sri Lanka 

2457. SHRI S.K. KHARVENTHAN: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Government Is aware that frequent 
incidence of firing at genuine fishermen along the 
International maritime border between India and Sri Lanka 
and also frea movement of criminals between the two 
countries; 

(b) if so, the details thereof; 

(c) whether the Government proposes for a 
coordinated patrolling by the Indian and Sri Lankan Navies; 
and 

(d) If so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (8) and (b) No incident of firing on Indian 
fishermen along the International Maritime Boundary line 
(IMBl) between India and Sri Lanka has been reported In 
2005 so far. Frequent Illegal movement of Sri Lankan 
refugees between India and Sri Lanka and vice versa hat 
been noticed. In 2005 so far, 267 Sri Lankan refugees 
have been arrested for Illegal movement between India 
and Sri lanka. 

(c) and (d) There Is no proposal with the Government, 
at present, for a coordinated patrolling by the Indian and 
Sri Lankan Navies. 

ChIldren'. Film Complex 

2458. SHRIMATI D. PURANDESWARI: Will the 
Mlnl.ter of INFORMATION AND BROADCASTING be 
pleased to .tate: 

(a) whether the Government of Andhra Pradesh 
had sent any proposal seeking permluion to establl~ a 
Children's Aim Complex at Hyderabad; 

(b) If so, whether any decision hal been taken by 
the Union Govemment In regard to this request; 

(c) If 10, detail. thereof; and 

(d) " not, re .. ons for the delay and the time by 
which the decllion Is likely to be taken In the matter? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): (a) to (d) The project 
for construction o. Children'S Film Complex at Hyderabad 
was under consideration since 1997 but was omitted from 
the 10th Five Vear Plan due to various reasons. 
Subsequently, a request from Government of Anethra 
Pradesh for sanction of the project for construction of the 
complex at Hyderabad had been received which was 
responded to. Another request from Chief Minister of 
Andhra Pradesh was received in September, 2004 for 
reviving the earlier proposal. The proposal for the project 
i.e. eonstructien of a Children's Film Complex has been 
revived by Government of India and the process of seeking 
estimates and consequent approvals from the concerned 
authorities Is on. 

{Translation] 

Setting up of Alrporta 

2459. SHRI RAMDAS ATHAWAlE: 

KUNWAR MANVENDRA SINGH: 

SHRI ANIRUDH PRASAD ALIAS 
SADHU VADAV: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment hal received dema-
nds from various Statesllndustrialists to set up airports In 
different cities in the country; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) and (b) Yes, 
Sir. A number of cities and towns have been propoaed by 
various State Govemments/lndustrlaliata for setting up of 
new airports at Pakyong, Gangtok (Sikklm) , Chlethu, 
Kohima (Nagaland), Mopa, Panaji (Goa), Chakan, Puna, 
Shlrdl, Navi Mumbai (Maharashtra), Ludhlana (Punjab), 
8haruch (Gujarat), Ajmer (Rajasthan), Devanahalli 
(Bangalore), Gulbarga and Hassan (Kamataka), Shamsha-
bad, Hyderabad (Andhra Pradnh), KMnur (Kerala) and 
ltanager (Arunachal Pradesh). 

(c) Government has already granted 'In principle' 
approval for .. tting up of InlematloMl standard airports at 
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Devanahalll near Bangalore, Shamshabad near Hydera-
bad and Mopa In Goa with public private participation. 
Other proposals are at preliminary stages. 

{English] 

Malfunctioning of AntI 
HIJack Device 

2460. SHRI BRAJA KISHORE TRIPATHY: Wdl the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether a malfunctioning of anti hijack devic!e 
on a Bankok bound Indian Alrtlnes aircraft triggered off a 
distress signal at the Mumbai airport; 

(b) if 10, the details thereof; 

(c) whether the Government has conducted any 
Investigation for malfunctioning of the said device; 

(d) if 10, the outcome thereof; and 

(e) the steps taken by the Govemment to check 
the recurrence of such malfunctioning of the device? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, 
Sir. On 711112005 at about 2300 hours, ATC Mumbai 
received a hijacking signal from an Indian Airlines aircraft 
parked at Bay No.47. Immediate action was taken to alert 
the Central Industrial Security Force (CISF) and special 
security checks were conducted. The transponder was 
thereafter switched off. 

(c) and (d) Inquiries have been ordered by the 
Director General (CMI Aviation) and Commluloner of 
Security (Civil Aviation). 

(e) Necessary oorrectlve meuurel would be 
taken by all the concemed agencies baaed on the outcome 
of the Investigation. 

[TraM/ation] 

SettIng up of Mro ...... CoIIuMnd 

2481. SHRI BRAJESH PATHAK: 

SHRI RASHEED MASOOD: 

Will the Minilter of DEFENCE be pteued to ltate: 

(a) whether the Government has taken any 
decision regarding setting up of Aero Space Command; 

(b) if so, the details thereof; and 

(c) if not, the reasons for delay and the time by 
which the decision is likely to be taken in the matter? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) There Is no decision of the 
Govemment to set up Aerospace Command, as yet. 

{English] 

Utillution of a.at Capacity 

2462. SHRI GANESH SINGH: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether Indian Airlines (IA) and Air India (AI) 
have been utilizing their seat capacity much below the 
capacity available with them; 

(b) If 80, the details and the re.sons therefor 
alongwlth the percentage of capacity being utlll.ed vis-.-
vis the actual capacity; and 

(c) the concrete steps takanlpropoHd to be taken 
to utlllM the available capacity? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Traffic 
rights to operate on Intemational route. are governed by 
the bilater81 air lervlces Agreement signed with foreign 
countries. At present, India has Air Services Agreement 
with 100 countries. Actual utilization of traffic righll by any 
alrtlne II, however, always guided by III commercial 
Judgement. At present, both Air India and Indian AIrlines 
are utilizing the seat capacity available to them optimally 
depending on several factors like available fleet capacity, 
traffic demand, global/economic lituationl, fulfilment of 
locio-economic responsibilities of being national carriers 
etc. The load factors achieved by Air India during 2004-05 
Is 89.8% and during Aprtl-June, 2005 la, 71.80/., where .. 
Indian AJrllnn' pu .. nger .. at utilization for the perio4 
April-October 2005 Is 65.9%. 

(e) Both the aIrfInea have been introducing varIoul 
salel and marketing schemel from time to time to Improve 
pu ... r seat utilization factors. Air India has launched 
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its low cost carrier. Air India Express in order to retain 
market share on the price sensitive Gulf route.. The 
services of Air India Express will be progressively 
expanded to South East Asia and other Regions. Also, 
both the airlines are in the process of acquiring new 
aircraft, which will substantially enhance their product. 

Aviation Ananclal Package for 
Development of Infra.tructure 

2463. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Union Government has announ-
ced any new aviation financial package for Kamataka to 
develop infrastructure in the State; 

(b) if so, the details thereof; 

(e) the extent to which It will help to bQost tourism 
from abroad as well as within the country; 

(d) whether a similar proposal is also under 
consideration for other States; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Airpbrts 
Authority of India (AAI) undertakes development works at 
airports depending upon traffic demand, requirement of 
airlines, availability of resources, land etc. from its own 
resources. Keeping in view the specific requirements of 
various regions in the country, financial contribution is 
considered by the Government. However, there are no 
State specific packages. 

(b) to (e) Do not arise. 

Railway Prolect. of Kernatalea 

2464. SHRI IQBAL AHMED SARADGI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the details of the proposals of Railway projects 
received from the Government of Kamataka during 2002-
03,2003-04 and 2004-05; 

(b) the details of survey. for the proj~cts 

undertaken during the above period; 

(c) the details of the works done for improvement 
and extension of rall network In Kamataka during the 
above period; 

(d) the expenditure incurred on each project so 
far; 

(e) the reasons for slow progress of these projects 
and the steps taken to expedite completion of these 
projects; and 

(f) the present status of Husan-Mangalore rail 
line? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) FollOwing new proposals 
were received from Government of Kamataka during the 
last three years:-

i. Gauge conversion of Kolar-Chickballapur narrow 
gauge line 

Ii. Doubling of Ramanagaram-Mysore section 

(b) Surveys taken up during the last three years 
are as under: 

NewU.,. 

1. Rayadurg-Tumkur via Kalyandurg (200 Kms) 

2. Bijapur-Shahbad (140 Km.) 

3. Almatti-Kupgal (170 Kma) 

4. Bagalkot-Kudachl (111 Kms) 

5 Gunji-Kulem (97 Kms) 

Gauge Conver8lon 

1. Kolar-Chickballapur (85 Kms) 

Doubling 

1. Salem-Bangalore (218 Km.) 

2. Ramanagaram-Myaore (94 Kma) 

3. Hospet-Hubll-Alnawar-Londa-V.sco~a-Gama (341 
Kms) 

(c) to (f) Details are given in the enclosed Statement. 
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StII"",.nt 
Details of worlcs taken up for Improvement and extension of rail networlc, expendituIfJ Incurred 

on each project and status with targets, whelfJlI8r fixed, .,. as follows: 
{Rs. in croresl 

S.No. Project Cost Expenditure Budget Status 
upto March Outlay 

2005 2005-06 

2 3 4 5 6 

NewLine. 

Munirabad- 497.47 26.90 5 Final Location Survey has been 
Mehbubnagar completed. Land acquisition has 
(248 kms) been taken up. Doubling between 

Krilhna-Yeramaras has been completed. 

2 Gadwal-Ralchur 108.91 18.37 4 Final location survey has been 
(60 kms) completed. Land acquisition has been 

taken up. 

3 Hubli-Ankola 997.58 53.90 5 Earthwork and bridge works are in 
(167 Kms) progress In 33 kml on Hubli-Klrvattt 

lection. Land acqullitlon for remaining 
length of thll lectlon hal been taken up. 
ProPOlal for diversion of forest land for 
thll project has been taken up with the 
State Government. 

4 Gulbal'ga-Bldar 389.7 29.01 4.45 Final location IUrvey has been 
(140 kml) completect. Land acquilltlon paperl for 

31 Kml from Bidar end lubmltted to State 
Government and for further 22 Kml are 
under procell. 

5 Kottur-Harihar via 124.03 19.01 3 Thll work il being executed on 213rd COlt 
Harpanhalli (85Kms) Iharing balis with the Government of 

Kernataka. State Government II not 
depositing their lhare lWgularly which I. 
affecting the progrels of the work. 
Earthwork and bridge worka have been 
taken up on 60 kml from Kottur end. 

6 Kadur- 274.29 .0.88 8 The work has been taken up on Kadur-
Chlckmagalur- Chickmtgalur lIetlon. Earthwork and 
Saklelphur bridge Workl have been taken up In 40 
(93 Kms) Kms Itretch. Balance II forest land for 

which the cue h .. been taken up with 
the Mlnlltry of Environment and Forest. 
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2 3 ~ 5 6 

7 Hassan-Bangalore 412.91 159.89 20 On this project. works on Hassan-
via Shravanbelagola (42 kms) has been 
Shravanabelagola completed. Shravanbelagola-
(166 kms) Neelamangala (110 kms) land acquisition 

has been taken up. 

8 Bangalore- 901.62 0.27 0.01 Final location survey for 207 kms has 
Satyamangalam been completed. 
(260 Kms) 

Gaug. Converalon 

9 Solapur (Hotgl)- 342.7 260.83 15 On this project. gauge conversion of 
Gadag (300 kina) Solapur-Bijapur (110 kma) has already 

been completed and commissioned. The 
balance work i.e. gauge converalon of 
Bljapur-Gadag (190 kma) Is being 
executed on cost sharing basis (50:50) 
with the Government of Karnataka. On 
Bijapur-Basavana-Bagewadi (45 kms) 
track linking has been completed. Work 
on the balance section has also been 
taken up. 

10 My.ore- 606.58 21.55 16.54 Earthwork, bridge works and baliast 
Chamarajanagar collection have been tak.n up on My.ore-
with exten.lon to Chamarajanagar .ectlon. Updating of 
Mettupalayam survey report for the balanc. length hal 
(148 krna) been taken up. 

11 Shlmoga Town - 46.22 4.17 0.1 The work on the line from Bangalore-
Talguppa (97 km.) (441.24- Hubli & between Blrur & Shlmoga hu 
of Bangalore- for entire been completed. On Shlmoga- Talguppa 
Hubli project project) .ectlon. earthwork .nd bridge. h.ve been 

taken up. 

12 Ve.wantpur -S.lem 199.78 197.22 1.45 Work on the main line hu already 
(197 kma) been comml •• loned. Residual work for 

a bye pall line .t Veahwantpur hu 
been taken up. 

13 Ara.lk.r.·H •••• n· 357.43 291.90 0.01 Work hu been completed. 
MangaJore (238 kma) 

Doubling 

14 Ho.pet·Guntakai 157.73 8.93 26 Thla project ia propoHd under K·RIDE 
(115 kmI) funding with a view to expedite the 
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15 

16 

17 

18 

19 

2 3 

Ralchur· 136.62 
Guntakal 
(81.1 Kms) 

Bangalore·Kengerl· 29.19 
patch doubling 
with Electrification. 
(12.45 kms) 

Kengeri- 58.9 
Ramnagaram 
(32.43 kms) 

Veshwantpur· 98.14 
Tumkur (64 kms) 

Bangalore· 85 
Whitefield-
Bangalore City· 
Krilhnar-.jpuram • 
quadrupling 
(23.08 kml) 

TVTowera 

4 

o 

17.60 

9.90 

48.76 

0.018 

2485. SHRI P.S. GADHAVI: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to state: 

(a) the number of T.V. towers .et up In various 
parts of the country during each of the last three ye.,. 
alongwtth the locations thereof. State-wt .. ; 

(b) the total expenditure Incurred thereon during 
the said period; 

(c) whether the Govemment has any proposal to 
.. t up more TV towers in the country; 

(d) If 10. the detail. aJongwIth location. thereof; 
and 

5 

19 

5.2 

10 

35.55 

0.01 

6 
progress. Doubling of Tomagallu-Hospet 
and track linking on Guntakal-Hagarl has 
been completed. Work on Hagari-Sellary 
(14kms) and Bellary-Tomagallu is 
targeted for completion during 2005-06. 

Final location survey has been completed. 
This work is being Implemented by Mis. 
Rail Vikas Nigam Ltd. (RVNL). 

Kamataka Govemment Is sharing 2/3rd 
cost of this work. Formation work has 
been completed and ballasting has been 
taken up. This work is targeted lor 
completion during 2005-06. 

Karnataka Govemment is sharing 2I3rd 
cost of this work. Doubling of Kengari-
Bidadlsactlon (15 kms.) of this project Is 
targeted lor completion during 2005·06. 

Work on Va.hwantpur-Golahalll (26 kml) 
is targeted for completion during 2005-06. 
Major bridge. have already baan 
completed. Earthwork. minor bridges. 
Road ovar bridges and ballast collection 
have also baan taken up. 

Work will be takan up after obtaining 
nece.sary clearance •. 

(a) the fund. earrnalked for the purpo.e? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFQRMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): Ca) and (b) State· 
wIN locallona of .Ixty·'our numbe,.. of new T.V. tranaml1te,.. 
commluloned in variOUI parts of the oountry during the 
last three yea,.. are contained in the Annexure. The 
expenditure Incurred on the above projects during the 
said parlod wa. R •. 11.75 crore where.1 the tot.1 I 

expenditure Incurred on the .. projects II RI.108.94 crore . 

(e) and (d) New T.V. tranlmltter projects. presenlly 
under Implementation. In the country are as under: 
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I) High Power Tl'anamltt .... 

1) Blkaner 

2) Bhatinda (DO News) 

3) Bilaspur 

4) Chhattarpur 

5) Dharamshala 

6) Dharamapuri 

7) Hissar (DO 1 and News) 

8) Karnal 

9) Kurseong (DO News) 

10) Radhanpur 

11) Sagar 

12) Saharsa 

13) Srinagr (DO News-upgradation) 

14) Srinagar (Kashir channel - upgradation) 

15) Tirunelvali 

16) Vadodara (DO 1 and Newl) 

U) Low Pow.r 1Nn.mltt .... 

1) Ambassa 

2) Satralal 

(a) Approved cost of tha above transmitter projects 
II RI.154.09 crore. 

[Translation} 

CNG Filling StatIon. In Deihl 

2468. MOHO. MUKEEM: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleued to Itate: 

(a) the detalll of the applications for opening of 
Comprelled Natural Gas (CNG) filling stations in Delhi 
pending with varioul oil Public Sector Undertakingl 
(PSUI), aIongwIth the r88lOnl for pendency; 

(b) the time by which thele applications are likely 
to be cleared; 

(c) whether the Govemment il aware that lome 
of the eNG tilling ltatlonl .. nctloned Iince long by various 
011 PSUI In Deihl have not been Inltalled 10 tar; 

(d) If 10, the details thereof and the reasons 
therefore; and 

(e) the time by which a" sanctioned CNG filling 
stations are likely to become operational? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (e) Requests are received by the 
011 marketing companies from their retail outlet dealers 
from time to time for creating CNG facilities in their outlet 
premises. Considering the need for creating CNG facilities 
in the area and based on techno-economic feasibility, IGl 
create CNG facilities at selected retail outlets of the oil 
marketing companies in a phased manner. 

At present, there are 137 CNG stations in Delhi 
operated by IGl and Oil Marketing Companies. The break-
up of these stations is as follows: 

IGl 82 

Oil Marketing Companies 55 

Total 137 

The CNG stations in different partl of Delhi have 
been created after market survays so as to cater to the 
requirements of the CNG vehicles in different areas. 

10C, HPC, BPC and IBP have informed the Ministry 
that 3, 2, 3 and 4 cales respectively of their retail outlets 
are pending for installation of CNG facllltiel. It il not 
possible to indicate the time by which the CNG facilities 
wi" be operational at these retail outletl lince it invoives 
various steps ilke obtaining approval from the Expiosive. 
Department, construction, provi.ion of .quipment by MIs 
IGL, etc. During the current financial year 2005-06, six 
new CNG stations are proPOled In Deihl 81 detailed below: 

Station Station Company 
No. 

Gopi Service Station, Wazlrabad Road OMC 

2 Autaeare, ShtvaJI Place OMC 

3 Mundka SS, Nanglol OMC 

4 Sripal Jain, Singhu Border OMC 

5 Paul Service Station, Narela OMC 

'6 Mayur Vihar Ph~III, Ghazlpur 
Freight Complex IGL 
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CookIng On PIpe"ne 

2467. SHRI N.N. KRISHNADAS: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether there is any proposal or project under 
consideration of the Govemment for distribution of cooking 
gas through pipeline in different cities of the country; 

(b) if so, the details thereof; 

(c) whether the Govemment has made any study 
or prepared any road map to Identify such cities and 
towns In the country; and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) an.d (b) At present, Piped Natural 
Gas (PNG) is being supplied in Delhi, Mumbai, and some 
cities in Gujarat State. Further, GAIL and other 011 marketing 
companies, viz., IOC, HPCL, BPCL have plans to supply 
PNG in the cities of Kanpur, Agra, Lucknow, Vljayawada. 
Hyderabad, Secunderabad, Pune, Indore, Ujjaln and 
Gwallor. 

(c) and (d) PNG will be extended to other cities in a 
phased manner with the expansion of the pipeline 
infrastructure and the Increased availability of natural gas. 

Ban on Film. 

2488. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to atate: 

(a) whether the Government la aware that the 
Govemment of Pakistan has banned the import of ·~Ims 
made or developed in lnelia; 

(b) if so, the facts thereof; and 

Railway 2002-03 

(c) . the reaction of the Govemment thereto? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) Yes, Sir. 

(b) and (c) Govemment has consistently taken up 
the issue of Pakistan's ban on Indian audiovisual products 
within the ambit of the Composite Dialogue talks with 
Pakistan. However, the issue has not been resolved as 
yet. 

SUrrendering of Funds tor ROBalRUBI 

2469. SHRI KISHANBHAI V. PATEL: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the huge funds allocated for construc-
tion of Road Over/Under Bridges was surrendered by the 
Railways during the last three years; 

(b) if so, the details in this regard, zone-wise, 
vear-wise; 

(c) whether there has been a lack of coordination 
between the State Govemments and the Railways before 
finalization of Annual Plan; 

(d) If so, the details and reasons in this regard; 
and 

(e) the steps taken for timely completion of such 
projects and also for utilization of the funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI R. VELU): (a) and (b) During 2002-q3, 
2003-04 and 2004-05 the actual expenditure incurred by 
the RaHways under Railway Safety Fund for the planhead 
Road Safety Works - Road Over/Under Bridges Ht~ been 
leller than the allotments made In Budget Estimates. ~one· 
wise and year-wise detail in this regard for the last three 
years Is given below: 

(figures in erores of rupees) 

2003-04 2004-05 

Budget Actual Budget Actual Budget Actual 
Estimate Expenditure Estimate Expenditure Estimate Expenditure 

(Provisional) 

2 3 4 5 8 7 

Central 25.10 4.38 8.77 1.54 5.68 1.95 
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2 3 4 5 6 7 

Eastern 32.12 12.62 35.20 5.91 15.88 18.60 

Northern 35.86 15.77 26.39 9.87 24.05 21)6 

North Eastern 10.20 1.86 4.29 0.85 3.60 1.49 

Northeast Frontier 6.88 4.14 3.78 3.00 4.30 0.80 

Southern 103.23 27.33 51.24 15.17 42.32 11.35 

South Central 52.42 8.30 45.00 15.24 12.82 22.56 

South Eastern 32.91 3.85 16.75 5.04 14.20 7.20 

Western 26.28 3.87 9.04 2.08 9.69 5.03 

East Central • 41.86 12.14 50.20 11.60 

East Coast • • 15.59 2.91 12.76 3.30 

North Central • 6.51 1.17 5.12 0.73 

North Western • • 1.48 066 14.54 ·2.37 

South East Central • • 0.60 ~ 0.68 4.49 0.02 

South Western 40.90 7.81 26.28 4.48 

West Central • 5.60 0.87 5.30 2.04 

Total 325.00 82.12 313.00 84.94 251.00 115.28 

• New Zonel functional from 2003-04 onwarcll. 

(c) to (e) There has been no lack of coordination 
between State Governments and Railways regarding 
linalisation and execution of Road Over/Under Bridge 
works. Proposal Is sponsored by State Government/local 
bodies with due consideration of traffic density at level 
crossing. Joint Inspection Is carried out by Railway and 
State Government/local authorities for checking feasibility 
01 work as well as flnalisation of alignment of Road Over/ 
Under Bridge before sanction of work. As per extant rules 
proposal is sponsored by State Government alongwlth 
requisite undertakings regarding sharing of cost of work, 
closure of level crolling after completion of Road Over 
Bridge, provision of funds In their annual ptan, acquisition 
of land required for approaches etc. alongwlth the proposal 
lor sanction of work; On sanction of work on cost sharing 
basis in Railway Works ~rogramme,· drawings and 
estimates are prepared. The Railway constructs Its portion 
of work i.e. brldge.proper (bridge acro .. the railway track) 

and approaches by State Govemment. To expedite the 
completion of work and utilisation of allotted funds the 
progre .. of works Is reviewed with concemlng authorities 
of State Govemment periodically. All efforts are made by 
Railway to complete its portion of work alongwlth 
approaches by State Govemment. 

Market Strategy of RallWlly. 

2470. SHRI RAVI PRAKASH VERMA: Will the 
Minister of RAILWAYS be pteased to state: 

<a> whether the Government is aware that Ihe 
experts have suggested that the Railways should reorient 
its marketing strategy In order to retain Its pre-emlnent 
status In the National Transport Infrutructure; 

(b) If so, the details thereof; and 

(c) the steps taken by the Govemment In this 
regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) (a) and (b) No, Sir. However, 
u part of their own initiative, Indian Railways have been 
re-ot1enting their marketing strategies. 

(c) A statement Is enclosed. 

S,.,.",."t 

Initiatives tlllcen by Indian Railways in order to 
attract additional traffic are as under: 

(I) Wagon Investment Scheme (WIS) have been 
Introduced to cater to the need of Increasing freight 
traffic and demand for wagons. 

(II) Siding rules have been further liberalized and made 
more customer friendly to re.tore the confidence of 
siding owne,. and encourage more loading. The 
concept of .. sl.ted siding h .. been revived. It hu 
been decided that Railway. wUI .hare the co.t of a 
new railway .ldlng If the Industry come. up with a 
long-term commitment of traffic for 10 years or more, 
commenlUrate with the Inv .. tment of Railways. 

(III) A new scheme for development of Rall-lide 
Warehousing Complexe. through public-private 
partnership have also been Introduced with a view 
to encourage public-private partner.hlp.. It will 
provide a lingle window .. rvlea to the CUltome,. for 
providing value added •• r:vlce of forwarding, 
handling, warehou.lng and road bridging. 

(iv) To capture more traffic Container Corporation of India 
(CONCOR) II Increulng Ita terminal network and 
acquiring more wagon. to Increa.e It. reach In 
hlnteriand and augment capacity. 

In addition to above, following incentive. have alao 
been offered to freight cu. tome,. In order to attract more 
trIfftc. 

(I) Freight Concession in Empty Flow direction of wagon-
20% concealion In freight ratel have been granted 
for Incremental traffic booked In covered wagon. in 
the notified empty flow direction. of wagon. for the 
period from 1.1 0.2005 to 31.3.2008 

(Ii) Special Freight Incentive Scheme- 10 % conce.sion 
In freight rates have been granted to the Incremental 
traffic booked in covered wagon. during the period 
from December 2005 to January 2006. 

(iii) Special Station -to- Station Rate Scheme for covered 
wagons - 1 0% concession in freight rates have been 
granted to the incremental traffic for covered wagons 
from goods shed for the period 1.12.2005 to 
31.01.2006. 

(iv) Mini Rake Scheme - Mini Rake Scheme, which 
permits the granting of trainload benefit for running 
of 20 and more covered wagons, has been extended 
upto 31.03.2006. 

Utili_Ion of Submarine 
Bundlng C8pabllltiel 

2471. SHRI AOHALRAO PATIL SHIVAJIRAO: Will the 
Mlnlater of DEFENCE be pleased to state: 

(a) whether Indla'i lubmarlne building .capa-
bllitles have been lying Idle for the lut 15 yeara; 

(b) If so, the ,.8IOnl therefor; and 

(c) the meaaure. taken by the Government to 
utilize the submarine bulldlJ:1g capabilitiel? 

'-.".,-. 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANOIQUE): 
(a) to (c) Mazagon Dock Limited (MOL), Mumbal, .11 the 
only ahlpyard In the country which hal a proven capability 
and a dedicated Yard for conltructlons of submarines. The 
Eut Yard of MOL was set up In 1982, exclusively for the 
construction and major repairs of submarines for the Indian 
Navy. Two submarines were constructed and comml-
slioned Into service In February 1992 and May 1994. 
Thereafter, no order. were received by MOL for building 
new submarines. The submarine refit facility has been 
since utilized for the mid life major repalrs-cum-
modemlaatlon of submarine. of the SSK type held by the 
Indian Navy. 

The lubmarlne facility will henceforth be fully utilized 
sinea the Government of India has awarded a contract to 
MOL In October 2005 for construction of submarines for 
the Indian Navy with French collaboration. 

Nevlgtltlon 8yatem Coope,.Uon 
wlthlSRO 

2472. SHRI OHANUSKOOI R. ATHITHAN: Will the 
Minister of CIVIL AVIATION be pleued to ltate: 

(a) whether India Is developing Technology 
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Demonstration System (TDS) for satellite Based Navigation 
over the Indian airspace; 

(b) if so, the progress made so far in this regard; 
and 

(c) the time by which the system is likely to be 
made operational? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 
Airports Authority of India (MI) has initiated action for 
development of Satellite Based Augmentation System 
(SBAS) in India in collaboration with Indian Satellite 
Research Organisation (ISRO). Technology Demonstration 
System (TDS) is a part of the project. 

(b) Action has already been initiated for installa-
tion of various part equipments for SBAS such as Reference 
Station Equipment, Mission Control Equipment etc. at 
Bangalore, Ahmedabad, Kolkata, Jammu, Port Blair and 
Guwahatl as per requirements. 

(c) The probable time for the system to be 
operational is December 2009. 

Category-II Rout •• 

2473. SHRI ASADUDDIN OWAISI: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether it i6 a fact that with the increased 
demand in aviation sector, the category-II routes are no 
longer IOS6 making; 

(b) if so, the details of the category-II routes which 
have recovered from loss making; 

(c) whether North-Eastern region, Jammu & 
Kashmir and Andaman & Nicobar Islands routes have 
become profit making; 

(d) if 60, the details thereof; 

(e) if no, the strategy adopted by the Government 
to make these routel profit making; 

(f) whether the Government has given any 
subsidy to fly on these routes: and 

(g) if so, the details thereof and the steps taken 
or being taken by the GovellJment to adopt the same 
strategy on other category-II Routel? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) Indian 
Airlines operations on cat.1I routes continue to be lOIS 
making with the exception of servlcea·tolfrom Andaman & 
Nicobar 16lands. 

(e) to (g) Government has laid down Route Dispersal 
Guidelines with a view to achieve better regulation of air 
transport services taking into account the need for air 
transport services of different reglonl of the country. It iI, 
however, up to the airlines to provide' air services to specific 
places depending upon the traffic demand and commercial 
viability. As such, the airlines are free to operate anywhere 
in the country subject to compliance of Route Dispersal 
Guidelines issued by the Government. 

North Eastern Council is providing Rs. 35.00 crores 
per annum for 5 years (Rs. 175.00 Crorel) Itartlng from 
2002-03, to Alliance Air, for operation of ATR services to 
improve the air connectivity in the North Ealtern Region. 
There II no propolal at prelent to extend thll scheme to 
other Category-II routes. 

Piracy In Film Sector 

2474. SHRI S.K. KHARVENTHAN: 

SHRI HANS RAJ G. AHIR: 

SHRI C.H. VIJAYASHANKAR: 

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the Government il aware that the film 
Industry In the country il facing a lot of probleml due to 
piracy and incurring huge lossel u a relult thereof; 

(b) If so, whether there hu been peralstent 
demandl to amend the existing laws and make them 
more Itringent to deal with piracy problems; 

(c) if so, the details thereof; and 

(d) the reaction of the Governmant thereto? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) According to the 
Federation of Indian Chamber of Commerce and Industry 
(FICCI) the revenue loss from film piracy il about Rs.1200 
crores annUally. 

(b) to (d) The Copyright Act, 1957, which falla under 
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the purview of the Ministry of Human Resource Develop-
ment contains, Inter alia, legal provisions regarding 
copyrl~t In cinematograph films and music. The Act Is 
amended from time to time to keep it in consonance with 
International Copyright Law. This Ministry has also made 
suggestions for restricting incidence of piracy In the film 
and music sector while considering the ongOing 
amendments to the Copyright Act. 

This Ministry has also received a proposal to en~ct 
an Optical Disc Law to counter piracy in the entertainment 
sector. The Ministry in consultation with the Federation of 
Indian Chambers of Commerce and Industry (FICCI) and 
other stakeholders Is examining the need for a separate 
legislation for this purpose. 

Leaalng of Aircraft 

2475. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether Air India (AI) and Indian Airlines (IA) 
propose to lease more aircraft to Increase their existing 
services; 

(b) If so, the details in this regard; 

(c) the details of the terms and conditions on 
which le .. e agreements have so far been signed by these 
airlines; and 

(d) the sector identified by the.e airlines for using 
the aircraft? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) Air India 

One B7n-200A aircraft Is ICheduIed to be inducted 
on 15.12.2005 by Air India. Bnides, AJr India propos .. to 
take 6 aircraft for Itself and 7 B737 -200 aircraft for Air India 
Exp .... s on dry Ie .. e basis for delivery In the year 20~. 

Ind ... Alrtl ... UmItId 

Indian Airlines proposes to dry lease 3 A320 aircraft 
and 3 A319 aircraft. 

(c) Terme and conditions for taking aircraft on 
leaH basis vary from leasor to lessor, aircraft to aircraft, 
their conditions, age, airframe/engine combination, duration 
of leaH, number of aircraft and the prevalent market 

conditions. Generally, aircraft under 15 years of age are 
taken on lease for a term of 3-5 years. 

(d) Indian Airlines proposes to utilize the leased 
aircraft on the total network of Indian Airlines and Alliance 
Air. As regards Air India, the sectors and routes to be 
operated by their aircraft will be finalized at the stage of 
lease evaluation. 

{Translation} 
, 

Restoration of Railway Halt 

2476. SHRI BRAJESH PATHAK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government has received any 
requests from the peoples' representatives in August 2005 
about closure of Ganjmuradabad railway halt at Unnao in 
Uttar Pradesh and restoring it as a station as well as 
running of new trains and changing the time-table of the 
trains running between Kanpur and Balamau; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) A reference dated 
18.08.2005 from Hon'ble Member of Parliament forwarding 
therewith a copy of the letter signed by Principal, D.C.K.M. 
Inter College and other residents, Village-Ganjmoradabad, 
District-Unnao (Uttar Pradesh) regarding the following 
demands has been received: 

(i) Rs-converslon of the Ganjmoradabad halt station 
Into a full-fledged railway station. 

(Ii) Running of new trains. 

(iii) Changing the time-table of the trains between Kanpur 
and Balamau. 

(c) The demands have been examined and the 
position is .. under: 

(i) Re-conversion of the Ganjmoradabad 
halt station into a full-fledged railway 
station has not been found financially 
Justified. 

(II) and (Iii) Introduction of trains from 
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Ganjmoradabad and change in timings 
of trains on Kanpur-Balamau section is 
not feasible, at prftsent, due to opera-
tional constraints. 

Miautlllsation of Funds by NGOalVOa 

2477. SHRI N.N. KRISHNADAS: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) the criteria adopted for the selection of NGOs/ 
VOs for sanctioning financial assistance; 

(b) the details of the financial assistance given 
by the Government to different NGOS/VOs which are 
running schools and other relief measures for mentally 
and physically handicapped children in the country during 
each of the last three years and the current year, State/UT-
wise; 

(c) whether the Government has received compla-
ints for the mis-utilisaiton of funds by NGOsIVOs during 
the above period; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to check 
mis-utilisalton of funds by these NGOs/VOs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBUlAKSHMI JAGADEESAN): (a) The criteria adopted 
for selection of NGOsVOs for sanctioning of financial 
assistance under Deendayal Disabled Rehabilitation 
Scheme (DDRS) and Scheme of Assistance to Disabled 
Persona for Purchase/Fitting of Aids and Appliances (ADIP 
Scheme) administrated by the Ministry of Social Justice & 
Empowerment, and Establishment of Relief Institution 
Scheme and Training of Caregivers (Community Based 
Caregivers) Scheme administrated by National Trust for 
the Welfare of Persons with Autism, Cerebral Palsy, Mental 
Retardation and Multiple Disabilities (National Trust) under 
the Ministry is given in the enclosed Statement-i. 

(b) The details of financial assistance given by 
the Government to different NGOs/VOs which are running 
schoola and other relief measures for mentally and 
physically handicapped children in'the country during each 
of the last three years and the current year. State/Union 
Territory-wise, under DDRS and ADIP Scheme 'are 
available on the website of the Ministry of Social Justice & 

Empowerment- www.socialjustlce.nic.ln. The details of 
organizations, State/Union Territory wi .. , which were given 
financial assistance under the schemes of National Trusl 
during the lasl three years and the current year are given 
in the enclosed Statement-I and III. 

(c) to (e) Complaints of mis-utilisation of funds against 
5 NGOs funded under DDRS and 3 NGOs funded under 
the Scheme of National Trust have been received during 
the last three years and the current year. Further grant in 
aid to these NGOs have been stopped. 

S",,.,,..,,,-I 

The details of criteria adopted for the selection of 
NGOsIVOs for sanctioning financial saI.lance 

For sanction under Deendayal Dlubled 
Rehabilitation Scheme: 

(a) The organisation should be Registered under the 
Societies Registration Act 1860 (XXI of 1860) or any 
reievant Act of the State/Union Territory; or 

A public trust registered under the law for the time 
being in force; or 

A charitable company licensed under Section 25 of 
the Companies Act, 1958. 

(b) The organisation should have a legatty constituted 
managing body. 

(c) It should not be running for profit to any individual or 
body of Individuals. 

(d) It should have at le .. t 2 years experience in running 
the project for which the grant In aid has been applied 

(e, It should have engaged qualified ltaff .. preecr1bed 
under the Scheme. 

The concerned State GovtJUT Administration should 
forward the proposal of the NGOs aIongwith their 
recommendation and inspection report to the Central 
Govt. The eligible propoNls of NGOs from tho .. 
Districts where not even one project is funded under 
the scheme are given preference. New proposals 
from diatricts where two or more projects for a disability 
type are already funded under the scheme are not 
sanctioned. 

L Under the Scheme of Aaalatance to Of .. bIed 
Persona for Purcha..mttlng of AldalAppilanoea 
(ADlPSC ...... ). 

(a) Organisation and their branch .. , If any should be 
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registered under Societies Registration Act, 1860 or 
It should be • Registered Charitable Trult. 

(b) It should preferably posse.s p;ofeaslonalltechnical 
experti.e in the form of profellionalty qualified staff. 

(c) 11 should also preferably possess infrastructure in the 
form of machinery/equipment for the fabrication, 
titment and maintenance of artificial aid/appliance to 
be given to a disabled person under the scheme. 

(d) It should network and establish linkages with medical 
colleges/district hospitals/rural hospitalslPHCalFltn:Jent 
Centers of ArtIficial Limbs Manufacturing Company 
LimitedlDiatrict Disabled Rehabilitation Centers. 

.. Under .... blIMment of A.llef In.tltutlon Schem. 
.nd 1'r.tnlng of C8reglv.re (community be ... 
..... Ivere) echeme of NatIonIIl Trull for welfalra 

of Perla", with Autl.m, C.rabrlll PalSY, Mental 
A.tardatlon and Multlpl. DI .. blllt .... 

(a) It should be a Registered organisation and also be 
registered with National Trust for welfare of Persons 
with Autism, Cerebral Palsy. Mental Retardation and 
Multiple Disabilities. 

(b) It should be running for at least 2 years. 

(c) It should have. legally constituted managing body. 

(d) It should n.ot be running for profit of any individual or 
body of individuals. 

(e) It should run as close to the Community sought to be 
served aa possible . 

sr.tement-l' 

Details of financial assistance given to different NGOsIVOs, State fUnlon Territory -., under Establishment 
of Relief Institution Scheme of National Trust (Scheme revised and renamed as SAMARTH during 

the cutrent financial year) during lat three years and the current year 

S.No. be Name and Addr .. 1 of the organIaatIon Amount given (RI. In lakh) 

2002·03 2003-0.4 2004-05 2005-06 

2 3 4 5 6 7 

f AndIva PrecMIh Andhrs MahIIa Sabha, ~ Sabha 3.37 2.06 5.41 0.00 
Building. UnIvwIIty Road, Fiyderebad 

2 AncIva Pradnh Uma ManovIkaa Kendram, MancMkaa 2.27 0.89 2.19 0.00 
Nagar, Bet*'d Raydu PaIam, Kaldnda 

3 AndIvaP~ Akahya ~, AdjIlC8l1t to North Poat 8.36 3.47 4.63 0.00 
Office R.S. Tirupall 

4 AndIva Pradnh ShrI Dakahlnya Bava Samltl. K.O. College 2.53 6.05 4.03 0.00 
Road, Guntur 

5 Andhra Pradeah NIRMAN AuocIIdion for the MerUIy 5.30 0.00 6.89 0.00 
Retarded, W-12Z, HUT Colony. 
HUT Township Range Reddy 

8 Andhra PradMh Sneha Society for Runsl Reconatruction. 2.83 4.30 3.94 0.00 
H. No. 11-2-31, DPP, KenMIIw. Temple. 
Kantnhwar, NJzamlbad 
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7. Andhra Pradesh Swayamkruahl, 265, New Vaaavlnagar, 0.00 10.86 4.63 0.00 
Secunderabad 

Andaman & 0.00 0.00 0.00 0.00 
Nicobar Islands 
Arunachal 0.00 0.00 0.00 0.00 
Pradesh 

8 Assam Peroma Pratlbandhl Shlau Blkuh Kendra, 3.08 3.58 1.99 0.00 
Clnnamara, Jorhat 

9 Assam Parent AaaocIatlon of Shlahu Sarothl, Off 0.00 9.98 3.39 0.00 
Ram Krllhna Mlaslon Road, Guwahatl 

10 Bihar Shama Vikas Samltl, Aaaar Nagar, Mala 4.39 2.59 3.87 0.00 
Bigha, Islampur, Nalaneta 

11 Bihar Samaj Kalyan Sansthan, Naya Nagar, 6.28 0.00 7.40 0.00 
Roaen, Samutlpur 

12 Bihar J M. Inatltute of Speech & Hearing, Road 7.22 6.88 7.93 0.00 
No.5, lnetrapurl, Post Kelhri Indrapurl, Patna 

13 Bihar Indian Institute of Health Education & 0.00 2.44 0.00 0.00 
Research, Health Institute Road, Beur, 
(Naar Central Jait) Patna 

14 Bihar Daapalaya Institute of Mental Health, 0.00 0.00 4.03 0.00 
Pumia 

Chandigarh 0.00 0.00 0.00 0.00 

15 Chhattisgarh Aakanaha Uona School for Mentally 0.00 10.66 0.61 0.00 
Handicapped, Uona Den, Jal vlhar Colony, .RqIur 

16 Chhattiagarh Sneh Smapada, Durg 0.00 0.00 3.43 0.00 

Dadra & Nagar 0.00 0.00 0.00 0.00 
Haveli 

17 Delhi Insiplration Centre, AGI·123 0, Vik8Ipuri, 7.88 8.25 7.10 0.00 
New Delhi 

18 Deihl Muskan Parents AaaocIation for the 1.SO 1.74 2.25 0.00 
Welfare of Children with Mental ~, 
B·2. Vasant Kunl, New Delhi 

19 Delhi Handicapped Chlldrens Pwents 0.00 7.96 2.48 0.00 
Asaociatlon, 2·Balblr Saxena Mwg, Hauz 
Khaa, New Deihl 
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20 DelhI Tamama Speciat School, VaaanI Vihar 0.00 0.00 4.13 0.00 
New Delhi 

21 Delhi Manovfkes Comprehensive Rehabilitation 0.00 0.00 4.28 0.00 
& Research Centre, Delhi 

22 Goa LokYIahwas Prattshtan, Shantadurga S.03 3.03 4.80 0.00 
Krupa Ashram, Kapiishwarl DhavaH, Panda, Goa 

23 Goa Sangath Society for Child C ::oveIopmenI & 1.12 7.96 0.00 0.00 
Family Guidance, 35, Defence Colony, AHo Poryorlng Goa 

24 Gujarat Sanskardhan Educational Trust, Tmali 3.46 2.69 3.20 0.00 
Road, Baroda 

25 Gujarat Sri VadUal S. Gandhi Charitable Trust, 5.75 9.36 10.91 0.00 
Antisar Darwaja, Kapadwanj, Kheda 

26 Gujarat 8mt. Pruanben Namad .. Ramji Shah 1.01 2.35 2.02 0.00 
(Talajawala) Society for Relief & Rehabilitation 
of the Disabled, 51 Vidyanagar, Bhavanagar 

27 GuJarat Andhjan Kalyan Trust, Oppt. MadIna 8.01 7.32 8.07 0.00 
Mujld Churapa Road, Dhorljl 

28 Gujarat Navjeevan Charitable Trust, 23 Avinashi 1.64 2.58 3.02 0.00 
Azartment, Neharu Partdayad Society Road, 
Vaatrapur, Ahmedabad 

29 Gujarat BUnd People's Association (India) 0.00 9.12 0.00 0.00 
VutrlllU, Ahmedabad 

30 Haryana Red Cross Parents Aaaociation for 5.22 0.00 0.00 0.00 
Waif .. Of Handicapped Children, GancIhINIpr, 
Near Mahila Ashram, Rohtak 

31 Haryana Arpan lnaltute for Merully HandIcapped 5.30 3.87 0.00 0.00 
Children, GandhInagar, Rohtak 

32 Haryana DISHA Vocationat Training & 4 .• 1.67 3 •• 0.00 
Rehabilitation Centre, Din Lane, HIaar Road 
Siraa 

33 Himachal Sahyaog Salarav8na V1k1q Kalyan 5.21 4.17 4.80 0.00 
(. 

Pradesh Samlti, Near Red Cross Shawan, Mandl 

34 Himachal Aaatha Welfare Society, Nahan, Opp. 5.41 2.17 4.34 0.00 
Pradesh GPO Tonk, SIrmour 
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35 HImachal Prem Aahrem PO Una 5.04 7.21 7.21 0.00 
Pradelh 

36 HlmIlCMl BIshop CoHan School, Shlmla 0.00 3.64 2.28 0.00 
Pra.ah 

37 Jlwkhand DMpIhIIca lnatltute 01 Chid Development 3.78 3.88 5.72 0.00 
& Merta! HeaIIh, StndhanmI RoM, Ranch! 

38 Kam.taka Acadlmy for s.v.a ~ ... 1.71 1.71 3.SIS 0.00 
AuIIIm (ASHA), 8-123. KirIoIkIr Colony. 
3rd 1UIgI. 4th Block. Bu."....,. Nagar, 
BangaIcn 

38 Kamataka AIhakIran Spedal NHda School. 15. 7th 4.25 3.18 0.00 0.00 
main. II Stage. Indr. Nagar, BangaIore 

40 Kemataka wett ... AaaocIatIon for Rehabilitation of 2.54 2.81 3.18 0.00 
DIaabItd of SocIety (WARDS). 10th MaIn 
Road. N .. Hopcoma _van Bhkn. 
Nagar. New TI1Ippag1dra ~ Banglllare 

41 KamatMa CompqhenaIYe Rehabilitation 0rgnIaaII0na & 0.00 1.03 1.50 0.00 
ServIce SocIety, PO No.6, REML N .... Poet, 
Kolar Gold Fielda. 

42 Kamataka ShrIatI Special AcademY. MIG 71, 1 Croea 0.00 1.50 8.50 0.00 
V Main KHB Colony. II Stage. 
Baaaveaavara Nagar. BangaIore 

43 Kamataka SocIal Wett.e lnaltule of MriInd. 0.00 0.00 3.30 0.00 
Davangere 

... KeraIa 2.83 2.83 4.03 0.00 

45 KeraIa Alhraya. PuIIyII, ,......,"""'. Kallam 8.18 4.03 4.03 0.00 

... KeraIa Pan Rehabllblion Centre and SpecIal 5.10 4.04 0.00 0.00 
School (A unit 01 Emm .. VII. CtwItIbIe Society) 

47 K .... DMpti Society, Jelly AGed, Muhamm. PO 2.08 1.02 4.24 0.00 
Alappuzha 

48 K .... VIk.u Yojna Social ServIce SocIety. 3.51 0.00 3.51 0.00 
KotIayam 
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49 ·K .... AuocIaIIcn for W ...... of the 0.00 8 .• 9.35 0.00 
Handicapped, PO No.59, 17/194 A, 
M Square Complex, Pavamanl RoM, c.l1cut 

I.aksMdwMp 0.00 0.00 0.00 0.00 

50 M8dhya ",..... MIhIIa lJtUrIh s.n.thM, 314, YrtndIIwM 2.02 3.02 4.03 0.00 
CGIony, Banganga, Indore 

51 M8dhya PfIIdeIh Madhya PradMh YIIdang Sahey ... 2 •• 2.84 0.00 0.00 
Samlll, _, s.mt.h ..... , Indon. 

52 Mdlya PnIdNh ShrI ShrI lJtUrIh Samlt, 38, Narayan 4.25 382.00 ..22 0.00 
BIgh, Indore 

53 M8dhya ",..... DIgdarahIka InatItute of ~ I 0.00 11.02 2.52 0.00 
ReH.-ch, Red Cross Bhawan Complex, 
SHY ....... , Bhopal 

54 Maharashtra IneII .... Red Crou SocIety, Dlatrtct Branch, 1.24 1.07 2.11 0.00 
KoIhllPUf', Gale No.4, Near Central BuIIcIng, 
Kaaaba Baweda, Kolhapur 

S5 MIharaahtra SANKALP AuocIaIIon of P ...... of 1. 5.50 4 •• 0.00 
P..ana with MenIal RetMtaIIon, BHrty ~ 
R"InIgW, Nagpur 

56 M~ SAYAU, AIIna', Plot No.14, S.No.133, 2.84 4.47 5 .• 0.00 
PrIbha Co-op HoUIIng SociIIy lid, KoIhId, Pune 

57 M8haruhtra AuocIaIion for the w.w.. of Peraone witt 0.00 2 •• 4." 0.00 
Mental HandIcIp In ........,.,. .. T ....... 
MorriIon HouM (e.lIMnI) 18 a.M StrNI, ....... 

58 MaharaIhIra Jeevoday Voc:aIIoNI TraInng Centre for 0.00 8.71 3.19 0:00 
......., ~ .. Idellcy Ao.d, 811dar ....... 

59 ManIpur People's W ..... SocMty, YIiIrtpok, 8.12 5.18 7.44 0.00 
LIIImanaI PO IPS YIiIfpok, EMf ImpIIIII 

80 Manipur The __ Wom's w-. AIIocIaIion, 4 •• 3.40 1.1. 0.00 
K-.amthonQ, KaIIom lAIrIk. W .. ImphII 

81 Manipur AI ....... ...,..., HalIlNiRIiId UI 1.14 5.14 0.10 
P .... W .... 0IgInINIi0n, 
~ Top, u.ak, ImpMI 

82 ManIpur a.a.UvIng COl .... and A., ... 0'- 0.00 3.38 
0IganIuII0n, ThoubII 
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Meghalaya 0.00 0.00 0.00 0.00 

Mlzoram 0.00 0.00 0.00 0.00 

Nagaland 0.00 0.00 0.00 0.00 

63 Ori •• a V.., Surendra Sal lnatitute for MenIally 6.65 6.65 7.80 0.00 
Handicapped. Social WeHare Centre. AT 
PO Dhankuda. Sambalpur 

64 Orl, .. Auociallon for Social Help In Rural Are •• .5.46 4.08 4.45 0.00 
AT PO Tu.r •• BoIangir 

65 Orl ••• R.earch Academy for Rural Enrichment. 5.38 4.28 4.99 0.00 
AT PO Sonepur 

66 Orl •• a Aaaociation for Voluntary ActIon. At 6.46 3.55 4.98 0.00 
Dampur. PO 8efboi. Purl 

67 Orl ... Centre for Rehabilitation and AeHlrch. 0.00 0.00 4.47 0.00 
Bhadrak 

68 Punjab Shishu Baunt Residential eare. SucW. 3.84 4.64 4.03 0.00 
Palial. 

69 Punjab Indian Red Croaa Society. Red CrOll 6.16 4.61 6.48 0.00 
Shavan. Sadiq Road. Farldkot 

70 Pondlchery Rehabilitation of DIaabIec:Iln India, 42. St. 1.97 1.43 4.33 0.00 
Antony', Kovil Street, Reddlarpalayam, 
Pondlcherry 

71 R_than R.,Ulhan MahUa Kalyan MandaI, Opp. 3.05 2.84 1.50 000 
Savitri School. Govlnd Shavan. CIvI Line. Almer 

72 ~ . Navdllha Viku Samit, P-6, Hasan Khan 1.40 1.38 2.47 0.00 
Meulali Nagar. Nw8I 

73 RelUthan Aaha Ka Jhama HarIaI Ka KothI, 3.18 3.76 3.82 0.00 
NawIgarh, Jlu1jhur 

74 ~ Mahlia 8alvlkIIa Gramodyog ShIkIha 2.01 3.80 4.71 000 
Samltl, Zuky School for MR, 345, 
Rlllenctre NIgar. 8haratpur 

75 ~an ~av-n Seva Sanathan, Seva Dham, 3.28 2.02 7.49 0.00 
Seva NIgar, HiranmargI. Sector4-S, Unk RoM, UdIIpur 



297 WrlIten An--. AGAAHAYANA 17, 1e27 (SAKA) To Oueltions 298 

2 3 4 5 6 7 

76 Rajasthan Akahya Pratla1han, Stat. road, ChIr .... 0.00 4.61 2.80 0.00 
Jhunjhun 

n Rajuthan Shracl\alaya Alhram Samlti, JhaI HouM, 0.00 2.35 0.00 0.00 
Swaj pole, Kata 

78 Rajuthan Pray. Prachya Shodh PMth, 30 ACI 0.00 6.24 7.20 0.00 
Road, Bhopal P ... , UdaIpur 

Slkkim 0.00 0.00 0.00 0.00 

79 TamU Nadu ANBAGAM, Plot No.14, Thenujari HouIIng Colony, 3.85 5.86 4.39 0.00 
Thenu GanapathI Nagar, Madamblkkam, Chennal 

80 TamO Nadu EcomweI orthopeadIc CMIr., near R.C. 3.41 5.38 4;'03 6.00 
Church, Tharamagelam, Salem 

81 TamU Nadu M.S.Chellamuthu Truala R ... arch 3.82 1.51 3.78 0.00 
Foundlltlon, 813, K.K. Nagar, Madura! 

82 TamU Nadu Local Level Committee 5.15 7.08 7.08 0.00 
UcI1agamandalam, NIIgIrII 

83 Tamil Nadu The GuIld of SeMcee, .... R.nway 1.01 0.11 2.46 0.00 
8taIion, RaIlway Stallan Road, Kanchipuram 

84 Trlpura TrIp&n Charitable Health SocHly, 4.17 0.00 0.00 0.00 
K~, 42, KMmnag.-, Aglrtala 

85 Trlpura All Tripura Scheduted catea, Tribee Md 4.41 4.02 4.03 0.00 
MInorIty UpIIfIm .... Co&n:II, R ....... Road, No.1 
(2nd land) PO Ramnegar, AgMaIa 

86 Uttar PradeIh DriIttI SamajIk SaneIha, MG 211 Sector 6.16 4.83 8.47 0.00 
C, AIIganj, Luc:know 

87 Uttar PradeIh BhagIrath Seva SanaIhan, R-10144, New 6.41 4.08 4.08 0.00 
RIll Nagar, GhazIabad 

88 Uttar Pradeah Centr. tor Mentally R.a.dad & HMrtng 0.00 5.02 3.88 0.00 
Impaired, 3 Church Road, CMI Linn, Saharanpur 

89 Uttar Pradeah NIrbaI Varg Kalyan SamIII, Mau 0.00 0.00 1.88 0.00 

90 Uttaranchal UNECSS ReHerch o.v.Iapm .... SocIety, 5.52 3.82 5.04 0.00 
UNECSS Houle, BIIon, Takula Road, BIgeIhwar 

91 Weat8engal India lnatitute of Cerebral P.y, P-35I1, 5.23 0.00 3.82 0.00 
T.aaoaar Road, (Opp Martne Engg. College) KoIkata 
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12 W ... BenpI ...... Red Croa SocIety, 0IkshIn 8 ..... ".40 8.51 0.00 

DInaiu DIatrict Br8nch, Suryaaen kanl, 
PO BeIuIhIIl. DekIIin 0Inajpur 

13 W"'8engII 5.55 8.82 8.82 0.00 

14 W"'BengaI DIM! SmIrtII s-.d. PO KhlJuradlha, 8.14 0.48 0.00 0.00 
HooghIy 

85 WealBenpi RMIpurNt 8p8Itic .. HancIcapped ".12 ".83 ".48 0.00 
SocIety, ChInngudIm, PO RImpwhIt, BIrbhum 

• W ... BenpI Kanduldhi BIkuh SocIety, PO 2.72 3.05 2.7g 0.00 
KInduIIdIhI, .a.nIwra 

87 Weal ....... ChIInr1M 8mritI PrlltlbMdhi Seva 0.00 2.84 0.00 0.00 
Kendra, 10, RNTP, By.~, PO Shyamn.e-, 
North 24. PwgMaa. .. .. ",.",.", 

sr.tement .howIng .,.,. oIl1nMCIM ..... nce given to different NGOtIIVCM. State /UnJon TerlIoty wi .. , 
under 1'rIIItWng 01 ~ Scheme 01 IUtIona/ 7iwt during Jut tine yut8 and the cu".nt year. 

S.No. .... Name and DIItrIct 01 the organIIaIIon Amount given (AI. In Iakh) 

2002-03 2003-04 2004-05 2OOS-08 
2 3 .. 5 8 7 

Andtn PrIIdeIh Sri o.utqa Bhava SamhI. o.nur 2.GO 0.00 1.81 0.00 

2 Andtn PnIdIIh IChnam P .... Alaaejeljon, Rangaraddy 0.00 0.00 0 .• 0.00 

3 Andtn Predaah R .... EduoaItonaI MecIIc8I and EconomicIII 0.001 0.00 0 .• 0.00 
DeveIDpn_ 8ocHty, ChIIIoar 

.. Andtn PndIIh ThIIIur ..... PraNd InIIIIute, ~ 0.00 0 .• 0.00 0.00 

5 Andtn PndIIh REMEDS. ChIIIoor 0.00 0 .• 0.00 0.00 

• Andtn PrIIdeIh . AurII ..... InduIIrtIt DaweIap SocIIly, ChIIIoor 1.00 0.00 0.00 0.00 . 
7 AncIn PndIIh u. ...... ,W .... 1.00 0 .• 0.00 0.00 

'; 

• Andtn PnIdIIh Ulna ....... KIndra, KIIdnda '.00 0.00 0 .• 0.00 

• Andtn PndIIh sw.mIIruIhI, Saoundaraa.d 0.00 0 .• 0.00 0.00 
7 



301 WrNt.n Anawent AQRAHAYANA 17,1.7 (SAKA) To Queatlons 302 

2 3 4 5 8 7 

10 Andhra PradHh Sneha SocIeIy for Rural R~, 1.00 0 .• 0.00 0 .• 
Nizwnlbad 

11 Auam Mum Mental W ..... SocIety, NIIbIri 1.00 0.00 0.00 0.00 

12 Auam Prerona, Jorhat 0.00 D .• 0.00 0.00 

13 Auam ShIIhI ShIIwali Sputic Society, DhubrI 0.00 0 •• 0.00 0.00 

14 Aaum SWIbIMIbi 0.00 0.00 D •• 0.00 

15 BIhIr DHpUy, Puma 1.00 0 .• 0.00 0.00 

18 BIhIr Jenhit Seve MRaJ, BeguaaraJ 0.00 0 .• 0.00 0.00 

17 BIhar Ecovic, Gaye 1.00 0 .• 0.00 0.00 

18 BItw Samarpan, Sheohar 1.00 0.00 0.00 0.00 

18 BIhar Indian lnatitule of HNIIh EducIdIon & Ratearch, 1.00 0.00 0.00 0.00 
P8tna 

20 BIhIr Shame VIka SamIIl, NUnda 1.00 0.00 0.00 0.00 

21 BIhIr Karpurt ThIkur ChmIn VIkII SInIIhM, Pilna 1.00 0.00 0.00 0.00 

22 BIhIr Environmental Coneubncy VIkMh Cenrt., Paina 0.00 0.00 D .• 0.00 

23 BIhIr ShWhwn, MuzaffIrpuI 0.00 0.00 0.00 0.88 

24 BIhIr Swn" K • ." SanIthan, Swnatlpur 0.00 0.00 D .• 0.00 

25 ChhattIlhgattI AakankIha, R$ur 2.00 0 .• D •• 0.00 

26 Chhattlahgalh Sneh s.mp.da Vldyalaya, Dwv 0.00 0 .• 0.00 0.00 

27 ChhaItIIhgarh Anlwr, Korba 1.00 0.00 0 .• 0.00 

28 Chandlgath GlMRC, ChandiptI 1.00 0 .• 0.00 0.00 

28 DII1I TImIm8, YIM'1t VIIw 0.00 0 .• 0.00 0.00 

30 Deli a.v.1he ChIIcn1w1h ........... cMIIon ... 0.00 0.00 0.00 0 .• 
DIIIbIIIty FoundItion, Luml Nao-

31 Deli 0.00 0.00 0 .• 0.00 
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32 Gujarat Smt. PNR Society, Bhavnagar 1.00 0.00 0.00 0.00 

33 Gujarat Sh. Excellent Yuwak Mandai, Bhavnagar 1.00 0.00 0.00 0.00 

34 Gujarat Medical Care Centre Trust, Vaclodara 0.00 0.00 0.98 0.00 

35 Gujarat Shrl Andhjan Vividhlaxl Tallm Kendra, Jamnagar 0.00 0.98 0.00 0.00 

36 Goa Disha, Panaji 0.00 0.98 0.00 0.00 

37 Goa Sangath, Panajl 0.00 0.98 0.00 0.00 

38 Himachal Pradesh Chelana, Bllaapur 1.00 0.98 0.00 0.00 

39 Himachal Pradesh Pram Ashram Una 0.00 0.00 1.61 0.00 

40 Haryana Tapan Rehabilitation Society, Kamal 0.00 0.98 0.00 0.00 

41 Haryana Khushboo Welfare Society and SOS Villages, 0.00 1.91 0.00 0.00 
Gurgaon 

42 Jharkhand Oeepahlka, Ranchl 0.00 0.98 0.00 0.00 

43 Jharkhand Srljak Samuh Deoghar 0.00 0.00 0.98 0.00 

44 Kamataka Angavlkalara Ashe Klran Trust, Devngere 1.00 0.98 0.00 0.00 

45 Karnataka Kamataka Parente AuocIatlon 0.00 1.00 0.00 0.00 

48 Karnataka Swelm, Oavengere 1.00 0.00 0.00 0.00 

47 Kamataka Grameen Abudaya Seve Samlthe, Doddaballa 1.00 0.00 0.00 0.00 

48 Karnataka Academy for Severe handlcapes and Autism, 1.00 0.00 0.00 0.00 
Bangalore 

49 K., .. Manovlkal Special School, Kolam 1.00 0.00 0.00 0.00 

50 Kerala &elrel Aaha Bhavan, KoIlam 0.00 0.98 0.00 0.00 

51 Kar.la K. Yelayudhan MemorIal Trust, Allapuzha 0.00 0.00 0.98 0.00 

52 K.raIa AuocIaIion for the Walfar. of the Handicapped 0.00 0.98 0.00 0.00 

53 Madhya Pradesh UP VIkaIang "*Yan SamItI, Ujjaln 1.00 0.00 0100 0.00 

54 Madhya Pradaah Uahaiama Gandhi SWlathan, Indore 0.00 0.98 0.00 0.00 



WrtIfen~ AGRAHAYANA 17, t.7 (8AI<A) To· 0WIII0n8 308 

2 3 4 5 6 7 

55 ~a Pradesh Aeha Deep VIkIang VIku Avam kalyan 1.00 0.00 0.00 0.00 
Sangalhan. Slwani 

5& Madhya Pradeah Ava. PUIWVU Avam Anuaand Sansthan. 0.00 0.00 0.88 0.00 
Sagar 

57 Madhya Pradesh Ashav'am Trust. s.wanl 0.00 0.00 0 .• 0.00 

58 Madhya Pradesh Brigh Star Social SocIety. Sehore 0.00 0.00 0 .• 0.00 

59 Madhya Pradesh GuruIwI SaneIu1t ShIkIhan Samlti, SIdhI 0.00 0.00 0 .• 0.0 

80 Madhya Pradeah RoIMI. GwaIIor 1.00 0.00 0.00 0.00 

61 Maharaahtra AavIstNr, Kolhapur 1.00 0.00 0.00 0.00 

62 Maharaahtra Jeevoday, Napr 0.00 0.88 D •• 0.00 

63 Matwaahtra Adlvaal Sevabhavt SIinatha, Ahrnednagar 0.00 0 .• 0.00 0.00 

84 MMaruhtra SalvI, Pune 0.00 0 •• 0.00 0.00 

85 Maharuhtra The Raeerch SocIety for the ear. Trealment 0.00 0.00 0 •• 0.00 
Training of Children with MenIal Handlclppld. MumbII 

66 Mahara.htra JIYhala Soc:Iety for the Mentally HandIcapped, 0.00 0 .• 0.00 0.00 
SoIapur 

67 Manlpur Community Development Programme Centre, 1.00 0.00 0.00 0.00 
Thoubal 

88 ManIpur 0rganiNII0n for rural Development n 0.00 0.00 0 .• 0.00 
Economic ConIcIouanea, 8lahenpur 

68 Manlpur People Advance In SocIal ~, Ctlurachnfpur 0.00 0.00 0 .• 0.00 

70 MtghaIaya o.r .IIngkynnen, 8hIIong 0.00 0 •• 0.00 0.88 

71 Mlzoram SpuIice SocIety of Mizoram, AIIawaI 0.00 0.00 0 •• 0.00 

72 Orl •• a vaa lnItIIute for MH, s.rnt./pur 1.00 0 .• 0.00 0.00 

73 OrI •• a AIha. BoIar9r 1.00 0.00 0.00 0.00 

74 Orl •• a Pr8ChI PaIhIgar, PwI 1.00 0.00 0.00 0.00 

75 Orl ••• VIcaI 8adan, Purl 1.00 0.00 0.00 0.00 
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76 Orissa Rare, Sonepur 1.00 0.00 0.00 0.00 

77 Orissa Vikas, Bhubneswar 0.00 0.98 0.00 0.00 

78 Orissa Jewels International, Bhubneswar 2.00 0.00 0.00 0.00 

79 Orissa Regional Spinal Injury Centre, Cuttack 2.00 0.00 0.00 0.00 

80 Orissa Dr. BB Mohanty Memorial MR Benefit Trust, 1.00 0.00 0.00 0.00 
Bhubneswar 

81 Orissa Rural Research & Development Council, 1.00 0.00 0.00 0.00 
Mayurbhaj 

82 Orissa National Rehabilitation Artificial Limb Centre, 1.00 0.00 0.00 0.00 
Rourkela 

83 Orissa Research Academy for Rural Enrichment, 0.00 0.98 0.00 0.00 
Sonepur 

84 Orissa Aaaociatlon for Social Help 'In Rural 0.00 0.98 0.00 0.00 
Area (ASHRA) Bolanglr 

85 Orissa Open Learning Sy'tem, Bhubneswar 0.00 0.00 0.98 0.00 

86 Orissa Balaaore District Handicapped Welfare 0.00 0.00 0.98 0.00 
Organisation, Bhadrak 

87 Punjab IndI.-. Red CroaK Society, Farldkot 1.00 0.00 0.00 0.00 

88 Punjab Sadhu Buant Residential Care, Patiala 1.00 0.98 0.00 0.00 

89 Pondlcherry Saday, Pondicherry 1.00 0.98 0.00 0.00 

90 Rajasthan Rajuthan MahUa Kaly.-. Mandai, Ajmer 0.00 0.98 0.00 0.00 

91 RaJasth.-. Jubln Sputlc Home and Charitable Trust, 0.00 0.00 0.98 0.00 
Srlganganagar 

92 RaJaathan Social Welfare Department, Jaipur 0.00 1.69 0.00 0.00 

93 Slkklm Sputlc SociMy of Slkklm 0.00 0.00 0.98 0.00 

84 Tamil N.tu Bharatmatha Centre. Tlruvarur 1.00 0.98 
, 
0.00 0.00 

95 Tamil Nadu Santhee Neathl Kendra. Nilgirles 2.00 0.98 0.00 0.00 



309 Written An....,., AGRAHAYANA 17,1927 (SAKA) ToQuestloM 310 

11 2 3 • 5 6 7 

96 Tamil Nadu Vldya Vlkaslnl Opportunity School, CoImbatore 1.00 0.98 0.91 0.00 

97 Tamil Nadu Ecomwel Orthopedic Centre, Salem 1.00 0.98 0.00 0.00 

98 Tamil Nadu Scord, Thiruvarur 1.00 0.00 0.00 0.00 

99 Tamil Nadu DDRC, Tutlcorln 0.00 . 0.91 0.00 0.00 

100 Tamil Nadu DCDR, Madurai 1.33 0.00 0 .• 0.00 

101 Tamil Nadu Rucode India, Kanyakumari 1.00 0.00 0.00 0.00 

102 Tamil Nadu People's Craft Training Centre, TV Mala! 1.00 2.00 0.00 0.00 

103 Tamil Nadu Spastic Society of Tamil Nadu, Chennal 2.00 0 .• 0 .• 0.00 

.... 
104 Tamil Nadu Deepam Trust, Palalni 0.00 1.00 0.00 0.00 

105 Tamil Nadu Keel OttivllkkMl Gram Sangam, Kancheepuram 1.00 0 .• 0.00 0.00 

106 Trlpura Tripura Charitable Health Society, Agartala 1.00 0.00 0.00 0.00 

107 Uttar Pradesh UP Parents AalOCfatlon, Lucknow 2.00 0.00 0 •• 0.00 

108 Uttar Pradesh Integrated Institute for the Disabled, Varanul 1.00 1.00 1.118 0.00 

109 Uttar Pradesh Chetana, Lucknow 1.00 0.00 0.00 0.00 

110 Uttar Pradesh Subhuh Shikahan Avam Vlku Senath&. 0.00 0.91 0 •• 0.00 
Raabareilly 

111 Uttar Prade.h Shlkahit YlNa Seve Samltl, Butt, UP 0.00 1.00 0.00 0.00 

112 Uttar Pradesh Vlklang Kendra Rural R .. earch SocIety 0.00 0.00 0.84 0.00 
Allahabad 

113 Uttar Pradesh Shant! Sam., Sevi Samlti, Farrukhabad 0.00 0.00 0 .• 0.00 

11. Uttar Pradesh Rutrlya Buddha Shlklha Avam Samajlk 1.00 0.00 0.00 0.00 
Sansthan, JP Nagar 

115 Uttaranchal UNECSS, Bag .. hwar 1.00 0.00 0.00 0.00 

118 Uttaranchal Mangaldeep Vldya MandIr, A1mora 1.00 lUX) 0.00 0.00 

117 West Bengal Mldn&pol'e RehlblRtation Centre for ChIldren, 1.00 0 .• 0.00 0.00 
Midnepore 
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118 West Bengal 

119 West Bengal 

120 West Bengal 

121 West Bengal 

'22 Weat Bengal 

123 West Bengal 

124 We.t Bengal 

125 West Bengal 

126 West Bengal 

127 WHt Bengal 

128 Weat Bengal 

129 Weat Bengal 

130 West Bengal 

131 Weat Bengal 

132 West Bengal 
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Manovlkas Kendra, Kolkata 

Blkuhayan, Koikata 

Kenduadlhl Blkaa Society, Bankura 

Rampurhat Spastic & Handicapped Society, 
81rbhum 

Matliia Unnayan Shlvlr, Howrah 

Shelter, Hooghly 

IRC, OQahln OInaJpur 

Nof1h Bengal Handicapped Rehabilitation 
Society, Oatjeeling 

North Calcutta Pratlbandhl Seva Kendra, Koikata 

SocIety for Mem.I Health C.e, Burdwan 

Pradlp Centre of AutiIl1l Management, Koikata 

OORC Murahldabad 

OORCJ~url 

Indian Institute of Cerebral Palsy, Koikata 

New Allpur AnunbMb, Koikata 

To CJuettIoM 312 

5 8 7 

1.00 0.00 0.00 0.00 

1.00 0.88 0.00 0.00 

1.00 0.00 0.00 0.00 

1.00 0.98 0.88 0.00 

1.00 0.98 0.98 0.00 

1.00 0.00 0.00 0.00 

1.00 0.00 0.00 0.00 

1.00 0.00 0.00 0.00 

1.00 0.00 0.00 0.00 

2.00 0.00 0.00 0.00 

1.00 0.00 0.88 0.00 

0.00 0.88 0.00 0.00 

0.00 0.98 0.00 0.00 

0.00 0.88 0.98 0.00 

0.00 1.00 0.00 0.00 

SettIng up of CIIU CIIntre. RAILWAYS (SHRI R. VELU): (a) to (0) Integrated Train 
Enquiry Syatem (ITE~) will be .. t up by providing call 
centrea throUghout the country. Two call centrea at Patn. 
and Bangalore have already been made operational on 
trtal bul •. The main teaturee 01 the call centrel would be: 

2478. SHRI RAVI PRAKASH VERMA: Will 'the 
Mlnllter of RAILWAYS be pleued to atate: 

(a) whether the Railways propo.. to aet up 22 
Call Centre.; 

(b) 1110, the detallt thereof, zone-wiN; 

(c) the nature 01 works to be alatgned to these 
can Centrel; and 

(d) the time by which th ... Centrea are likely to 
ltart functioning? 

THE MINI8TER OF STATE IN THE MINISTRY OF 

(I) A universal telephone number 139 will be provided 
without prefixing any Subscriber TNnk Dialing (STD) 
code to get connected to the call centre. 

(II) Both Interactive Voice R .. pon .. SYltem (IVAS) and 
manual enquiry witl dilHmlnate Information on train 
Nnnlng Itatua, R ... rvatlon atatul of P .... ng.r and 
availability 01 aocommodatiOn. 

(d) Commla,lonlng of remaining call centrea I, 
likely to be completed during 2008-07. 
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(Translation) 

Document8ry FUme on 
FI'MCIom FIghW8 

2479. SHRI DEVIDAS PINGLE: 

SHRI DANVE RAOSAHEB PATIL: 

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the criteria fixed by the Government to make 
documentary fllma/publl.h book. on the lives of freedom 
fighte,.. and Important perIOnalltle. of the country; 

(b) whether the Government has reoeIved I0Il18 
prapoe. from the Government of Meharuhba for mIIIdng 
documentary fIma etc. on the ltv. of freedom figtMN; 

(c) if so, the details thereof; and 

(d) the action being taken by the Government 
thereon? 

THE MINISTER OF PARllAMENTARV AFFAIRS AHD 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PAIVA RANJAN DASMUNSt): (a) No criteria has 
been fixed 10 .. by the Government tor milking of 
documentary films on Freedom FIgh.... Ind ImportanC 
~ of the country. Howver. the FiImI OM.,.. 
MIniItty of 168 ..... up a few IUbjecta for producIIon of 
biographical fUn on FfMdom F~ for 
IncIuIion In the ProcMtion Progrutme by the Gowmment 
on ... belli of propouIa ~ through Indipendent 
ProducerI .. well _ from In ...... 0Irec1orl. 

The o.p.tment of PlIbIicaIionI DIviIion under the 
MIniatry of taa prtrMrIty pubIIat. b60gnIptIieI of 8INnent 
.............. of india under 1M IuIIderI of .....". 
india __ In vMouI ....,.. of ... courwy. The 
....... ....., up In Itt. ..... Include ......... GMdh/, 
u.utana AIM. Pt. Nehtu, Or. R.,.. Praud. Or 
AIj.DPalllCh8ri, I.8t e.h8dur SMIIri, 8mt. Indira GandhI, 
etc. In III 103 pereonaIIIiet have ~ been IncIucMd In 
IhII .... In variouI _~. Nanndy. theM bookI 
.. ... pubIehId In EngIIIh. HIndi Ind the ..... of 
.. .,.tram which .. ~ hIIIe. 

Aa ~ otw impor1-.lt pel ...... on whom 
b60gnIptIieIlIW pubhhed by the 0MeI0n. the .... ~ 01 
................ done In ~ .... eminent 
.............. In .. ..-.ed .... _ If ........ .. 

Sahitya Akademi, Sangeet Natak Akademy, Lalit Kala 
Akademy. CSIR etc. depending on the field to which the 
personalities belong. 

(b) No, Sir. 

(c) and (d) Does not arise. 

[English} 

Growth Rate of Pae ... ,. Earnings 

2480. SHRI. ASADUOOIN OWAISI: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether it Is a fact that growth rate of 
pauengers earnings has not been commensurate with 
the growth rate of puMng8f8; 

(b) if so, the reasons therefor; 

(c) the step. taken or being taken by the 
Government to attract more pas.engers and to plug the 
leakage of revenue through rampant corruption in 
passenger related ...... ; and 

(d) the Itrategy chalked out by the Government to 
bruk the nexUI of corrupt railway officials. touts and 
agents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAlLWAVS (SHRI R. VELU): (a) and (b) The growth rate in 
number of passengers and that in passenger earnings, 
generally do not tally a. growth In number of passengers 
.hOWl the numerical Increas. whereas the earnings 
depend upon a number of factorl viz. the Increase in the 
distance travelled by the pan.ng .... , the increase in type 
of ........ like IlJbult)anlnon suburban or lower cIaIII 
upper cIaa etc. 

(c) Following .tepa have been taken to plug the 
IeIk8ge of rewnue In passenger r.'ated areas: 

i) To improve the ticket dispensation new .cheme. iike 
Unreurved TIck.ting System (UTS), r.servation 
through Inllmet. I'IHrvatJon through mobile phon ••• 
.-ticketing have been introduced. 

Ii) AdditIonal .. atlng capacity in train. is being 
ge .. eratld by introducing additional trains and by 
chIInging 1M profile of InIIna through Passenger 
PIOIIe MInegement (PPM) pIOfect. 
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III) The load of patronised trains is being enhanced to 
the maximum. 

iv) Additional coaches are being attached to clear waiting 
lilt 

v) Innovative ticket checking strategies such as setting 
up of "intensive check poata" at divisions and 
"nominated hour ticket checking" by Railway offlG:ers 
have been Introduced. 

vi) Regular intensive drivel are conducted by mobilizing 
a large number of ticket checking staff in association 
with Police, Magistrates. 

vii) Penalty for ticket Ie.. travelling has also been 
enhanced from Rs.50 to Rs.2S0 w.e.1. 1st July 2004 
which has a deterrent effect on ticket less travelling. 

(d) Besides conducting surprise checks and 
imposing punllhment in substantiated cases, railway 
employees holding sensitive posts are transferred 
periodically to break the nexus. 

VIewIng of Channel, under DTH 

2481. SHRI S. K. KHARVENTHAN: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
Ita .. : 

(a) the details of channels presently being 
telecast free under Direct-to-Home (DTH) service; 

(b) whether Set-Top Box is required for viewing 
channels under DTH; 

(c) if so, whether Set-Top Box has not been 
popularized so far due to some pressure from the cabie 
operators; and 

(d) if so, the steps taken by the Government to 
attract more private channels under DTH and to make it 
more affordable? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINiSTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): (a) The details of 
channels available under Ff88 to Air DTH service of 
Doordarshan are given in the enclosed Statement. 

(b) Yes, Sir. 

(c) No, Sir. The penetration of Set Top Boxes 
depends on various factors like consumer's preference for 
TV channels, quality of service, vis-a-vis other service 
providers affordability, etc. 

(d) As regards Doordarshan's Free to Air DTH 
service, the Government have since permitted Prasar 
Bharati to increase the number of TV channels In its 
bouquet to fifty. 

Stetement 

List of chamels included in the bouquet of DD Direct Plus 

DO Channels Channels Radio Channels 

, 2 3 

1. DO National 1. Aaj Tak 1. Vividh Bharati 

2. DO Newt 2. Headlines Today 2. AIR FM Rainbow 

3. DO Sports 3. BBC World 3. AIR FM Gold 

4. DO India 4. Jain TV 4. AIR Hindi 

6. 00 Bharati 5. Star Utsav 5. AIR Bangia 

S. DO Kashlr 6. Zee Music 6. AIR North East 

7. DO Punjabl 7. Smile TV 7. AIR Oriya 

8. DO North east 8. ETV Marathi 8. AIR Gujarati 
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9. DO Bangia 9. Sun TV 9. AIR Marathi 

10. DO Oriya 10. Kairali TV 10. AIR Telugu 

11. DO Gularatl 11. Aakash Bangia 11. AIR Tamil 

12. DO Sahyadri (Marathl) 12. ETC PunJabi 12. AIR Kannada 

13. DO Saptagiri (Telugu) 13. MH-1 

14. DO Chandana (Kannada) 14. TV-9 

15. DO Podhigal (Tamil) 

16. DO Malayalam 

17. DO lS (lok Sabha) 

18. DO RS (Rajya Sabha) 

Educational Channel 

1. Gyan Oarshan 

Shifting of Air Force Cent,. 

2482. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of CIVil AVIATION be pleased to state: 

(a) whether Roy Paul Committee has recommen-
ded to shift Air Force Centre from Palam to Hindon; 

(b) If '0, the details thereof; 

(c) the steps taken by the Government to 
implement the recommendations of CommiUee in this 
regard; 

(d) whether the Hlndon Alrbase has already been 
closed by the Indian Air Force; and 

(e) if so, the reuons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) The CommiUee has recommended that the 
Indian Air Force (lAF) may shift its operations out of Palam 
to Hindon and surrender the area presently occupied by 
them for civilian use so that adequate number of parking 
bays can be provided to meet the rapidly growing needs 
of alrlintJ, 

(c) No final decision has so far been taken in the 
matter. 

(d) No, Sir. 

(e) Does not arise. 

[Translation} 

Recovery ofTranaportatlon Charge, 

2483. SHRI BAJESH PATHAK: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the GAIL (India) Limited and Essar 
company had signed any agreement in 1996 for purchasing 
the gas under which the Esaar company had to pay 
charges on the transportation of gas through the HBJ 
pipeline; 

(b) If so, the details thereof and the amount 
outstanding against the Essar company on account of the 
transportation charges; 

(c) whether the GAIL has recovered the out-· 
standing amount from the said company; 

(d) if not, the reasons therefor; and 

(e) the steps taken by GAil to recover the 
outstanding amount from the said company? ! , 
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THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ CSHRI MANI 
SHANKAR AIYAR): Ca) and (b) Essar Steel had entered 
into an agreement in July. 1996 with GAIL to make payment 
of HBJ transportation charges for quantities of gas supplies 
on fall back basis over and above their firm allocated 
quantity. Subsequently, Essar disputed the payment of the 
Mid HBJ nntporIation charges. The outstanding amount 
.-,1bIe by e...r OOftIPMy ........... by GAIL. Ie about 
R • .280 c:rores (Inclusive of interest) as on 31.10.2005. 

(c) to (e) No. Sir. As reported by GAIL. ElSar had 
HIller deposited about Rs.81 crores with GAIL under the 
dIrectIonl of the Hon'ble Supreme Court and Gujarat High 
Court. In a recent judgment. the Gujarat High Court has 
Inter ... ordered that Eaaar II not liable for paying 
trwllPOl1alion dwges to GAIL GAIL hu filed a Leave 
P.tition Appeal (LM) agaNt this judgment and the matter 
is pending before the Gujand High Court. 

(EnglWJJ 

011 Pool.,... 
2414. SHRI G. KARUNAKARA REDDY: 

SHR1 TUKARAM GANGAOHAR GAOAKH: 

WIll the Mlnlater of PETROLEUM AND NATURAL 
GAS be pleased to ltate: 

(a) the amount of foreign exchange spent on 
iqIort of 08 and other petroleum products during each of 
the IaIt ..... years; 

(b) ..... fie oil pool defldt Is Increulng every 

(c) If 10. the amount of ail pool deficit during 
.... of ............ yearI and expected in the current 
...... )'8r,n 

4d) the ... being .... br the Union Govern-
.... to contain and Nduce the deIcII? 

THE MINSTER OF PETROlEUM AND NATURAL. 
GAl MID MINISTER Oc MNCHAVATI RAJ (SHRt MANI 
~R AlYAR): (a) The toNign excMnge spent on 
.... of crude oil and petroleum producta during the _t 
.... r-t II al under: 

2004-05 

2003-04 

1002-03 

VIIIue (usa MIlton) 

28,286 

20.383 

17.181 

(b) and (c) After dismantling of Administered Pricing 
Mechanism (APM) w .• .f. 01.4.2002. the Oil Pool Account 
has been wound up w.e.f 01.04.2002. 

Since late 2003. there has been an unprecedented. 
sharp and spiraling increase in international oil prices. 
Since domestic price. of sensitive petroleum products have 
not been revised In line with international prices. Oil 
Marketing Companies (OMCs) have incurred under-
recoverlee al under: 

(Rs.lcrore) 

Under-recovery 2003-04 2004-05 2005-06 
(prov.) (estimated) 

On PDS kerOlene 9.274 17.842 20.652 
& Domestic LPG 

On petrol &; diesel 2.304 14.900 

(d) With a view to containing the burden of the 
increase in international prices on sensitive petroleum 
products. particularly since June 2004. the Government 
resorted to several measures whi<:h Inter-alia included 
downward revilion in customs and excise duties on 
lenlltlve petroleum products and moderate price Incnt..... especially In petrol and dieIeI from time to 
time. Thll hal been done with a view to ensure equitable 
distribution of the burden amongst various stake holders. 
i.e. Government. oil marketing companies and consumers. 

Further. the Government has formulated a loss 
sharing scheme by which upstream 0/1 companies. namely 
ONGC. OIL and GAIL share 113rd of under-recoveries on 
sensitive petroleum products. The Government ia also 
considering Iuue of bonds for under-recoverlea suffered 
by PSU 011 marketing companies on subsidized petroleum 
products. 

The Government hu also constitu1ed a high-powered 
committee under the Chairmanship 01 Dr. C Rangarajan. 
This ComrnIaee will examine the pricing and taxation 
strucUe In nttp8Ct of petroleum products with a view to 
.,.". llIIbIIIty .net rationalization In pricing of petIdeum 
producta amongst .. stakehoIderI I.e. Government. oil 
mMceting ~ ... and oonaumera. 

The GovermIent Is continuously monltarlng the price 
situalion. 

IMI II I I In ..... : I lang CIIpeoIIy 01 
AlA In CJuI.-p 

2485. SHRI IQBAL AHMED SARAOGI: WIU the 
...,..., 01 INFORMATION AND BROADCASTING be 
plulldto.-: 
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(a> whether the Government proposes to increase 
the broadcasting capacity of All India Radio (AIR), 
Gulbaraga; 

(b) If 80, the extent to which it is likely to be 
increased; and 

(c> the details of programmes being broadcast by 
the said station at present to encourage local culture, 
agriculture, education and sports? 

THE MINISTER OF PARLlAM!NTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCAS'I j~G 
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) Yes 'Sir. 
Presently 20 kW MW transmitter and 1 kW FM transmitter 
are functioning at AIR Gulbarga. The 1 kW FM transmitter 
would be replaced by 10 kW FM transmitter, subject to 
availability of funds. 

(c) The details of programmes being broadcast 
(on 20 kW MW Transmitter) to encourage local culture, 
agriculture, education and sports are as follows: 

LocIII CuIbn: Folk songs, Special AudIence Programmes 
for Youth, ChIldren and Women, Programme in Urdu, 
RadIo Feature, RadIo Play, Kirtan, Replies to listeners' 
Ienera, Btlakll Sangeet, Local News and Radio Reports on 
local functions. 

Alrlo ....... : Him. tor Fanners and Programmes on 
agricultural production In the field of horIicuItuN, ani_ 
~Idry, ....... C8ftIe rMring and dairy -.aopment -........ : HIndI 1eIIonI, JGNOU, PhoM-in-CounMilng 
pagrammes, Ec*ation ~ and .uk: IeIIOnI 
tor chiIdrM. 

IpoIta: On FttMr, 30 mil progI'IIIIIIM on .... IoCIII 
cover.ge of tpCIftI everda tram lime to time lind ",..,.".... 
with the upcomi'll .".. .,..... 

Regular progruwnee covering .......,..... and 
fetllval. of JocaIImportance .,. pr'OducMi and broadoatl 

1 kW FM Trw ..... aIIO .... Vh1kIt EIwIIII-w. 
.. .. entertainment c:MnneI. 

1'nIInIng to ..... In ... 

2 ..... &HAl ANANORAO VlTHOBAAD8UL: _ .. 
MInI ... , 01 DEPlNClbe .............. : 

(a> whether the Govemment has procured an 
aircraft carrier Admiral Gorshkov from Russia; 

(b) If so, whether the Indian Navy has planned to 
send its pilots to USA for training to fly MiG 29 Ks; 

(c) if so, the details thereof; and 

(d) the number of pilots likely to be trained in 
USA? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) Contracts and Supplementary 
Agreements were signed with Russia on 20.1.2004 for the 
Induction of Aircraft Carrier • Admiral Gorshkov". The aircraft 
carrier is undergoing necessary repairs and modification 
in Russia at present. The contract for procurement of MiG 
29K aircraft from Russia Includes type training of len plots 
on MIG 29K aircraft In Russia. There II no plan for nnding 
pilots to USA for undergoing training to fly MiG 291<. 

Pueenger Friendly InformatIve eoache. 
2487. SHRI ANANDRAO VITHOBAADSUL: WlH the 

Minister of RAILWAYS be pleased to ltate: 

(a> whether there is any proposal to manufactunt 
aesthetically deligned passenger friendly Informative 
coachel; 

(b) If so. the detah thereof; 

(c) wheI1er the Integral Coach Factory (ICF) hu 
produced ruch type of coachee; and 

(cO if not, the IIIpI taken by the Gownwnent In 
this Ngard? 

THE .... NlSTER OF STATE IN THE MINISTRY Of 
RAILWAYS (SHAI R. VELU): (a, 10 (c) Our exiling .... of 
00IIChee mrnutacbnd by FtaII Coach F~ 
and IntIgrat CoIIch F.cIDryIChemai ... of ...e.tIc dnIgn 
and have ..... nger friencly fnIurn. Our endeavour II to 
IcMp on improving the exilling dnlgn and featurel on a 
continuous bull. 

(d) Don not Mae. 

Car 1* ".n 01 DI*ICIf ......... C •••••• 

2488. PROF. MAHAOEOAAO SHlWANKAA: 

8HRI ASHOK KUMAR AAWAT: 

UOHO.8HAHO 
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SHRI MOHO. TAHIR: 

SHRI M.P. VEERENDRA KUMAR: 

SHRI NARENDRA KUMAR KUSHAWAHA: 

Will the Minister of PANCHAYATI RAJ be 
pleased to state: 

(a) whether under the 74th Constitution (Amend-
ment) Act each State and Union Territory (UT) is required 
to constitute District Planning Committees (DPCs); 

(b) if so, whether the Union Government is aware 
that many States/UTs have not set up the District Planning 
Committees; 

(c) if so, the reasons put forward by the concerned 
States/UTs for not constituting DPC; 

(d) whether the Union Government proposes to 
issue fresh guidelines to the concerned States/UTs for 
setting up such bodies; 

(e) if so, the details thereof; and 

(f) the steps taken or being taken by Union 
Government to ensure that each State/UT set up DPCs? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) to (f) All States and Union Territories 
(except Meghalaya, Mizoram, Nagaland, J&K, the Hill areas 
in the State of Manipur, the Hili areas of the District of 
Darjeeling for which Darjeeling Gorkha Hill Council exists, 
NCT of Delhi) and Sixth Schedule Areas where Autono-
mous District Councils have been constituted, are required 
to set up District Planning Committees in accordance with 
Article 243ZD of the Constitution of India. The States of 
Bihar, Chhattisgarh, Goa. Haryana, Himachal Pradesh, 
Karnataka, Kerala, Madhya Pradesh, Orissa, Rajasthan, 
Sikkim, Tamil Nadu, Uttaranchal, West Bengal and the 
Union Territories of Andaman and Nicobar, Dadra and 
Nagar Haveli, Daman & Diu and Lakshadweep have 
constituted District Planning Committees in all the Districts. 
Manipur has constituted these Committees in four Valley 
Districts. District Planning Committees have not been 
constituted in Jharkhand and Pondicherry where elections 
to Panchayats are yet to held. Uttar Pradesh has enacted 
legislation for District Planning CO'!lmlttees but is yet to 
issue the notification for the constitution of these bodies. 
Maharashtra has not constituted DPCs in accordance with 
Article 243 ZD of the Constitution, but has District Planning 

and Development Councils head by a Minister, including 
nominated members from Panchayats and Municipalities. 
Andhra Pradesh has issued an Ordinance in September, 
2005 for the constitution of DPCs pending the passage of 
the relevant bill in the Legislative Assembly. Punjab has 
enacted legislation on the constitution of DPCs in October, 
2005. The Union Territory of Chandigarh has stated that 
since it comprises just one district, the planning function 
can be carried out at the territorial level. 

Between July and December, 2004, the Ministry of 
Panchayati Raj convened seven Round Table Meetings 
with the State Ministers in charge of Panchayati Raj and 
evolved by consensus 150 points for action relating to 18 
dimensions of Panchayati Raj which have been put together 
in a compendium that was adopted unanimously at the 
conclusion of the last Round Table held at Jaipur. During 
the second Round Table held at Mysore on 28-29 August, 
2004, the subject of Planning was discussed. In this 
meeting it was resolved that there shall be constituted in 
every State at the District Level, a District Planning 
Committee (DPC) by the end of the financial year 2004-05 
wherever such DPCs did not exist. It was also resolved 
that all DPCs should be constituted according to the 
procedure laid down in the Constitution in Article 243ZD. 
The Ministry of Panchayati Raj has also addressed all 
Secretaries of Panchayati Raj in States on 30th May, 2005 
requesting them to constitute DPCs in their respective 
States if the same had not been constituted. Their attention 
was also drawn to the meeting of the Committee of Chief 
Secretaries and Secretaries of Panchayati Raj in the States! 
Union Territories held on 11th April, 2005 wherein the·' 
Ministry of Panchayati Raj had communicated that the 
States that had not constituted DPCs in accordance with 
Article 243ZD of the Constitution should do 80 within 31st 
October, 2005. 

The Planning Commission has sent out guidelines 
for preparation of District Plans and their incorporation 
into the Annual Plans of States tor 2006-07 to Planning 
Secretaries of all States/UTs on 24 October, 05. These 
guidelines state that the Planning Commission will take 
the following points into consideration before approval ot 
the Annual Plan Proposals for 2006- 07: 

1. The District Planning Committees should be 
constituted in accordance with the pro'visions of the 
Constitution by the time the Annual Plan Proposals 
are presented; 

2. The composition of the District Planrnng Committees 
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is to be decided by the law made in the connection 
by the legislature of the State: 

3. Taking into account the imperative need to increase 
the professional competence of the DPCs, whose 
main responsibility and function is to consider the 
Gram Panchayat and Block Panchayat development 
plans, as also those municipalities of districts and to 
consolidate and· prepare a draft development plan 
for the district as a whole, the DPC should be 
required to consult institutions and professionals, as 
may be specified for this purpose by the Gove .. :')r 
under Article 243 ZD (3) (b). 

Discovery of G.s In Ganga a.sln 

2489. SHRI SAMJK LAHIRI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether natural gas has been found in the 
Ganga basin of West Bengal particularly in the Sunder.ban 
area; 

(b) if so, the details thereof; 

(c) whether any exploration work is being carried 
out by the oil companies: and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Oil & Natural Gas 
Corporation Ltd. (ONGC) have been exploring the Ganga 
Basin in West Bengal, including the Sunderbans area. So 
far these exploration activities have not led to any 
commercial discovery of hydrocarbons. 

(c) and (d) ONGC are currently undertaking 
exploration in two acreages in Bengal Basin. One on-land 
block, Contai. was awarded on a nomination basis while 
another offshore block WB-OSN-2000/1, was awarded 
under NELP-II. 3D seismic data acquired in Contai PE.L is 
being interpreted. Drilling of the first well is in progress in 
block WB-OSN-2000/1. As on 1.10.2005 ONGC have 
acquired 29243 Ground Line Kilometers of 2D & 394.36 
sq. kms of 3D seismic data besides drilling 31 wells. 

011 Ind G •• Block Offered by Nigeria 

2490. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to stlte: 

(a) whether Nigeria has offered 011 and gas blocks 
to India on a nomination baSis as reported in "Business 
Standard" dated October 19, 2005; 

(b) if so, the delliils thereof: 

(c) whether the Government has signed any 
agreement in this regard: and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) ONGC-Mittal Energy Limited 
(OMEL), a joint venture of ONGC Videsh Limited (OVL), 
Mittal Investments Sari and SBI Caps, signed a Memo-
randum of Understanding (MoU) with the Ministry of 
Petroleum and Resources of Nigeria in November 2005. 
The MoU Includes an offer from the Nigerian side to OMEL 
to consider offering oil blocks on a nomination basis; a 
certain quantity of 011 on term contract basis; and LNG 
when the fields/infrastructure have been developed In 
Nigeria. In return, OMEL will consider partlclpatlng In 
Nigeria's infrastructure development projects in the refinery, 
railways and power sectors. The details in regard to this 
"economic package" are to be worked out over the next 
few months. 

SlIchar Airport 

2491. SHRI LALIT MOHAN SUKLABAIDYA: Will the 
Minister of CIVIL AVIATION be pleased to refer to the reply 
given to Unstarred Question No. 829 dated November 23, 
2000 regarding Extension of Silchar Airport and state: 

(a) whether the works regarding extension of 
runway and Night Landing facilities at the Sllchar Airport 
have been completed; 

(b) if so, the details thereof; 

(c) if not, the reasons for the delay; and 

(d) the time by which these works are likely to be 
completed? 

THE MINISTER OF STATE OF THE MINISTRY OF • 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) Work for extension of runway and ground 
lighting faciUties at Sitchar airport was awarded in March, 
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2005. But, the work could not commence due to non-receipt 
of No Objection Certificate (NOC) from lndian Air Force (IAF) 
authorities. A Memorandum of Understanding (MoU) duly 
endorsed by the Ministry of Civil Aviation has been forwarded 
for acceptance by the IAFlMinistry of D~fence In September, 
2005 for early commencement of work. 

(d) Work is likely to be completed within two years 
of the start of the work. 

12.00 hra. 

PAPERS LAID ON TH~ TABLE 

(Engll,h/ 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN OASMUNSI): I beg to lay on the 
Table a copy each of the following papers (Hindi and 
Engliah versions) under sub-section (1) of MCtion 819 A of 
the eomp.nin Act, 1956: 

1. ~ by the Government of the working of .. 
aro.dcaIt Engineering Consultants Incia L.inItId, 
NaIda, for the year 2OO4-200!5. 

2. Annual Report of the Broadcast Engineering 
Consultants India UmIIed, Nokia, for the year 
2004-2006, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
GeneraJ thereon. 

(PI8ced in library .... No. L. T. 2IIQI2OO5) 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): I beg to lay on the ,.... • copJ .. 01 
.. IoIowiIIQ ,..,. (HIndI and EngIiIh ....... ) ... 
eub •• ation (1) of MClion 81 g A of the eomp. .... Ad, 
1_: 

(1) (I) ..... br the Gcwemment of .. WDIIdng of 
the Bharat Earth ~ UmItId. a. ..... , 
for the year 2004-2005. 

(II) AnnuIII AIpcNt 01 the ..... &rth .... 
LImIId. ...... , tor the ,... 20fM..2005, 
IIaIIgWIII AudIeed AcoounII and ~ 
of the eo..taoa. and AMttIIIlt o.n.w 
Ihereon. 

( ....... In ......,. ....... L.T • ..,,.,.. 

(2) (I) Review by the Govemment of the working 
of the Goa Shipyard Limited, Goa, for the 
year 2004-2005. 

(Ii) Annual Report of the Goa Shipyard Limited. 
Goa, for the year 2004-2005, aloDgWith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library. 8M No. L.T. 298212005J 

(3) (I) Review by the Govemment of the working 
of the Bharat Dynamics Limited, Hyderabad, 
for the year 2004-2005. 

(II) Annual Report of the Bharat Dynamics 
Limited, Hyderabad, for the year 2004-
2005, alongwlth Audited Accountl and 
comments of the Comptroller and AudItor 
General thereon. 

[Placed In Library. See No. L. T. 298312005J 

(4) (I) Review by the Government of the working 
of the Mishra Dhatu Nlg.m Limited, 
HyderIIbItd, for the year 2004-2005. 

(II) Annual Report of the Mlatn Dhatu Nigam 
Limited, Hyde"', for the year 2004-
2005, alongwlth Audtted Accounts and 
comments of the Compboller and AudItor 
General thereon. 

[Placed In L.ItIIwy .... No. L. T. 2t84I2OO5) 

(5) (I) RevIew by IN GcMMnmenl of the WOItdng 
of the Garden Re8Ch Shlpbu"." and 
EngineerI LimIIId, KoIkaIa, for She ~ 
2004-2005. 

(D) Annual Report of the Garden Reach 
ShipbuUder •• nd Engineers limited. 
KoIkaIa, tor .. ye.- 2OCJ4..2005. aIongwIIh 
AudIted AccountI and CIOrNMnIa of the 
Comptroller and AucIIor GenerIIIIhereon. 

(Ptaoed In LInry. ... No. L. T. 2tIII2OOI) 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVlAllON (&HAl PAAFUL. MTEl): I beg to '- on 
.. T ..... a ..., 01 the ............ of Un ...... ndlng 
(ttncI and EngIIM .... _, beIII •• n ....... AfttiMa 
l.ImItId • the ..... , of CivIl ANtIon tor .. ~ 2OCM-
200&. 

IfIIIoed In Lbwy ... No. L. T • ...,... 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): I beg to lay on the Table a 
copy each of the following papers (Hindi and English 
versions) under sub-section (1) of l8Ction 619 A of the 
Companies Act, 1956: 

(1) (I) Review by the Government of the working of 
the RITES Limited, New Deihl, for the year 
2004-2005. 

(il) Annual Report of the RITES limited, New 
Deihl, for the year 2004-2005, alongwlth 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(Placed In Library. 1M No. L.T. 298712005] 

(2) (I) Review by the Government of the working of 
the Indian Railway Catering and Tourism 
Corporation Limited, New Deihl, for the year 
2004-2005. 

(iI) Annual Report of the Indian Railway Cater-
Ing and Tourism Corporation Limited, New 
Deihl, for the year 2004-2005, alongwlth 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed In Library. 8M No. L. T. 298812005] 

12.01 hra. 

[Engll.h) 

PUBUC ACCOUNTS COMMITIEE 

NlnetHnth to 1Wenty-8econd Reporte 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): I 
beg to present the following Reports (HIndi and English 
verllons) of the Public Accounts Committee: 

(' ) NInetHnth Report (14th Loll Sabha) on "National 
AIDS Control Programme", . 

(2) Twentieth Report (14th Lok Sabha) on Action 
TUM by Qovernrnent on the ObMrvatlonl and 
~tIonI contained In the 48th Report 
of PAC (13th Lok Sabha) relating to "Procurement 
of defective liMpIng bag ••• 

(3) Twenty-flr.t Report (14th Lok Sabha) on 
"Excenel over Voted Gran.. and Charged 
Approprtallonl (2003-2004)". 

(4) Twenty-second Report (14th Lok Sabha) on 
Action Taken by Government on the Obser-
vations and Recommendations contained In the 
58th Report of PAC (13th Lok Sabha) relating to 
"Excesaes over Voted Grantl and Charged 
Appropriations (2001-2002,-. 

12.0Hf. h .... 

STANDING COMMITTEE ON 
INFORMATION TECHNOLOGY 

lWanty-FIrst and Twenty-8econd Report. 

[Engli.h) 

SHRI M.M. PALLAM RAJU (Kaklnada): I beg to 
preHnt the following Reports (Hindi and English veralons) 
of the Standing Committee on Information Technology: 

(1) Twenty-First Report on Action Taken by the 
Government on the Recommendations/Obser-
vations of the Committee contained in their Fifty-
Second Report (Thirteenth Lok Sabha) on 
·Condltional Access System" relating to the 
Ministry of Information and Broadcasting. 

(2) Twenty-Second Report on "Implementation of e-
Governance Projects" relating to the Ministry of 
Communications and Information Technology 
(Department of Information Technology). 

12.01~ hra. 

STANDING COMMITTEE ON COMMERCE 

8eYenty-Fourth Report 

[Eng/I,h} 

SHRI N.N. KRISHNADAS (Palghat): I beg to lay on 
the Table a copy of the Seventy-fourth Report (Hlnd~ and 
Engll.h versions) on the eell Law. (Repealing and 
Amending) Bill, 2005 of the Standing COfnITIhtM on 
Commerce. 

1L01~""" 

STANDING COMMmEE ON EXTERNAl AFFAIRS , • 

Statement 

[TraMMtlon} 

DR. LAXMtNARAYAN PANDEY (Mandlaur): SIr, I beg 
to lay a copy (Hindi and Engllih verIIonI) of the Statement 
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showing action taken by Government on the recommen-
dationa contained in the 4th Report (14th Lok Sabha) of 
the Standing Committee on External Affairs on Action Taken 
on the recommendations contained in the 2nd Report 
(14th Lok Sabha) of the Committee on Demands for Grants 
of the Ministry of Overseas Indian Affairs for the year 
2004-2005. 

12.02 hra. 

STATEMENT BY MINISTER 

Status of Implementation of recommendations 
contained In Elght .. nth Report of Standing 

Committee on Information Technology 

(English] 

"THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): I beg to lay a 
statement regarding the status of implementation of 
recommendations contained in the Eighteenth Report of 
Standing Committee on Information Technology on 
Demands for Grants (2005-2006) of the Ministry of 
Information and Broadcasting in pursuance of direction 
73A of the Speaker, Lok Sabha issued vide Lok Sabha 
Bulletin Part-II, dated September 1,2004. 

The Standing Committee on Information Technology 
held its meeting on 30th March, 2005 to consider the 
Detailed Demands for Grants of the Ministry of Information 
and Broadcasting for the year 2005-2006. In its Eighteenth 
Report presented to Lok Sabha on 21.4.2005, the 
Standing Committee made 25 recommendations. The 
Ministry furniahed Action Taken Notes on the recommen-
dations contained in the Report on 18.8.2005. 

A statement of Action Taken on the specific 
Recommendations/Observations as contained in the 
Eighteenth Report of Standing Committee on Information 
Technology in re.pect of the Ministry of Information and 
Broadcasting is laid on the Table of the House. 

, 
'l.8ld on the T8ble and allO placed In Ubfary. ·S .. No. LT 29891 
2005. 

12.0214 hra. 

STATEMENT CORRECTING REPLY TO STARRED 
QUESTION NO. 262 DATED 11.08.2005 REGARDING 
PASSENGER AND CARGO TRAFFIC AT AIRPORTS 

(English] 

AND 

GIVING REASONS FOR DELAY IN 
CORRECTING THE REPLY 

MR. SPEAKER: Shri Praful Patel may lay the 
statement correcting the reply given on 11.8.2005, to 
Starred Question No. 262. 

MD. SAliM (Calcutta - North East): Sir, before Shri 
Praful Patel lays his statement correcting the reply given 
on 11.8.2005 to Starred Question No. 262, you may please 
give a chance to the hon. Members to put supplementaries 
based on the reply given by the hon. Minister. Normally, 
when It comes to the floor of the House, you give a chance 
to put supplementarles. Since he is correcting the reply to 
the Starred Question, we may be given an opportunity to 
put supplementaries on that basis. 

MR. SPEAKER: We shall see to it. I will see as to 
what is the type of Question but not now. 

Shri Praful Patel. 

·THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): Sir. I beg to lay a 
statement correcting the reply given on 11.08.2005 to 
Starred Question No. 262 by Shri Anant Gudhe regarding 
Passenger and Cargo Traffic at Airports. 

I also beg to lay a statement giving reasons for delay 
in correcting the reply. 

Statement Correcting reply to starred question no. 
262 dated 11,08.2005 regarding ·Passenger and 

Cargo Traffic at Airports· 

In reply to Part (c) of the Lok Sabha Starred Question 
No. 262 on 11.8.2005 regarding "Pusenger and Cargo 
Trafftc at Airports", aerial No.7 to 19 of Annexure, giving 
details of actua' paa.enger and cargo traffic (In metric 
tonne8) handled by each airport during 2002-03 to 2004-
05, are provided as under:-

• Laid on the Tlble and allO placed In Llbfary. See No. L.T. 29901 

2005 
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5. No. Airport 2004-05 2003-04 2002-03 

Passenger Cargo Passenger Cargo Passenger Cargo 

7. Cochin 1596126 22175 1332601 15961 818018 10696 

8. Ahmedabad 1289747 16692 976687 13153 839918 3474 

9. Goa 1265410 4856 987681 3486 1014287 25362 

10. Trivandrum 1160151 23655 1073582 26260 508719 4749 

11. Cali cut 827861 10589 655597 7600 178037 392 

12. Pune 600949 8791 466295 7379 1010286 10802 

13. Guwahatl 598932 4310 541233 4376 629561 7787 

14. Lucknow 453345 2588 384393 2107 410136 5326 

15. Coimbatore 391175 4685 279324 4615 318656 2202 

16. 5rinagar 389493 2172 264335 1679 258964 3464 

17. Jaipur 380251 1771 299824 1429 229915 1413 

18. Vadodara 361894 3265 312447 2079 289934 1326 

19. Amritsar 347911 1312 225292 1126 381302 1826 

2. On scrutiny later on. It was found that some error was made due to inadvertent jumbling of the figures (from 51. 
No.7 to 19) in the year 2002-03 while transferring data on computers. 

3. The reply to Part (c). the figure from 51. No.7 to 19 of the Annexure In respect of the year 2002-03 should have 
read as follows: 

5. No. Airport 2004-05 2003-04 2002-03 

Passenger Cargo Passenger Cargo Passenger Cargo 

1 2 3 4 5 6 7 8 

7. Cochin 1596126 22175 1332601 15961 1010286 10802 

8. Ahmedabad 1289747 16892 976687 13153 818018 10896 

9. Goa 1265410 4858 987881 3488 839918 3474 

10. Trivandrum 1160151 23655 1073582 28260 1014287 25382 

11. Callout 827861 10589 656597 7600 629561 7787 

12. Pune 600949 8791 468296 7379 410138 5326 

13. Guwahatl 598932 4310 541233 4376 508719 4749 

14. Lucknow 453345 2588 384393 2107 318858 2202 
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2 3 4 

15. Coimbatore 391115 4885 

18. Srinagar 389493 2172 

17. Jaipur 380251 1771 

18. Vadodara 361894 3265 

19. Amrltsar 347911 1312 

The error committed and delay occurred in laying 
the corrected reply with reference to the Question is 
regretted. 

Statement Indicating delay in correcting the reply to Lok 
SabhII Question No. 262 dated 11.08.2005 regarr:llng 

·Passenger and Carpo Traffic at Airports·. 

The error, occurred Inadvertently while transferring 
Data on computers. It was noticed towards the end of 
Monsoon Session of the Parliament. Hence, it was not 
pollible to make a correcting statement in the House 
within the stipulated period of time. . 

The correcting statement is now being made on the 
Table of the HOUH. 

The delay which has occurred is regretted. 

12.020~ hr.. 

STATEMENT CORRECTING REPLY TO 
UNSTARRED QUeSTION NO. 352 DATED 24.11.2005 

REGARDING 'ACQUISITION OF AIRCRAFT' 

[EngN.,,] 

-THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): Sir, I beg to lay a 
statement correcting the reply given on 24.11.2005 to 
Unetar'red Question No. 352 by Shri Virendra Kumar and 
olherl regarding 'Aoqullition of Atroraft'. 

In reply to patti (a) and (b) of the Lok Sabha Un· 
starred Question No.352 on 24.11.2005 regarding 
acquisition of aircraft, It was stated that the Government 
hu approved Indian Air/In" prOpoaal for aoquilltlon. of 

• LIIIcI on ..... TIbIe end .... pIIOed In LInry .... No. L.T . • 11 
1001 

5 6 7 8 

279324 4615 258964 3464 

264335 1679 229915 1413 

299824 1429 289934 1326 

312447 2079 361302 1826 

225292 1126 178037 392 

43 Airbus aircraft at a cost of Rs. 10237 crores 
approximately. 

On scrutiny later It was found that after further 
negotiations with the Airbus Industry by the Empowered 
Group of Ministers (EGOM), a further concelsion of 
approximately Rs. 349 crores was agreed upon. 

As such the reply to parts (a) and (b) of the question 
should read as follows: 

Gov~rnment has approved Indian Airlines proposal 
for acquisition of 43 Airbus aircraft at • cost of Rs. 
9888 crore. approximately. Indian Air/lne. would 
place final orders after finalization of memorandum 
of Understanding (MoU) with Airbus Industry. 

MR. SPEAKER: Mr. Minister, do you want to give any 
particulars regarding this statement? 

SHRI PRAFUL PATEL: If you want, I can give them 
now. 

MR. SPEAKER: You may talk to him while caUing 
him for te •. 

.. , (Interruptions) 

[Engll.h} 

MR. SPEAKER: It I. very unfoI1unale, 

... (InterrupIIoM) 

PROF. VlJAY KUMAR MALHOTRA (South DelhI): Mr. 
Spellker, Sir, It hu been rwported In ..... MW8pIIpeI'I 
that RI. 628 crores . ... (/nterruption.) 

[Engl,.h] 

MR. SPEAKER: Pleate do not show PIPWI. It I. 
against the NI.s. 



337 AGRAHAYANA 17, 1927 (SAKA) 338 

[Translation) 

PROF. VIJAY KUMAR MAlHOTRA: Sir, ...• 

MR. SPEAKER: Please continue. 

PROF. VIJAY KUMAR MALHOTRA: It manifests that 
such party is corrupt. ... (Interruptlons) 

[English} 

MR. SPEAKER: This is not right. I appeal to all of you 
not to show papers. This is against parilamentlJl)' norms. 
Do not do it. I am asking you not to show papers. 

... (Interruptions) 

MR. SPEAKER: One day, I will teach a lellon to 
some of you. My officers will come and snatch those 
papers and I will see what action can be taken. 

... (Interrupt/a"') 

MR. SPEAKER: Our decorum expressly prohibits any 
Member from showing papers here. You know it very well. 

... (Interruptions) 

MR. SPEAKER: Please be very brief, Prof. Malhotra. 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, it 
has been reported in three newspapers yesterday that Rs. 
528 crore· ... (Interruptlons) ... we want the Government to 
explain If it has received the report of Enforcement 
Directorate in this regard? ... (Interruptlons) ... It has been 
published in three newspapers and now it is clear that 
Shri· ... (lnterruptions) has received money from oil dealing 
from Shri • ... (Interruptlons) ... Sir, .... is corrupt. Shrimati 
Sonia Gandhijl must resign . ... {lnterruptlons). 

[English} 

MR. SPEAKER: Bring It to me. I will see. 

... (lnterruptions) 

[Translation} 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Mr. Speaker . ... {Interruptions) 

• Expunged .. ordered by the Chair. 

MR. SPEAKER: Prabhunath Singh ji, please speak 
about the backwardness of Bihar. 

...{Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir. 
Rs. 528 erore ... • party has received Rs. 528 crore. This 
information has been given by the Enforcement Directorate 
of the Government. ... (Interruptions) 

[English} 

MR. SPEAKER: Okay, Prof. Malhotra, you have made 
your point. 

. .. (Interruptions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
you ask the Government. ... (Interruptions) 

[English) 

MR. SPEAKER: I cannot ask anybody to reply. 

. .. (Interruptions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
It has been reported by three newspapers has been 
confirmed by the Enforcement Directorate of the Govern-
ment. ... (Interruptlons) 

[English) 

MR. SPEAKER: Prot. Malhotra, you know that I cannot 
force him to reply. 

... (Interruptions) 

MR. SPEAKER: You can associate with him. 

... (Interruptlons) 

MR. SPEAKER: Go and snatch that paper . 

... (Interruptions) 

MR. SPEAKER: Do not do that. 

... (lnterrupt/o".) 

MR. SPEAKER: Do not show papers . 

• Expunged .. ordered by the Chair. 
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... (lnterruptions) 

MR. SPEAKER: Do not record anything. 

(Interruptions) ... • 

[Translation) 

MR. SPEAKER: What do you want? You want the 
House to be run or not? You have. raised your issue . 

... (Interruptions) 

MR. SPEAKER: Malhotraji, you have raised your 
issue very properly. All has gone on record. 

... (Interruptions) 

MR. SPEAKER: You have raised your issue very 
properly. 

. .. (Interruptions) 

{English] 

MR. SPEAKER: Hon. Members, what do you want? 
Do you want the House to run or not? 

... (lnterruptions} 

MR. SPEAKER: Why should he tell you just now? 

... (Interruptions) 

MR. SPEAKER: You have raised the matter . 

... (Interruptions) 

MR. SPEAKER: Shri Prabhunath Singh wants to raise 
Bihar issue. You are not allowing him to raise the Bihar 
issue. 

... (Interruptions) 

MR. SPEAKER: The Leader of the House is here. 

... (Interruptions) 

[Translation} 

MR. SPEAKER: Please co-operate with me. 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : Their silence 
proves that the Enforcement Directorate has submitted the 
report today . ... {Interruptlons} 

·Not recorded. 

{English] 

He should take the House into confidence . 
... (Interruptions) 

[Translation} 

Sonia Gandhi ji is not giving resignation, she should 
resign. . .. {Interruptions} 

(English] 

MR. SPEAKER: I cannot force him. You have made 
your point. 

... {Interruptions) 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA: Sonia Gandhi ji 
is not giving her resignation and they are not submitting 
the report so in protest we walk-out from the House. 

12.11 hra. 

(Prof. Vljay Kumar Malhotra and some other 
han. Members then left the House.) 

{English} 

MR. SPEAKER: Go to your seat. 

... (Interruptions) 

MR. SPEAKER: Walk-out is a democratic norm. 

...(Interruptlons) 

{Translation] 

MR. SPEAKER: Please be silent. What i8 this 
goingon? 

... (Interruptions) 

{English] 

MR. SPEAKER: Dr. Dome. 

... (Interruptions) 

MR. SPEAKER: Shri Ram Krlpal Yadav, I wam you. 
Now, I am waming you. 



341 AGRAHAYANA 17,1927 (SAKA) 342 

... (Interruptions) 

MR. SPEAKER: Nothing else except Shri Prabhunath 
Singh's statement will be recorded. 

(Interruptions) .. 

[Translation} 

SHRI RAGHUNATH JHA (Bettiah): Mr. Speaker, 
... (lnterruptions) 

MR. SPEAKER: You call me Mr. Speaker, Sir, but do 
not listen to me. 

... (Interruptlons) 

[English} 

SHRI J.M. AARON RASHID (Perlyakulam): Sir, 
'" (interruptions) 

MR. SPEAKER: You will be In trouble. I have told 
you already. You think I am giving you empty threats. You 
are not a child. 

... (Interruptlons) 

[Translation} 

MR. SPEAKER: This is not right. 

[English} 

Nothing i8 being recorded. 

(interruptions) .... 

[Translation) 

MR. SPEAKER: What is this going on? 

[English} 

What are you doing Mr. Raghunath Jha? 

... (Interruptions) 

[Translation} 

SHRI RAGHUNATH JHA: He has spoken his mind 
and we will not be heard . ... (Interruptlons) 

MR. SPEAKER: Please sit down, I will listen to all 
one by one. 

... (Interruptions) 

°Not recorded. 

[English} 

MR. SPEAKER: Do not react. 

... (interruptions) 

MR. SPEAKER: Nothing is being recorded. 

... (Interruptions) 

[Translation} 

MR. SPEAKER: Prabhunath Singh jl, Prabhunath 
Singh ji, please continue . 

... (lnterruptions) 

MR. SPEAKER: Nothing except Prabhunath Singh's 
statement will go on record. 

[English} 

Only Shri Prabhunath Singh'. statement will be 
recorded . 

(Interruptions) ... • 

[TraMiatlon) 

MR. SPEAKER: Nothing Is going on record. 

[English} 

Nothing Is being recorded. 

(Interruptions) ... • 

[Translation) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I want 
to raiM the illu, of Bihar. ...(lnt.rruptio".) Mr. Speaker 
Sir, through you I would like to draw the attention of the 
House towards the fact that Bihar I. a backward state with 
empty coffers. It has been discussed on earlier occasions 
also in the House and across the country as well When 
Bihar and Jharkhand were bifurcated, Shrl Atal Blharl 
Vajpaye. was the Prim. Minister, he tabled the bill related 
to the partition. A line wa. there In the Bill .. ... (Interruptions) 
After the partition of Bihar, the Planning Commis.ion's 
D.puty Chairman say •. ... (Interruptions) 

eNot recorded. 
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[English] 

MR. SPEAKER: Only Shrl Prabhunath Singh's 
statement will be recorded. 

... (Interruptions)" 

[Translation] 

SHRI PRABHUNATH SINGH: A Committee will be 
constituted and through it, a suitable policy will be 
formulated to address the backwardness of Bihar. 

Speaker, Sir, the long time has passed after the 
formation of Jharkhand out of Bihar and the amount to be 
provided in the phases has been sanctioned as a package 
under 'Rashtriya Sam Vlkas Yojana' and small amount of 
money has been allocated/released for various schemes. 
But the money which was sanctioned under 'Raahtrlya 
Sam Vikas Yojna' has not fully been received by Bihar. I, 
through you, want to submit that. ... (Interruptlons) 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD): 
Why are you telling it now? ... (Interruptions) 

MR. SPEAKER: You please, leave it. 

SHRI PRABHUNATH SINGH: Speaker, Sir, he is the 
Railway Minister. I do not want to make any comment on 
what he says . ... (lnterruptlons) 

MR. SPEAKER: Please, do not make any comment, 
please address me. By addressing me your views will be 
taken note of. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, ..... 

Therefore, I want to state that the coffer of Bihar Is 
empty and the package which the Government of India 
declared and the money which Is due to be released to 
root out the backwarctn ... of Bihar, may be releaHCI to 
Bihar. Since a backward States has been awarded to the 
state of Uttaranchal on the same linea, Bihar must also be 
granted the status of a backward state to improve upon 
the economic condition of Bihar. 

I, through you, would request the parliamentary Affairs 
Minister and the leader of the house. In this context the 
Chief Minister of Bihar has also arrived here and, he has 
sought an appointment with the Prime Mtnilter, I would 
request the leader of the house to respond on this Issue 

'Not recorded. 
.. Expunged .. ordered by the Chair. 

whether they want to rete ... or not the package amount 
that due. Please clarify this in clear terms . ••. (Interruptions) 
Mr. Speaker, you had also 888ured me in you chamber 
that you will make a reference on the Issue relating to 
Bihar . 

MR. SPEAKER: I will rnake comment. 

[English] 

Certainly, I am sure, the Government is responsible. 
It would certainly see that every State's problems are 
properly looked into. I am sure, proper steps will be taken. 
It was raised earlier. Bihar's backwardness was raised 
earlier by Shri Ram Kripal Yadav, Shrl Raghunath Jha and 
Shri Devendra Prasad Yadav. I am sure, the Government 
will take note of It. 

Shri Gurudas Dasgupta to apeak now. 

... (Interruptlons) 

[Translation] 

SHRI GURUDAS DASGUPTA (Panskura): Please 
allow me to speak . ... (Interruptlons) 

SHRI RAGHUNATH JHA: You caused division of 
Bihar and you are making comments. You have dIVided 
the Bihar . ... (Interruptions) 

[English] 

MR. SPEAKER: Shrl Uday Singh, I will send your 
photograph. I will send your CD cassette later on. You will 
see how you are behaving I 

... (Interruptions) 

MR. SPEAKER: I know that you are a very sensible 
person. Why do you do this? Do not follow them. 00 not 
follow Shri Ram Krlpal Yadav. 

... (lnterruptions) 

[Trans/ation] 

SHRI RAGHUNATH JHA: The Prime Minister hal 
provided on packag. to Bihar . ... (lnterruptlons) 

SHRI PRABHUNATH SINGH: Why the,. people are 
oPPOling Bihar, when the question of dignity of Bihar II 
ralaed, then why the Issue of rights of Bihar II not being 
lupported. Bihar's people have taken time to decide upon 
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this issue, it does not mean that they will oppose Bihar. 
... (Interruptions) 

(English] 

MR. SPEAKER: I will not allow this to go on further. 

... (Interruptions) 

MR. SPEAKER: Shri Ram Kripal Yadav, it is enough. 
You now leave it to me. It's enough now. 

(Engnah) 

You know that I have got it ready. If I have get rid of 
you, it will take my one minute. Everything is ready with 
me. 

... (Interruptions) 

[Translation] 

MR. SPEAKER: The Minister has responded, I have 
also spoken to you. 

(English) 

The Bihar matter has been raised earlier today by 
Shri oevendra Prasad Yadav and Shri Ram Krlpal Yadav. 

[Translation} 

Sometimes, he make good comments and Raghunath 
Jha has also raised this laaue. 

{English} 

You are raising the same Issue. Although there is a 
change of Government, yet Bihar's problem are there. I am 
sure, the Government will take not of It, 

[Translation} 

What more we can say? 

Shri Gurudas oasgupta. 

... (Interruptions) 

MR. SPEAKER: A notice has already been received. 
Let the names be called one by one. 

... (Interruptions) 

{English} 

SHRI KHARABELA SWAIN (Balasore): Sir, you told 

that every State should get the opportunity. The hon. Leader 
of the House is present. He made a statement the other 
day with regard to shifting of the National Institute of 
Science. ... (Interruptions) 

MR. SPEAKER: I am sorry. Nothing will be recorded. 
Do not record anything now . 

(Interruptions) ... • 

MR. SPEAKER: Only Shri Gurudas Oasgupla's 
statement will be recorded. 

... (Interruptions) 

MR. SPEAKER: It is very unfair. I have allowed you. I 
have said that I would make arrangements for making a 
full statement on thaI issue for you. I have made some 
observations. Even then, if you do not allow others to 
raise importanllssues, il is unfair. 

... (Interruptions) 

MR. SPEAKER: I cannot compel any Minister to react. 

... (Interruptlons) 

MR. SPEAKER: He has said once in his agony 
"There cannot be instant coffee every day." 

(Translation] 

SHRI PRABHUNATH SINGH: Let the Leader of the 
House respond to the Issue . ... (Interruptions) I want to say 
that the Leader of the House should respond when he Is 
sitting in the House . ... (lnterruptions) 

MR. SPEAKER: Please take your seat. 

SHRI PRABHUNATH SINGH: The Leader of the 
House .... you tell him to speak . ... (Interruptions) 

{Translation} 

MR. SPEAKER: Alright. 

(English) 

That will be deleted. 

{Transl.tlon} 

What are you doing? 

"Not recorded. 
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... (Interruptions) 

{English} 

SHRI KHARABELA SWAIN: Will he make a statement 
in the House? ... (Interruptlons) 

MR. SPEAKER: Have some mercy for an old manl 
Will you allow me after that? 

... (Interruptions) 

MR. SPEAKER: Have I ever said that I would not 
allow you? You are a very good Member until you get up 
suddenly. 

... (Interruptions) 

12.11 hra. 

SUBMISSIONS BY MEMBERS 

(I) Re: Reduction In the rate of Inte,.at payable on 
EPF 

{English} 

SHRI GURUDAS DASGUPTA (Panaskura): Sir, I 
would like to draw the attention of the entire House to the 
statement that had been made yesterday outside the 
House while Parliament was in Session. 

Sir, while the Parliament Is in Session, the Minister of 
Labour makes a statement outside the House and he Is 
not even here to make the Itatement here. He has said 
that the interest rate on provident fund will be reduced 
from 9.5 per cent to 8.5 per cent cauling grave distress to 
four crore people In the country many of whom are 
unorganlsed worke,.. What Is the reason? The Government 
says that the Government has no money. The Prime Minister 
says that the provident fund will turn bankrupt, therefore, 
the Interest rate has to be reduced. May I tell you. 
.. . (Interruptions) 

MR. SPEAKER: I am prepared to give you a 
discussion but If you take long time, I cannot. 

SHRI GURUDAS DASGUPTA: Sir, let me make my 
point. Only Rs. 700 crore were needed to have increated 
the Interest rate from 8.5 per cent to 9.5 per cent. Only RI. 
700 crore were needed. .. .(Interruptlons) Please, I beg 
you. 

MR. SPEAKER: Please, this is not right. 

SHRI GURUDAS DASGUPTA: You are a very 
energetic person. Your energy is very good but not for me. 
... (Interruptions) 

SHRI HARIN PATHAK: I support you. 

SHRI GURUDAS DASGUPTA: Alright. Unsolicited 
supportl 

{Translation} 

MR. SPEAKER: Alright, get the support from where 
ever you can. 

... (Interruptions) 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusarai): 
Let the support be withdrawn from there . ... (lnterruptions) 

[English] 

SHRI GURUDAS DASGUPTA: Sir, the point is this. 
The Government of India has reduced the interest rate on 
special deposit scheme. From 2000 to 2004, your 
Government was there. They had reduced the interest rate 
on special deposit scheme. 

MR. SPEAKER: Not mine. 'Your' means mine. 

... (Interruptions) 

SHRI GURUDAS DASGUPTA: Not yours. I pointed to 
them .... (Interruptions) 

MR. SPEAKER: That will riot be on record that you 
are showing finger. 

SHRI GURUDAS DASGUPTA: Sir, I am addressing 
you but I pointed at them. 

MR. SPEAKER: That will not be on record. 

SHRI GURUDAS DASGUPTA: I looked at you but I 
pointed at them. There is no violation of decorum . 
... (Interruptions) 

MR. SPEAKER: Please address the Chair. 

... (Interruptions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, they are aupportlng as well as opposing the 
Issue, how this atands can be taken at the aame time . 
... (Interruptions) 
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SHRI RAJIV RANJAN SINGH 'LALAN': Withdraw your 
support . ... (Interruptions) 

{English] 

MR. SPEAKER: Not to be recorded. 

(Interruptions) ... • 

[Translation] 

MR. SPEAKER: It is for them to decide when to 
support. 

... (Interruptions) 

(English] 

SHRI GURUDAS DASGUPTA: Sir, the Govemment 
had reduced the interest rate on special deposit scheme, 
where Rs. 1,00,000 crore of the money is deposited, from 
12 per cent to 8 per cent. That 18 the basic reason. That is 
why the interest rate on provident fund had to be reduced 
to 8.5 per cent. Now, I am coming to the present 
Govemment. During the Budget there was a provision that 
there will be a turnover tax of 0.1 per cent on the secondary 
market. ... (Interruptions) 

MR. SPEAKER: I will not give any CaHlng 'Attention I 

SHRI BASU DEB ACHARIA: I have given a notice. 

MR. SPEAKER: No, sorry. 

SHRI GURUDAS DASGUPTA: I beg you two minutes. 
This is an important issue. 

MR. SPEAKER: Every Issue is important. 

SHRI GURUDAS DASGUPTA: The point is this. Since, 
there was some outcry by the brokers In Mumbai stock 
market, the present Govemment reduced the tax from 0.1 
per cent to 0.01 per cent. By that reduction, the country 

• has lost Rs. 7,000 crore. The Govemment can lose money 
for the brokers to the extent of Rs. 7,000 crore. 

MR. SPEAKER: All these details cannot be gone into 
now. 

SHRI GURUDAS DASGUPTA: The Govemment is 
not ready to give Rs. 700 crore to the subscribers of the 
provident fund . ... {lnterruptions) Sir, we protest, all the trade 
unions have opposed, we strongly protest. ... {lnterruptlons) 
PIe .. el The present Govemment may kindly understand 
that the trade unions and the Left parties will no longer be 
a stamping machine on the policy of the Govemment. 

"Not recorded, 

... {lnterruptions) We will not be a stamping machine. Please 
understand this with regard to the Left . ... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Sir, 
I associate with this . ... {lnterruptions) 

MR. SPEAKER: Your association is not noted. Only 
Shri Santosh Gangwar. 

... (Interruptions) 

MR. SPEAKER: I will call you, Mr. Acharla. I will call 
all of you, those who have given notice . 

... (Interruptions) 

MR. SPEAKER: I know, he Is also on the same matter. 

... (Interruptlons) 

MR. SPEAKER: Those who do not take the trouble of 
even giving a notice, they will not be given any facility by 
me. 

[Translation] 

SHRI SANTOSH GANGWAR (Bareilly): Mr. Speaker, 
Sir, The hon. Member has just concluded . ... (Interruptions) 

(English] 

SHRI LAKSHMAN SETH (Tamluk): Please allow me, 
Sir .... (Interruptions) 

[Translation] 

MR. SPEAKER: Please sit down. 

{English} 

Two Members cannot speak together. 

SHRI SANTOSH GANGWAR: What is Irksome is that 
they are supporting a Govemment whose all decisions are 
anti-poor and anti-commoner. When the NDA Government 
fixed it at 9.5% why have they reduced it to 8.5%? 

Mr. Speaker, Sir, I would like to draw your kind 
attention to a few points . ... (Interruptions) 

MR. SPEAKER: It's not needed. Your protest on on 
record. 
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... (Interruptions) 

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, still 
there Is no investment policy . ... (lnterruptions) 

SHRI GURUDAS DASGUPTA: The NDA Government 
itself fixed the EPF rate at 8.5% ... (lnterruptions) 

SHRI SANTOSH GANGWAR: No, it was 9.5%. 
... (Interruptions) 

SHRI GURUDAS DASGUPTA: It's not correct. 
... (lnterruptlons) 

[English} 

MR. SPEAKER: There Is no need of e~boration. 

... (Interruptions) 

SHRI SANTOSH GANGWAR: We are not misleading. 
... (Interruptions) 

[Translation} 

We are telling the truth . ... (lnterruptions) An investment 
policy should have been chalked out. It's almost two years 
since then but there is nothing in this regard . ... (Interrup-
tIons) 

[E~rJlish} 

MR. SPEAKER: I do not know what to do. 

... (Interruptlons) 

MR. SPEAKER: All of you are eminent people. Give 
me some solution. 

... (Interruptions) 

[Translation} 

SHRI SANTOSH GANGWAR: There is a sum of more 
than Rs. 15600 crore which is unclaimed for. We would 
like the Government to decide as to where and how would 
they deposit it in some mutual fund or anywhere else? If 
the Government decides accordingly only then it is 
agreeable. ...(Interruptions) But It is not agreeable. 
... (Interruptlons) Nobody seems to care for poor, common 
man and more than four crore wor1<ers of organised sector. 
We would like to lee the Government decide on this 
matter expeditiously and contain the EPF interest rate at 
9.5% until a final decision is taken in the matter. 
... (lnterruptlons) Only afterwards the Government should 
go to decide as to how the EPF interest rate should be 
increased . ... (lnterruptions) 

[English} 

SHRI BASU DEB ACHARIA: Sir, today thousands 
and thousands of wor1<ers from all over the country have 
come to demonstrate in front of Parliament demanding the 
restoration of EPF interest rate. Yesterday, the Government 
of India decided to reduce the EPF interest rate from 9.5 
per cent to 8.5 per cent. The EPF interest rate in 1998 was 
12 per cent and during six years' regime of the NDA 
Government, they reduced the interest rate from 12 per 
cent to 9.5 per cent. This will adversely affect 40 million 
wor1<ers both organised as well as unorganised workers. 

Sir, this is a social security which is available with 
the wor1<ers of our country, and that is also being affected 
by the decision of this Government. Sir, in the meeting of 
the Trustee Board, the representatives of trade unions 
demanded that the Labour Minister should take a decision 
on the interest rate keeping in view the concerns 
expressed by the trade unionists. Sir, they were demanding 
that the Interest rate should not be reduced. Last year, the 
interest rate was 9.5 per cent. Sir, this is an unfortunate 
decision taken by the Government of India by reducing the 
interest rate. The present Government - the UPA 
Government - promised in the National Common Minimum 
Programme (NCMP) that the Government will bring in a 
comprehensive legislation . ... (lnterruptions) They promised 
to bring in a legislation to protect the interests of 37.5 
crore wor1<ers. Sir, we demand that the interest rate shouid 
be restored to 9.5 per cent ... (Interruptions) The Government 
should review its decision and bring in a comprehensive 
legislation to protect the interest of 37.5 crore workers. 
... (Interruptions) 

[Translstion} 

SHRI DEVENDRA PRASAD VADAV (Jhanjharpur): 
Mr. Speaker, Sir, the Government should consider this 
matter .... (Interruptions) 

[English} 

MR. SPEAKER: Nothing will go on record, except 
Shri Ajoy Chakraborty . 

(Interruptions) ... • 

[Translation) 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, the Government must conSIder it as it Is a very ifY1)Ortant 

• Not recorded. 
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matter. This is a question of four crore workers . ... (lnterrup-
tions) 

[English) 

SHRI AJOV CHAKRABORTY (Bashirhat): Sir, through 
you, ... (Interruptions) 

[Translation) 

MD. SALIM (Calcutta-North East): Mr. Speaker, Sir, 
why should the hon. Minister made a statement" on 
Televisien only? ... (Interruptions) What does It mean? This 
is a question of dignity of Parliament. ... (lnterrupt/or,:} , 
[English) 

MR. SPEAKER: By defying the Chair, you are not 
maintaining the glory of the Sans ad. 

... (Interruptions) 

SHRI AJOY CHAKRABORTY: The Labour Minister 
has given a shocking and anti-people decision outside 
the Parliament by bringing down the EPF interest rate by 
one per cent. Earlier, it was 9.5 per cent. Now, they reduce 
it by one per cent. I strongly condemn the decision of the 
present Government. ... (Interruptlons) Sir, It Is an anti-
worker decision. It will jeopardise the interests of crores 
and crores of working class people . ... (Interruptions) I 
demand the Government to withdraw and revoke this 
decision. 

Sir, the Government should immediately revoke this 
decision and restore the EPF interest rate to, at least,·9.5 
per cent. Otherwise, we shall start a movement outside the 
House .... (Interruptions) So, I demand that this decision 
should be revoked Immediately . ... (lnterruptions) 

MR. SPEAKER: I am not a super human. I cannot 
hear simultaneously 80 hon. Members. 

..• (Interruptions) 

MR. SPEAKER: Item No. 12 - Shrl P. Karunakaran. 
Do you want to raise your calling Attention? 

... (Interruptlon&) 

MR. SPEAKER: The House is adjourned tID 2 o'clock. 

12.31 h .... 

The Lok Sabha then adjourned till 
Fourteen 01 the Clock.. 

14.03 hra. 

The Lok Sabha (fI-assembled at three minutes 
past Fourteen of the Clock. 

(MR. DEPUTY-SPEAKER In the Chait) 

(I) Re: Reduction In the rate of InWHt piIyebIe on 
EPF ... Contd. 

[English] 

SHRI TARtT BARAN TOP DAR (Barrackpore): Sir, t 
would Uke to raise one very Important Issue . ... (Interrup-
tlon.) 

MR. DEPUTY SPEAKER: 'Zero Hour' Is already over. 

. .. (Interruptions) 

[Translation) 

SHRI TARIT BARAN TOPDAR: Sir, Lakhs of labourers 
today have staged demonstration in front of the Parliament. 
They are demanding social security and fixation of minimum 
wages. 

[English) 

For that matter, some sort of a comprehensive Bill 
should be brought before the Parliament within this Session 
itself . ... (Interruptlons) 

MR. DEPUTY SPEAKER: 'Zero Hour' Is already over. 

SHRI TARIT BARAN TOPDAR: Sir, In this respect, I 
want the reaction of the Leader of the House . ... (Interrup-
tions) 

MR. DEPUTY SPEAKER: I cannot compel the hon. 
Minister to reply at this time. 'Zero Hour' is already over . 

... (Interruptlons) 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): 
Sir, may I request that Item No.1", Supplementary Demands 
for Grants (Railways), be taken up first? ... (lnterruptlons) 

MR. DEPUTY SPEAKER: Before I take Item No.12, I 
request Shri Lalu Prasad to make a statement. 
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14.05 hr.. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (RAILWAYS) 2005-2006 

{Translation] 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD 
YADAV): Sir, I beg to present a statement (Hindi and 
English versions) showing the Supplementary Demands 
for Grants in respect of the Budget (Railways) for 2005-
2006. 

[Placed in Library. See No. L.T. 2994/2005J 

14.05 ~ hr.. 

(I) Re: Reduction In the rate of Intereat payable on 
EPF-contd. 

(English] 

DR. RAM CHANDRA DOME (Birbhum): Sir, so many 
workers are on dharna today. A lot of agitation is going on. 
There is no social security . ... (lnterruptions) 

[Translation] 

SHRI TAR IT BARAN TOP DAR (Barrackpore): While 
the country is making great strides, the condition of the 
poor is worsening . ... (Interruptions) 

(English] 

SHRI BASU DEB ACHARIA (Bankura): Sir, as was 
promised in the National Common Minimum Programme, 
a Isgislation should be brought before the House . 
... (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: What you intended to say, 
has been recorded. Please don't waste time now. 

... (Interruptions) 

(Engll,h] 

MR. DEPUTY SPEAKER: Now, I will take Item No. 
12, Shri P. KarunBkarBn . 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, 37.5 erore workers 
are there. The UPA Govemment has promised to bring a 
comprehensive legislation to protect the interests of the 
unorganised workers . ... (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: What you Intended to say 
is already on record. Please sit now. 

SHRI TARIT BARAN TOPDAR: But not a single word 
has come from the Govemment's side. 

DR. RAM CHANDRA DOME: The Government should 
respond on the issue .... (Interruptions) 

(English] 

MR. DEPUTY SPEAKER: I cannot compel. 

...(Interruptions) 

MR. DEPUTY SPEAKER: Nothing is to be recorded 
which is without my permission. 

... (Interruptlonsr 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): As per Common Minimum Programme, 
definitely legislations will be brought at the appropriate 
time . ... (Interruptions) 

MR. DEPUTY SPEAKER: 'Zero Hour' is already over. 

... (Interruptions) 

14.07 hr.. 

(II) Re: Oharna In support of the continuance of 
minority character of the Aligarh Muslim 
University at Jantar Mantar, New Delhl- contd. 

[Translation] 

DR. SHAFIQUR RAHMAN BARQ (Moradabad): Mr. 
Deputy Speaker, Sir, thousands of students and teachers 
of Aligam Muslim University today are demon~trating at 
Jantar Mantar as the minority character of the university is 
being done away with . ... (lnterruptlons) 

• Not recorded. 
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[English} 

MR. DEPUTY SPEAKER: Please sit down . ... (Interrup-
tions) 

[Translation} 

DR. SHAFlaUR RAHMAN BARa: Sir, just listen to 
my point. Hon. Speaker allowed me so please give me 
two minutes . ... (Interruptions) These people are not ready 
to listen. Sir Syed Ahmed Khan had established this 
University in accordance to the Article 30(a) which provided 
educational rights to Muslims to progress. However, the 
minority character of this university has been abolished by 
the Court which is to be restored and 50% reservation to 
Muslim. should also be given . ... (lnterruptions) 

[English} 

MR. DEPUTY SPEAKER: Now, I request Shri P. 
Karunakaran to speak on the Calling Attention. 

... (Interruptions) 

MR. DEPUTY SPEAKER: 'Zero Hour' Is already over. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions) ...• 

[Translation) 

MR. DEPUTY SPEAKER: Only Mr. Barq's statement 
shall go on record. 

... (Interruptionst 

DR. SHAFlaUR RAHMAN BARa: I demand. the 
restoration of the status and character of the University. 
... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Please ait down. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Swain, pleaae addreas 
the Chair. 

... (Interruptions) 

• Not recorded. 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions) ... • 

[Translation) 

DR. SHAFIOUR RAHMAN BARO: This not only 
pertains to Muslims, but to the entire University. 
... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Please sit down. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Please go to your seat. I 
will not allow you to speak. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions) ... • 

[Translation) 

MR. DEPUTY SPEAKER: Barq Saheb, nothing else 
is being recorded. 

... (Interruptions) 

14.10 hra. 

(At thla .tage, Dr. Shaflqur Rahman Barq and some 
other /Jon. Members came and stood on the floor 

near the Table.) 

MR. DEPUTY SPEAKER: Nothing Is going on 
Records. Please sit down. 

...(Interruptlons) 

MR. DEPUTY SPEAKER: Shrl Barq Sahib, whatever 
you had wanted to convey has been recorded. Please 
take your seat. 

... (Interruptions) 

[English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 

• Not recorded. 
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(SHRI PRIYA RANJAN DASMUNSI): Mr. Deputy Speaker, 
Sir, I am thankful to you that you have not aUowed .any 
unparliamentary expressions to become a part of the record. 
I only request you to allow the scheduled business of the 
House to go . ... (Interruptions) 

{Translation} 

SHRI TARIT BARAN TOPDAR: Sir, he has used 
unparliamentary language. He should not have spoken 
this that having taken our money . ... (Interruptions) 

MR. DEPUTY SPEAKER: That has not been recorded. 

... (Interruptlons) 

[English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions) ...• 

MR. DEPUTY SPEAKER: Please go back to your 
seat. 

... (Interruptions) 

14.12 hr.. 

(At this stage, Shri Shaflqur Rahman Barq and some 
other lion. Members went back to their seats) 

SHRI TARIT BARAN TOPDAR: Sir, I want your 
protection. . .. (Interruptions) 

MR. DEPUTY SPEAKER: I will give you protection. 
Pleue sit down. 

... {lnterruptJone) 

MR. DEPUTY SPEAKER: Nothing is going on record. 

{Interruptions) ... • 

MR. DEPUTY SPEAKER: The HoUle slandl'adjour-
ned till 2.30 p.m. 

• Not recorded. 

14.13 h .... 

The Lok Sabha fIIen adjoumed till Thirty minutes 
past Fourteen of the Clock. 

14.30 hr.. 

The Lok Sabha re-assembled at thirty minutes 
past Fourteen of the Clock. 

(MR. DEPUTY -SPEAKER in the Chail) 

[English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, first of all, I would 
like to thank you for not recording some of the things' 
which were uncalled for. It is good. I appeal through you, 
Sir, that the next business may be taken up. Now, there 
should be no more things of the earlier episode. Whatever 

J 
Dr. Shafiqur Rahman Barq has said, I only assure him that 
the Govemment is equally concemed for this and the 
Government will further evaluate the whole matter. 
." (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir, 
we would also like it to be put on the record . ... {Interruptlons) 

14.31 hr.. 

CALLING ATTENTION TO MATTERS OF 
URGENT PUBLIC IMPORTANCE 

(I) Situation arl.'ng out of faU In the price. of 
Pepper, Cardamom, Arecanut and other 
agricultural ca.h crop. thereby leading to 
.tarvatlon and death among.t the workers 
engaged In thl. Metor and .tepi taken by the 
Government In thl. regard. 

[English} 

MR. DEPUTY SPEAKER: Now, we would take up the 
item number 12 - Calling Attention. 

Shri P. Karunakaran. 

SHRI P. KARUNAKARAN (Kasargod): Sir, I call the 
attention of the Minister of Agriculture to the following 
matter of urgent public Importance and request that he 
may make a statement thereon: 
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"The situation arising out of fall in prices of Pepper, 
Cardamom, Arecanut and other agricultural cash cr.ops 
thereby leading to starvation and death amongst the 
workers engaged in this sector and steps taken by the 
Government in this regard." 

MR. DEPUTY SPEAKER: Now, I would requelt the 
hon. Minister, Dr. Akhilesh Pralad Singh. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): Sir. 
during the current year, there has been a mixed trend 
obs.rved in the prices . ... (lnterruptions) 

MR. DEPUTY SPEAKER: If you wish. you can lay the 
statement on the Table of the HOUle. 

... (lnterruptlons) 

DR. AKHILESH PRASAD SINGH: Yes, Sir. 

-DR. AKHILESH PRASAD SINGH: During the current 
year, there has been a mixed trend observed In the prices 
of cash crops in the country, as measured by wholesale 
price index. While the prloes of black pepper and arecanut 
have shown a declining trend. the prices of cardamom 
have Increal.d. In the case of raw rubber and coffee 
prices have Increaled as meaaured by their wholelale 
price index. In the case of raw cotton, prices have 
increased. 

Whol ... I. Monthly Price Indlc •• , 2005 
(March. October) 

S. No. Crop March October 

1. Black Pepper 186.8 174.8 

2. Cardmom 112.7 114.:; 

3. Betel nuts! Arecanut 143.8 139.2 

Production 

The production of black pepper hal been fluctua1lng 
between 81-72 thouNnd tonnel during 2000-CJ1 to 2003-
04 of which Kerala's Ihare il more than 93%. Th. 
production of cardamom has been In the rang. of 14-15 
thouland tonnel of which Kerala's Ihare II In the range of 

• I.Ht on the Tible. A110 placed In LInry, s.. No. L.T.2It2I2OO5 

52-60%. The production of arecanut has increased from 
373.1 thousands tonnes to 417.5 thousand tonnes during 
this period. The share of Kerala is ranging between 20-
26%. 

Effectl of Export 'Import. 

In the case of black pepper there was a steep decline 
in exports from 42,806 tonnes In 1999-2000 to 14,150 
tonne. in 2004-05. At the same time there was a significant 
increase In the import of pepper from 3124 tOMes in 
1999-2000 to around 17725 tonnel in 2004-05. Significant 
increase in world production of pepper and emergence of 
new producers such as Vietnam as also high productivity 
coupled with negligible domestic consumption of pepper 
in these countries resulted in an expansion in supplies in 
the domeltlc market. The decline In pricel of pepper in 
the India domeltic market reflectl the trend In International 
prices. 

The pricel of Cardamom allO in the domlltlc allO In 
the domestic market reflect the trend of declining 
international pricel. Export of Cardamom during 2002-03 
to 2004-05 Is Itagnatlng around 650-750 tonnes and the 
Import of Cardamom increased from 59.40 tonnes In 2003-
04 to 290.00 tonnel in 2004-05. However, the prices. as 
mentioned above have shown some Increase (1.8%) 
during the current year. During the last years prices have 
shown a declining trend. 

From 2000-01 onwards prices of Arecanut In the 
domestic market have Ihown a declining trend. which 
continuel in the curr.nt year also. During 1999-2000 
import of arecanut increaled due to removal of quantltativ. 
restrictions In the cont.xt of trade liberalization. Increased 
Import along with high domestic production led to declining 
prices. During 2004-05, India Imported 33,088 tonnes of 
arecanut valued at Rs. 4558 Lakhs. 

Det8lla of Incidence of aulclde 

It Is unfortunate that the farme,. have committed 
lulcide during the past few years. The main causes • 
Identified by the State Governments for committing suicide 
by farma,. are Ind.btedn .... crop failure, non-paym.nt of 
loanl taken from private moneylenders at high rate of 
Interest etc • 
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The growing incidence of fragmentation and 
consequent decline in the average size of land hoJding 
contributes to the predominance of uneconomically small 
and marginal holdings in Kerala. The low productivitY of 
crops, the poor investment capability of the small and 
marginal farmers and the high cost of production make 
Kerala's agriculture sector more vulnerable. The high 
incidence of pest and disease. on crops also further 
aggravate the situation. 

The unprecedented drought that prevailed in the State 
contlnuoully for two years caused severe crop losses 
coupled with steep fail in price of cash crops and huge 
financial debts leading to the suicide of farmers. 

As reported by the State Government of Kerala, the 
total number of farmers who have committed luicide in 
Keraia during three years I.e., 2002-2004 is 180. 

8..,. .. ken by the Govemment of Kera .. 

Moratorium for one year from 23.01.2004 on 
agricultural loanl of Co-operatives and allO compensation 
for the lOll sustained by way of interest and penal interest. 

A one-time settlement scheme has been implemented. 

Instructions have been issued to Co-operative Banks 
regarding conversion and rescheduling of eligible loans 
and to postpone the recovery steps for agricultural loans 
for a period of one year. 

In the special package announced for Wayanad 
DI.trict, the dl.trict worst affected by drought, the interest 
on loan availed by farmers has been waived up to an 
amount of Rs. 50,0001- till 31.03.2006 during which period 
the State Government owns the liability for payment of 
interest to the concerned banks. 

To help the farmers who cultivate arecanut, coffee 
and pepper, .peclal package to relief measures involving 
procurement of arecanut and pepper and providing 
production Incentive for coffee is being implemented by 
the State Government. 

Government have extended financial assistance to 
the tune of Rs. 50,0001- to each of the families of farmers, 
who have committ .. suicide. 

On the direction of the PMO, a Multi-Oisciplinary 
Central Team visited Kerala in July-Augu.t, 2004 to assess 
the agricultural situation in the State. Based on the 
recommendations of the Team, the following decisions 
taken by the PMO have been implemented. 

(a) Rs. 106.00 crore released to the State Government 
from the National Calamity Contingency Fund 
(NCCF). 

(b) The Ministry of Finance has finalized debt-restru-
cturing guidelines for perennial horticulture and 
plantation crops. 

(c) Old development loans availed by growers from the 
Coffee Board amounting to Rs. 24 crore waived by 
the Government of India. 

(d) Release of Rs. 30 crores under the scheme of Macro-
management of Agriculture for undertaking the 
rehabilitation of cashew and pepper plantations in 
three annual instalments. The first instalment of Rs. 
10 CI'Of'8 was released In 2004-05. 

Stepa Taken by different State Govemmenta 

The State Governments have taken varioul relief 
measures to alleviate the distressing condition of the 
farmers. In addition, the State Governments particularly 
Andhra Pradesh, Karnataka and Maharashtra have been 
granting ex-gratla amount of Rs. 1 lakh to each of the 
affected families. Some State Governments like Maha-
rashtra and Punjab have also commissioned ltudiel 
through specialized agencies to find the root caules of 
this malady and suggest remedial measurel. 

Due to persistent efforts of the State Governments, 
there is perceptible decline in the number of cases of 
suicide by farmers in the current financial year as 
evidenced by the data in the enclosed statement. 

StePI Taken by Central Government 

The Government of India has allO, Interalla, taken 
the foUawlng important steps: 

BlIck pepper 

Deptt. of Agriculture and Cooperation, Government 
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of India, in consultation with State Govt. of Kerala has 
sanctioned a Market Intervention Scheme for procurement 
of 5050 MT of Black Pepper at a Market Intervention Price 
of Rs. 70 per kg. from 15.2.2005 to 31.3.2005. 

Govt. of India on October 27, 2005 announced a 
Scheme for grant of subsidy on export of pepper from 
India at the rate of Rs. 5 per kg. (or actual cost incurred, 
whichever is leas) for international freight and Rs. 2 per 
kg. for internal transport for a maximum 20,000 metric 
tones of pepper. The subsidy would be provided as a one 
time measure, upto March, 31, 2006. 

The regime of advance licenses for duty free import 
of pepper for re-export purpose/excluding light berries 
required for the oleoresin industry has been discontinued 
w.e.f. June 7, 2005. 

Department of Commerce have advised DGF& T to 
look into allegations of infringement of law, including mis-
declaration, misuse of advance licence. 

D __ partment of Commerce has also written to 
Department of Revenue to request the customs authorities 
to keep strict vigil against unscrupulous activities relating 
to import of spices. 

It has also been decided to deny the facility of DTA 
(Domestic Tariff Area) sales of pepper and pepper products 
under EOU scheme. 

It has also been made mandatory for the EOU units 
to get themselves registered with a Spices Board also. 

Cardamom 

Spices Board, Cochin extends financial assistance 
to the Cardamom growers through its Plans schemes for 
production of planting material, re-planting, irrigation and 
land development etc. 

The Spices Board is popularizing usage of carda-
mom, with a view to increase its consumption, through 
domestic international exhibitions. 

Spices Board has extended an air freight subsidy 
from the CDF (Cardamom Development Fund) at the rate 
of Rs. 30/· per Kg for Cardamom procured from auction 
centres for the purpose of export to Middle East 
destinations during 16.10.2004 to 30.11.2004. The air 
freight assistance was offered to enable Cardamom 
exporters to alriift cardamom to the Middle East market 
and position Indian Cardamom in those markets 
before the arrival of fresh Cardamom from Guatemala. 
Subsequently, the air freight asalstance was enhanced to 
Rs. 45/- per Kg. during December, 2004 to February, 2005. 
At present, the scheme is not in operation. 

Arecanut 

Government of India raised Import duty on Arecanut 
from 35 to 100 per cent to restrict the imports. 

Finance Ministry has also issued Instructions to the 
Customs Officials to prevent the illegal entry of Arecanut 
into the country 

Statement showing cases of suicide by farme" in State, 

SI. No. Name of the State 

2 

1. Andhra Pradesh 

Period 

3 

1997-98 

1998-99 

1999-00 

2000-01 

No. (Based on the 
figures reported by 

State Govt.) 

4 

2 

148 

128 

191 

Amount of 
financial relief! 
ex-gratia paid 

(in lakhs of rupees) 

5 

2 

148 

127 

189 

Remarks 

6 
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1 2 3 4 5 6 

2001-02 233 232 

2002-03 280 280 

2003-04 258 258 

2004-05 972 622 
(upto 31/1212004) 

2005-06 40 Details not available 
(upto 1/9/2005) 

2. Kamataka 2000-01 2630 5.70 The figure. for the years 
2000-01 to 2002-03 are 

2001-02 2505 3.50 baaed on the records with 
the State Crime Records 

2002-03 2340 Details not available Bureau and for the 
subsequent years on the 

2003-04 708 205 basis of records main-
tained by the State 

2004-05 271 110 Agriculture Department. 11 
and 18 cases of suicide by 

2005-06 52 21 farmers for the years 2004· 
(upto 231812005) 05 and 2005-06 (upto 

23.8.2005) respectively are 
pending with the Comm-
ittee for want of additional 
information. 

3. Mahar.shtr. 2001 64 8 

2002 131 40 

2003 180 23 

2004 524 105 

2005 86 N.A. 
(upto 301812005) 

4. Punjab 2002-03 Nil Nil 

2003-04 2 Nil 

2004-05 Nil Nil 
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2 3 4 

2005-06 Nil 
(upto 301612005) 

5. Kerala 2002 44 

2003 40 

2004 96 

6. Tamil Nadu 2004-05 None 

7. Or: .sa 2001-02 2 

2002-03 

2003-04 Nil 

2004-05 Nil 
(upto 3019/2004) 

8. Gujarat 2001 13 

2002 

2003 

2004 

SHRI C.K. CHANDRAPPAN (Trlchur): Sir, pleue 
allow the hon. Minister to read the statement. ... (Interrup-
tlons) 

MR. DEPUlY SPEAKER: I have a lot of business to 
finish today. 

... (lnterruptlons) 

SHRI P. KARUNAKARAN: Sir, I have gone through 
the Itatement made by the hon. Mlnllter of AgricultJ,lre. 
Some of the decisions taken by the Central Govemment 
al well al by the State Govemments are Included In the 
ltatement. But I am sorry to lay that the Itatement doel 
not retlect the actual situation realty prevailing In the 
agricultural sector as well al in the cash crops in Kerala 
and in other parts of our country. 

Sir, part of our rural Kerala has been experiencing 
an acute agricultural distre ... This diltress hu come in 

6 

4 

5 

5 6 

Nil 

State Govemment has 
extended financial 
assistance of Rs. 50,000 to 
each of the affected 
families. 

N.A. 

Nil These case. are on 
account of indebtnel and 

Nil non-payment of remunera-
tive prices. 

Nil 

Nil 

N.A. These case. are on 
account of indebtnel. and 

N.A. financial problems. The 
information II baled on the 

N.A. State Pollee Records. 

N.A. 

the fonn of drastic price fall, unbearable debt burden and 
alio the low production in lome 88ctorl. 

Sir, in the statement made by the hone Mini_ter it is 
statad that there is a mixed price trend in lome of the 
commoditlel.-It II not true when we .. e the price failing In 
many of the commodities. The Wholesale Price Index never 
reflects the actual situation In the retail price either in the 
commodltiel or in other .. ctlonl. 

Sir, If I go through the figures with regard to price fall, 
WI can see how disastroul the lituation is. With regard to 
pepper- the 1 kg of pepper, the price was RI. 215 per kg; 
in 2000, it came down to Ra. 174 per kg; in 2001, it came 
down to RI. 80 per kg; In 2002, the price was RI. 88 per 
kg; and again in 2003, the price was RI. 74 per kg. So, 
there la no mixed trend. The trend la really declining. 

Sir, take for example, the price of tea. In 1998 it wa_ 
Rs. 73 per kg.; Rs. 62 per kg. in 1999, Rs. 57 In 2000, 
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Rs. 55 in 2001 and Rs. 50 per kg. in 2002. Also, take 'this 
green tea. It was a very disastrous situation. In 1998 the 
price was only Rs. 15 per kg.; in 1999 it was Rs. seven 
and in 2002 it came down to only six rupees a kg. There is 
43 per cent of fall in the price as far as tea is concerned. 

Take the case of coffee. In 1995 the price was Rs. 
137 per kg., in 1996 it was Rs. 80, and It came down to 
Rs. 63 in 1997, Rs. 43 in 1998, Rs. 33 in 2000, Rs. 23 in 
2001 and in the year 2002 it was only Rs. 17 per kg. 
Same is the case with regard to cardamom. Five years 
back the price was Rs. 900 per kg. and now it is between 
Rs. 120 and Rs. 170 per kg. With regard to arecanut, three 
years back, one kg. of areca nut was costing Rs. 160 and 
now it is only Rs. 40 or Rs. 45. Sir, you see the drastic 
changes that have come about in the prices. 

The major districts in Kerala, especially Vayanad, 
Idukkl and Kasargod are aggressively affected. As I said, 
the main cash crops are pepper, cardamom, arecanut, tea, 
coffee and other commodities. While the prices of' the 
agricultural products came down, at the same time if you 
see the service sector. in education and health the cost is 
going high. Take the case of agricultural Inputs. In some 
cases there is cent per cent increase that we can see in 
the price of fodder and also in pesticides and others. As a 
result of this, the farmers are unable to cultivate their land. 
The cost of production is so high that they cannot meet it. 
They have to take loans from the banks. They have ta"-en 
the loans but they are unable to pay the principal or 
interest. As a result the question before the farmers in 
Kerala Is whether to live or die. As Shakespeare said, It is 
a question of 'to be or not to be'. That became the question 
now. Sir, the Government has to take perspective steps 
and also certain steps In order to save the peasants In 
Kerala, not only in Kerala but In other parts of the country 
a,o. 

Sir, in the statement made by the hon. Minister, there 
; is a mention that there are only 180 cales of suicide ,and 

that it is all. I remember that in this House Itself, we have 
raised an issue and then the hon. Minister of Agriculture 
said that there was no report from Kerala of the suicides. 
But then, this statement lays theN a~ 180 casas. But the 
fact is that 1 ,300 farmers have committed suicide in the 
last three or four years. In Vayanad district there are 476 

cases. A distant relative of our hon. Member Shri Veerendra 
Kumar had also committed suicide. In Idukki district there 
are 176 cases. In l<asargod there are 180 cases. The 
figures given by the hon. Minister with regard to the 
suicides is also not correct. 

The Statement made by the hon. Minister says that it 
is due to the small holdings in Kerala that there is a low 
production. It is really wrong because as far as Kerala is 
concerned the land legislation came into existence in 
1957. The agricultural crisis really started in Kerala and 
also in other parts of the country from 1990 onwards. It 
has sharpened five or six years back. So, that calculation 
Is wrong. Not only that, when the farmers get their own 
land, their motivation to cultivation is higher as far as 
Kerala is concerned. 

We have to see what really the reason is. We have 
to analyse the root cause. Then only we can treat. It is true 
that constant floods and droughts are one of the reasons. 
The main reason is India Is a member of WTO. We have 
discussed It yesterday. 

MR. DEPUTY SPEAKER: We have diScussed WTO 
thoroughly only yesterday. 

SHRI P. KARUNAKARAN: Yes Sir. We are a member 
of WTO. We signed a!'l Accord with Sri Lanka. As a result 
of that we have to import many of the items. We are bound 
to follow many of the conditions of the WTO. Our Malabar 
peppar has gone to the world. Earlier, Portuguese people 
were getting this black papper from us. But now pepper is 
coming from Sri Lanka. We have to use Sri Lankan papper. 
It Is not only the Sri Lankan pepper but the pepper from 
Vietnam, Malaysia and Thailand etc. are re-routed through 
Sri Lanka. As a result of this our domestic market Is really 
weakened. 

It should not be at the cost of our agriculture and our 
domestic industry. Why has this situation come? This is 
the main question. What can the Govemment do In the 
long run and also in the short run? That is the main Illue 
with regard to this case. With regard to agricultural lIell88, 
the Government can give some concesllons to the 
agriculture, but as far as cash crope are concerned. they 
are not giving the concessions. I want to knpw from the 

- hon. Minister whether the Government will consider 
Introducing a spacial package scheme to a88ist the farmers 
of cardamom, rubber, tea, pepper and other cash crops in 
the list. 
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Also, the main issue is restriction on the imports. I 
would like to know whether the Governmeni would restrict 
the imports in accordance with the requirements of our 
domestic market. 

MR. DEPUTY-SPEAKER: Four Members are yet to 
speak. 

SHRI P. KARUNAKARAN: Sir, this is a very big issue. 
I am concluding in two or three minutes. 

There should be employment opportunities. This 
House has passed the Employment Guarantee Bill. It is 
applicable to Vayanad now, but this should be applied to 
Idukki and Kasargod also and there should be flexibility In 
its implementation. 

There are 26 items which have got the supporting 
price at the national level, but there is only one item, 
Copra, from Kerala in this list. Eighty-one per cent of 
pepper is produced In Kerala. We are contributing crores 
and crores of rupees. This is not a question of Ke.rala 
alone; this is a question of India as a whole. Among these 
26 items, only Copra from Kerala is included. Will the 
Government take stern step to include other cash crops 
also? 

With regard to tea, I would like to submit that workers 
in the tea estates of Kerala, especially Idukki district, are 
going to Sabarlmala not to worship but to get some jobs. 
What I can say is that we have taken some decision with 
regard to Nilgiri. Similarly, minimum price has to be fixed 
for green tea leaves, especially Kolandhu. This is the time 
when the Government has to take a decision whether you 
allow the farmers to die or you make them live. That is the 
main question. That is what we have to take a decision 
about. 

MR. DEPUTY SPEAKER: Shrimati D. Purandeswarl. 
You may ask only clarifications. 

SHRIMATI D. PURANDESWARI (Bapatla): Sir, I wouid 
not like to talk about tea, coffee, cardamom and pepper as 
my colleague Shrl Karunakaran has ably touched thein. I 
would like to refer to cotton and chilly, In particular, here. 

Sir, cotton, as we all know, has a Minimum Support 
Price, but I would like to draw the attention of the Minister 
to the fact that the Minimum Support Price has not been 
scientifically derived. The input cost, as correctly pointed 
out by Shri Karunakaran, has risen quite a bit, but the 

Minimum Support Price, which the Government had been 
fixing, is not in tune with the input cost. When we talk 
about inputs, it includes seeds, fertilisers, power, water 
and all that goes into production. Since the input costs 
have increased, I think, a review must be done of the 
Minimum Support Prices which the Government is fixing. 
The Minimum Support Price of cotton is Rs. 2,010 whereas 
the price of seeds of BT cotton, which the farmers are 
resorting to, itself is coming between Rs. 1,750 and Rs. 
1,800 per acre. So, nowhere does the Minimum Support 
Price match the input cost. I wouid request the hon. Minister 
if he can tell us in the House whether they would review 
the Minimum Support Price. 

There is no Minimum Support Price for chillies. We 
have only a market intervention scheme which comes into 
force only if the norms which the market intervention 
scheme specifies are met. This is the crop which is not 
long-standing like tea or coffee, or any other spices. This 
is a crop which gives its yield within six months and after 
six months, it has to be replanted. This crop also needs to 
be given a Minimum Support Price. If I am correct, the 
Government of Andhra Pradesh has already sent a request 
to this effect to the Union Government. So, I would request 
the hon. Minister to tell us in the House if they would 
consider fixing a Minimum Support Price for chillies and if 
they would re-think about Minimum Support Prices which 
they are fixing for other cash crops also. 

{Translation] 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Mr. 
Deputy Speaker, Sir, I have gone through the statement 
made by the hon. Minister. Shrl Mani Shankar Alyar has 
admlttftd today that the facts and figures placed before the 
Parliament are incorrect. Similarly i am of the view and the 
Minister will also agree that the facts and figures given in 
respect of Punjab are also incorrect. He has indicated 
only two suicide cases during 2002-2003 in Punjab. But, I 
would like to bring through you to the notice of tm. hon'ble 
Minister that 329 farmers have committed suicide in Punjab 
during the period mentioned above. Why these figures 
have not been incorporated therein? There are one or two 
reasons which can easily sorted out. The first cauae is that 
the farmers do not get the marketing facUity for cash crop. 
Furth.r they do not get remunerative prices of their crops 
which leads the farmers towards suicides. 

I would Ilk. to cite an instance. Once a farmer went 
to the market with 40 kllograml of cauliflower. The 
commission agent priced It at RI. 40 in all. Having heard 
this the farmer began to throwaway the cauliflower. There 
was a person from the cooperative cold store Itanding 
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there who was witness to all this. He said to the farmer, 
please do not throwaway the vegetables, give them to me, 
when the prices will increase I will pay you whole of the 
money after having sold it. In this way, he put all of the 40 
K.G. of cauliflower in the cold storage and after two months 
when the wedding season started the same vegetable 
sold at Rs. 40 per kg. Thus, a farmer who was being 
offered Rs. 40 for 40 kilograms of cauliflower got Rs. 1600 
for that. The farmers will get the remunerative prices of 
their crops and the trend of suicides will also come to an 
en1 if the Govemment provides marketing facilities for the 
cash crops. 

Mr. Deputy Speaker Sir, I would like to point out that 
the N.D.A. Govemment had launched an Income Assurance 
Scheme for farmers. The farmers can come out of this 
problem if the income is assured and they get remunerative 
prices of their crops. I would like to bring to the attention of 
the hon. Minister that he has taken the issue of Punjab 
very lightly with giving incorrect figures of 2 suicides. In 
my view an incident occurred in Punjab which might have 
never happened any where in the country. In Punjab, an 
entire village came out on the road with banners in their 
hands. Their banner displayed the message that this 
village was for sale and whosoever wanted to buy it could 
do so as they were leaving. As such many farmers departed 
from there leaving behind large houses. Nowadays, 
situation is very critical in Punjab. Therefore, I would like 
to request the hon'ble Minister to give particular attention 
thereto and give some assurance also in this regard. 
Therefore, the hon. Minister, may please pay special 
attention towards it and give some assurance also about it 
in the House today. 

{English] 

SHRI M.P. VEERENDRA KUMAR (Callcut): Sir, I fully 
sl!bscribe to what Shri Karunakaran has said. I come from 
the area Wayanad. I have only three points to make. 

The commodity exchange on coffee In India is p~orly 
managed with no firm conditions and follow up actions. I 
bring It to the notice of the Govemment. Many of the 
norms fixed by the NMCE were violated by the exchange 
itself mainly to favour certain multinational companies. For 
Instance, the stipulated date for delivery against July 
contract of coffee was 15th July, ·2005. No delivery was 
given on this date. Huge open positions were kept 
unsettled by July 15 as certain MNCs could not deliver 
within the stipulated time. The genuine growers and other 

regular participants in the exchange had to suffer huge 
losses because of this single act of the exchange. As a 
result of the default of the MNCs in not delivering coffee to 
the buyer members on time in July, 2005, the buyer 
members were eligible to get Rs. 76 per kg. instead of Rs. 
63 per kg. This was also not allowed by the NMCE, mainly 
to protect the sellers. Several appeals have been made 
both to the exchange and also to the Forward Market 
Commission, but nothing good has come out of these 
efforts. 

It is common ktlowledge that ultimately the growers 
suffer. Forward trading in commodities like coffee results 
only in loss to the growers, and only the middlemen and 
other powerful cartels make the gains. The regulatory 
authorities also appear to be blind to the situation. There 
should be a proper and thorough investigation into the 
working of this exchange and justice should be done to 
the partiCipants. 

As regards pepper, some hon. Members have already 
mentioned about the import from Sri Lanka. The pepper 
that cQmes through Sri Lanka to India is inferior in quality. 
According to traders, each bag of 50 kg of pepper that is 
imported contains 1.5 kg of dust, and the moisture content 
in it is 14 per cent. As per the Prevention of Food 
Adulteration Act (PFA), the permissible level of moisture in 
pepper is only 12 per cent. Therefore, I urge the 
Government to allow the Spices Board officials to be 
present at the port when pepper consignments arrive from 
Sri Lanka, and they should verify and certify the quality of 
pepper imported. I am saying this because the Customs 
officials are not well versed with the quality of pepper 
imported. Hence, the involvement of Spices Board officials 
is a must to check foul play in this area. 

I would like to make one more point with regard to 
this issue. In order to regulate genuine imports, it is very 
important that import of pepper to India should be done 
only through the Kochi port, and not through any other 
port. 

There is a tea plantation in my Constituency called 
the Padur Plantation, which Is closed for almost three 
years, and nearly 1,500 worker. have no job. The 
Commerce Minister had assured me in th~ House that he 
would take up the matter with the Ker.la Government. But 
it has not been taken up with them till this date. 

Lastly, the Agriculture Ministry is giving the reply to 
this debate, but the Commerce Ministry Is creating havoc. 
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I feel that there should be proper understanding and 
coordination if we have to address the issues related to 
commerce. Thank you very much. 

MR. DEPUTY SPEAKER: Shri Shallendra Kumar, but 
I would only allow you to ask a clarificatory question. 

{Translation] 

SHRI SHAILENDRA KUMAR (Chail): Mr. Deputy 
Speaker, Sir, while associating myself with the Calling 
Attention Motion moved by the hon'ble Member Shri P. 
Karunakaran with regard to the starvation deaths amongst 
the farmers and labourers engaged in cultivation of pepper, 
cardamom, arecanut and other agri cash crops and the 
fall In the prices of these crops I would like to say that this 
matter is not confined to Kerala or Punjab only. At present, 
the farmers are not getting remunerative prices for their 
produce throughout the country. Remunerative prices 
should be fixed for these crops. Moreover, the farm 
labourers and small farmers in villages who earn their 
livelihood by toiling in fields face the problem of not being 
able to repay the loans which they have' taken from banks. 
They are at present on the verge of starvation and forced 
to commit suicide because they are not getting 
remunerative prices for their produce. It should be the 
endeavour of the Union Government to provide employ-
ment to at least such farm labourers by implementing· the 
'Food for Work Scheme' or 'National Employment 
Guarantee Scheme' throughout the country to check 
migration to cities from vUlages and generate employment 
in villages itself, With these words I emphasize and in 
particular request the Government to waive off the loans 
of those farmers who have taken loans amounting to 20-
25 thousand rupees or 50 thousand rupees in case they 
are In miserable condition. Only then can we get rid of the 
problem of starvation deaths and suicide by the farmers. 

{English] 

MR. DEPUTY SPEAKER: Hon. Members, as a 
general practice only five hon. Members are allowed to 
speak or ask clarifications on a Calling Attention. I have a 
few more names of hon. Members who wish to speak on 
this issue, but I also have to take-up another Catting 
Attention after this. Therefore, if the hon. Members assure 
me that they would only ask clarification. within one minute 
each, then I can allow 3 or 4 more han. Members. 

{Translation] 

If they are to make speeches, 

{English] 

then I cannot allow it. 

SHRI SURESH KURUP (Kottayam): Yes, Sir, we totaHy 
agree with this suggestion of yours. 

SHRI C.K. CHANDRAPPAN: Sir, no speech will be 
made"and only questions will be asked. 

MR. DEPUTY SPEAKER: If the hon. Member makes 
a speech, ' 

{Translation] 

I will stop him. 

{English] 

I would only allow the hon. Members to ask 
clarificatory questions. Shri Suresh Kurup. 

SHRI SURESH KURUP: Sir, one important reason 
for fall in the prices of cardamom is that huge quantities of 
cardamom are being dumped from Nepal into India via 
Kolkata port. This is the constant complaint of the farmers 
there. I mean to say that It is being imported from Nepal 
into the Kolkata port. This is one of the main reasons for 
fall In the prices of cardamom. Will the Ministry co-ordinate 
with the Commerce Ministry to take immediate and urgent 
steps to tackle this problem? 

MR. DEPUTY SPEAKER: Thank you. Shrl C. K. 
Chandrappan. but I would only allow you to ask a 
clarificatory question. 

SHRI C. K. CHANDRAPPAN: Sir, the Minister in his 
statement has agreed that indebtedness is one of the 
main reasons for peasants committing suicide in this sector. 
I would like to know from the hon. Minister what is the 
leviable duty according to Government's decision on these 
items and what are the rates actually levied on those 
items when they are Imported. Considering the indebted-
ness problem, would the Government consider as a special 
case to give loans to peasants at an interest rate of four 
per cent? 

SHRI VARKALA RADHAKRISHN~N (ChirayinkU): Sir, 
associating with the sentiments expressed by all the han. 
Members I would point out certain facts for the conside-
ration of the Minister as well as of this House. We must 
remember that Kerala means 'the land of coconut'. The 
state of affairs there is deplorable. 
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MR. DEPUTY SPEAKER: You are requested to seek 
a clarification and not go into the history. 

SHRI VARKALA RADHAKRISHNAN: There are about 
25 lakh small coconut growers there who are really in 
starvation. This is due to an error committed by the 
Government of India by entering into the World Trade 
Agreement. Copra as we know is an agricultural product. 
Unfortunately, it became an industrial product following 
the World Trade Agreement. Similarly, we know natural 
rubber to be an agricultural product. UnfortuM.tely, as. per 
the terms of the World Trade Agreement, it is an industrial 
produce. Hence, rubber growers and coconut growers are 
put to starvation. It is because of the negligence of the 
then Government which did not consider the plight of 
Kerala in these matters that we are in difficulty. 

The Boards constituted for the development of these 
two commodities, rubber and coconut, are helpless in 
coming to the rescue of the farmers. So also the Spices 
Board. The same is the situation there. They cannot help 
cardamom growers. They are not in a position to do 
anything to pepper growers. 

From time immemorial we had relations with Arabia. 
People from Arabia came to Kerala in the past and 
collected the produce. Nowadays we cannot sell it because 
of imports from other countries. This is another aspect. 
Moreover, all the tea estates in Kerala are closed down. 
They are not functioning. So, the economy of the State of 
Kerala is in difficulty. Until and unless the Government 
comes to their rescue, our position will become much 
more deplorable. So, I would request the han. Minister to 
give sufficient directions to the concerned statutory bodies 
which are constituted for development of these agricultural 
products. 

[Translation} 

DR. AKHILESH PRASAD SINGH: Mr. Deputy Speaker, 
Sir, hon. Karunakarn Ji has raised, the matter concerning 
the workers of Kerala. In this regard. I would like to say 
that the Government of India have taken several steps for 
improving that situation. The most important matter pertains 
to the prices offered to the farmers of Kerala who produce 
areca nut. As far as other products are concerned a multl-
administrative central team had visited Kerala '" July, 2004 
at the direction of the Prime Minister's tlHlce to monitor the 
'tate', agricultural condition. 

15.00 hr •• 

Sir, the decisions taken after that tour have been 
implemented. As a first step 106 crore rupees have been 
released to the state Government from National Disaster 
Contingency Fund. Secondly, the directions for restrictions 

. on loan for all weather horticulture and plantation crops 
have been finalized by the Ministry of Finance and thirdly, 
an amount of 30 crore rupees has been released under 
Large Agricultural Management Scheme for restarting 
cashew and chilly farming. From that amount, the first 
instalment of 1,0 crore rupees have been released in the 
year 2004-05. 

Sir, Shri P. Karunakaran has repeatedly raised the 
issue of pepper. I would like to inform that In the beginning 
permission has been granted for procurement of 5050 
metric tonne pepper at the market intervention price of Rs. 
70 from 15.2.2005 to 31.3.2005. Secondly, the Government 
of India have announced a scheme on 12th October, 2005 
for giving an incentive of 5 rupees per kilogram or on 
actual cost, whichever is less on international carriage 
charges and 2 rupees per kilogram on in land transpor-
tation subject to a maximum weight of 20,000 metric tonne 
pepper as grant for export of pepper from India. Fmancial 
assistance will be provided in the form of one time 
settiement by March 2006. For the purpose of report 
keeping aside the tariff tree import of chilly and the desired 
light fruit Industry, advance license system has been put to 
an end since June, 7, 2005. The changes of law by 
D.G.F.T., wrong declaration and the misuse of advance 
license are being taken into consideration. It has also 
been decided that the facility for the sales of chilly and 
chilly products D.T.A (Domestic Tariff Area) has been 
rejected under E.O.U. scheme. It has been made 
mandatory for the spices Board also to get Its unit registered 
to make it a E.O.U unit. 

Sir, so far as the question of cardamom is concemed, 
I would like to tell that the Spices Board has taken some 
steps. Financial assistance has been increased for the 
Cardamom producers for material, replantation, irrigation 
and land improvement. Spices Board i8 PQPularising the 
use of CardamQm for the purpose of increasing Ita 
consumption. Air freight relief has been Increased from 
C.D.F (Cardamom Development Fund) at the rate of Rs. 
30 per kg during the period since 16.10.2004 to 30.11.04. 
After that air freight relief hlIs been Increased to Rs. 45 
'per kg. during the period from December 2004 to February 
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2005. This air freight relief has been provided for marketing 
of the cardamom to middle east before the import of new 
cardamom from Gwatemala. 

Sir, so far as the arecanut is concerned, Government 
of India has increased import duty from 35% to 100% on 
arecanut to control the import. Finance Ministry has issued 
instructions to the customs officers to curb illegal entry of 
arecanut in the country and the Government of Kerala has 
taken some steps. The Government of Kerala has increased 
financial assistance by uplo As 50,000/- to the families of 
the farmers who have committed suicide. Compensation 
is also being given for the ioss caused due to suspension 
of loan, interest and penalty of interest for agricultural loan 
of cooperatives for one year since 23rd January 04. The 
settlement scheme has once been implemented. 
Instructions have been issued to the cooperative Banks to 
make charges in the eligibility loan and prepare the list 
again and suspend the recovery of agricultural loan for 
one year. 

Hon'ble member has raised a question of badly 
drought affected district of Wayanad where the interest on 
the loan upto As. 50,000/- has been waived. Shrl P. 
Karunakaran has raised the question of W.T.O. regime 
and bilateral agreement. It is a matter of two sovereign 
countries and the bilateral relations that we have, have no 
time limit. We import from Sri Lanka on zero per cent duty. 
Certainly that is causing problems to the farmers of Kerala 
and other states. It is a fact that the prices of black pepper, 
cardamom and arecanut have decreased during the last 
four or five years. In consequence of the vital declsrons 
taken by the Union Government we may hope that the 
prices of these commodities will certainly go up In the 
domestic market. As far as the question raised by madam 
Purande.wari regarding the minimum IUpportprice II 
concerned, It il determined not only by the Ministry of 
Agriculture but C.S.P. also. She had .ought the variety 
wise price of cotton. In 2004-05 the minimum support 
price for the variety F-414, H-777, J-34 was As 1760 and 
for the H-4 quality It was As. 1960, for the year 2004-05 
and 2005-06 It was fixed AI. 1980. 

[English] 

SHAI P. KAAUNAKAAAN: That Is not true. 

[Translation] 

DR. AKHILESH PAASAD SINGH: Shri Avlnash Aal 
Khanna hu raised the question regarding the suicide 

committed by the farmers of Punjab. According to the 
figures and data provided by the Punjab Government to 
the Union Government and to my Ministry show that there 
were two instances of suicides and only on that basis' I 
have responded to you. As far as Kerala is concerned, 
figures regarding this have not been officially authenticated 
even in this state. However. Kerala Government has 
intimated that 180 farmers have committed suicide there 
and, Mr. Deputy Speaker, Sir. through you, I want to Inform 
the same to the House. I have intimated the House 
whatever information we have got from the Kerala 
Government. If anybody commits suicide in any region or 
anywhere elle acro .. the country, It is unfortunate and a 
matter of serious concern for the Government of India. The 
Government wants that no farmer should commit suicide. 
...(lnterruptions) The Government has taken the issue of 
suicide by the farmers and their interests seriously ever 
since the UPA Government has come to power. 

... (Interrup-tions) 

(English] 

SHAI VAAKALA AADHAKRISHNAN: There is no 
hope. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Varkala Radhakrishnan, 
please listen to the hon. Minister . ... (lnterruptlons) 

[Translation] 

DR. AKHILESH PRASAD SINGH: In their first budget 
the UPA Government decided to double the out flow of the 
loan. The target for the first year wal 30 per cent and we 
have provided loans more than the target. ... (Interruptions) 

(English] 

SHRI M.P. VEERENDRA KUMAR: Sir, please allow 
me to make a small submission. 

MR. DEPUTY SPEAKER: No; Mr. M.P. Veerendra 
Kumar, pleu. sit down. 

... (Interruptlons) 

SHAI C.K. CHANDRAPPAN: He has not answ.red 
my qu.stion. . .. (Interruptions) 

DR. AKHILESH PRASAD SINGH: I had answered 
your qu.stlon . ... (lnterruptlons) 

MR. DEPUTY SPEAKER: Han. Members, please sit 
down. 

Hon. Minlst.r you pI.as. continue. 



Calling Attention to Matters of DECEMBER 08, 2005 Urgent Public Importance 384 

{Translation} 

DR. AKHILESH PRASAD SINGH: I have just now 
told that I have gone through the decision in detail taken 
by the government of Kerala state and the Government of 
India to help the farmers and whatever suggestions have 
come from your side, the Government wi" certainly consider 
those suggestions seriously and implement them. The 
Government will take effective action as to have the farmers 
get minimum support price or more than that. 

(EnglishJ 

MR. DEPUTY SPEAKER: Now, we come to item No. 
13. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Hon. Members, please take 
your seats. 

One minute, please. 

(Translation) 

You may speak when there would be a discussion 
on agriculture at 4.00 p.rn. 

Shri Basu Deb Acharia. 

... (Inte"uptions) 

MR. DEPUTY SPEAKER: Please sit down, nothing is 
being recorded. 

... (lnterruptions)* 

MR. DEPUTY SPEAKER: There would be a discu-
ssion on agriculture at 4.00 p.m. you may speak on that. 
You please sit down now. 

... (Interruptions) 

MR. DEPUTY SPEAKER: There would be a discu-
ssion on agriculture you may speak at that time whatever 
you want to say. 

... (Interruptions) 

• Not recorded. 

(English) 

MR. DEPUTY SPEAKER: Hon. Members, please sit 
down. 

SHRI C.K. CHANDRAPPAN : Sir, you asked me to 
put a question, and I had put my question. But the hon. 
Minister has not answered my question . ... (lnte"uptions) 

SHRI M.P. VEERENDRA KUMAR: Sir, please allow 
me to speak . ... (lnte"uptions) 

MR. DEPUTY SPEAKER: Mr. Veerendra Kumar, 
please resume your seat. 

{Translation} 

SHRI AVINASH RAI KHANNA: Mr. Minister, please 
assure as to what you are going to do . ... (Inte"uptions) 

MR. DEPUTY SPEAKER: He wi" have to assurance 
to other also if he gives assurance to you. 

... (lnte"uptions) 

15.12 h .... 

(II) Situation arl.lng out of hike In chargel of 
medical Inveltlgatlon In All India Inatltute of 
medical Sclencel and Itep. taken by the 
Govemment In thll regard . 

(English) 

MR. DEPUTY SPEAKER: Now, the House shall take 
up item No. 13 - Shri Basudeb Acharla. 

SHRI BASU DEB ACHARIA (Bankura): Sir, I call the 
attention of the Minister of Health and Family Welfare to 
the following matter of urgent public importance and 
request that he may make a statement thereon: 

"The situation arising out of hike in charges of medical 
investigation in A" India Institute of Medical Sciences 
and steps taken by the Government in this regard.· 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): Mr. Deputy Speaker, Sir. 

MR. DEPUTY SPEAKER: Mr. Minister, you may 
please lay the statement on the Table of the House . 

DR. ANBUMANI RAMADOSS: Sir, I would like to 
read it. 
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MR. DEPUTY SPEAKER: All right 

·DR. ANBUMANI RAMADOSS: Sir, the rationalization 
of charges at All India fnstltute of Medical Sciences (AIIMS), 
whlcb has been carried out after a gap of 12 years, Is 
aimed at ensuring that free treatment can be provided to 
more number of poor patients and general patients and 
also simultaneously create additional and new facilities in 
the Institute. 

[Translation) 

PROF. VIJAY KUMAR MALHOTRA fSouth Deihl): Get 
it laid on the Table. 

MR. DEPUTY SPEAKER: Mr. Malhotra, Mr. Minister 
says that he wants to read It. 

[English) 

DR. ANBUMANI AAMADOSS: At AIIMS, poor patients 
will continue to get free treatment as hitherto for even after 
rationalization of charges. Besides, all patients admitted 
in the casualty, irrespective of their economic status, will 
continue to get free treatment. There is absolutely no 
change In this provision. The procedure for exemption of 
charges at AIIMS is liberal and simple and does not take 
long time. 

The exercise for rationalization of charges was going 
on for more than two years - and it has not happened just 
now - and ~as finalized after due consultations at various 
levels Including AIIMS faculty and appropriate statutory 
bodies. 

The rationalisation of charges includes introduction 
of several new diagnostic procedures, etc. It not only 
Includes upward, but also downward revision of charges 
In order to pass on the benefit of reduction In the cost of 
consumables to the patients. For example, rates of plain 
X-ray have been reduced from As.30 to Rs.2S. Charges of 
HIVI AIDS test have been decreased from Rs.1 00 to Rs.30. 
Charges of over 450 diagnostic procedures have not been 
revised. The charges of most of the routine tests which are 
generally required for patients ara extremely reasonable 
and even these are exempted for poor. The charges have 
been computed on the basis of cost of consumables. 

I would, 41'0. like to inform that the patient load at 
AIIMS has Incraased manifold ~)Ver the years; and in the 
year 2005, the OPD attendance was mora than 15 lakhs 

• [Placed in Llbrwy. See No. L.T. 2e9312005) 

and indoor patients were more than 80,000. The patients 
coming to AIIMS belong to all strata of society and patients 
from higher economic strata can afford to pay and are 
willing to pay the extremely reasonable price to avail of 
the state of the art super-speciality treatment delivered by 
highly competent doctors at AIIMS. Moreover, many patients 
who are otherwise undergoing treatment In costly private 
hospitals come to AIIMS for second consultations. This Is 
also another segment which is ready to pay for the 
diagnostic tests. The resources generated would be utilised 
to provide diagnostic facilities and free treatment to more 
number of poor and nE!edy patients. 

Several initiatives have also been taken to augment 
patient care facilities at AIIMS. In the racent past, 100-
bedded Vishram Sadan has been added to the existing 
300 beds to provide accommodation to relatives of patients 
at nominal rates. New and well-equlpped waiting areas 
have been created. Most importantly, a new diagnostic 
facility will be functional at AIIMS within the next few 
months which will cater to patients of private wards and 
thus, the existing diagnostic facilities would become fully 
available to poor and general patients. This step shall 
result in decreasing the waiting period for various tests 
and also provide more access to more number of patients. 

It is reiterated that the basic idea behind the whole 
exercise Is to evolve a progressive revenue model with 
the thrust and focus on continued free treatment to larger 
number of poor and needy patients coming from different 
parts of the country to All MS. I would also like to raiterate 
the commitment of the Government to provide free quality 
treatment to the poor and needy and affordable treatment 
to all at AlIMS. 

SHAI BASU DEB ACHAAIA: Th. Minister, in his 
statement, stated that the increase in the charges for 
investigations is aimed at ensuring that the fr.a treatment 
can be provided to more number of poor patients and 
general patlenta and also simultaneously create additional 
and new facilities in the Institute. If It Is really the purpose, 
then it is all right, because AIIMS Is one of tha best hospitals 
particularly for the poor patients. The poor patients come 
from allover the country to get treatment at a cheaper 
cost. It Is almost like free treatment. I know of one case of 
a by-pass surgery that was done On a poor patient of my 
area; It was done almost free of cost. 

The Minister has also stated that in some cases, the 
rate has been reduced. It is a downward revision of 
charges. The main purpose ia to rationall.. the charges 
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[SM Basu Deb Achariaj 

which has been done after 12 years. This is what be has 
stated and he further said that idea behind this is to 
evolve a progressive revenue model with the thrust and 
focus on continued free treatment to larger number of poor 
and needy patients coming from different parts of. the 
country to All MS. It is a fact that poor patients do come 
from various parts of the country. 

The patients who come to All India Institute of Medical 
Sciences for treatment, 60 per cent of the patients are 
poor, who are living below poverty line, lower middle 
class, farmers, agricultural labour, etc. In order to reduce 
the burden on the poor patients, if certain increase is 
done for the category of patients who can afford to spend 
money for their treatment, there should not be any 
objection. But I would like to know from the Minister what 
is his plan and programme to increase the coverage of the 
patients belonging to the poor and lower middle class. He 
has stated that in the year 2005, the number of OPD 
patients was more than 15 lakh and the number indoor 
patients was more than 80,000. So, it is already choked. 

This year All India Institute of Medical Sciences is 
observing Golden Jubilee Year. It was created 50 years 
back as an institute of excellence in medical education, 
research and patient care in the country. The All India 
Institute of Medical Sciences is an example of successful 
enterprise in public sector. In fact, It can be compared with 
the Navratna public sector enterprises. It does not earn 
profit for the Government and it is also not expected to do 
so but its achievements show the dedication of the heahh 
care workers including faculty, technicians, Resident 
Doctors, para-medical staff, etc. of the All India Institute of 
Medical Sciences. The need of the hour is to invest In All 
India Institute of Medical Sciences for large scale 
expansion to meet the challenges which I have already 
stated - the walt list, new health problems, application of 
rapidly evolving technologies, upgradation of technologies. 
New technologies are coming and for that more Investment 
Is required. We were told in this House a few years back 
that the Govemment had certain proposal for Its expansion 
to cover certain areas, to improve Its functioning and to 
introduce certain new Initiatives. I would like to know from 
the Minister what initlativ.. hive· beel1' tak,n by the 
Government of India 10 far to meet the challenges that are 
being faced by this Institute. I would also like to know from 
the Minister whether the Government will give liberal 
financial assistance to clear the pending projects and to 
provide financial support so that the burden on the poor 
patients and the common patients il reduced. There will 

be no need for increasing the charges because the health 
care system should be improved. The All India Institute of 
Medical Sciences is one of the best institutes run by the 
Central Government, the Govemment of India have to take 
certain measures which are required today. 

I would like to know as to how the Government 
proposes to address the problems afflicting the All India 
Institute of Medical Sciences. It has been stated that In 
regard to the treatment of poor patients, the Government 
would be guided by the existing guidelines. He may also 
like to clarify this aspect. Some system must have to be 
evolved in order that there may not be any difficulty for the 
poor patients to get proper treatment in this Institute. 
Treatment should not only be made available for the poor 
patients, but should also be extended to people living 
below the poverty line and persons belonging to the lower 
middle class families and farmers. These categories of 
people, who cannot afford treatment, also should get the 
benefit of treatment in AIIMS at concessional rates. I would 
like to know from the hon. Health Minister as to whether 
the Govemrr,ent would think of evolving a system whereby 
there would not be any difficulty for such palients, who 
cannot afford treatment by paying large sums of money, at 
the All India Institute of Medical Sciences. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker Sir, All India .Institute of Medical Sciences Is the 
best medical institute of this country but In the last few 
days the patient fee has been increased manifold. I think 
that the reasons given for this are not appropriate. The 
basic question is whether the Government hospitals of this 
country will eam money there itself and provide facilities 
or the Govemment will provide the facility to them? It has 
been stated In statement that the rates have been Increased 
to ensure that the general patients get free treatment. I 
would like to ask whether other poor people will be made 
to pay in order to provide free treatment to poor people? 
Whether the money would be charged from middle cl ••• 
people? This would be a huge betrayal to the people of 
the country. It would be against what UPA promlled the 
people of this country that 'Congress ka haath Aaam Adml 
Ke Saath'. 

Today, people from the entire country come to All 
India Medical Institute and If the fees Is increased from 
one thousand to five thou .. nd and from five thousand to 
ten thousand and then expre.. their helple .. ne.. by 
•• ylng that there can't be done much In this regard as 10 
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many people have started coming, then it is not good. It is 
written in this statement that-since the number of patients 
has increased from 15 lakh to manyfold and the number of 
indoor patients as also increased aCiCOrdingly therefore, 
the rates had to be increased. I would like to ask as to why 
the Government is not contributing to this? The Government 
should grant sufficient funds to the All India Institute of 
Medical Sciences so that every poor and middle class 
person who goes there for treatment is able to avail the 
facility. Do they think that any rich person would stand 
there in a queue? The rich people go to other hospitals. 
How much money would come to them from wh"lt has 
been increased by the Government? This would o'~'y 
generate four-five crores of rupees. I would like to say that 
the private hospitals in Delhi were given land on the 
condition that they would treat poor patients In those 
hospitals but today they are not fulfilling that promises. 
One Thousand Crore rupees can be recovered from those 
hospitals. They are not willing to give this money. I mean 
to say that the Government should sell land at the market 
rate and recover one thousand crore rupees from them. 
Why is the Government playing with the lives of lakhs of 
poor people for just 4-5 crore rupees. I would like to ask 
hon'ble Minister to immediately take it back because this 
is not only injustice to the poor people but also against the 
promise, made by the Government so, this should be 
immediately taken back. Therefore, the Government should 
subsidise the 4-5 crore rupees Income they are going to 
have and recover money from those hospitals. 

I would also like to know from hon'ble Minister as to 
what happened to the 12 medical institutes that were to be 
set up by upgrading the six medical institutes throughout 
the country. If the Government would have set up these 12 
medical institutes at places like Bihar, Ranchl and Orissa 
etc., then it would have saved the people from coming to 
All India Institute of Medical Sciences for treatment. 

Today, a rich person or anyone of us can get admitted 
into Apollo hospital but the poor person who comes here 
is turned away. We write a letter to hon'ble Prime Minister 
that someone is awaiting bypass surgery and funds are 
required, the surgery requires three lakh rupees and only 
twenty five thousand rupees are given and It takes a 
number of days to get funds from the health Mlnlr'ry and a 
number of times people do not even get a chance. 

Sir, this argument, that the rates have been increased, 
the number of people has increaaed and we have to 
provide facilities to the poor people, is absolutely wrong. It 
Is the Government's duty to provide facilities in Government 

hospitals. If the Government cannot provide facilitie. to 
the poor people in Government hospitals and increase 
fees for that then they do not deserve to remain in power. 
At least In Government hospitals poor patients should get 
free treatment and therefore, the rates that have been 
increased In this medical Institute should be reversed 
immediately or we would believe that the Government is 
not fulfilling Its promises made to the people. 

MR. DEPUTY SPEAKER: Shrirnatl Ranjeet Ranjan-
Not present. 

KUNWAR JITIN PRASADA (Shahjahanpur): Mr. 
Deputy Speaker, Sir, through you I would like to Inform the 
House that there has been continuous fall in the health 
services in rural areas. I particularly belong to Uttar Pradesh 
where there Is a death of basis health services in rural 
areas and that is why the rural people of villages prefer to 
visit 'AIIMS' where they get better facilities at lower cost. 
But I believe the poor person will be heavily burdened 
with the increase in medical cost. Whatever increase has 
been made is on the free of cost services. I believe that if 
any poor person comes to this hospital he will have to 
bear an expenditure of upto Rs. 250 to Rs. 500, which I 
believe is outside the budget of a common man. I would 
also like to mention in the same context that there has 
been no charge in the health facilities after the rates have 
been Increased. Infact, it has been seen that ever since 
the rates have been increased, there has been a downfall 
in the number of OPD patients and as far as the question 
of poor people's treatment Is concerned they have to stand 
in long queues for check-ups, which is another big problem 
and now If the trend for payment is also introduced then 
there would be a separate line for the same. This would 
take three to four days for treatment. 

{English} 

I would like to know from the hon. Minister on certain 
aspects. He has said: "In the process of creating a 
progressive revenue model, the fear Is that the poor will 
be denied facilities.· Now, will the poor get priority for 
treatment despite the creation of the revenue model which 
the Minister talka about? 

The other question is this. la the Mlnlater conalderil'lQ 
incr •• slng low rent bed. f~r the poor patienta at the end of , 
the Tenth Plan? 

Then I would also like to know from him - and I have 
already asked him - about the atatua of Institutions like 
the AIIMs in other parta of the country. 
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[Translation] 

·SHRI SHARANJIT SING'-i DHILLON (Ludhiana): 
Thank you, Sir, for giving me this opportunity. Sir, today, it 
has become very difficult for people to get medical 
treatment in hospitals. It is all the more difficult for poor 
patients. The poor patients have great hopes from hospitals 
like AIIMS and PGI, Chandigarh. But, the way the condition 
of these hospitals Is deteriorating, is a matter of great 
concern. If we really want to help the poor patients, we 
should provide such facilities in hospitals like AIIMS so 
that they can compete with private hospitals. In foreign 
countries also, hospitals like AIIMS and PGI are held in 
great repute. But today, people are losing faith in these 
hospitals which is a matter of great concern. The rich 'can 
afford to get themselves treated in private hospitals. But, 
the poor people cannot do so. Merely providing treatment 
is not enough. The manner in which treatment is provided 
is also important. Are good doctors available there? Are 
new techniques available there? There is a growing trend 
among good doctors to leave the government hospitals 
and join private hospitals. Here, they are provided high 
salaries and more facilities. Private hospitals are poaching 
on these expert doctors. The real sufferer is the poor 
person who is not getting proper treatment. In foreign 
countries, responsibility is fixed on each doctor. If a doctor 
gives wrong treatment, he can be sued in foreign countries. 
He cannot absolve himself of his responsibility. But, In 
India, it Is not so, especially in private hospitals. There 
have been cases where patients who should not have 
been operated were operated upon. Sir, I would like to 
draw your attention to this very Important issue. Patients 
who should not have been operated, were operated upon 
in the private hospitals just to mint money. Who is 
responsible for this? Will the government book the culp~lts? 
Where should such patients go to get justice? 

Sir, I would appeal to you that in hospitals like AIIMS, 
doctors should be provided more facilities. Such hospitals 
should get state of the art machines and latest technology, 
so that doctors do not join private hospitals but continue to 
serve government hospitals. The rates of various treatment 
facilities that have been increased in AIIMS, should be 
withdrawn. When patients visit these hospitals, they face a 
long waiting lilt. Many times, the patient dies while waiting 
for his tum to come. So even this waiting line should be 
reduced. I hope that the Honourble Minister will take 
concrete steps to solve thele problems. 

*TrMllalion of the speech originally delivered In Plqabl. 

[Translation] 

MR. DEPUTY SPEAKER: I would like to request 
hon'ble Members that it has been the practice In the House 
that more than five Members are not allowed to speak on 
Calling Attention looking at the seriousness of the issue 
we can do so if hon'ble Members put forward their 
clarifications by taking one minute each. If all the hon'ble 
Members are going to deliver their speech then It would 
create problem for me because this makes my position 
awkward. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Deputy Speaker, Sir, amongst the hospitals in our 
country, AIIMS particularly I-.e., All India Institute of Medical 
Sciences, is a good hospital for poor people. Today the 
poor patients have developed an apprehension for 
treatment. It is very sad the way this issue has been 
raised. Therefore, I would like to say that the faith of poor 
patients towards AIIMS hospital which was there earlier 
has now been shaken. 

This Is a very serious issue. Therefore, hon'ble 
Members have drawn the attention of Health Minister 
towards this, which is very right. The reply given by hon'ble 
Minister on increase in medical examination fees under 
the name of rationalization, rationalization of charges, is 
very vague. Hon'ble Minister has also said that there has 
been both increase and decrease in charges. I would 
clearly like to ask whether the patients living below poverty 
line would be given priority or not for treatment etc. and 
whether they would be burdened as not with this under 
the name of rationalization of charges? Whether the 
medicai charges wouid be increased and whether any 
such category has been formed under which those poor 
patients whose earrings are le8s or who can not afford 
food twice a day would be given priority or private sections 
would be opened for them? He is saying that poor patients 
would be provided free x-ray and medical facilities. I would 
clearly like to know as to whether some special 
arrangements are going to be made for people living 
below the poverty line? I would like the Government to 
reconsider this Increase and shouid not hesitate to review 
what has been said about rationalization of charges. 
Hon'ble Minister should hold a considerate attitude towards 
this issue because this is a very important issue. "T;his has 
brought a feeling of distrust amongst the poor. Therefore, 
we would like the Government to roll back these charges 
without any hesitation. 
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MR. DEPUTY SPEAKER: It will be better if the hon'ble 
Member finishes his speech within a minute. 

SHRI AJAY MAKEN (New Delhi): Mr. Deputy Speaker, 
Sir, through you, I would like to seek two-three clarifications 
from the hon'ble Minister. AIIMS was established by an Act 
of Parliament in 1956. The main pU(pOse of the institution 
was research and teaching in the field of Medical Science. 
I would like to know from the hon'ble Minister the 
percentage of total budget for research being spent on 
AlfMS. What are the big research projects taken up by the 
AIIMS? They are increasing diagnostic charges, however, 
the machines are not working. I would like to know the 
time by which these machines wiff be got repaired. The 
CAT scan machine of AffMS used in diagnosing cancer is 
lying defunct. I would like to know the time by which the 
said machine is likely to be got repaired. The facility for 
open heart surgery was available in the hospital and for 
which robotic machines were installed in AffMS like Apollo 
and Escort Hospitals which casted crores of rupees. I 
would like to know as to how many operations have been 
done by that machine as that machine is functioning in 
both the remaining hospitals however nobody knows about 
the condition of that machine installed in AffMS. 

I would like to clarify one misconception about AffMS 
that poor patients get treatment without difficulties. I feel 
that it is the greatest myth. I am the Member of Parfiament. 
Every month thousands of people visit us and request us 
to recommend for them so that they may get treatment and 
medicines. The poor people do not get proper treatment 
there without recommendations. Unless poor people are 
treated there without any difficulties, the purpose, for which 
the AffMS was established, cannot be achieved. 

SHRI MONAN SINGH (Deorla): First of all, I would 
like to extend my thanks to Shrl Basu Deb Achariaji that 
he raised a very important subject in the House. The 
hon'ble Minister replied quite ingenuously that nearly 15 
lakh patient visit and out of that 80,000 patients are 
admitted. Though he gave figure however, poor people 
are also treated but In his speech there is no mention 
about the number of such patients. There are many .star 
hospitals In Deihl. Those who can afford three-four lakh 
rupees visit such hospitals. The issue of BPL was raised. 
It was also pointed out that the poor patients and those 
who are covered under CGHS go there. However, there 
are many such people who are not covered under BPL 
and it is difficult for them to get treatments. Is it not the 
responsibility of the Government to provide treatment to 

such patients? I would like to know the number of thole 
poor patients who are getting treatment for one year and 
the number of those who neither come under BPL or are 
able to spend anything from their pockets. Besides this, I 
would also like to know the number of persons who are 
neither covered under Insurance nor under the CGHS. 

Hon'ble Makenji has raised a very important issue 
that Safdarjung Hospital is being raided because they 
have got duplicate machines instclled in the hospital. 
Several allegations have been levelled against AffMS that 
machines are duplicate or are defunct or there is laxity in 
research and teaching. I would like to submit that treatment 
should be provided to poor patient free of cost and well off 
persons shC'uld also not be charged that much that they 
may be compelled to go to star hospitals. Though the land 
was allotted to five star hospitals with the condition that 
they would provide free of COlt treatment to poor people 
however when the said hospitals are asked to furnish 
number of poor people who avaifed free of cost treatment 
in such hospitals, they fall to furnish the required 
information. So all of their allotments are being cancelled. 
In this situation poor people have no allemativ. except to 
visit Government hospitals. So there should be some 
rationale to rationalisation. I fell that it is not proper to 
leave rationale in the name of rationalisation and compel 
poor people to get treatment there. So, I would like to 
request the hon'ble Minister to take it into consideration. 

SHRI MANVENDRA SINGH (Barmer): Mr. Deputy -
Speaker, Sir, through you, I would like to ask a question 
from the hon'ble Minister that has also been asked by my 
hon'ble colleague from Shahjahanpur. The different 
branches of AIIMS were propoled to be set up in other 
states. I would like to know its present position. One AIIMS 
hospital was also proposed to be set up in Jodhpur in 
western Rajasthan. I would like to know about its present 
status. The land for the proposed hospital was allotted 
however till date nothing has been done in this regard. 
The hon'ble Minister had submitted that the facilities of 
AIfMS would also be provided to poor people. Th. AfiMS 
facilities ahould not only be made available III Deihl alone 
rather it Ihould be made available in other Itates and . 
cities. One very unfortunate incident happened in Kolkata, I 

the capital of West Bengal. The eye of a patient wu eaten 
by ants and the patient died. I would like to know from the 
Minister the time by which the AffMS like institutions are' 
likely to be set up In other states so that AfiMS like facilities 
may be available in other States as well. 
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[English} 

THE ~INISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, before that, may I make one point? I am 
sorry to make an observation. I am not going into all those 
things. Let them also ask the questions. But the rule 
provides that only four persons can ask questions apart 
from the first one who raises it. That is one thing. 
... (Interruptions) 

MR. DEPUTY SPEAKER: I agree with you. There is 
no doubt about it. 

[Translation] 

This is the issue that is released to the entire nation. 

(English] 

SHRI SHIVRAJ V. PATIL: I have no objection if you 
take It up under Rule 193 and allow everybody to discuss 
it. Everybody can be allowed to discuss it. I have been 
specially called here. I am sitting here. I have something 
else to do. I thought that only four Members are going to 
speak. I came here. 

[Translation) 

MR. DEPUTY SPEAKER: You have told that you 
have to go at 4 o'clock. 

(English] 

SHRI SHIVRAJ V. PATIL: Then, I can go. I will go 
now . ... {lnterruptions) This is not right. It should not be Just 
thrown to the winds. This is an important issue and 
Members should be allowed to ask. Let him also be allowed 
to ask the question. I have no objection to it. ... (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: I have allowed him as a 
special case. 

SHRI RAM KRIPAL YADAV (Patna): Sir, injustice has 
been done to the poor people by increasing the charges 
In AIIMS. I would especially like to mention that 60 percent 
of the patients to be admitted in AIIMS come from Bihar, 
who are poor. They are so poor that they cannot afford 
even minor increase in the cost of .treatment. After 
increasing the charges it Is being said that special facilities 
would be provided. I would once again like to submit Jhat 
it is the constitutional right of the every citizen of the 

country to avail free health care and education and it is 
the responsibility of the Government to provide the said 
facilities to the people. This is also the commitment of the 
UPA Government and i feel that breach of commitment on 
the part of the Government is going to happen. So, I would 
like to request the Minister to reconsider it. NDA people 
had given wrong information regarding the All MS. The 
foundation stone of AIIMS were laid at six different piaces 
however work on these did not start . ... (lnterruptions) They 
had given wrong statement during their election campaign, 
tho people will teach them lesson . ... (Interruptions) 

(English) 

MR. DEPUTY SPEAKER: Please put the question. 

[Translation] 

SHRI RAM KRIPAL YADAV: Sir, through you, I would 
like to submit to the Hon'ble Minister that If an AIIMS had 
been set up in Bihar 60 percent of the poor and helpiess 
population would not come to AIIMS In Deihl and it would 
not be so crowded. I think there are two more states other 
than Bihar where proposals to set up AIIMS are pending. I 
would like to know the time by which AIIMS would be set 
up in order that there may be justice with the poor. This 
apart, I would also like you to restore the old rates by 
withdrawing the hlk6 in charges . ... (Interruptlons) This 
increase would be improper for the poor, hence I request 
that this hike may be rolled back. 

SHRI SANTOSH GANGWAR (Barellly): Sir, Shrl Ram 
Krlpaljl was saying and it is quite understandable that the 
MP's residing at a distance of nearly 250-300 km. find It 
difficult to receive treatment in the All MS. Through you Sir, 
I would like to bring the fact to the notice of the Hon'ble 
Minister that people queue up right from 4 am. Most of the 
people who stand in queue are poor and belong to the 
BPL category. There are so many hospitals functioning in 
Delhi where one may go for treatment if one can afford a 
liUle. Let me tell you the real problem. Of late, a case 
came to my notice in which the charges for By-pass surgery 
was higher in AIIMS as compared to the Metro Hospital. I 
would simply tell you that one more injustice has been 
done to the poor. Now only one patient a month will be 
given financial assistance on· the recommendation of a 
Member of Parliament. This means that an MP can 
recommend only 12 patients in a year for financial 
assistance. This amounts to gross injustice to the poor. 

SHRI DEVENDRA PRASAD YADAV: this Is another 
inJustice. 
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SHRI SANTOSH GANGWAR: My submission is for 
reconsideration of the hike in hospital charges and its 
roll-back. The people living below povert)' line come to us 
for help be It from the Prime Minister's Relief Fund or the 
Health Minister's Relief Fund. As per the information 
available with is we can provide financial assistance to 
only one patient in a month that too only to the extent of 
25 or 30 thousand rupees out of the total expenditure of 
one and a half lakh of rupees. I would like you to roll back 
the hike in fees with Immediate effect and a announcement 
to this effect be made today Its.lt. 

CHAUDHARY LAL SINGH (Udhampur): Sir, I would 
like to submit that Illness does not distinguish between the 
rich and the poor. All of them are noting but palit\l1ts. 
When this hospital was set up it was meant for everyone. 
Many big hospitals have come up only thereafter where 
the rich may go for treatment otherwise earlier everyone 
would have to visit here only. Even today, priority Is 
accorded to those belonging to the influential classes, 
political parties and bureaucratic circles. The former 
Government had announced to set up a hospital of AIIMS 
standard In our state and even had released funds for the 
same. This makes no point that the successive Government 
should criticise such sacrosact decision of the previous 
Government. Such things should not take place. The Ideal 
course of action would be to complete the incomplete 
work of the previous Government and vice-versa. I would 
like to know whether In the state . ... (Interruptlons) Let me 
speak. . .. (Interruptions) 

[English) 

MR. DEPUTY SPEAKER: Silence please. 

[Translation) 

CHAUDHARY LAL SINGH: I was saying that you got 
converted to Hinduism and I turned muslim. What steps 
have been taken for the upgradation of hospitals in Jammu 
and Kashmir. So many hospitals had been Inaugurated 
and funds were allocated to them. Even If funds were not 
allocated to them is it not the responsibility of the present 
Government to take steps for their upgridation for the 
people residing in the state of Jammu and Kashmir? 

(English) 

DR. RAM CHANDRA DOME (Birbhum): Thank you 
Mr. Deputy Speaker, Sir. I must appreciate the proposal of 
Mr. Minister for rationalisation of fee structure. The mission 

is good. In the name of rationalisation of fee structure, 
though the Minister has stated the policy, yet thi:; policy 
has not been rationalised. Sir, AIIMS is a tertiary hospital. 
It Is our pride. Around 90 per cent people from across the 
country, especially the poorer sections of the society and 
middle-class people, those who have no other option to 
go to the corporate hospitals, they come here to get the 
super-specialised treatment. 

Sir, I would like to know from the hon. Minister whether 
the Minister is conscious about these facts and when it is 
going to be rationalised, 90 per cent people should be 
exempted from the hike. I would like to know whether he 
will do this or not. What will be the system for distinction 
between the richer sections and poorer sections of the 
SOCiety? Another thing is that AIIMS has to bear the extra 
load of patients. What is his proposal to rationalise the 
over-crowded Out Patient Department (OPD)? It is a tertiary 
hospital. 

My last point relates to controlling corruption in the 
management. There is rampant corruption. Many cases 
have come In the public. I want to know whether the 
Government is doing anything to root out corruption In the 
management. 

[Transl.tion) 

SHRI SURESH CHANDEL (Hamlrpur, H.P.): Mr. 
Deputy Speaker, Sir, the poor have been drastically affected 
by the Increase In charges at AIIMS. On the line of AIIMS, 
charges have been increased at PGI, Chandlgarh also. I 
would like to know from the Hon'ble Minister whether any 
discussion over the hike In hospital charges took place In 
institute-bodies. We are elected to Par1lament and this 
responsibility rests with us. As for as I know, this Issue was 
not discussed there. Way-back In the year 2002, when 
Shri Shatrughan Sinha was the Minister of Health and 
Family Welfare this issue came up for discussion. At that 
time a decision was taken not to increase the charges. 
Despite that this time, a decision has been taken at the 
lower level to Increue the ratel al a result of which, the 
number of the poor vlliting AIIMS has come down like 
anything and they are very much affected. I would like to 
make my submission before the Hon'ble Minister that a lot 
of money can be generated by constituting a committee 
and putting a check on the extravagance. Whether the 
Government will get thl. mode of fund generation examined 
insteid of putting undue burden on the poor? 
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[English] 

SHRI BIKRAM KESHARI DEO (Kalahandi): Mr. 
Deputy Speaker, Sir, I would like to pose some specific 
questions. Sir, we object to increase the diagnostic charges 
in the All MS. This is my first point. It is because, of late, we 
have read out In the newspapers that the Government is 
going to initiate a 'health cess' like the 'education cess'. 
The Government is trying to implement the health cess. I 
would like to know from the Minister whether this 
suggesti"., has gone to the Planning Commission for 
Introducing the health cess, and the Finance Ministry. If it 
is decided by the Government that the health cess may be 
increased by two per cent, then the investigation charges 
in AIIMS should be subsidised. 

Sir, the All-India Institute of Medical Sciences (AIIMS) 
Is one of the premier medical colleges or institutes in the 
country. The previous Government as well as the present 
Government have made a promise that AIIMS should be 
opened in Bhubaneswar. I would like to know from the 
Government whether It wiil be opened there. I also want to 
know what Is the budgetary allocation for this year. 

[Trans1atlon] 

SHRI SHAILENDRA KUMAR (Chall): Hon'ble Deputy 
Speaker, Sir, thank you very muchl I am grateful to you for 
allOWing me to speak on this issue. Dr. Ram Manohar 
Lohia had raised the slogan "Rotl Kapda Sasta ho aur 
Dawai Padhai Muft ho·. As nature has bestowed upon us 
free air, free water and free sun-light, similarly this 
Government is committed to the core. The UPA Government 
had promised to provide facilities to the common people. 
The charges have been Increased at All MS. The Uttar 
Pradesh Government has reduced this from Rs. 8 to Re. 1. 

16.00 hra. 

An amount of Rs.50 that used to be charged for bed 
In the hospital these has been waived off. Similarly, the 
Central Government should also waive off the increased 
charges. Mr. Deputy Speaker, Sir, all of us sitting here are 
MPs, no matter they belong to treasury or opposition 
benches, every one of us Is of the opinion that the Increased 
charges should be waived off. Therefore, I would request 
the Government to waive off this increaH. 

[English) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI): Mr. Deputy-Speaker, 
Sir, before the Health Minister replies to the Calling 
Attention. I have a submission to make, through you, to 
the House. We are scheduled to start a discussion under 
Rule 193 at 4 o'clock regarding problems being faced by 
agriculture sector. I would like to make an appeal to the 
House: 

[Translation] 

I have talked to Gangwa~i that after the reply of the 
hon'ble Minister of Health and Family Welfare two to three 
members are left to advance their views on Internal 
security. They will speak and Shrl Shlvraj Patil's reply will 
follow. I want this debate to be concluded by 4.30 in order 
that discussion under Rule 193 may be taken up after the 
reply of the Minister, Dr. ~ ,bumanl Ramadoss. I am saying 
so to build a consensus In the House. 

[English) 

MR. DEPUTY SPEAKER: I hope the House agre81 
with the suggestion made by the Minister of Parliamentary 
Affairs. 

SEVERAL HON. MEMBERS: Yes. 

DR. ANBUMANI RAMADOSS: Mr. Deputy Speaker, I 
understand the concern of all the hon. Members on the 
issue of rationalisation of charges In All India Institute of 
Medical Sciences. 

Sir, first of all, this is not an increase of charges, this 
is only a rationalisation of charges. Secondly, they are 
meant only for diagnostiC tests and not for any therapy or 
treatment. Thirdly, there are a lot of diagnostic tests for 
which the rate has come down and for some It has gone 
up. Fourthly, for aU the BPL patients, not a single paisa will 
be charged. This applies to not only to BPL patients but 
also to poor patients who cannot afford the cost of the 
diagnostic tests. 

SHAI BASU DEB ACHARIA: How? ... (lnterruptlons) 
What Is their number? ... (Interruptlons) 

DR. ANBUMANI RAMADOSS: I will come to that. 
Why are you impatient? 

MR. DEPUTY SPEAKER: He wants to know what is 
their number. 

OR. ANBUMANI AAMADOSS: I will come to that. 
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SHRI BASU DEB ACHARIA: What is the number of 
BPL patients, poor patients, patients belonging to middle 
clus, fflrmers etc. who are treated in All India Institute of 
Medical Sciences? 

DR. ANBUMANI RAMADOSS: I will come to that. 
... (Interruptions) Let me answer your question. Please listen 
tome. 

Sir, for all the emergency cases in casualty, all the 
diagnostic charges, irrespective of who they are or what 
they are, everything is free for them. So, for all BPL patients, 
for all poor patients, for all emergency cases, everything is 
completely free. We are charging money only from those 
who can afford that. Then, all the faculty members In 
AIIMS have the discretion to waive the fee for diagnostic 
charges. 

Sir, the previous rationalisation of these charges was 
done 12 years ago. The process of ralionallsation of 
charges had started two years ago and I took over charge 
just , Y2 years ago. Basically, All India Institute of Medical 
Sciences was started as a research unit. Since there were 
no proper medical facilities in the neighbouring States like 
Uttar Pradesh, Haryana, Rajasthan, Madhya Pradesh etc., 
many patients started coming to AIIMS and treatment was 
provided to them. Moreover, we do not deny treatment to 
any patient who comes to AIIMS. After a gap of 12 years, 
we have only rationalised these charges. 

Sir, I would like to reiterate that not even a single 
paisa will be charged to any BPL patient. So, I do not see 
any poor patient getting affected due to this rationalisation. 
Definitely no poor patient is going to be affected. There 
are a lot of diagnostics where rates have come down. 

Now, coming to point of the number of patients coming 
to AIIMS, I will say that there are a lot of patients who are 
coming to AIIMS and who can afford a lot of money. But it 
Is not a question of money. It is the duty of the Government 
to provide quality health care for everybody in this country. 
But then, we have to rationalise these procedures, which 
have been there all around the country, including Sanjay 
Gandhi Institute and hospitals in Hyderabad, where you 
have to pay entrance fee for admis.lons. The State 
Government. are doing that. ... (lnterruptlons) 

SHRI BASU DEB ACHARIA: He should not compare 
with other hospitals . ... (lnterruptions) 

DR. ANBUMANI RAMADOSS: Slf, in AIIMS, everyday, 
you get about 3,500 vehicles, both four wh .. l .... and two 

wheelers, coming there. A lot of people are coming in 
expensive cars. We are trying to get something from them 
to assist the poor patients, but it is not that we are trying to 
get money from them. It is not a question of money. I can 
also say that this process was started two years ago and I 
did not start it. It Is just to rationalise things. I would also 
like to say that no poor patient is going to be charged for 
this. 

As far as the number of poor patients or labourers, 
etc. is concerned, we do not have the number of these 
patients. It is a huge number. The registers are there and 
maybe I will find out and inform the hon. Members. 
... (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, he should have the 
figures .... (Interruptions) 

DR. ANBLJMANI RAMADOSS: Sir, it is a policy that 
no poor patient Is going to be charged. Even patients In 
Casualty and Emergency are not charged a single paila. 
Now, after that I do not S88 why are they concerned about 
this. Definitely the UPA Government is for the poor and itl 
policies are also for the poor. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Minister, please addrel. 
the Chair. 

... (Interruptions) 

DR. ANBUMANI RAMADOSS: I will let you know the 
details of that. It Is a huge record. I will get the information 
and give it to the hon. Member . ... (Interruptions) I will find 
out the numbers and Inform the hon. Member . ... (Inte;'up-
tions) 

[Translation] 

SHRr DEVENDRA PRASAD YADAV : What Is the 
particulars regarding hospital norms? 

(English] 

MR. DEPUTY SPEAKER: Please sit down. 

... (Interruptions) 

[Translation] 

SHRI HANSRAJ G. AHIR (Chandrapur): No patient 
is going to walk to the hospital, he or she will necessarily 
come here by some vehicle . ... (Interruptlons) 

MR. DEPUTY SPEAKER: Nothing of your speech Is 
going on record. 

(Interruptions) ... • 

• Not recorded. 
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[English} 

DR. ANBUMANI RAMADOSS: The poor patients, who 
have the BPL cards are exempted. Even If they do not 
have cards and if the Faculty feels that the patient Is poor, 
he is also exempted. It is as simple as that. ... (lnterruptions) 

SHRI BASU DEB ACHARIA: That will be subjective. 
... (Interruptions) 

DR. ANBUMANI RAMADOSS: It is not subjective. If 
the Faculty feels that the patient is poor, then he is 
exempted. There Is no hard and fast rule In that. The basic 
policy of the UPA Government Is to provide quality 
accessible care to all the people in the country and no 
charges to be levied on the people who cannot afford that. 
Definitely we are committed to that also. 

Now, I come to the six new AIIMS like Inltltutll. 
There were a lot. of ISlues railed . ... (Interruptlon.) On the 
speCific query of the hon. Member Shrl Balu Deb Acharla 
about the programme to Increa.e the coverage of poor 
patlentl, definitely we are concerned about It and we are 
trying to expand the servlcea In the All MS. Today, th.r. 
are about 2000 beds In the AIIMS and In the next few 
months we are going to expand it by 420 more beds. That 
is the first phase of that. After that, we have a mega project 
where we have enviaaged a aum of Rs. 650 cror. 
approximately. We are trying to work It out. There ia a 
constraint of land. But we are trying to work out the 
modalities on that alao. There la a nullah flowing over 
there. The land is going '0 be worked out. 

At this point of time we are going on an expan.ion 
phase because, as has been .ald, about 15 lakh out 
patients are coming In a year. It Is a huge number. Sir, 
there are 80,000 In-patients. W. are concerned about It. 
A. far as theae six All MS-like Institutes are concerned, that 
I. under proces.. It wu submitted to the Cabinet. The 
Cabinet had proposed a Committee of Secr.tarl.s and 
they have recommended. I will b. taking It back to the 
Cabinet U loon U polllbll, and it I. in thl procell. We 
are committed to that. W. are going to bring out thes. six 
n.w AIiMS-like Institution •. It Is just a qUlltlon of time, and 
we are trying to work out the modallti.s. 

As fir aa liberal funding of the prOjlct. Ie conc.m.d, 
deflnlt.,y we neld lot more mon.y. in fact, eve~ y.ar at 
the .nd, for non-plan It Ie more than double the budget 
which we give to AI/MS. So, we are very liberal In giving 

money to AI/MS. It is because many poor patients come 
there. We do not have any restriction as such for funds for 
the non-plan. For the last year, we had In fact doubled the 
non-plan money. So, money is not a constraint but we 
have to provide services for expansion also. Of course, 
system should be evolved. As I have already said, anybody 
coming with the card or even though he does not have 
card, If he says that he cannot afford, then he will be 
exempted. The Director has authorised everybody there, 
all the faculties to take up the Issue and to see that If a 
patient cannot afford, then they are going to exempt the 
charges of dl$gnostlcs. 

Shrl Malhotra laid that the rate •• hould be Increa.ed 
for the middle class. For UI, the poor patients and in the 
middle clall If there are lome people who cannot afford 
it, they will be exempted from th .. e charg... Also the 
Government .hould pump in more money. We are pumping 
In more money, and for expansion pha •• we are going to 
expand the AIIMS. My friend Shrl Jltln Pralada spoke 
about the difficulty of the common man. i have alre.dy 
.xplalned that Below Poverty Line (BPL) or poor patientl 
would not b. aff.cted. He hal .ald that the patient load 
hal come down. It I. wrong. It hae not come down. In fact 
it hal gone up a lot. It has gone up a iot. In fact with all the 
doctors in AIIMS there are con.tralnt. with so much of 
patient. coming in from all part. of the country. We need 
to take care of them. Of course, there are low rents for 
beds for the poor. As Shrl Basu Deb Acharia said cardiac 
procedure which costs about RI. 3 lakh to Rs. 4 lakh 
outside II absolutely free for these patients. So, It Is not 
the question of money. We are definitely going for poor 
patientl. We are definitely dOing it free of charge and we 
are going on that line. Shrl Sharanjlt Singh Dhillon said 
that n.w t.chnlquel .hould come to AI/MS. AIIMS i. one of 
the hospital. which hal bllt technlqu.. In the country. 
There are a lot of new .qulpm.nt which have come. It Is 
one of the .tate-of-the-art hO'pltall and .tate-of-the-art 
treatment Is given by All MS. Shrl Devendra Prasad Vadav 
t.lked about relaxation for BPL patlentl. Again I have 
an.wered that que.tion. Shrl AJay Maken a.ked a. to what 
II the percentage of mon.y .pent on r ... arch. I will again 
get mo ... Infonnatlon about what percentage of mon.y II 
lpent on r •••• rch and th.n I will Inform the hon. Member. 

\ 

AI he hal .ald, thl. In.tltute wu started as a ..... arch 
Institut.. Then It hal become a hOlpltal for health care. 
Even though one of It I dutle. I. to provide treatment, yet 
the re.arch part went to the backbum.r. Now, w. have to 
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start research allover again and we have initiated a lot of 
processes In that. 

He said sorne machine la lying out of order namely 
PET. PET is not lying; it is undergoing trial runs. It is a new 
machine. Very soon it will be fully functional. Now. it is 
undergoing trials. In fact, It has been said that without 
repommendation poor patients do not get treated. I would 
deny that. According to what certificate they have. there is 
no discrimination between anybody whether recommen-
dations are there or not. Shri Mohan Singh has again 
asked the same question which Shri Basu Deb Acharia 
aaked. as to how many poor patients ara being traated. I 
will definitely get the information and I will inform the han. 
Members. About the alx new AIiMS-like Inatltutlons - Shrl 
Ram Krlpal Yadav also asked about it - I have already 
aald out of the.e six new AIIMS·llke Institutions, they want 
one in Bihar. In fact, in Bihar we have not got the land .yet. 
We have got only one-third of the land. Another two·thlrd 
of thl land we hay. not got In Bihar. Shri Santoah Gangwar 
a.k.d for the rollback . ... (Interruptlon.} 

[Tranl/ltlon] 

SHRI RAGHUNATH JHA (Bettlah): The land had beln 
given at that very time . ... (lnterruptlon.} 

MR. DEPUTY SPEAKER: You ahould first natln to 
the Mlnl.ter . ... (Interruptlon.} 

SHRI RAM KRIPAL YADAV: Sir, the land hal been 
given, I can vouch for that. ... (Interruptlons) 

(Engll.h] 

DR. ANBUMANI RAMADOSS: Sir, we are talking with 
the Gov.mment of Bihar and thlY havi promilld to provIdl 
the land . ... (Interruptlons) 

MR. DEPUTY SPEAKER: Please lI.tln to hi. reply: 

... (Interruptions) 

DR. ANBUMANI RAMADOSS: Shri Santoah Gangwar 
hu a.ked for the rollback In prices. I have already 
anawered all the queriea and said that all thl poor patlenta 
are not going to be affected. 

Dr. Ram Chandra Dome talked about the change In 
the policy. Ab.olutely there Is no change In any policy 
whatsoever. He al.o wanted to know the steps that are 
being taken to prevent ov.rcrowdlng. w. havi built a new 
OPD IIparately for Paediatrics and we are trying to 
decentralise all the procedure.. In fact, a. an expansion 

phase, overcrowding will get reduced in due course of 
time. 

Shri Suresh Chandel asked whether it was discussed 
in the Institute. Yes, all these issues were discussed with 
all the faculty members. Most of the faculty members have 
given concurrence by way of a paper and said that this 
has to go. They have given their concurrence. This has 
been discussed at different levels 'in the Institute before 
taking a decision. 

Shrl Blkram Dec has said about health cess. I am 
unwara of that right now. I will ask the Finance Minister 
and maybe I will get more Information about that and give 
it to you all. About tha aubaldlaed rate. It la already 
sub.,dlsed, and In fact, we are giving good quality hlalth 
care to our patients who are below poverty IInl free of 
co.t. Regarding Bhubanllhwar, a. I .ald, alx to light 
AIlMS-lIkl In.tltut.a will be coming In thl country which 
will Include Bhubanlahwar. 

Shrl Shallendra Kumar has railld lOme IIIUII, which 
have already been addrelled. 

Sir, to .um up, thl UPA Governmlnt I. very much 
concerned and It Is on thl aldl of thl poor peopll. 
Definitely thlre I. no que.tlon of any .ufferlng. by any 
poor patllnta or patlenll who are below poverty line or 
anybody who cannot afford thll treatmlnt, and everybody 
I. going to get the treatmlnt frel of co.t. 

I think, I have addrllaed the concern. of all thl hon. 
Member.. In fact, the UPA Government Is very much on 
the aide of the poor peopl.. We are deflnltlly concerned 
about thlm and we will be thl la.t peraona to do InJustice 
to the poor plople. 

11.17 hrl 

MATTERS UNDER RULE 377* 

{Engll.h} 

MR. DEPUTY SPEAKER: Now, WI take up Item no. 
15. All Matters under Rule 377 liated for the day be tre.tld 
a. laid on the Tabll of the Hou.e. 

(I) NIId tor I.panllon of IoIcaro 1.111 Plant In 
Jharkhand 

[Tran.,.tlon} 

SHRt CHANDRA SHEKHAR DUBEY (Dhanbad): Mr. 

• Treated II laid on the TIIbIe. 
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Speaker, Sir, hon'ble Prime Minister had given an 
assurance while visiting Bokaro during the Jharkhand 
Assembly elections, 2005 that expansion of Bokaro Steel 
Plant will be done upto 1 0 million tonne and the problems 
of displaced persons will be solved. Land acquisition has 
been done In Bokaro on a large scale resulting in 
displacement of 64 villages. Out of these 84 villages, 
many villages have been acquired on paper only. Villagers 
have been living in those villages in their own houses as 
usual. Neither they have been given plots for rehabilitation 
nor they have been provided any facility for displacement. 

A large chunk of acquired land is not In use of Bokaro 
Steel Plant for many years. 

Therefore, I demand from the Government that if 
there is a proposal for expansion of Bokaro Steel plant, 
then it's DPR should be prepared at the earliest. If there Is 
no scheme for expansion, then the un utilized land should 
be returned to their old owners because the development 
of said villages is totally blocked as villagers are leading a 
hellish life. 

(II) Need to clear the propo.al of the Government 
of Tamil Nadu for conatructlon of Court Building 
at Palanl 

{English] 

SHRI S.K. KHARVENTHAN (Palani): In my Palani 
Parliamentary Constituency, Palani is one of the ancient 
hill town in Tamil Nadu, the abode of Lord Karthikeya. In 
Palani, Criminal Court and Civil Courts are functioning in 
two different places. The judicial Magistrate Court Is 
functioning in Taluk Office campus. District Munsif Court 
and Sub-court are functioning In a separate building in 
Dindigul road. A new building was constructed in 1984 by 
the State PWD Department and the District Munslf Court 
was housed in the same year In the same complex. The 
Hon'ble High Court has sanctioned Sub-court for Palani in 
the year 1996 and the Sub-Court also started functioning 
in one portion of the above building. Both the courts and 
Legal Aid Centre are functioning in the same building. 

Since there Is no prOvision for Library and Bar Room 
in the building, I have allocated Rs, 5 lakhs to construct 
Library Hall through MPLAD Scheme and Administrative 
Sanction by Dindigul District Collector Is awaited. 

Due to the recent torrential rain and flood, the builCting 
is almost damaged and It Is endangering the livea of 
advocates, judge. and clients. A proposal was alao Hnt to 

the Tamil Nadu Government and the same is pending, 
Hon'ble High Court, Madras also recommended the same, 
Till date, the Government has not allocated any fund for 
the construction of the Combined Court Building for Palani. 

I request the Hon'ble Minister of Law and Justice to 
intervene in the matter and take Immediate action for the 
establishment of Combined Court Building at Palani. 

(III) Need to link Indralok and Motl Nagar In Deihl by 
Metro Rail. 

{Translation] 

SHRI SAJJAN KUMAR (Outer Deihl): Mr. Speaker, 
with the introduction of Metro Rail services In the Capital 
Deihl, the passenger amenities as well as revenue of the 
Government have increased. Work Is in progress on several 
Metro Unes. Shahdara-Rithala line is already in operation 
and Barakhamba-Rohini-Dwarka line is likely to be 
operational shortly. There is a need to link both the lines 
so that West-South Centre and East Delhi could be 
connected. I want to give a suggestion to connect Indralok 
on Shahdara-Rlthala line with Moti Nagar on Barakhamba-
Rohlnl-Dwarka line which could solve this problem. This 
distance is only 3 kms and construction of this line should 
be considered keeping In view the convenience of public. 

Therefore, I urge upon the Ministry of Urban 
Development to consider this suggestion and approval for 
a 3 kms Metro Line between Inderlok-Moti Nagar should 
be accorded. 

(Iv) N .. d to regularize the .ervlce. of Temporary 
and Dally Wage Mazdoora In the Electricity 
Depart-mant of Andaman and Nlcobar 1.llnd. 

{English] 

SHRI MANORANJAN BHAKTA (Andaman & Nlcobar 
Islands): During the 1990's the Electricity Department of 
Andaman & Nicobar Administration had appointed dally 
rated mazdoors for implementation of various plan 
schemes such as establishment of power houses, 
construction of T&D systems, Installation of renewable 
energy systems and providing of service connections and 
street lights etc. some of these dally rated mudoors were 
granted temporary status during 1993. I understand as on 
date there are about 677 temporary status mazdoors 
working In the department. Time and again Andaman & 
Nlcobar Admlniatration have approached the Miniatry of 
Home Affairs In the matter, who have further forwarded to 
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Ministry of Power for their recommendations. The decision 
Is yet to be received by MHA from Ministry of Power. 

Sir, I cite an example i.e. in 1999 MHA sanctioned for 
creation of 964 Group '0' posts of mazdoors in scale Rs. 
2550-3200 for regularizing the casual workers who were 
eartier appointed by 'the department during 19808 with 
the following conditions: 

(i) These posts will be treated as personal to the 
Casual Workers having temporary status in the 
electricity department of A&N administration till 
the date they are adjusted against regular 
vacancies/retiree; and 

(II) These posts will be wasted out against future 
promotions, retirements, deaths etc. 

In the same manner, I strongly opine that the present 
situation also needs to be handled with sensitivity and 
compassion in view of the longer services rendered by 
these mazdoors in the electricity department of Andaman 
& Nicobar Islands. It should be possible to issue a 
notification suitable with a little more effort. 

(v) Need to declare Minimum Support Price of 
certain agricultural Produce of RaJalthan 

[Translation] 

DR. KARAN SINGH YAOAV (Alwar): Mr. Speaker, Sir, 
Rajasthan State has a leading position in production of 
Guar, Moth, Coriander and Cumin seed. Rajasthan 
produces 80 percent of total Guar production of the country. 
Rajasthan holds first position in the country In production 
of Moth. The average land under cultivation for Moth during 
the last five years has been 8.69 lakh hectare and 1.20 
lakh Metric tonne Moth Is produced every year. The land 
under cultivation for Guar is 20.56 lakh hectare and annual 
production is 3.77 lakh Metric tonne. For Coriander and 
Cumin seed the average land under cultivation Is 2.35 
and 1.66 lakh hectare respectively and average production 
Is 0.75 and 1.68 lakh Metric tonne respectively during the 
last five years. Almost 4 lakh hectare land Is under 
cultivation for Coriander and Cumin seed and 40 lakh 
farmers families are dependent on these for their 
livelihood. It Is also worth mentioning that lsabgol and 
Methl are important medlclnaVspice crops of Rajasthan. 
The average area under cultivation for these crops is 
88000 and 470000 hectare and average production Is 

60,000 and 54000 Metric tonne respectively during the 
last five years. The Govemment of India has not announced 
the Minimum Support Price for these crops. 

I, therefore, urge upon the hon'ble Minister of 
Agriculture to declare Minimum support Price for these 
crops so that the farmers can get remunerative prices. 

(vi) Need to ameliorate the lot of Khadl weavera In 
the, country 

[English] 

SHRI M. SREENIVASULU REDDY (Ongole): I would 
like to bring the notice of this House about the problems 
being faced by the Khadl ind~stry. From the last 100 
years, Khadi industries have bee~ facing many challenges 
from both within and outside the country and still trying to 
establish its presence. However, in the changed scenario 
of globalization and liberalisation, the problems faced by 
this sector have multiplied due to competition from machine 
run textile mills, lack of proper Government support and 
various other factors. This has led them to poverty, hunger-
deaths and migration to other places as daily wages 
workers. 

In view of this, I would like to request the Government 
to reserve certain segments of the markets of Khadi s,ector, 
like making Khadl uniform compulsory for school children 
in Government run schools throughout the country. Such 
programmes will bring relief to the millions of poor Khadi 
workers, help strengthen rural economy and bring in more 
employment opportunities. It wiU also help imbibe a spirit 
of swadeshl and patriotism In the young minds. I once 
again strongly urge the Govemment to consider this 
proposal and thus help the Khadi Industry which was 
once the backbone of Indian economy. 

(vii) Need to accord the .tatu. of AlIMS to Sawa' 
Man Singh Hoapltlll, Jalpur, Aajaathan 

[Translation} 

SHRI GIROHARI LAL BHARGAVA (Jaipu~): Mr. 
Speaker, Sir, all kinds of facilities and equlpments are 
available In Sawal Man Singh hospital, Jalpur and 
procurement process for very necessary equlprnents has 
started. Construction wortcs of new' wards are underway 
expeditiously by the State Govemment. Therefore, there is 
an urgent need to accord the status of AIIMS to this Hospital 
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since it has very good doctors and overall management. It 
will reduce the burden of Delhi and people of Rajasthan 
will getfacilities at par with All MS. 

Therefore, I demand the Union Government to accord 
the status of AIIMS to Sawai Man Singh Hospital at the 
earliest. 

(viii) N •• d to provld. a railway link connecting 
Chlntapurnl, Paragpur, Jwalamukhland Ranltal 
In Himachal Prade.h 

SHRI SURESH CHAN DEL (Hamirpur, H.P.): Mr. 
Speaker, Sir, through you, I want to draw the anention of 
the House and the Minister of Rai~aya towards the 
negligible expansion of railway network In Himachal 
Pradesh since independence and urge upon him that the 
construction work being undertaken on the only broad-
gauge railline Una-Talwara Is complete between Una to 
Churudu and work Is in progress from Amb to Talwara. My 
request is that this rail-line will be of much use If It Is 
constructed from Amb to Ranital Via Chintapumi, Paragpur 
(Heritage village), Nadaun and Jwalamukhi and this way 
it will pass through borders as well as heartland of 
Himachal Pradesh which will benefit the local populace. It 
will connect Heritage Village Paragpur and Nadaun, Tehsil 
headquarters of Hamirpur district as well as religious places 
of world-renowned deities like Jwalamukhi, Brijeshwari 
and Chlntapurni etc. and the income of the Railways will 
also Increase. 

(Ix) N.ed to take .ultable me.sure. to Incr •••• 
tha production of fertilizer In the country 

SHRI GANESH SINGH (Satna): Mr. Speaker,. Sir, 
farmers could not get the fertilizers on time due to the 
sudden reduction in supply of chemical fertilizers in the 
country. Large-scale black marketing of fertilizers in several 
states like Madhya Pradesh has come to light. It is known 
that producers in the country have stopped producing 
fertilizers. As a result of this fertilizers have been imported 
from abroad. I want to know from the Government the 
quantity-wise and the rate-wise details of fertilizers bought 
from several countries. The Govemment should inquire 
about the reasons, due to which fertilizer production in the 
country has stopped. 

The Union Government is' requested to take 
appropriate measures to increase the production of 
fertilizers In the country. 

(x) Need to protect the Int .... t of Indigenoul email 
Icale Indultrl., by lupplylng them coal at 
lub,ldlzed rates 

SHRI HANS RAJ G. AHIR (Chandrapur): Mr. Speaker, 
Sir, small scale industries have played special role in the 
development of the country and employment generation. 
Small-scale industries have proliferated to small towns 
and villages by making small investments. According to 
the priority of the country, It was expected from the 
Government to promote and protect the growth and 
marketing by small-scale industries, which are engaged in 
production and employment generation. Previous 
Governments have taken many decisions under this policy, 
because small-scale Industries are doing the important 
job of providing employment to around more than 20 
percent people in the country. In view of this, the sl'Aall-
scale industries are also expecting the same thing from 
the Government. But by bringing in widespread changes 
in coal policy during the last few days, for auction of coal 
through E-Auction, the coal based small-scale industries 
are inching towards sickness. 

Coal India might have earned profit through E-Auction 
system but profit cannot be earned at the cost of small-
scale industries. Workers engaged in small-scale industries 
are also adversely affected and are facing unemployment. 
The Ministry of Coal is providing coal on floor rate to core 
sector (Power, Steel, Cement) by the name of core and 
non-core sector. Non-Core sector, which consists of small 
and medium industries, is being compelled to buy costlier 
coal through competitive bidding 'In E-Auction. It will be 
necessary to provide them coal at lower price in view of 
the efforts by the countries like China to attract the 
consumers in International Market on the basis of Its small-
scale industries and to keep our small-scale industries 
strong in competition. Only this policy can protect the 
small-scale Industries. 

(xl) N .. d to direct Coal India Limited to gen.rat. 
electricity by applying the method of bumlng 
und.rground coal at Merta In Nagaur dlltrlct, 
RaJalthan 

SHRI BHANWAR SINGH DANGAWAS (Nagpur): Mr. 
Speaker, Sir, I want to submit that it has been 25 years 
since Coal India Limited had dug wells In Merta, District 
Nagaur, Rajasthan for mining of coai. The same Coal 
India Limited appointed Scoch/n Skoi Institute of Mining 
and vo Machinompot, a Russian company to prepare an 
expert report on the ways to make use of the coal of the 
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said coal wells. It came into the notice of the Government 
that the coal available in said area is not of the desired 
quality and there would be excessive expenditure on 
extracting the coal from beneath the ground. This company 
was asked to give its expert report about the pawer 
generation through gas formation by burning of coal. The 
said expert team prepared its report on 21.02.1995 and 

-. submitted it to Coal India Limited. In this regard. I want to 
submit that earlier too I tried to set up a power generation 
project there through the Government of Rajasthan. But, it 
could not materialize due to some reason. In such 
circumstances, now Oil and Natural Gas Corporation 
(ONGC) Limited, India has prepared a scheme in public 
sector to generate power by generating gas through the 
burning of underground coal, with the help of Coal India 
Limited and Neyveli Lignite Corporation Limited. It came 
into my notice through a news item published on page14 
of the newspaper Business Standard dated 14 December 
2004. 

it is requlsted to the Union Government to issue 
necessary direction to Coal India Limited for power 
generation through the said method in Merta District, 
Nagaur in Rajasthan. 

(xII) Need to enhance the entitlement criteria for 
bonu. by amending Payment of Bonu. Act, 
1865 .0 •• cover maximum number of employ-
.... nd work .... In private •• ctor Induatrte. 

[English) 

SHRI SWADESH CHAKRABORnY (Howrah): A large 
number of employees and workers in private sector 
industries are deprived of bonus due to Imposition of limit 
through the Payment of Bonus Act, 1965. Since the wages 
of many workers and employees have been increased 
due to increase in cost of living, the ceiling on bonus 
should be raised in commensurate with the Increased 
wages. Secondly, there Is also need to increase the limit 
of maximum bonus. 

Hence, I urge upon the Government to bring an 
amended Bill on the Payment of Bonus Act. 1965 in this 
House enhancing the present eligibility norm from. Rs. 
3500/- p.m. and increase the bonus amount limit to Rs. 
75001- in view of the situation arising out of continuous fall 
of rupee valu. In the country. 

(xIII) N .. d to clear the propo .. 1 ot the Government 
of Uttar Prlldeah tor Inclualon ot certeln c •• te. 
In thellel of SCalST. 

[Trans/atlon) 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker, 
Sir, various State Governments and Union territory 
administrations have recommended the names of some 
castes to be included in the list of scheduled castes after 
proper survey to the Union Government. But due to delay 
In decision by the Govemmenf regarding the inclusion in 
the list of Scheduled Castes. there has been a delay in 
providing this facility to lakhs of people. In my view, some 
castes should have been included in the list of scheduled 
castes long ago, but they are still deprived of the same 
benefits. In other states, some castes out of these were 
already included In the list of Scheduled Caste/Scheduled 
Tribe. but In some states. stili they are not included in the 
said list. Economically backward castes are becoming 
more backward. Therefore, injustice is being done to lakhs 
of people belonging to these castes because such castes 
are deprived of facilities relating to reservation provided 
by the Govemment. As the Union Government has not yet 
sanctioned the proposal to include Kewat. Nishad, Bind 
Dhiwar, Dhima, Machua, Kashyap and Chik, Chak, Hindu 
Chikwa Castes of Uttar Pradesh in the Scheduled Castes. 
justice is not being done to thousands of people belonging 
to these castes. Through you. I request the Government to 
include the economically-Socially and educationally 
backward castes, in the Scheduled Castes/Scheduled 
Tribes list without any delay regarding which recommen-
dations have been received from the State Governments 
to include them in list of Scheduled Castes/Scheduled 
Tribes. 

(xlv)Need to declare 'Neemlr .. ' a. a national tree 
In view ot It I Immense utility 

SHRI REWATI RAMAN SINGH (Allahabad): Mr. 
Speaker, Sir. the Neemtree appearing on the roadside is a 
repertoire of medicinal propertiel. this is an important 
tree from the view point of the Indian culture and medicines. 
In Persian, this tree has been called Azada Darakt. 

Neem is useful in numerous illnessea. Its use Is 
beneficial in cultivation and in fertilizers. As per a report of 
the national Research Council of Washington. this il a 
very useful tree for all the living beings on earth. No other 
tree gives .. many products al this Neem tree gives. 
Much literature II available on this tree. A company of the 
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USA has acquired patent on some of the pesticides derived 
from it. This tree which is a repertoire of medicinal 
properties may be declared as the national tree of India 
so as to spread its virtues and to check the tendency of 
getting patents for it. 

(xv) Need to check pollution caused by amuentl of 
Rip SUgar MIII.nd distillery factory In Sltamarhl 
dlltrlct, Bihar 

SHRI SITA RAM SINGH (Sheohar)~ Mr. Speaker, Sir, 
dirty contaminated water discharged by the Riga Sugar 
Mill and distillery in the Sitamarhi district of Bihar Is being 
flown In the river which is causing water pollution leading 
to serious ailments to the thousands of people of the area. 
Most of the animals have already died. The sugar mill 
owners should have their own system for the treatment of 
the effluent discharged from the sugar mill. This Is against 
the rule that such effluents be allowed to go Into the river. 

Therefore, I urge upon the Union Government to 
check the discharge of effluent from the sugar mill and the 
distillery in public interest at the earliest so as to save the 
said area from pollution. 

(xvi) Need to provide financial assistance under 
'Adarah Zlia Yo)ana' for construction of a 
bridge on river Gomtl between Mohammadl 
and Mltllullin Khlrl district of Uttar Pradesh 

SHRI ILVAS AZMI (Shahabad): Mr. Speaker, Sir, the 
Mohammadi tehsll of the district Khirl of my constituency is 
divided into two parts by the Gomti river and there Is just 
one bridge on the National Highway no. 24. 

The construction of the second bridge between 
Aurangabad-Barwar commenced, but wor1< on that project 
has remained stalled for the last two years. 

The first requirement of that area is to get another 
bridge constructed between Mohammadl ~"d Mltauli along 
with the expeditious completion of the bridge under 
construction over the Gomti river. 

Unless and until these two bridges are constructed, 
the development of the Mohammadl tehsll and the Khirl 
dlltrlct Is Impoaalble. I demand the Government to get· the 
bridge under-constructlon completed at the earltest taking 
the co-operation of the Uttar Pradesh Govemment and 
funds be made available from the Aadal'8h Zlia Vojana or 

from any other VoJana for getting another bridge 
constructed on the Gomtl river between Mohammadi and 
Mltaul!. 

(xvII) Need to relax eligibility criteria under Indira 
A.s Volane with a view to Includa vlctlml of 
naturel calamltlas 

[English) 

SHRIMATI ARCHANA NAVAK (Kendrapara): I would 
like to draw the attention of the Hon'ble Minister of Rural 
Developl!l8nt to the need for liberalising the eligibility 
criteria under Indira Awas Vojana. As per the prevalent 
rules, only those families that figure in the BPL list are 
entitled to be the beneficiaries under the Indira Awas 
Vojana. A family whose house is destroyed in a natural 
calamity also loses all Its material belongings which were 
housed In it. Such a family would no longer have the 
necessary financial capability to reconstruct· the house on 
its own. Moreover, in the rural areas where most of the 
houses have thatched roofs, accidental fire can totally 
destroy the house and reduce everything inside It to ashes. 
I would therefore suggest that the prevalent rules In this 
regard be liberalised, so that families whose houses are 
destroyed by flood, cyclone, earthquake, tsunami, and 
accidental fire, be equally entitled to be the beneficiaries 
under the Indira Awas Vojana even If they do no figure in 
the BPL list. 

(xviii) N .. d to opan a passport office at Madural In 
Tamil Nadu 

SHRI M. APPADURAI (Tenkasl); Passport is but a 
tool in the hands of job seekers and others who go abroad 
and help earn foreign exchange for the country. Such 
foreign earns who go abroad from Tamil Nadu are on the 
Increase. Though it is stated that procedures to Issue 
passports have been streamlined, practical difficulties still 
persist. 

District passport collection cells at every district 
He~uarters manned by the staff of the State Governments 
are functioning now. The states which are not able to 
make and distribute even the ration cards are entrusted 
with this job. All the passports for the southern districts are 
issued by Tiruchirappalli passport office. Tough passport 
applications are submitted through district' collection 
centres, for some reason or the other the applicants are 
necessitated \0 go to Tiruchi Passport office. 

In stead of opening passport collection centres in 
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every district, it would be better to open a full-fledged 
passport office In Madurai which can be reached easily by 
the people of all the southem districts in Tamil Nadu. 
Kerala has three passport offICes which serve 14 districts. 
Trivendrum passport office serves just for 3 districts 
whereas Tiruchlrappalll passport office has to serve 16 
districts. 

Hence there is a justified need to open a new 
passport office at Madurai in Tamil Nadu. 

(xlx)NHd to check pollution caused byetfluer.ts 
discharged by Usha Martin Company Umlted 
In Gemhllrla, Jharkhllnd 

[Translation] 

SHRI SUNIL KUMAR MAHATO (Jamshedpur): Mr. 
Speaker, Sir, the Usha Martin Company Ltd. located at 
Gamharia of Sarai Kela Kharsava in Jharkhand which 
produces steel, iron-bar and electricity, consumes a lot of 
coal in production and emits smoke which has made 
people asthmatic who live within a circumference of ten 
kilometers and also many people have lost their lives due 
to it. The wastewater discharged from this factory Is reducing 
the fertility of the soil of fields belonging to poor farmers 
and this polluted water destroys the crops standing on the 
fields of the poor tribal farmers. On the other hand, all 
sorts of oily substances are mixed, with this waste water 
which goes straight to Sitarampur dam which supplies 
water to half of the JBmshedpur area. This water also 
contains all which is adversely affecting the health of the 
people of this area who drink it. Water pollution and air 
pollution is rampantly spreading in this area which Is 
urgently required to be checked. 

Through this House I urge upon the Union 
Govemment to take stringent steps to check the pollution 
being spread by this factory. 

(xx) Need to provide financial ass'stance to the 
Government of Uttar Pradesh tor .. ttlng up of 
a Medica' College In BIJnore ParUamentary 
Constituency 

SHRI MUNSHI RAM (8Ijnor): Mr. Speaker, Sir, there 
Is just one medical college In Meerut In Western Uttar 
Pradesh which is located 450 kms. from Lucknow - the 
Capital of Uttar Pradesh. No other medical college Is 
located In the area failing between the two. The poor 
patients can not afford to get themselves treated In the 
expensive private nursing homes. In the health centers, 

doctors and medicines are not available. Keeping In view 
the above reasons, through this House I demand the 
Union Govemment that a Govemment Medical College be 
set up in my Bljnor Lok Sabha constituency so as to 
provide medical facilities to the poor farmers and labourers 
of this area. State Govemment should be provided funds 
required for this purpose. 

18.18 hra. 

DISCUSSION UNDER RULE 193 

(I) SERIAL BOMB BLASTS IN DELHI ON 
29.10.2005 

(II) TERRORIST VIOLENCE IN JAMMU AND 
KASHMIR 

(III) NAXALITE ATTACKS THAT TOOK PLACE IN 
JEHANABAD, BIHAR ON 13.11.2005 

AND 

(IV) NAXALITE ATTACKTHATTOOK PLACE ATTHE 
HOME GUARD TRAINING CENTRE, GIRIDIH, 
JHARKHAND ON 11.11.2005 - Contd. 

{English} 

MR. DEPU1Y SPEAKER: Now, we take up Item no. 
21 - Discussion under Rule 193. The allotted time was 
four hours. We have already taken three hours and thlrty-
six minutes. 

Shri Nikhll Kumar was on his feet when it was lut 
discussed. I request him to continue his speech. 

{Translation} 

Shri NlkhllJi, we want to cortelude this topic by 4.30 
hrs. You may pleue conclude your speech earUer. 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): Sir, I have 
been waiting to deliver my speech for the lut six days. 
You may please give me some time. 

[English) 

MR. DEPUTY SPEAKER: You plea .. continua your 
speech. 

SHRI NIKHIL KUMAR: Sir, I was on my feet on 1st 
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[Shri Nikhii Kumar] 

December, 2005 and I was trying to explain as to why a 
special law is being sought to fight the battle against 
terror. A point was made by our friends on the other side 
that we are not serious enough to fight terrorism in our 
country. One reason, they said, was that we do not have a 
special law and the special law that used to be there has 
been scrapped. I would like to say that the special law, ,it is 
belieVed, helps in both the investigation of a terrorist crime 
and in the prosecution of the terrorist so that the special 
law is in a position to secure the conviction of the terrorist. 
There have been some very serious terrorist crimes In this 
country. I would mention just two of them. One was the 
incident of assault on the Red Fort. 

And the second was the assault on the Parliament. 
Both these cases have ended in conviction. This must be 
noted. In neither case was the special law of great use. 
On the other hand, what is significant is the conviction in 
both the cases was handed down under the general law. 
This has to be understood that if we have to fight terrorism, 
it can be fought efficiently and effectively with the help of 
the general law that we have at the moment. 

The United Kingdom has a special law. But it did not 
help the United Kingdom authorities prevent the series of 
terrorist Incidents on the 7th of July. Special law 6an be 
expected to assist us in expediting trial. Unfortunately, we 
have special courts under the special laws but the trials 
have been extended as long as in any normal court. In 
some cases, the trials may have even ended but the 
Judgement has not been announced. 

, We had seen in Brttain the series of bomb blasts that 
took place nearly six months ago but still given the criminal 
jurisprudence system of Britain where trials are very 
expeditiously concluded, even there the special law has 
not been able to secure, a very speedy trial. My point, 
therefore, is that the special law itself Osnnot be considered 

i the only panacea in combating terrorism. This Government 
is extremely .certain and very sure of combating terrorism 
through the general law and it is serious In combating It. 
We have rightly given importance to con'-In terrorism, as 
it shouid, because it leads to massive loss of life and 
property mainly of the innocents. 

But I would say that this phenomenon called 
Naxalism is equally serious, if not more, and it must be 
given equal importance. Naxallsm today is such a big 
scourge that nearly one-third of our country's districts are 

. under the sway of Naxallsm. Nearly 200 districts out of 
800 have been affected by the Left wing extremism. The 

CPI (Maoists), the Left wing extremists, are in concert with 
the Communist Party of Nepal (Marxist) Maoists, and they 
want to forge a Compact Revolutionary Zone from Nepal 
right down to the South. When this comes about, it would 
be a wedge right through the centre of this country. It will 
divide this country the North-East from the rest of the 
country. What can be the consequences? It can always be 
imagined. It is, therefore, very essential that this 
phenomenon of Naxalism must be combated very strongly 
and efficiently. 

Sir, I will dwell a little on the causes of what is called 
Naxalism. Basically, it is related to socio-economic causes. 
There are also criminal caUSeS. But it is land which is at 
the root of all the problemS". Land is at the root 'ot the 
problem because of a revenue settlement that we reached 
in 1793. An intermediary came between the Government 
and the peasant, the tillers. It is this intermediary, who had 
to pay a fixed land rental, was in a position to carry out 
atrocities and exploitation. It is this which has led to a non-
incentive to production and productivity. It has led to 
poverty. It has led to backwardness and it has, therefore, 
led to Naxalism being what it is in the poorest and the 
most economically backward districts of this country. 

My suggestion, therefore, is that it should not only be 
tackled as a law and order problem but also the Centre 
must reserve to itself the suo motu right to tackle this 
problem even if it means bringing about an amendment in 
the Constitution of the Concurrent List and the State List. 
This subject should be examined very carefully and deeply 
and It should be brought on the Concurrent List. 

MR. DEPUTY SPEAKER: Please conclude. 

SHRI NIKHIL KUMAR: Kindly 'give me a little time. 

MA. DEPUTY SPEAKER: No, I cannot allow you any 
more. 

SHRI NIKHIL KUMAR: The point t.,.t I want to make 
Is about the dialogue that hu to be car:rIed out with the 
Naxalltea. My point Is that d1J1ogU8 should carried out but 
It ahould not give any dlance to the Left wing extremiats to 
find the time to regroup themselve. and then go back on 
whatever agreement that they may have had with the 
Government. 

That leada to further violence. It is this Violence that 
we have to be careful about and the violence must be 
contained through a Two Point Programme of Containment 
and Counter. For this containment, the Centre may have 
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to take even suo motu action. I allo say this because 
there are inter-State ramifications of nll.Xalism. It is not 
only a matter which is confined to one State. Then the 
modernisation of security forces is of utmost importance. 
We have to do that because at some places, the police 
forces are so backward that they are unable to even go 
out into the areas affected by naxalism. They are so scared, 
especially of land mines that are laid. The experiment of 
providing mine-proof vehicles has failed. We saw the 
incident in Chhattisgarh where 22 people were killed. I 
would request the hon. Home Minister to kindly consider 
the.. suggestion about pro-active action by the ~entre 
even if It has to bring an amendment. To counter t'1e 
ideology of Naxalism, we should have the ideology of 
development. Then land reform is important and we must 
pay very special attention through the means of dialogue. 

MR. DEPUTY SPEAKER: Prof. M. Ramadass - not 
present. 

Now, Shri Tapir Gao to speak. 

SHRI TAPIR GAO (Arunachal East): Hon. Deputy 
Speaker, Sir, many hon. Members have spoken on this 
bomb blast in Deihl and situation in Kashmir, Jehanabad 
and Jharkhand. But I would like to draw the attention of 
the hon. Home Minister to North-East. Whenever he makes 
a ltatement In the Rajya Sabha or inside or outside the 
Parliament, he is always saying that there is an 
improvement in the North Eastern Region. But I feel 
SUrpriled and the country also feels surprised. Recently, 
one incident has happened in Assam in the District of 
Karbi Anglong and in North Kachar Hills. The Government 
of India has fixed the responsibility to that incident as 
communal clash between two tribals. Tribals are innocent 
people. They do not know as to how to focus in the forum 
of this country. All our media friends are also highlighting it 
as a tribal clash. If it is a tribal clash then I want to know as 
to why both the DIMASAS and the Karbis are still living 
together in the relief camps. I would like to know as to why 
the Govemment of India is not taking the responsibility 
there. Both the DIMASAS and the KARBIS have got their 
underground activists. Underground activists of both are 
having cease-fire with the Government of India. I would 
like to know as to why the Government of India is not 
taking responsibilities of it as an atankwadi issue. The 
Government of India is managing the situation of 
insurgency but they are not finding out a lasting solution. 

I have got a lot of points but you have given me only 
two minutes. Thil is the question of eight States. We 

cannot deny the nexus of naxalites and the North East 
extremisms. We cannot deny that all underground activities 
are prevailing in the North Eastern Region with the 
mainland extremisms. Here, the Government of India need 
a political will. Without political will, there cannot be any 
solution in that part of the country. 

Sir, dally there is a killing of innocent people in 
Manipur. If there is a cease-fire with the Naga underground 
activists then in my Parliamentary constituency In Tirap 
District, as to why recently one citizen has been killed. Is 
this the salient feature of the peace talks with the Naga 
underground activists? The solution to the problem of 
underground activists of Nagas should be found out. If this 
is the salient feature to the peace talks, the extortion and 
killings then what is the solution? All these things are 
going on in the North Eastern Region. That is why, in such 
national insurgencies and internal security problems, the 
North Eastern Region shouid not be overlooked. Prevention 
is better than cure. Shrl Kapil Sibal, the hon. Minister ha. 
given a simple statement on the floor of the House. 

While responding to the point made by our hon. 
Deputy Leader of the Opposition, Prof. V.K. Malhotra, Shri 
Kapil Sibal stated in this august House that there is a. 
relation between the North-Eastern extremist group. and 
political leaders. Who are the politicalleadel'8 having nexus 
with the underground outfits in the North-East? It Is the 
Congress Government in Assam; it is the Congress 
Government in Manipur; and it is the Congress Government 
in Arunachal Pradesh. The hon. Minister of Home Affairs 
and the Government of India need poUtical will to tackle 
ali these activities in the North-Eastern region. 

i would like to know whether the Government of 
India is having any talks wi&h the Myanmare .. Government 
and the Bangladeshi Government to take action for closing 
down the training camps. If so, what is the outcome of the 
talks with the Bangladeshi Government and the 
Myanmarese Government? All the North-East extremist 
groups are having training camps in Myanmar and 
Bangladesh. Until and unles. there is political will, the 
problem cannot be solved in the North-East. 

I have got a few. suggestions. My first suggestion Js 
that the Govemment need. poiitlcal will. We cannot always 
try to find solutions at the barrel of a gun. This morning, 
there was a news flash in Aaj Tak where the Chief Minister 
of Manipur was said to have given Rs. 1.5 crore to an 
underground outfit in Manipur. So, it requires political will. 
The Army, the paramilitary forces and the police forces 



423 Discussion Under DECEMBER 08, 2005 Rule 193 424 

(Shrl Tapir Gao] 

should be well equipped with modem technology. It is 
also important to have socia-economic development in 
the North-Eastern parts of the country along with tackling 
insurgency. We should also have border fencing. 

I am a Member of the Departmentally-Related 
Standing Committee on Home Affairs. We always used to 
talk about border fencing. It is very important that border 
fencing in the border of our North-Eastern States with 
Bangladesh should be takan up. Hon. Members Shri Mohan 
Singh and Gurudas Dasgupta had put a Question on 29th 
November, 2005 on the Karbi-Anglong issue. The State 
Government has given an assurance to pay Rs. 3 lakh to 
the kin of the victims but not even a single paisa has been 
given to the victims. It has been called a tribal clash. So, 
everything has been done behind the scenes by the 
extremists. The Government of Assam has asked the 
Government of India for a eBI Inquiry. Where is the eBI 
inquiry? Nothing has happened so far; not even a single 
culprit has been nabbed till today. 

Sir, I am concerned over the situation in the North-
East. I would like to get a meaningful reply from the han. 
Minister of Home Affairs. 

SHRI BIR SINGH MAHATO (Purulia): Sir, we are 
discussing four Incidents: the serial bomb blasts in Delhi, 
the terrorist violence In Jammu and Kashmir, the Naxalite 
attack that took place in Jehanabad in Bihar, and the 
Naxallte attack that took place at the Home Guard Training 
Centre in Glridih in Jharkhand. These could be classified 
into two categories. The first two Incidents could be called 
militant attacks, perpetrated by our neighbouring country 
and the other two incidents could be called Naxallte 
extremism. 

The Naxalite activities are increasing every year 
throughout the country. They are spreading all over the 
country and they are attacking here and there. Almost 160 
districts of the country are backward districts where there 
is hunger and starvation. Actually, Naxalite activities started 
in West Bengal but now there is no Naxallte activity In 
West Bengal. It is because the Government of West Bengal 
has taken very sincerely the problems of the land. They 
have taken a lot of progressive steps in respect of land 
reforms and because of these steps, they have solved the 
problem of the naxalites. I think, this leason should be 
followed by other States also where land Is the problem 
and where starvation and hunger etc. are responsible for 

the naxallte activities. If the State Governments carry out 
these land reforms, then their activities can be checked by 
them. 

Sir, with these few words, I conclude. 

[Translation] 

SHRI ILVAS AZMI (Shahabad): The BSP has not 
been granted even a minute's time out of four and a half 
hours. 

MR. DEPUTY SPEAKER: No member of your party 
had given a notice. 

SHRI ILVAS AZMI: Mr. Deputy Speaker, Sir, it's not 
that the issue of terrorism is being debated in our country 
only but has been an Issue of extensive debate across the 
globe and Is being defined in the wrong perspective getting 
direction from a super power, also termed as super terrorist 
power. Earlier too, I have stated and even today I say with 
full confidence particularly for those colleagues sitting on 
the right side 110t to perceive It wrongly. Just for the reason 
that my name is lIyas Azmi . ... (Interruptlons) 

SHRI HANSRAJ G. AHIR (Chandrapur): Sir, he Is 
speaking . ... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Please take your seat. 

... (lnterruptions) 

MR. DEPUTY SPEAKER: Please do not disturb him. 
Please take your. seat and do not waste the time of the 
House. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Shri lIyas Azmi, pleaae 
addre .. to the Chair. 

... (Interruptions) 

[Translation} 

SHRIILVAS AZMI: Until and unless we lay focua on 
this issue and uproot them, the evil of terrorism cannot be 
out of existence. Terrorism has· no religion whatsoever. 
Terrorism is not limited to Kashmir only. It is anot~er thing 
that terrorism In Kashmir has been a buzzword. They may 
also be considered to be prey to terrorism who were 
meted wild treatment for thousands of years and In this 
democratic regime of one man-one vote. We tried a lot to 
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transform them into a human being. Whether you 
pronounce them as terrorists or bring In diabolic legislation 
as TADA or POTA. I can say with authority. this is very 
much on the records in Lok Sabha. It cannot uproot the 
terrorism. If we fully establish true system of justice, 
nuaiism will be over. 

Unless, the plank which mothers terrorism and Is the 
primal force to trigger terrorism is put to an end, we cannot 
uproot terrorism by resorting to TADA, POTA or guns. This 
deserves serious consideration that a youth aged 18-20 
years of age who has not experienced the world or has 
enjoyed the essence of the world is propelled by something 
that leads him to espouse planned death of himself as 
well as ten to twenty other fellowmen? There must be 
some reason behind it? WIthout understanding the basic 
reasons, no matter how extensively we debate It over In 
Parliament or elsewhere, it Is not going to make virtually 
any difference only be terming terrorism as communal 
terrorism. Terrorism can never be a thing of the past the 
world over or in our country Itself. 

America Is offering advice to those people of Iraq to 
shun terrorism whose freedom was arrested by the super 
power and were subjected to subjugation. I assert that the 
terrorism in Iraq and Afghanistan will be over In a day if 
the foreign forces cease to operate there. There will be no 
sign of terrorism In those countries. In our country too, the 
reasons which led to the triggering of terrorism, due to 
which the youth being disappointed with the bloody justice 
embarks on the path of resurgence in which innocent 
people are killed. whether by the police personnel or by 
the terrorists. I condemn them and am dead against them. 
However, we will have to ponder over It seriously as to 
why a youth turns truant and gets adamant on sacrifiCing 
his life. To say that there Is terrorism In India In queer as 
those people who were treated wildly for thousands of 
years and were not given even a chance to be a human 
being are being pronounced as terrorists . .•. {Interruptions) 
You may abuse them like anything but Its not going to 
leave any impact on them. . .. (Interruptions) Once again I 
would like to lay emphasis on focusing on the reasons 
leading to terrorism which compel a young man to sacrifice 
his life. By uprooting those planks, terrorism will be out of 
sight naturally. There Is no other picture. . .. {Interruptlons) 
Neither POTA nor TADA can remedy this problem .. 
... {Interruptlons) 

MR. DEPUTY SPEAKER: You are repeating the same. 

SH~IILYAS AZMI: If It occurs to you that TADA and 

POTA have proved to be effective tools to tackJe terrorism. 
bring in a legislation by blending both of these or legislate 
some bill to let humanity down but It's not going to remove 
terrorism . ... (Interruptions) 

With these words, I conclude. 

SHRI AVINASH RAI KHANNA (Hoshlarpur): Mr. 
Deputy Speaker, Sir, han. Minister of Home Affairs Is Sitting 
here. . .. (Interruptions) 

CHAUDHARY LAL SINGH (Udhampur): Mr. Deputy 
Speaker, Sir, the issue of terrorism Is serious In J&K also. 
Please permit me also to speak for a minute . ... {Interrup-
tions) 

SHRI AVINASH RAI KHANNA: Whenever an Incident 
take place, we come to hear some common statementl 
that the State has been put on red alert, clues have been 
found etc . ... {Interruptlons) The District Magistrate of the 
area has been transferred, the SP has been transferred. 
...(Interruptions) He has been suspended, but thera too 
Incidents recur. Whether the State is put on red alert or the 
OM is transferred, the stereotyped statements will be of no 
help In uprooting terrorism nor it will enable us to put the 
internal security In order . ... (Interruptions) 

I want to draw the kind attention of the han. Minilter 
towards Sulya village adjoining Ludhlana. If I put a 
question, I will be told that information has not been 
received from the State. A memorial hal been erected at 
the spot where terrorists were shot dead by the police, 
their names figure therein . ... {Interruptions) 

MR. DEPUTY SPEAKER: You cannot show It on 
paper. 

SHRI AVINASH RAI KHANNA: But the Central 
Government and the State Government did nothing other 
than making ltatementa. If luch • situation persists. It will 
result In the loss of peace In Punjab. In my dlltrlct. a 
mamber of the SGPC was shot dead in the broad day light 
In front of his home. Incidents like bank robbery, kidnapping 
of children are taking place In recurrence . ... (lnterruptlons) 

I wish to tell you a new thing. We will also have to 
take care of the morale of security forces. Security forcel 
put forward the grievance that at the time of promotion 
CRPF personnel are not recommended for appointments 
as DIG, IG AD, ADG and those who are posted on 
deputation basi a are not aware of the Intricacies Involved 
or the complexities attached to the poat concerned. I would 
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like to tell the hon. Minister of Home Affairs that the CRPF 
personnel be also assigned opportunities to serve in the 
higher hierarchy in order that they may serve the 
organization In the best manner being aware of the 
difficulties which the personnel are faced with. This apart 
they can deal the law and order situation well. ... (lnterrup-
tions) 

MR. DEPUTY SPEAKER: The time allotted to your 
party is over. 

SHRI AVINASH RAI KHANNA: According to survey 
u many as n per cent people of Britain are affected by 
terrorism. They are panic struck and a great number of 
th.m are Indians. Here 82 per c.nt people are paranoid of 
terrorism. 86 per cent population of America and 64 percent 
of Germany Is living under the fear of terrorism. We should 
boolt the morale of lecurlty fore.a to luppre.. terroFlam 
and to generate the f.eling of aecurlty . ... (Interruptlons) If 
the authority of the Government II dlmlnllhed, the Internal 
I.curlty cannot be maintained . ... (lnterruptlons) 

MR. DEPUTY SPEAKER: The time fixed for the 
Congre .. Party haa been over. 

... (Interruptions) 

SHRI AVINASH RAI KHANNA: If terrorlatl Ire not 
afraid of "curlty forees, there would not be any Internal 
security 10 we should reatore the morale of security forces. 

CHAUDHARY LAL SINGH: Mr. Deputy Speaker, 
pleue allow UI to apeak . ... (lnterruptlon.) 

MR. DEPUTY SPEAKER: The time fixed for your 
. party hal been over. 

... (InterruptIon.) 

CHAUDHARY LAL SINGH: Mr. D.puty Sp.ak.r, Sir, 
It Is not a qU.ltlon of party • ... (Interruptlon,) It II a qU.ltlon 
of Jammu a Kuhmlr . ... (Interruption,) 

[Engll.h] 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Interruptlon,r 

[7i'an,/atlon] 

MR. DEPUTY SPEAKER: Ramdal ]1, pi .... conclude 
your lpeech In a minute. 

• Not recorded. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Please write this to hon'ble 
Minister. 

... (Interruptions) 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. Deputy 
Speaker, Sir, Two thousand and five hundred years ago 
the God Buddha was bom in India who gave the message 
of peace to our country. We are proud of it. But the situation 
in the country, which has given the message of peace to 
the world Is becoming alarming. Terrorism, Castelam, 
Naxalism and Communal movement Is on rise In thll 
country. One person should have the feeling of protecting 
the other peraon, one should protect the other person but 
today one person II eliminating the other perlon, group, 
religion, caste, etc. We all are siting In the ParUament. 
Hon'ble Mlnllter of Home Affairs, Shrl Shlvraj V. Patll la 
pre .. nt here. The Prime Mlnlater, Or. Manmohan Singh II 
running this country very efficiently. The N.D.A. Governm.nt 
had ruined this country In Its six year rule but we all. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Ramdujl, what are you 
saying? You speak on your topic only. Your one minute Is 
over ao please conclude your apeech . ... (lnterruptlons) 

SHRI RAMDAS ATHAWALE: I am concluding but first 
let me speak on terrorism. I would like to lay that we all 
should rise above the party line during discussion on 
combatting terrorism In Parliament. We ali have different 
calte, religion, party but we are proud of India because 
we have accepted the constitution drafted by Baba Saheb 
Amebetkar. If we follow the constitution drafted by Baba 
Saheb Amebetkar then the peace could be well established 
In the country. Today InJuatlce la being done with people. 
• ... (InterruptIon.) 

MR. DEPUTY SPEAKER: His name will not go on 
record. Hell not pre .. nt In the House. 

... (Interruption,) 

SHRI RAMDAS ATHAWALE:: I would not like to take 
more time. The Republican party would fully IUppert the 
leglliatlon which the Governm.nt will bring to curb 
terrorism. I want to say that law like TADA or POTA would 
not work . ... (Interruptlons) All of UI should work In direction 
of bringing change In the locl_ty. The,. II • need to work 

• Expunged .. order.cf by the Chair. 
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out strategy to curb terrorism activities. The Government 
should take steps in this regard . ... (Interruptions) All of us 
should work together to curb terrorist movement. 
... (Interruptlons) 

[EnglishJ 

MR. DEPUTY SPEAKER: Nothing will go on record 
except the speech hon. Home Minister. 

... (Interruptions)* 

[TranslatlonJ 

MR. DEPUTY SPEAKER: The time fixed for all parties 
hal been over. 

... (Interruptlon.) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Interruption.) 

MR. DEPUTY SPEAKER: I will give you the time for 
cllrlflcltlon. 

... (InterruptloM) 

MR. DEPUTY SPEAKER: Athlwlle Saheb, pleue 
lit down. 

... (Interruptions) 

[EngllshJ 

MR. DEPUTY SPEAKER: Thll II not the Wly to 
addrell the Chair to have time. Pleue alt down. 

... (Interruption.) 

MR. DEPUTY SPEAKER: Shrl Rlmdll Blndu 
Athawal., plea .. ait dOwn, now. 

... (Interruption.) 

[Tran./atlonJ 

MR. DEPUTY SPEAKER: He will give you the 
clarification later on. 

... (lntwruptloM) 

SHRI RAM KRIPAL YADAV (Pltnl): Sir, the Jah4nl-
bad Inoldent haa took place In Bihar. Such I major Incident 
hu tlken place and will w. not be 1I10wec:t to exprell our 
vleWl? ... (Interruptlon.) 

• Not reaorded 

[EngllshJ 

MR. DEPUTY SPEAKER: Nothing more will go on 
record . 

... (Interruptions) 

SHRI ANANTH KUMAR (Bangalore South); Sir, it 
should be expunged. 

MR. DEPUTY SPEAKER: Nothing Is being recorded . 
I have already said that only the speech of the hon. Home 
Minister should be recorded, and will be recorded. 

... (interruptions) 

[Trans/atlonJ 

MR. DEPUTY SPEAKER: I have requested the 
hon'ble Minllter of Hom. Affaira thlt wholoever honourable 
Member, feell that h. wal not been given time, can rll .. 
hia importlnt point Ind alk for clarification after hia lpeech. 

... (InterruptloM) 

[Engll.hJ 

MR. DEPUTY SPEAKER: I am lOrry, and I cannot 
allow it. 

. .. (Interruption.) 

[Tran.,.tlonJ 

MR. DEPUTY SPEAKER: He will give you clarification 
later. 

... (Interruption.) 

(Engll.hj 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, the ISlu. of Internal lecurlty wal dllcul .. d 
In the Rajya Sabha . ... (Interruptlon.) 

MR. DEPUTY SPEAKER: Plea .. do not dlaturb the 
hon. Mlnlater. 

SHRI SHIVRAJ V. PATIL: The Illue of Internal a.curlty 
II now being dllou .. ed In Lok Sabha 1110 • ... (lnterruptloM) 

[Tranll.tion} 

MR. DEPUTY SPEAKER: Mlnllter of Home Affalrl II 
on hillegl. 

... (lnterrupt/oM) 

• Not reoordld 
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SHRI SHIVRAJ V. PATIL: I think that the issue of 
Internal security should be discussed more often than we 
have been discussing in the Parliament. Different aspects 
of internal security should be discussed here. At times. we 
concentrate our attention on incidents. Il is necessary to 
consider the incidents also. but if we do not adopt a 
holistic approach to the problem of internal security, then 
we would not be able to come to correct conclusiGms. 
Therefore, It would be useful to consider it more often, and 
consider the different aspects relating to the internal security 
in the Parliament. 

Sir. many hon. Members participated in this debate, 
and I would like to say that they have made very good' 
points. All the points that they have made are going to 
help the Government to come to correct conclusions. and 
to make correct policies. The hon. Members here made 
their statements, and in their statements they explained 
the points of view that are acceptable to them as well as 
the points of view on which they had differences of opinion. 
They had the opportunity to explain as to how the other 
points of view are not correct. This has made my job very 
easy because the points that were raised by a few hon. 
Members were contradicted by some other hon. Members. 
and in the process the thesis and anti-thesis have turned 
it into a kind of synthesis. The points made by MemDers 
on one side are contradicted by the Members on the other 
side. In the process. they have presented a picture which 
Is of a balanced nature, and which can be easily accepted 
by the Government. 

I would like to thank all hon. Members for having 
taken 10 much interest in this debate. I was not Sitting 
here in the House because I was required to be in the 
Rajya Sabha to attend to the same kind of a debate. But I 
have read all the statements that were made by the 
Members. I am indeed very happy to say that the points 
made by them are very valid and we are going to make 
use of them. I would like to congratulate the Members. I 
would like to thank them also. 

Before I go to some of the Important points, because 
I may not be able to cover all the points, I would like to 
make two-three submissions to this House. One submission 
is. whenever a matter relating to Internal security is 
discussed they say that previously a few Districts were 
affected and now a large number of Districts are affected. 
They are talking In terma of Districts. not In term. of Talukas 
or village. or police thanas. This is presenting a distorted 

picture. If a village in a District is affected, it is not possible 
for us to say that the entire District is affected. If a taluka in 
a District is affected. it will be wrong to say that the entire 
District is affected. This is exactly what Is being said that 
so many Districts are affected. We are saying that there is 
a corridor being created. These kinds of statements made 
either by the Home Ministry or hon. Members or the 
Ministers like me will create wrong impression. It will create 
a kind of scare in the minds of the people. which has to be 
avoided. I would like to make a submission that let us not 
talk in terms of Districts; let us talk In terms of villages or in 
terms of at least police thanas. How many police thanas 
are affected. that will give a more correct picture. 

When incidents happen. they are very bad incidents. 
We cannot be happy or feel proud of what has happened 
in some places. What happened in Srinagar, what 
happened in Delhi, what happened in Jharkhand. what 
happened in Girldlh. are the incidents about which I cannot 
say that I can be proud of and I can justify what has 
happened over there. We are sorry about it. Sometimes 
your head is not held high but it is lowered when something 
of this nature happens. I would like to say that 80 many 
people have died and we are sorry. We condole the deaths. 
We sympathise with the people. We have taken steps to 
help the victims of these incidents. We have given them 
compensation. We have given them help. If they require 
more help, that can be given too. 

But, if we concentrate on incidents and then try to 
assess the situation in the country as a whole with respect 
to internal security, will It be possible for us to come to the 
correct conclusions? On the basis of incidents. It is not 
possible. We shall have to take the number of incidents 
that have taken place, the number of cases that have 
occurred In the country. It is only after taking into account 
the number of cases, the number of mcidents, the number 
casualties, that we would be able to say whether the 
situation is improving or whether It is deteriorating. 

17.00 hra. 

But concentrating on one incident Is not going to be 
possible. If Parliament is attacked, that incident itself cannot 
go to show that everything has gone out of control. 
Supposing an incident has taken place In J,ehanabad or 
Srlnagar or Delhi, it is not possible to say that the situ!ltion 
has gone out of control totally. Those are bad incidents 
and something more has to be done. and if we do not do 
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it, we will be guilty and yet on the basis of those incidents, 
assessing the internal security situation in the country 
cannot be properly done. 

17.01 twa. 

(SHRI GIRlDHAR GN.tANo In the Chai" 

Let us also consider as to what was happening a 
few years before and as to what is happening today. Has 
the number gone up or has the number come down? It is 
only by comparing the situation today with the situation 
which was existing in the past, we will be able to conclude 
as to whether the situation has improved or as to whether 
the situation has deteriorated. 

One more thing which has to be kept in mind is the 
number of people living in the country. We have to compare 
the statistics about murders, dacoities and the law and 
order cases in the country with those incidents and the 
number of persons killed in those countri... Only by 
conSidering these facts with re.peet to other countries 
r.'ating to the number of people living in those countries, 
we will be able to form a correct opinion. I am not saying 
that it is better than what it was in the past or it Is worse 
than what it was in the past. I am not saying that the 
lituation here II bett.r than the situation in other countriea 
and thlngl like that. I am just pr.sentlng to the House as 
to how we should asseSl the internal security situation. 
This is really very important. 

I have no doubt that the hon. Members who spoke 
here did have thOle thingl at the back of their mind and 
keeping thOle facta In mind, they hive made a few very 
important suggestlona. One of the important suggeationa 
we. made by the hon. Member, Shrl Nlkhll Kumar - I do 
not know whether he Is here or not. He knows the job. He 
knows the Iituation. He did say and the other hon. 
M.mberl allo did lay that police force should be 
strength.ned. 

Now, we have the 'police' with the State Governments. 
We have the 'police' with the Union Government. We have 
defence forces also with the Union Government. The State 
Governments and the Union Government are trying to 
expand these police forces. There are nearly 22 lakh 
officers and men in the police forces with the State 
Governments and the Union Government. But theae people 
have to control the situation which arises In the entire 
country as auch, and the number of people living here Is 
nearly 108 crores. The ratio of the police to man here Is to 

be seen. In some countries if it is one thousand or 200 or 
300 or 400 police force per one lakh persons; in our 
country, it is just 112 or 115 police force per one lakh 
persons who have to be controlled. So, in order to increase 
the number of police, we have to take a number of steps. 
The first step which we have taken Is to I dow the higher 
battalion to be raised in the country. Previously, we were 
giving As. 13 crore, now we are giving As. 25 crore for 
raising each battalion in the State. We have allowed nearly 
55 higher banalion to be raised. Now. we have taken a 
decision to raise 25 more higher banalion to be raised. 
The State Governments can raise them; they can retain 
them. And if necessary, they can give the .. battalions to 
the adjoining States for such purposes. 

The point I am trying to make is that the job of 
Increasing the number of men and officers In the police 
through the State. is going on. Some kind of deC/sion was 
taken by the Union Government also to expand the police 
force which Is with us. Nearly 250 battalions are likely to 
be raised by us. 

One of the most Important points which I would like 
to put before the hon. Members Is thll and I would request 
them to bear this In mind while .lIelllng the iltuatlon. 
The Army does not man the entire border of OUrl. Please 
remember that the Police mans these borders - the 
Bangladesh border of 4000 kilometres, the border In the 
Western region, the border In the Himalayas and others. It 
Is the police force which II there In the front and on the 
International borders and not the Army. This has to be 
understood. It Is only on the Line of Control that the Army 
ia there In the first rank. The Police Is there but It Is not in 
the first line, But In other piece., it is the BSF or the sse or 
the ITBP, The .. forc .. art protecting the borderl. When 
they are protecting the borders, they are providing the 
internal security. They are not allowing the people to come 
Inside and disturb us. It has been very difficult to stop 
them from coming and yet they have been greatly 
succellful. In the Western region, the fence Is erected; In 
the eastern region. the fence Is In the procel. of getting 
erected. Half of the job Is done and the remaining half of 
the job will be completed In 2006. This way, the Police are 
protecting the borders. The Police Is not just protecting the 
citiea and villages. We are giving them banal/ons. But they 
are doing the main job on the borders. This Police which 
Is there. is also helping the State Governments at the time 
of elections and to meet some difficult sltuatlon. 

I would like to lubmlt to thll Hou .. that 10m. of the 
Statel, the Nual affected Stat.. like Andhra Pradesh. 
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Jharkhand, Chhattisgarh, a few districts of Maharashtra, 
Bihar, a few areas of Uttar Pradesh, UHaranchal and a few 
places in Madh¥a Pradesh are also affected. These States 
have been given 26 battalions. It means 26,000 men and 
officers have been given. They are at the disposal of the 
State Government. They are expected to be used by the 
State Governments in order to control the Naxallte activities. 
In this fashion, we are trying to control this situation throUgh 
the police force. We are not only doing this thing but we 
are in the process of modernising the Force. A lot of 
money amounting to nearly Rs.3,OOO crore Is being given 
to the State Govemments to modernise their forces. We 
are spending a lot of money, nearly Rs.3,OOO crore, on 
modernising the forces. These funds are given to the State 
Governments. I am sorry to say that some of the State 
Governments have not even used them. Only some State 
Governments have used them. We are requesting them to 
use these funds for giving better training, better equipment, 
better communication facilities, better vehicles, better 
armoured vehicles and things like that. I would like to say 
that it is the States in the North-Eastern region which have 
used it. But tho bigger States have not used this amount of 
money. Our request to them is to use this amount 01 

money which is given to them. They are given funds for 
having more police stations; they are given funds for having 
communication system, the POLNET system. 

Regarding equipment that are necessary for 
communicating and to see that the police thanas should 
be able to communicate with the qistrlcts, districts should 
be able to communicate with the States, States shou~d be 
able to communicate with the Union, we have established 
a POLNET system, and through that POLNET system, the 
communication system throughout the country is being 
established. It has to be used. As far as the communication 
up to the district levei and the State level is concerned, it 
is complete. But from t~e district level to the village level, it 
is not complete, and so it is also not being done. 

We have also said that in order to help the police. 
we would like to give them intelligence. We are giving 
them intelligence; we are also giving them armoured 
vehicles. which they are using. They are using armoured 
vehicles in the naxal-affected areas, in Jammu and Kashmir 
and in the North-Eastem States. Not only that, we have 
also told that we win give them helicopters. And. helicopters 
have been given to them in order to evacuate the injured 
persons. to take the injured persons from the places where 
they are injured to the hospitals and things like that. 

The point that I am trying to make with retpect to this 
is that as far as strengthening the forces 18 concerned. 
modernising the forces is concerned and giving help to 
the State Governments for strengthening their own police 
is concerned, the points which have been made by 101118 

of the hon. Members. specially Mr. Nikhll Kumar - he is 
not there now. but he was trying to say that; it would have 
been better if he could get more time because he is the 
person who knows It - would help the Government. Now, 
this point is very well taken, and this Is how we are doing 
on that. 

Sir, I would respectfully submit to this House that we 
do not claim to know everything. We will be able to help 
ourselves by their suggestions on this point. Thil i8 as far 
as trying to control violence in the country with the help of 
police and with the help of forces in the country. is 
concerned. 

But I would like to say. having said this much on this 
point, It was very rightly put. I think, it was by Mr. 
Chakraborty. who delivered a very good speech. He said: 
"You would not be able to oontrol violence with the help of 
bullets: The hon. Member who is sitting in the first row 
also said the same thing. You cannot control violence only 
with the help of bullet and gun. It was very well said, and I 
agree with them. They did make so many very good points, 
and that was one of the most important aspects of the 
debate. 

Sir, they said that if the land reforms have not been 
able to carry on in a proper manner, if the surplus land is 
not distributed in a proper manner, if the house sites 
which have to be given to the poor people are not given 
properly, if the employment is not provided to them. if the 
Advasls living In the forests are not allowed to use the 
forest produce on which they have been living for 
thousands of years, It would be very difficult to control the 
violence. Now. the Advasis do not destroy the forests. 
Those who live outside destroy the forests. The Advasis 
do not destroy the forest; they in fact. protect the forests; , 
they are in love with the trees. greenery, forests and the 
atmosphere over there. So, if we do not do all these 
things, it would be very difficult for UI to control violence 
and the anger in the minds 0' the young people who come 
from the forest areas, who come from the rural areas and 
S88 what is happening at other places, how people live. 
And. if the anger burst in their hearts and if they take to 
anns, well the remedy does not lie In the barrel of • gun or 
bullet. The remedy lies In persuading them, In telling them 
and creating a situation in the country in such • fashion 
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that they do not feel angry or they do not take the arms. 
Now, this Is what the hon. Members said. The main point, 
which was made by many of the hon. Members, was this. 

But they spoke very little on strengthening the police 
force8 or modernising the police forces. A few hints were 
certainly given. But the main emphasis was on brining 
about economic development, doing economic justice, 
doing social justice, and doing political justice. and freeing 
the society from the ills with which it has been suffering for 
all these years and through that method, trying to control 
and contain the terrorist activities and the naxalite activity. 

Hon. Members were very right when they said that 
we have to go to the root cause of the problem and find 
out why they are becoming terrorists and why they are 
becoming violent. Only then, we will be able to do that. 
That Is a very correct approach. It Is easier said than 
done, and yet, it is the correct approach. Without It, there 
Is no solution to the problem. If we do not do that, It will be 
difficult. 

Sometimes, people say, 'take the gun and take action'. 
What does that mean? It means, take the gun and fire at 
others. If one Is maimed or if one Is killed because of that -
one bullet fired at one person - it will create more naxalites 
and more violent people. His family members will also 
become naxalites. 

So, the suggestion given by the hon. Members here 
are very valid and I am very happy to nnd that the hon. 
Members were not making suggestions in the air, without 
understanding as to how it has to be done. They were 
very correct; they said that this has to be done by the State 
Govemments. They said that we have to ask the State 
Govemments to do it. It is very correct that the land reforms, 
distribution of land, tenancy laws, ceiling laws are the 
laws made by the State legislatures; they have to be 
implemented by the State Governments. Wherever land 
reforms have taken place In a proper manner, the level of 
violence Is lower. This fact Is also correct. This has to be 
very clearly understood by us. 

So, we have to take action. What can the Government 
of India do In this respect? It was suggested by the hon. 
Members that we have to uk the State Governments, give 
direction8 to the State Governments to implement the 
tenancy laws and the ceiling laws, and distribute the 
8urp1u8 land in a proper manner. Ves, thll has to be done. 
I do think that the Government of India will find no difficulty 
in auggestlng to the State Governments that they lhould 
be done. The Government of India il aHowed to consult 

the State Governments and tell them that this has to be 
done and please do It. This it not an order, but this is 
consultation; the entire country Is with us and with all of 
you, the Government of India can do it. 

May I also request the hon. Members to ask their 
own Governments in the States to pay a little more attention 
to thl8 aspect because that will help? They will hear the 
hon. Members. They cannot just neglect the suggestions 
of the hon. Members. They will hear the hon. Members 
and so, I will request all of you to do the same thing. 

The point is that economic development Is necesslllY 
and it has to be done through the State Governments. 
... (lnterruptions) We will all help you In this maHer. There Is 
no doubt about it and we will certainly do that. 
Strengthening th") police force alone Is not sufficient. 
Bringing about economic development is necesaary. 

The third point Is this. Some hon. Members said that 
soclo-economlc development and socio-economlc jUltice 
is also r.sponllble for that. Imagine that you go to a 
village. It i8 fortunate that It Is not happening In the cItIe., 
but If you go to the villages, you may find that a person Is 
treated as an untouchable. A dog can be touched, but a 
human being cannot be touched I So, that person's anger 
bursts out. He feels that he is being treated badly. There I. 
no solution to this problem by using force or law. 

It is the correct approach to life which Is neces .. ry. 
So, economic justice la necessary; locial justice Is 
necessary and political justice is also necessary. If people 
come to the conclusion that through elections, only • 
particular klnd of people could come, they try to adopt 
different methods, and that is where, this hal to be done. 
But this cannot be done only by the State Governments or 
only by the Union Government. This has to be done by the 
entire society as such. If It is not done by the society as 
such and by all the hon. Members In the society, then this 
solution will prove to be less efficacious. 

So three things, namely, economic development, 
social justice and political justice also has to be done and 
only then this problem can be reduced. 

Now there were lOme other points which were raised 
by the hon. Members. One of the Members said that you 
have repealed POTO and that is why you have lost the 
i"'trumant which you could have used for controlling the 
violence. II this a fact? I am very happy that immediately 
after that Ipeech wal delivered by the hon. Member, there 



439 Discussion Under DECEMBER oa, 2005 Rule 193 440 

[Shri Shivraj V. Patill 

were other Members who got up and gave Instances 
when POTA was In existence and even then at so many 
places the incidents took place. Today also Mr. Nikhll 
Kumar did say this. I am not going into the detaila. I do not 
want to touch the sensitive part of it. I do not want to hurt 
anybody's feelings. When the POTA was In existence, the 
incidents did take place. We have to realise that Great 
Britain has stringent laws. The Govemment of Great Britain 
- I think Mr. Kapil Sibal spoke about that - wanted to 
change the existing law and allow the Government to 
retain the arrested person in the jail for nearly 160 days or 
something like that. But the Parliament of Great Britain did 
not pass that law. This happened immediately after the 
incidents which had happened in the subway over there. 
Now this has to be borne in mind. 

Sir. I remember a story which Is very Intereatlng. 
There were two ladies who were very fond of their 
husbands. One lady came to the other lady and said that 
her husband is a great hunter. She further said that when 
he goes to the forest. he takes the gun but he does not 
take the bullet. He shows the gun to the tiger and the tiger 
runs away. The other lady said that this Is nothing. She 
said that her husband is a better hunter than your husband. 
He does not take the gun but takes the licence in his 
pocket and shows It to the tiger. 

It Is like this. You are talking about this law. If the law 
is there but you are not using It properly, what ia the ule of 
flaving the law? The law Is required. I would like to submit 
:0 this House that there are many laws like Indian P~nal 
,';OOe, Unlawful Assemblies Act, Armed Forcel SlJ8clal 
Power Act and many other laws are in exiltence. So. If 
POTA is not there, It Is not going to make any change. 
Whatever was In POTA, is there In other laws. What waa In 
POTA and which was mOlt objectionable was the theory 
that it la not the prosecution but the defence which haa to 
prove that he la not gUilty. That theory was most 
objectionable and that theory has gone with POTA. So to 
say that you have repealed POTA therefore you do not 
have the will to control violence is not the correct 
allessment of the situation and It should not be accepted. 
The laws are there. We are not handicapped because of 
the existing laws. We are In a position to control It. thole 
who are in the Government are saying that they are in a 
position to use the existing laws and controlling the 
situation. Those who are sitting on the Oppoaltlon Senches. 
they do not have to do It. The people who are Ilttlng on 
the Ruling Benches have to do it. We ai. In a position to 
do It and we are doing It. ... (Interruptlon_, 

MR. CHAIRMAN: You can uk after the reply. He is 
not yielding. I am not allowing you. Nothing will go on 
record. 

(Interruptions) ... • 

SHRI SHIVRAJ V. PATIL: Sir. this is how my link is 
broken . ... (Interruptions) 

Sir. as far as the law is concerned. Shrl Nikhll Kumar 
suggested that the subject of Police and Law and Order 
should be brought from the State List to the Concurrent 
List. This is. an issue which had been considered by 
previous Governments and is still being considered at 
different levels. Sometimes we do feel that at some places 
incidents are taking place and the Government of India is 
finding it ver)' difficult to send their Forces to control the 
situation unless there is an invitation. When there is an 
invitation to this effect, there is no problem. Or, when the 
Government in a State has been removed, then Forces 
could be lent. But these invitations generally come and 
the Forces are sent. We have no difficulty in that. But 
removing a State Govemment and then sending the Forces 
is an extreme step which should not be taken. It is not 
always possible for the Union Forces to go and control the 
situation because they are not always In the field. Those 
who are in the field they are in a better position to handle 
it. The Forces are going from there. But this Is an Issue on 
which a debate has been going on and the position of the 
present Government is that we would not like to disturb 
the situation which exi.ts today unless and until ali States 
concerned. or a majority of the States concerned ask for it, 
or they say that it should be done. Otherwlte, it would 
create unnecestary problems. 

Sometimes we do feel that we are very much 
handicapped because Incidentt are taking place and we 
have the Forces standing hardly a kilometre away from 
the place where Incidents are taking place and yet we are 
not able to use the services of tho,. Forces. Such a 
situation did occur in the past and our friends from Uttar 
Pradesh know as to when such a thing happened. Stili we 
are saying, "look, this Is an iSlue which ha. to be very 
carefully dealt with and we will deal with it in a very 
careful manner". We would like the han. Members to give 
us the guidance as to how to deal with It. We have our 
own Ideas and we would implement our ideas but If the 
hon. Members have their Ideas then It would 'hefp us. 
Wbat hu been happening today I, that, I have said thi' 

• Not record.cf. 
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i while replying to the debate last time on Internal Security, 
the situation Jammu and Kashmir has improved; the 
situation in the North-Eastern States has Improved and 
that the Naxalite activities also appeared to have' got 
reduced. But today I am not in a position to say that the 
Naxalite activities have reduced. It has gone up a little. 
But the situation In Jammu and Kashmir has definitely 
improved. The situation in the North-Eastern States has 
improved. The incidents that are taking place· here and 
there do not make the totality. They do not give the correct 
picture. This is the situation. 

What we have to bear In mind is that this is a place 
which should not be used for blaming each other and for 
slinging arrows at each other. This Is a place which should 
be used for developing a consensus. An hon. Member 
was saying that this is a partisan approach. I am not using 
It as a partisan issue. I could have replied in a very bitter 
language to some of the speeches, to some of the 
statements made by hon. Members here. But I have not 
referred to a single point because I wanted to avoid 
bitterness and that is why I have not said anything at all. I 
could have said that these are politically motivated 
speeches giving no ideas at all. But I have not said that. I 
am saying that they have their views and It Is a different 
matter If I am accepting them or not accepting them. But 
then I want the views of the hon. Members. This is a forum 
which could be used for developing a consensus which 
could be used for the betterment of the country. 

What are the problems? The real problem that Is 
faced by me Is not the number of incidents thai are taking 
place and the number of casualties taking place because 
of such Incidents, but the devices that are being used. 
Grenades are being used, grenades are thrown. Secondly, 
car bombs are being used and the third Is that landmlnes 
are being used. How to deal with these things? We have 
our own ideas and we would do it. But these devices are 
being used. 

SuppoSing more difficult weapons or more dangerous 
weapons would be used tomorrow, then how to do It? That 
Is reaDy a question that has to be answered by us. 

Now, our friends from Bihar spoke about Jehanabacl 
issue. Jehanabad Is one of the places In Bihar. There. are 
places like Koraput also. There Is the Glrldlh Issue. Now, 
what actually has happened? We have a few police stations 
and we have town. or cltie. where a few policemen are 
polled. There may be ten policemen or 100 policemen In 
a police statton. Suppoelng 300 or 400 men or more In 

number come there in police uniform and attack, then it 
become. a war like situation. We are not afraid of such a 
situation. We have the strength to control them and we will 
control them. But when this happens, then what is to be 
done? That Is som(tthlng which we shall have to consider. 

My Opinion is that the best remedy for all these 
things is the intelligence. If we have the Intelligence, we 
would be in a position to control the situation. Intelligence 
is available at the national level. International intelligence 
is also available. But unfortunately, the State intelligence, 
and more than that. the local Intelligence, are not 
available. Now, it is necessary to develop local intelligence. 

How do we develop local inteJligence? It has to be 
developed through the local police and the local machinery 
available there, and that kind of local intelligence will be 
operational Intelligence. That mean., It I. Intelligence on 
which operations can take place. An hen. Member was 
saying that we had the information .ix months back. The 
only thing the terrorists have In their favour is the time and 
place. They can choose the time and place and they can 
attack at their will. It is exactly these which is not always 
known to us. We know that something of this nature is 
likely to happen but where and at what time it is going to 
happen and what exactly Is the procedure are not known. 
We are not always correct on that and that is why, we have 
to collect intelligence on such things. 

I am saying that these things are happening in the 
villages. Vlllagea are attacked by, say, 100 or 200 of them. 
The foreats .... u.ed for hiding but the city can also be 
used for this purpose as It has happened in Delhi and 
Srinagar. For terrorists, cities are like forests. It is easy for 
the terrorists to hide there. It Is not very difficult for the 
terrorists or those who are involved in violent activities to 
hide In the cltle •. Cltlea can protect them; they can give 
them the cover and the cities can also help them to counter 
that kind of an attack. 

Now, we are thinking of providing .ecurity in mega 
cities and small cities alao. We will decide how it has to be 
done. In other countrie., there are, cameras at every comer 
of the roads and at every cro.a road.. There are 
underground camera •. There are cameras In the buildings. 
Is it possible for u. to do like that? Then, people can help 
us in thia regard. The trade unions, the unions of 
ahopkeepers and people in the indu.tries can help us. 
School teachers can help us. If they find any device kepi 
somewhere and if they think that It can explode. It Is for 
them to find It out and Inform the petloe. And It is necessary 
also. In lome countries, they have big control room. From 
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such a big control room, they watch every lane of the 
entire ctty. II It possible for us to do like that? We are in a 
position to do it and we will do it. But this is the kind of 
thinking that is going on over here. 

The last point which I want to mention before I 
conclude my speech is that terrorists create terror and 
they live on that terror. We should not contribute to their 
capacity in creating terror. We are not giving them weapons 
directly. We are not joining hands with them to attack 
anybody. 

But we are talking about these things in such a 
fashion that terror Is created. If we say that so many 
districts are aHect.d, corridor Is going to be there, this Is 
happening and that Is happening, then terror Is created. 
Anything that is happening in one part of the country is 
seen In all other parts of the country. Naturally, people 
living there think that it has happened in their neighbour-
hood. When they see that it has happened In their 
neighbourhood, then terror is transported from the place 
where it took plac. to ev.ry other part of the country. Are 
we contributing to It or not? We shall have to develop our 
own policy. The Government cannot say to people, do this 
thing or do not do this thing. That is not the policy of the 
Government. We leav. it to the people who are in a 
position to do it. 

Here, we heard hon. Members saying this has 
happened or that had happened. One of the hon. Members, 
while speaking here, said that when that incident took 
place in Delhi, the entire bazaar was on flame, the entire 
city was burning and that the people did not come out on 
the streets. Fortunately, this did not happen. People 
celebrated Eid and other festivals. In spite of the fact that it 
happened, people did come out and they did celebrate 
Eid. They did show that they were bold enough to face 
these kinds of Incidents. They did show that. 

So, my request would be, unwittingly we should not 
contribute towards increasing the terror by .xaggerating 
the facts, which the terrorists want to increase. Some thing 
hu happened. So, by all means Inform the people. But do 
not inform the people in an exaggerated form, do not 
infonn the people in such a form that It incre.... the 
terror. 

On the incidents that happened in G1ridih and 
Jharkhand, I am not taking a political stand. DiHerent States 
w.re ruled by different parties. We are not blaming the .. 
partie •. Now, the situation h .. to be handled by all of us in 

a united manner. With united eHorts w. win be in a better 
position to handle this .ituatlon, rather than criticising one 
another. If you want to critici.. the Government, If you 
want to criticise the Home Minister, you have the right to 
do so. It is my duty to hear that criticism and learn from 
that If you want to criticise the police, you have the right to 
do so. The police will hear it and learn from it. But If you 
are not going to criticise the terrorists and if you are not 
trying to find out the causes and reasons as to why It has 
happened, the situation Is not going to be controlled. So, 
the approach should be to criticise the terror and terrorists, 
to find out the causes and suggest solutions. 

At the same time, do not spare the Government, do 
not spare the Home Minister or the police. But If you 
criticise only the Government, only the Home Minister and 
only the police, the result produced would not be 
beneficial. 

I do not have anything more than this to say. Once 
again I thank all the hon. Members who have contributed 
to the debate. 

{Translation] 

CHAUDHARY LAL SINGH (Udhampur): Sir, I would 
like to know from Hon'ble Minister as to how many trained 
Pakistani's are there in Jammu and Kashmir and how 
many have been called back ever since the peace talks 
have started there. 

When I visit the far-flung areas of my constituency, 
the SPO's, CRPF and Para Military personnels tell me that 
It Is their moral duty to inform me that I should not go to 
those far-flung areas. The SPO's, BOO guards who are 
deployed there are equivalent to constables but when 
they 100.. their lives In any incident, they do not get 
anything in the name of compensation because they are 
not permanent employees. Mr. Chairman, Sir, I would like 
to know what the Government has done for them? These 
days a number of private companies are being .et up and 
people are being recruited but parts of the country like 
Ooda, Udhampur and Kathua, where people are fighting 
against militancy even today, why Is it that no recruitment 
is being made in those are .. ? AJongwith this, I would like 
to know that as to why the dispute In our area and In 
Mirpur of occupied Kashmir and free Kashmir area hal 
not been sorted out till today? 

Mr. Chainnan, Sir, laltly I would like to know as to 
whether the Home Minl.try has made any arrangements 
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for providing some security cover to me, a Member of this 
House, so that I can safely visit the far flung areas of my 
constituency where there is not transport and people have 
to walk upto 86, 68, 56, 20 and 30 kilometers and spend 
nights over there? 

SHRI MOHAN SINGH (Deorla): Mr. Chairman, Sir, 
hon'ble Home Minister has expressed his views .in a very 
detailed manner. This discussion was actually upon two 
issues but has now become one firstly about what we call 
Naxal activities and secondly about terrorist activities. 
Naxalite word has now become old. Now people have 
started using another word for this but I would use the 
same word which is mentioned in action report. We should 
view both Naxal and terrorist activities separately. Terrorist 
activities are organized and sponsored from across the 
border whereas Naxal activities, I believe, brew from our 
own land and are the result of disparities prevailing in the 
society. 

Sir, hon'ble Home Minister has stated that there has 
been a decrease in naxai violence or It has been 
controlled. I have a different evaluation of the same. The 
two naxal groups that were there earlier have now come 
together and formed one group. They have formed ties 
with the organizations involved in Maoist activities across 
the border in Nepal. Which is why, now they have started 
doing big activities Instead of doing some small ones, 
which can be either the incident of Bhor, Giridih or 
Jahanabad. Those have been their successful operations. 
We can not compare this operation and technique with 
those techniques and activities that are taking place 
outside our country. We cannot utilize the same technology 
that we have to deal with terrorism sponsored form outside 
for dealing with naxal activities because naxal activities 
are a result of dissatisfaction that has brewed in our own 
country. 

Sir, as hon'ble Home Minister has used the word 
'Persuasion' In his reply Just now. Whether a solution for 
this problem cannot be found through the same persuasion 
method by holding cross table talks and sorting out the 
iSlues? The manner in which it happened recently In the 
case of Shri Subhash Ghesingh, talks were held with him 
and action was taken, whether talks cannot be held with 
the naxal organizations in the same manner? 

Sir, this system was started In Andhra Pradesh but It 
was concluded after some one or two Incidents and It was 
laid that theM activities could be controlled forcibly, It Is 
not right thinking. Therefore, I would like to ask hon'ble 

Home Minister that the organizations, which have got 
Involved Into naxal violence after getting frustrated from 
the conditions developing inside the country or due to 
other Internal reasons, whether the Government of India 
will hold one to one talks with them, even if the Government 
hu to take the help of state Governments for taking such 
measures? 

Secondly, we are going to modernize our Police. It is 
good if we modernize our police and infact we must do 
this. 

In our country, National Security Guard was primarily 
formed to deal with this kind of activities only. BSF had its 
own approach and CRPF had its own. We cannot train the 
people of CRPF .. we can train the National Security 
Guard persons. Therefore, I would humbly like to ask 
honble Home Minister whether the Government are making 
any efforts to set up the base of National Security Guards 
in all those big states where we are facing such conditions. 
I want to ask hon'ble Home Minister these two questions. 

SHRI RAM KRIPAL YADAV (patna): Mr. Chairman, 
Sir, hon'ble Home Uinister, In his reply has thrown light on 
a number of Issues as to how we can combat and control 
Naxalism and terrorism. I hail from Bihar and would like to 
request hon'ble Minister as to what are the reasons for the 
growing dissatisfaction amongst the poor people and the 
naxallsm that is breeding over there and whether we are 
doing something to find Its root cause or nol? Hon'ble 
Home Minister has stated that we are trying to control 
naxallsm, but I feel that the more we are trying to control 
naxaJlsm the more il is increasing. I am speaking about 
my state particularly, and similarly naxal activities are 
increasing throughout Bihar and the entire country. Due to 
this disparity and poverty one section of people are reeling 
under resentment and are willing to lay their lives for the 
same. The Government is trying to do everything to provide 
them security but there are some other sections who would 
go to the extent of doing anything to promote naxalism. 
What efforts are being made by the Govemment to check 
the .. kinds of things? 

Sir, they have said that the Government has allocated 
thrH thouaanda crore rupees to equip the country with 
modem weapons. They have also said that the amount 
has been given for building police station also. I would 
like to know .. to how much funds have been allocated to 
Bihar during lut financial year, where people are Buffering 
from naxalism and how much more funds are to be allocated 
to check the same? Whether he Is aware of the Incident 
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[Shri Ram Kripal Vadav) 

which took pface In Jahanabad on the 13th and to discuss 
that we are all sitting here in the House. On that day 
naxalites had distributed a pamphlet in a Jahanabad 
hospital which is visited by a large number of common 
people and it was stated in that pamphlet that all the 
police stations would be blown up and the political leaders 
would be attacked. Whether he is aware of any such 
incident, and if he Is, then what steps he is taking at his 
own level to deal with this? 

[English] 

SHRI BIKRAM KESHARI DEO (Kalahandl): Mr. 
Chairman, Sir, I would like to know from the hon. Minister 
categorically about one thing. There was a Conference of 
Superintendents of police at Guwahati. In that Conference, 
they gave a suggestion. Mr. Minister, as you have rightly 
mentioned during your reply, the State Governments have 
weak intelligence machinery. They are not able to deal 
with violence there. So, what steps your Government is 
taking? ... {Interruptions) What Is your Govemment's thinking 
about this? Are they going to make this internal security in 
the concurrent lilt like they did after 9111 In USA by creating 
'home land aecurlty'. 

Secondly, the internal security has got an external 
element. It is because, in the debate which we are having 
now, they have discussed two issues. One was about 
Fidayeen attacks and the other was about internal attacks 
by Naxallsm and Maoists. Now, the internal security has 
got the external element. So, to deal with that, the State 
Governments are not competent Bnough because like you 
have mentioned, now they are using claymore mines. 
They are using more sophisticated arms and they' are 
getting it from outside . ... (Interruptlons) 

MR. CHAIRMAN: Put your question please. 

SHRI BIKRAM KESHARI DEO: My last question is 
that the funding of terrorism is basically from narcotics. It is 
already known and is widely known. It is not only terrorism, 
it Is narco-terrorlsm. So, what steps Is the Government 
taking to curb this narco-terrorism? It is because that is 
their funding agency. That Is from where they get the 
funds to create terrorism. It is because a terrorist is not a 
democrat Thank you, Sir. 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): This is 
with reference to the suggestion made by the hon. Member 
Shri Mohan Singh that there should be a decentralisation 
of the National Security Guard. 

Sir, I oppose this. Firstly, it is not possible logistically. 
Secondly, it is not possible operationally. Thirdly, it is not 
possible from the point of view of morale. It is a good 
suggestion as far as theory goes but when you will start 
implementing It, you will find it is very difficult to Implement 
it because there are so many factors involved. So, while I 
welcome this suggestion which is clearly born out of great 
thought and consideration, it is impractical. Therefore, I 
would suggest that it may not be necessary to be 
considered. But while I am on the subject, Sir, I wanted to 
complete something, which I wanted to say but because of 
the shortage of time, earlier the hon. Deputy Speaker did 
not permit me. What I had wanted to say was that Naxalism 
is a problem that,has different aspects. It has social aspects, 
economic aspects and law and order aspects. We should 
not deal with only the law and order aspect, though it is 
very important. For If we cannot deal with it, then it will 
threaten the security of the State. So, it Is very important 
that we do something to strengthen our security forces. 
But the social and economic aspects are equally important. 
... (Interruptions) 

MR. CHAIRMAN: The hon. Minister has already 
replied. 

SHRI NIKHIL KUMAR: For that my suggestion is that 
the Centre should make out a comprehensive Central 
plan in consultation with the States and which can then be 
implemented by the States uniformly. That is why, I had 
also said that since this matter has inter-State ramifications, 
there may be occasions when the Centre may have to 
take suo motu action like in the case of Jehanabad incident. 
It is said that people had come all the way from Andhra 
Pradesh through Jharkhand Into Bihar. They went back 
also the same way. It Is in these cases that the Centre 
must reserve to Itself the right to act suo motu. 

17.54 hr.. 

(MR. DEPUTY-SPEAKER in the Chair'} 

For that, an amendment in the Constitution will be 
imperative. I suggest, for the consideration of the hon. 
Minister, that he may please give it some thought. 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, while 
replying, the hon. Minister had said that in States where 
the land reforms are implemented, the menace of Naxalltes 
is comparatively lesa. D .. ~ :t is a question of political will of 
the State Government how far the land reforms they will 
do. I feel that the Ct· .!re should also take initiative to 
compel, not to compel, to pursuade the State Governments 
to do so. In that case, I would ask whether the Government 
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would consider a proposal of calling a meetlnll of the 
Chief Ministers to discuss this problem and suggest that 
the land reforms should be implemented. Then it is for the 
States to do that if the Centre ,takes this initiative. I w6uld 
like you to respond to this. 

MR. DEPUTY SPEAKER: Now, I call the hon. Home 
Minister. 

.,. (Interruptions) 

PROF. RAM GOPAL YADAV (Sambhal): They are 
having Army in themselves . ... (Interruptions) 

(Translation] 

SHRI MOHAN RAWALE (Mumbai South Central): Mr. 
Deputy Speaker, Sir. you had told me that I would be 
provided an opportunity to speak, however. I have not 
been provided an opportunity to speak. 

MR. DEPUTY SPEAKER: All right, Shri Mohan 
Rawale. 

SHRI RAVI PRAKASH VERMA (Kherl): Sir, I would 
also be allowed to ask one question . ... (Interruptlons} . 

(English] 

MR. DEPUTY SPEAKER: Nothing will go on record. 
except Mr. Mohan Rawale. 

... (Interruptions)· 

[Translation] 

SHRI MOHAN RAWALE: The hon'ble Minister of Home 
Affairs has just now said that the situation in Jammu and 
Kashmir has improved. however. the Air Marshal of India 
who remains in the field has given a statement that the 
intensity of terrorist activities In the State has increased 
after starting the peace talks with Pakistan and that we 
have a threat from Pakistan. The incidents of bombs 
explosions are being taken place again and again in 
Jammu and Kashmir and such incidents are occurring In 
other parts of the country u well. I would like to know 
facta about it from the hon'ble Minister. How much fund. 
have been allocated to Maharuhtra? I would like to give 
one suggestion In this regard. I would Uke to .ubmlt to the 
honble Minister that arms are being supplied to Naxalites . 
through lSI. When he said about their frultratlon and anger. 

• Not recorded. 

I would like to uk as to who were in power tiD 10 many 
year . ... (Interruptions} 

[English] 

MR. DEPUTY SPEAKER: There are so many 
speakers who want to speak. 

'" (Interruptions) 

MR. DEPUTY SPEAKER: Now, the hon. Minister will 
reply. 

... (Interruptions) 

(Translation] 

MA. DEPUTY SPEAKER: The honble Members of 
every party are speaking where as I have given time to 
speak even to independent Members. 

. .. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: I will accommodate your 
name Mr. RaYi Prakash Verma. 

... (Interruptions) 

SHRI SHIVRAJ V. PATIL : Sir, the hon. Members 
have raised various points in the dlscu.sion and whlkt 
asking their questions, they have made variOUI .uggea-
tion •. ... (Interruptions) 

SHRI TAPIR GAO (Arunachal East): He has not said 
any word about Karbi Anglong . ... (lnterruptions) 

MR. DEPUTY SPEAKER: I have alrudy given you 
enough time. 

... (Interruptions) 

SHRI TAPIR GAO: The hon. Home MIn"ter hu not 
replied about KarbI Anglong. This Is an Is.ue which cannot 
be over1ooked by this country . ... (Interruptfona) 

SHRI SHIVRAJ V. PATIL: We have dilcuned thl. 
luue . ... (Interruptlona) 

MR. DEPUTY SPEAKER: Nothing will go on record, 
except the hon. Home Mlnl.ter. 

(lnterruptioM) ••• • 

• Not recorded. 
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mans/atlon} 

MR. DEPUTY SPEAKER: You please sit down. 
Nothing is going on record. 

... (Interruptions) 

SHRI HANSRAJ G. AHIR (Chandrapur) : They are 
not combating terrorism. They are supporting It. ... (lnterrup-
t/ons) 

[English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions) ... • 

MR. DEPUTY SPEAKER: Please sit down. 

SHRI SHIVRAJ V. PATIL: Sir, I should not be 
misinterpreted. I have not said what he is saying. 
... (Interruptions) 

(Translation] 

MR. DEPUTY SPEAKER: You please sit down. 
Hon'ble Minister has given elaborate reply? All the hon'ble 
Members will be satisfied with the reply. You please try to 
listen what the hon'ble Minister is speaking. 

... (Interrupt/ons) 

[En(JIish] 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions) .•. • 

SHRI SHIVRAJ V. PATIL: I would like to say that they 
have made very good suggestions. I have noted them. 
They were not the questions asked for explanations. I am 
not giving any explanation. Sir, I have already IBid that we 
will discuss every Issue but not in this fashion. 
... (lntenuptioM) 

MR. DEPUTY SPEAKER: You are wasting the time of 
the House. 

... (Interruptions) 

11.GO h .... 

SHRI SHIVRAJ -V;""1)AtIL: Sir, .this Is IIIItankwaad In 
ParlIament. ... (lnterruptlolJ8) 

• Not recorded. 

MR. DEPUTY SPEAKER: Please sit down. 

. .. (Interruptlons) 

SHRI SHIVRAJ V. PATIL: Sir, let It not go on record at 
least. 

MR. DEPUTY SPEAKER: It is not going on record. 

(Interruptions) ... • 

SHRI SHIVRAJ V. PATIL: Sir, this is what they do in 
the Hou .. , this is what they do In Uttar Pradesh and this is 
what they do Qutside . ... (lnterruptlons) 

(Translation) 

MR. DEPUTY SPEAKER: Athawale jl, I have given 
you time, at present you please sit down. If you disturb the 
House like this then there will be no option left to me 
except to adjourn the House . 

... (Interruptions) 

MR. DEPUTY SPEAKER: The statement that has 
been given by the honble Minister will be considered as 
sufficient. If you want I will take up It is 'Zero Hour'. 

... (Interruptions) 

(English] 

SHRI SHIVRAJ V. PATIL: It depends on his 
understanding. If he does not understand, I cannot help It. 

(Translation] 

MR. DEPUTY SPEAKER: If you want to bring any 
specific thing to the notice of the hon'ble Minister of Home 
Affairs, you please give it to him in writing and he will look 
into It. 

...(Interruptions) 

SHRI SHIVRAJ V. PATIL: I would like to submit that 
our police personnels are very brave and auch statement 
will not demoralize them, let him say whatever he want. 
Secondly, hon'ble Members have given many good 
suggestions, lOme suggestions are also In the form of 
questions. I will look on tho .. things. 

One question has been raised whether the Govern-

• Not recorded. 
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ment will hold talks with them or nol I would like to submit 
that the talks in North Eastern states are going on till now 
and whatever could be achieved yesterday was out-come 
of thal However, I would like to submit that the State 
Governments will have to take initiative and the Central 
Government will assist them. We will have to keep in mind 
one thing. i do not know whether Shri Nikhil Kumar is 
present here or not. He has time and again suggested to 
transfer it from state list to concurrent list. There are some 
complexity in federal system, so he has suggested to hold 
discussion In this regard as the discussions on this Issue 
had also been held in the past and have also been held 
today. The Government are of the opinion that desplI': 
their genuine demand, the state concerned will have to be 
taken into confidence. Only then anything can be done, 
other wise other probiems will crop up. Their views are 
absolutely correct. Whatever anything is raised the 
discussions on that issue is not held keeping in mind the 
federal system/structure of the State. If the discussion is 
held in the House, it Is said that so and so incident occurred 
there and what did the Central Government do in this 
regard. There is no central police or police inspectors, 
rather they are state police, though indirectly they are 
ours. Instead of raising this issue in state legislatures, if it 
is raised in the Parliament it is alleged that it is the 
responsibility of the Central Government. It is all due to 
federal structure. Our Government have dealt it in a quite 
balanced way and we should act keeping in view all these 
things .. .. (Interruptions) 

Sir, I would like to submit that in my tenure. 
... {Interruptlons) 

SHRI BRAJA KISHORE TRIPATHY (Puri): It Is. the 
problem of fifteen states, the state cannot solve the problem 
without the interference of the Union Government. 
... {lnterruptions) 

{English} 

SHRI SHIVRAJ V. PATIL: You have to understand it. 

SHRI BRAJA KISHORE TRIPATHY: Sir, we are not 
satisfied with his reply and so we are walking out in 
protest. 

(At this stage, Shrl Braja KIthote Trlpetbyand 
some other han. Members left the #-IouH.) 

{Translation] 

MR. DEPUTY SPEAKER: The reply of the hon'ble 
Minister will be treated as complete. 

Regarding the item no. 22 the hon'ble Minister has 
agreed that the item will be taken up some other day. If all 
the hon'ble Members want that it should be taken up in 
'Zero Hour' we can do that. 

18.05~ hra. 

SUBMISSION BY MEMBERS - Contd. 

(UI) Re: Reported wlthdra_1 ot Invitation to Shrl 
Aml'abh aaehhan a. Chief Gues. of the 
International Film Fe.'val held at Ooe 

(Translation] 

SHRI SHAILENDRA KUMAR (Chail) : Mr. Deputy 
Speaker, Sir, through you, I would like to draw the attention 
of the Government to the Indian Film Festival held in Goa 
in which the hero of the last century and a great actor, Shri 
Amitabh Bachhan was invited as a chief guest and 
thereafter he was humiliated by this Government. Shri 
Amitabh Bach han had even been a Member of this House. 
Shri S. Jaipal Reddy wrote to him not to attend the festival 
as he is associated with Samajwadi ~ We want to 
convey that this was a hum/liatim to the hero of the century. 
Through you, I demand that the Government should 
apologize publicly, to the hero of the century and honour 
him. 

All the television channels reported the condition of 
his health as he was recently fighting against the death in 
Leelawati Hospital but Doordarshan 'covered not a lingle 
news regarding his health. This kind of double standard 
will not be accepted. So, through you, I would like to 
convey to the Government that they should write a letter of 
apology to Shri Amltabh Bachhan and honour him. With 
these words I conclude my speech . 

PROF. RAM GOPAL YADAV (Sambhal): Mr. Deputy 
Speaker, Sir, I associate my self to the statement made by 
Mr. Shalldendra Kumar. This Is a serious l18ue. I would 
like to say that he was humiliated by withdrawing the 
invitation. This is against the Indian culture. I would like 
the Government to make an explanation or apologize 
publicly. Indian culture should not be disregarded. 

SHRI SHAILENDRA KUMAR : Mr. Deputy Speaker, 
Sir, the response of Mr. Minister should come today . 
... {Interruptlons) 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
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DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIOUE): 
Mr. Deputy Speaker Sir, I will definitely bring the matter to 
the notice of the concerned Minister. But I do not accept 
any discrimination. I deny that discrimination had been 
shown to a great artiste like Shri Amitabh Bachchan. 
... (lnterruptions) 

PROF. RAM GOPAL YADAV : Sir, it has appeared in 
all the newspapers that because of his proximity with 
Samajwadl Party, this type of discrimination was shown to 
him. ... (Interruptions) 

SHRI BIJOY HANDIOUE: Sir, anyway, I will definitely 
bring this matter to the notice of the concerned Minister: 

{Translation} 

MR. DEPUTY SPEAKER: Mr. Minister has said that 
he would bring this fact to the notice of the Minister 
concerned. 

SHRI HEMLAL MURMU : Not present. 

SHRI RAJNARAYAN BUDHOLIA (Hamirpur, U.P.) : 
Mr. Deputy Speaker, Sir, thanks a lot. I have been trying to 
raise this issue for the last four days consecutively. I could 
not get an opportunity, for the last two days as the Members 
from the NDA disrupted the proceedings of the House and 
yesterday you did not allow me. 

The students of Jawahar Navodaya Vidyalaya, run 
by the Ministry of Human Resource Development In every 
districts of the country, have been subject to the continuous 
torment by teachers and administration. The dead body of 
Shrl Ram Prasad, Slo Shri Ajay Verma, the student of 
class six of the Jawahar Navodaya Vldyalay situat~ In 
my constituency Mahoba (UP) Itself was found on the 
railway track In the dubious circumstances on 23rd July, 
2004. In October 2004, another student of the same school 
Virendra Prajapati Slo Shri Ram Narayan was pushed to 
suicide due to harassment by the lecturer. After a y.ar, a 
student of class ninth, Farookh Ahmed, Slo Abdul Wani 
wu beaten mercilessly who is still under treatment in 
district hOIpItal. Having heard the cry of the said student 
the other students happened to come there. The student 
groaning with pain was admitted to the district hosp/tal by 
his class-mates. The school administration Is trying to 
hush up this case. 

Sir, through you, I request the hon'ble Minister to 
check the consecutive torture being perpetrated against 

the students of Jawahar Navodaya Vidayalaya of Mahoba, 
U.P. and the amount of compensation being given to the 
family of the deceased should be increased. At the .ame 
time total expenditure Incurred on the treatment of the 
hospitalised student, Farokh Ahmad be borne by the 
Government and his family should be provided financial 
asalstance, Moreover, the steps should be taken to check 
the recurrence of this sort of incidents and appropriate 
actions be taken in this regard. 

MR. DEPUTY SPEAKER: Shrl Ganesh Singh - Not 
present. 

Shri Basu Deb Acharia - Not present. 

CHAUDHARY BIJENDRA SINGH (Allgarh) : Mr. 
Deputy Speaker, Sir, I would like to thank you for giving 
me time to speak on the problem of fertilizer. Agriculture Is 
an important sector of the country. Our country is directly 
or indirectly a agriculture based country and 70 per cent 
population of our country is dependent on agriculture. 
Sowing of Rabi crop is going on in Uttar Pradfsh, which Is 
one of the largest State of this country. Entire region Is 
facing scarcity of fertilizers and this problem Is turning Into 
a gigantic proportion. The farmers remains on tenterhook 
for the whole night In the sociatie. of cooperative sector 
but the farmers get negligible amount of fertilizers. This 
causes considerable loss to them. Rabl crop is the main 
crop of Uttar Pradesh on which the income of the entire 
country depends. This is the only opportunity for those 
farmers to improve their financial condition •. 

MA. DEPUTY SPEAKER: The status of arsenic is the 
same. Arsenic should also be Included. 

CHAUDHARY BIJENDRA SINGH: The efforts are 
being made to make fertilizer accessible to the farmers 
but It Is stili Inaccessible. It Is a problem not only for Uttar 
Pradesh but also for the entire country. So, I request the 
Government. through you, to Increase the quota of fertilizer 
to make fertilizers available to all the farmers of Uttar 
Pradesh. However Ita prices have been Increued and 
despite the price hike It Is not available. It will cause los. 
to the entire country, production will come down. Hence 
the Govemment .hould be directed to solve this problem. I 
thank you for providing me an opportunity to speak. 

MA. DEPUTY SPEAKER : Punjab should also be 
Included In It. 

SHRI REWATI RAMAN SINGH (Allahabad) : Mr. 
Deputy Speaker, Sir, I have given notice to speak on a 
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very Important subject In the Zero Hour. My submll8lon Is 
that the number of tigers In the country Is decreasing fast. 
When the Prime Minister went to Sarillea sanctuary he 
alao expressed concem on this and said tnat there should 
be • separate law and maintenance mechanism for this. I 
would like to tIll the House and the country through you 
that If such poaching of tigers continues, a day wUI come 
when tigers would be extinct from our country, even from 
this planet and we would read about them In books only. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Please conclude now. 
have with me 39 more notices for Zero Hour. Your point 
has been recorded. 

SHRI REWATI RAMAN SINGH: Sir, this is a very 
Important matter. I would like to teU the House through you 
that there are 23 reserve forests in our country ~ich 
Inhabltate tigers. My submission Is that these should be 
protected so that we could show them to our generations 
to come and say to them that the tigers too are Nature's 
gift to us. I would like to put forth some facts here. According 
to the Information of Wildlife Trust, the reservel situated In 
the Eastem part of the country have completely been 
devoid of tigers, like Dampha In Assam. A slmllaraltuatlon 
prevails In Indravatl In Chhattisgarh, Balmlkl Nagar In 
Bihar, Manas and Nameri In Assam, Nagarjuna Sagar In 
Andhra Pradesh and Palamu In Jhari(hand. 

I would like to say through you, Sir, that thl Wildlife 
Trult of India has lugg .. ted which II my lugglstlon .'so 
to amend ICP and GPC providing that an FIR would be 
lodged against anyone caught poaching or killing tlglrs. 
Provilloni of rigoroul punllhment of 1 0 years or life 
ImprilOnment may allo be made for thll pUrpoll. Thll II 
my demand through you. 

(Eng//.h) 

MR. DEPUTY SPEAKER: Shrl M.M. Pallam RaJu -
not present. Shrl A. V. Bellarmln. 

SHRI A.V. BELLARMIN (NagereoH): Sir, Saudi Arabta 
II IIId to be a foreign country wherl a large number of 
Indian natlonall are wori(lng. Approximately 17 lakh 
Indian. are employed there. 01 them, mlJority workers .... 
from Tamil Nldu and Keraia. Almost III .... employed In 
the fields of construction, fi.hlng, agricultural fanna, 
hospital, menial. in Govemment offices, hou.ehold 
labourers, etc. and they belong to below poverty line Itrata. 

Unmindful of acorchlng sun and freezing cold they 

continue to perform hard duties. However, Innumerable 
problems confront them In their day-to-day discharge of 
their duties. More often than not, thole employees meel 
with accidents and succumb to them. In such cases, It 
takes many months to bring the dead bodies to lndla. 
Further, as par agreement they are not being paid by their 
employers. Owing to. terrible workload or not In possesslon 
of valid travel documents or landing in foreign soli through 
fraudulent are some of the reasons with which many work 
with constant fear. A good number of such workers were 
apprehended by police and ultimately they land in jail. 

For going to their rescue and bringing them out from 
prison, or t~ help them In labour litigation, or to extend 
legal help in wage settlement, there is neither a proper 
mechanism nor welfare officers to effectively intervene in 
their problems. 

Similariy, Indian Embassy In Riyadh or Consulate 
General Office in Jeddah is not 10 powerful enough to 
effectively handle the problems of tho.e workers. Further, 
worke ... are also III-afford to travel a distance of 500 km or 
1,000 km to reach thl' office for lodging a complaint. 
Therefore, the Government of India should sanction more 
manpower to tho.. office. in Saudi Arabia with specific 
pUrpoal to affording all ponlble and effective help to the 
Indian workers when they are In need of any urgent help. 

Similarly, a Consulate General Office should be 
opened at Dhammam In Saudi Arabia. 

MR. DEPUTY SPEAKER: Shrl Hannan Mollah - not 
present. 

Shrl Varkala Radhakrishnan. 

11.17 h .... 

(Iv) AI: Reported deoilion of a Sharlat Court In 
Jecldllh, Saudi Arab ... nat an indian oltlzen 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkll): Sir, 
It has been reported that the Sharlat Court In Jeddah, 
Saudi Arabia hu ordered for thl removal of an lye of an 
Indian citizen working there. The allegation I. that he has 
cauaed Injury to the eye of another citizen of SaudI Arabia. 
So, foHowing the principle of 'tIt for tat', the Sharlat Court 
ordered that hll eye 'hould be removed forthwith. Now, he 
II In jail. So, It It a very aertoul matter. It It allO a human 
violation. RemovIng one of the eye, of a person II a 
challenge to human cMlllatlon allO. 
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The han. Mlnlater Is present here. It Is a humanitarian 
iaaue. All the people are very muon worried about this 
Inhuman treatment, that Is, removing one of the eyes of an 
Indian who Is employed In Jeddah, Saudi Arabia. I once 
again requeat the hon. Minister, who is present here, to 
Inform the Central Govemment to interfere in the mattar 
and do the needful Immediately because It Is the voice of 
the people • .•• (Interruptlons) 

OR. K.S. MANOJ (A1leppay): Sir, I also associate with 
him . ... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN : Let the hon. 
Minister say something . ... (Interruptlons) 

MR. DEPUTY SPEAKER: I cannot compel him. 

SHRI VARKALA RADHAKRISHNAN : Sir, let the 
Minister reply. It is a matter of human violation . 
... (Int.rruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): 
Mr. Deputy Speaker, Sir, the Government Is Hized of the 
matter. Since the hon. Member has raised It today. I will 
bring this matter to the notice of the concerned Minister. 
... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: It is a very serious matter. 
This hu come In all newspapers. 

Shrl Tarit Baran Topdar - not present. 

Shri Devendra Prasad Yadav - not present. 

Shri Chhattar Singh Darbar - not present. 

Shrl Laklhman Seth - not present. 

Shrl Bhuvaneshwar Prasad Mehta - not present. 
SM Abdullakutty 

SHRI ABDULLAKUTTY (Cannanore): Thank you, Mr. 
Deputy Speaker, Sir, for giving me this opportunity. 

Sir, I would like to Invite the attention of the august 
HouH to a very serious issue of stray dogs' menace. Stray 
dogs roaming In the street and cOuntryside have become 
a big threat to people, especially women and children 
who have bec::ome victims of dog bite and disease of 
rabIeI which at times result In the death of the victims. 

Last month one of the sona of a driver working in 
Parliament was bitten by a atray dog and he died after 
developing acute rabies. This is a very serious Issue not 
only in Kerala but also all over India. Earlier the Panchayats 
and Municipalities were engaged in rounding up of stray 
dogs. But the legislation by the NDA regime enforcing 
prevention of cruelty to straydoga has put a restraint on 
elimination of stray dogs. This is a serious i .. ue. If a wild 
animal comes out of forest, we order to shoot at site. So, 
why do we not control stray dogs that caUH rabies? 

Hon. Deputy Speaker, Sir, I request the Government 
to intervene in thl' serious issue, study this matter and 
bring an appropriate amendment In this regard. This Is a 
very seriou, Issue. I love stray dogs but I love human 
beings too. 

[Translation] 

SHRI PUNNU LAL MOHALE (Bllaspur): Mr. Deputy 
Speaker, Sir, I would like to draw the kind attention of the 
hon. Minister of Railways to the demand of Chhattisgarh 
for a railway line connecting Bilaspur and Mandla, Jabalpur 
and Mugli. Chhattiagarh il a backward state and SC/ST 
dominated State. The rail-network is thin there. Survey for 
Jabalpur-Mandla rail line was conducted long ago and 
crores of rupees have so far been spent but no substantial 
result has come. The people of that area travel to Delhi, 
Bhopal and Lucknow in search of employment. The number 
of educated unemployed is on the rise in that area People 
are facing starvation and are compelled to go outside for 
a living. Laying this rail line would allo help them earn 
their livelihood. The Ministry of Railways should send a 
proposal In this regard to the Planning Commission so 
that the problem of unemployment could be removed and 
they could set a proper transport facility. If Bilaspur and 
Mandla are linked by rail it would also enable the people 
to travei from Bilaspur to Delhi, Bllaspur to Lucknow and 
Bilaspur to Mumbai. Therefore, I demand the Union 
Government to clear the proposal of laying the 120 kms 
long Bllaspur-Mungli-Mandla-Jabalpur rail line which will 
also provide a link between Malnpur and JabaJpur. Our 
State is rich in minerals. It has mines of coal, bauxite and 
also of diamond. It will only improve our economic condition 
and will not affect the Gov&mment, it will enhance the 
revenue earnings. Therefore this work .hould be done 
expeditiously. 

SHRIMATI PRATIBHA SINGH (Mandi): Hon. Mr. 
Deputy Speaker, Sir, I would like to draw the kind attention 
of the House and hon. Civil Aviation Minister, through you 
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to the State of Himachal Pradesh and Its tribal ..... 
Lahol-Spiti, Kinnaur and Pangi and Bhannaur regions of 
Chamba. Everyone knows that these area. remain 
completely isolated from the rest of the country for lix 
months in a year due to heavy lnoW fall. The people of 
these areas are so poor that they cannot afford trans-
portation by air. I would like to demand the Civil Aviation 
Minister through you, Sir, that the Union Government 
should start a subsidised aviation service 'or these areas 
of Himachal Pradesh on the lines of N-E States so that the 
poor trlbals of these areas may avail themselves of proper 
transportation facility and they remain linked to the rest of 
the country. With these words, I thank you for giving me an 
opportunity to speak. 

{English] 

MR. DEPUTY SPEAKER: Shrl Suresh Chandal - not 
present. Now Shri Hansraj G. Ahlr. 

{Translation] 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. Deputy 
Speaker, Sir. I want to point out the problem of shortage of 
power all over the country. Our country faeN acute 
shortage of power and a number of States are affected by 
this. My State Maharuhtra also faces power shortage ~nd 
resentment is brewing up among the people there. The 
State Government Is incapable of supplying power. Both 
the rural and urban areas are facing power cull stretched 
up to 10 hours and this Is adversely affecting our industries 
located there. Farmers do not get adequate electricity 
resulting in low yield and many allied Industrle. are on 
the verge of closure. The Government of Maharashtra 
requested the Central Government to meet the requirement 
of 3600 MW power In the State. Talks were on with NTPC 
also and they agreed but in between there was some 
problem in the talks. The Union Government has not given 
power to Maharaahtra which has put the industries there 
on the verge of closure and it may lead to further 
unemployment there. Many other problems may also crop 
up the,. with the closure of Industries. Farmers are facing 
problems in irrigating cro~ which are almost destroyed. I 
request that the State of Maharalhtra may be provided 
with the required amount of power. NTPC lhould also take 
initiative to let up a thermal power plattt th ..... ThiI is my 
submlsllon. 

{English] 

MR. DEPUTY SPEAKER: Shri Prabhunath Singh -
not preaent. Shrt SunH Khan - not preMnt. 

Now Shri Avinuh Rai Khanna 

{Translation] 

SHRI AVfNASH RAI KHANNA (Hoslarpur): Mr. Deputy 
Speaker, Sir, hon. Minister Is here and I request him to 
please listen to my point attentively. It Is almost 58 years 
since we got freedom. At the time of country's inde-
pendence, many Hindus from Pakistan came to different 
areas of Jammu and Kashmir. Even today there are about 
one lakh such families In J&K which are deprived of their 
right to vote even after they are In their fourth generation. 
Their children have no acceS8 to Governmental medical 
colleges or engineering colleges. They do not get even 
peon's job in the Government sector. They have been 
sitting at Jantar Mantar for last 112 days but neither the 
J&K Govemment nor the Central Government hal paid 
any heed to them. Theae people and their children have 
never taken up arms in their hands again It the Government 
there rather they raise slogans of 'Bharat Mata Ki Jai'. 

Fourth generation have come on the stage In these 
58 years and the new generation feel that their future is 
very bleak. So, I would like to request that the Govemment 
should talk to the Jammu and Kashmir Govemment for 
providing right to vote to one lakh people 0' the State. 
Since the formation of PDP govemment in the State, they 
are not allowed to park 'ReMs' beside roads and are 
asked whether they are residents of the State that meanl 
do they have citizenship or not. It is groll isolation of 
human rights. They belong to dalits and mlnorltiel 
community and are deprived of their just rights. The people 
who are living here for 58 yeara do not enjoy the right to 
vote. So, no political party care for them. I would like to 
request that they should be given the right to vote so that 
they may live like reaponlible citizens of India. 

{English] 

MR. DEPUTY SPEAKER: SM V.G. Mahajan - not 
present. 

Yogi Adltya Nath - not present. 

Dr. Sujan Chakraborty - not preaent. 

SHRI CHANDRA SEKHAR SAHU (Behrampur -
0rIna): Thank you, Sir. 

Recently. the Urban Development Department of the 
Government of India has announced the launch of 
Jaw.harlal Nehru National Urban Renewal Million 
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throughout the country. They have taken a decision to take 
in all the State Capitals, metropolitan cities and some 
important towns of historical importance. In respect of 
Orissa, they have left out three cities - Berhampur, Cuttack 
and Sambalpur - which are historically important. Since 
they have not been included in the National Urban 
Renewal Mission, the public: in these cities are holding 
rallies, dhamas and bandhs. There is a lot of disconten-
tment among the people of these three cities. So, I would 
request the hon. Minister of Urban Development, through 
you, to reconsider the decision and include these three 
cities of Berhampur, Cuttack and Sambalpur under the 
National Urban Renewal Mission. 

(Translation] 

SHRI HARIKEWAl PRASAD (Salempur) : The 
Ministry of Rural Development, the Government of India 
have resorted to excessive reduction in the allotment of 
Indira Awas in Deoria district of Uttar Pradesh. This district 
which comprises of 15 development blocks and where 80 
per cent of the population Is rural Is economically and 
socially extremely backward. Almost every ear this district 
Is aHected by devastating flood and It Is on account of this, 
more quota of Indira Awas Is allotted to the district. last 
year 20 thousand Indira Awas were allotted In Deoria 
district which has been reduced to only 5 thousand .thls 
year which Is quite InsuHiclent. On account of this, not 
even 5 dwelling units can be constructed In one Gram 
Panchyat. Through this House, I would like to demand the 
Government that It should Increase the quota of Indira 
Awaa to match the number to previous year. 

MR. DEPUTY SPEAKER: Shri P. Karunakaran - not 
present; Shrl Santasri Chatterjee - not present; Dr. 
Ramachandra Dome - not present. 

Shrl Hllan Barman. 

SHRI HITEN BARMAN (Cooch Behar): Thank you, 
Mr. Deputy Speaker, Sir. 

A serious problem has ariHn In my constituency of 
Coach-Behar In WHt Bengal. A new railway line from 
Malnagiri to Joglkhoba Is being constructed by the 
Railways. A large number of farmers, particularly those 
who hold pattas, who are aHected, have not yet been paid 
compenaatlon. According to the clanflcatlon of' the 
Government of WHt Bengal, Ifte'holders of patta shell be 
compenaated either by allotment of another piece of land 

or by way of cash to be paid by the Railway Board. So, I 
would like to draw the attention of the hon. Minister of 
Railways, through you, and request him to make 
arrangements for the farmers to be paid their dues by the 
Railway Board so that the work on the railway line could 
be completed at an early date. 

DR. K.S. MANOJ (A1leppy): Thank you, Mr. Deputy 
Speaker, Sir. 

I would like to draw the attention of this august House 
to a very serious problem faced by the traditional fishermen 
after the Tsunami disaster. The devastating Tsunami of 
December 26, 2004, has caused tremendous changes in 
the marine eco-systems, which has resulted in the 
elimination and disappearance of many species of fishes 
and also appearance of some harmful organisms. A very 
uncommon phenomenon faced by the traditional fishermen 
is the appearance of a peculiar organism called puffer 
fish. which is a frog-like organism. it is toxic and not 
edible. It feeds on marine fishery. Moreover, when the 
puffer fish enters the net. it eats up the fish in the net and 
also causes damage to the net by Its sharp Jaws. This has 
caused great damage to the catch as well as to the nets. 
In Kerala alone. the damage caused is around Rs. 10 
crore. A lot of applications are being received by the 
Fisheries Department of the Government of Kerala seeking 
help to overcome the dam:lge caused by puHer fish. 

I would urge upon the Government to make necessary 
studies upon the changes In the Marine acoaystem and 
also to monitor the movement of puffer fiah flock and 
Inform it to the fishermen so as to avoid fishing in those 
area. where puHer fish Is abundant and also to provide 
financial asslltance to the fI.hermen who have suffered 
damages by the puffer fish. 

(Translation] 

SHRI PRADEEP GANDHI (RaJnandgaon): Mr. Deputy 
Speaker, Sir, through you, I would like to draw the attention 
of the Minister of Small Scale Industries to the fact that 
Chhattlagarh II a newly created State and II covered by 
forest. 44 per cent of the total area of the State 'I covered 
by forest and Is rich In minerai resourcel and forelt 
products. Many unitl of Khadi Gramoudyog can be .et up 
there and through this employment opportunitiel can be 
generated. last time. it was decided to provide money to 
1200 beneficiaries In the year 2002-03 under the money 
margin scheme, however, this time only 300 beneficiaries 
have been targeted by the Central Govemment in its 
budget. Since Chhattllgarh la a newly ereatld State so 
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there is abundant possibility of setting up of Industries. 
The present Government want to generate employment 
opportunities by way of promoting small scale Industries, 
however it Is on account of the short target that the people 
employed in Imall scale industries all over the State or 
the youths who want to generate their own employment 
with small capital and earn by way of value addition in 
local resources aN not being supported. They should be 
supported. I would like to request that the eartler target of 
1200 should be restored for Chhattisgarh so that more 
and more employment opportunities may be generated for 
unemployed youths. 

{English} 

MR. DEPUTY SPEAKER: Now the House stands 
adjourned till 11.00 a.m. tomorrow. 

18.38 In. 

The Laic Sabha then adjourned tHi Eleven of the Clock on 
Friday, December 9, 2005lAgrahayana 18, 1927 (Saka). 
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2345, 2349, 2350, 2351, 2364, 2355, 2359, 2380, 
2363, 2368, 2370, 2371, 2375, 2376, 2378, 2380, 
2381, 2384, 2385, 2389, 2394, 2397, 2398, 2400, 
2401, 2403, 2405, 2406, 2407 2409, 2410, 2411, 
2420, 2424, 2427, 2432, 2433, 2437, 2445, 2446. 
2447, 2449, 2450, 2453, 2455, 2464, 2469, 2470, 
2476.2478,2480.2487 

2292,2300,2314,2328,2382,2425,2477 
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